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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  January  6,  976/Pausa  16,
 897  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr,  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Pestponement  of  General  Elections
 +

 *l,  SHRI  S.  M,  BANERJEE:
 SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  have
 decided  to  postpone  general  elections
 to  Parliament  and  Assemblies  in  some
 States  which  were  scheduled  to  be  held
 in  ‘1976;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R.  GOKHALE):  (a)  and
 (b).  No  decision  about  the  holding  of
 general  elections  to  the  House  of  the
 People  and  the  Legislative  Assemb-
 lies  of  certain  States  due  in  early
 +1976,  has  been  taken  so  far  by  the
 Government.

 SHRI  8.  M.  BANERJEE:  I  would
 like  to  know,  before  taking  a  final
 decision  in  this  regard,  whether  the
 Government  would  see  that  emer-
 gency  is  remoyed  and  all  political
 parties  will  be  given  a  free  oppor-
 tunity  for  canvassing  and  propagat-
 ing?
 83  LS—I
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 SHRI  H.  R,  GOKHALE:  It  is  a
 hypothetical  question.  Firstly,  if  the
 elections  are  not  to  be  held—I  say
 because  Government  has  not  taken
 any  decision—then  naturally  emer.
 fency  is  also  one  of  the  reasons  why
 they  should  not  be  held,  apart  from
 the  other  reasons.  Therefore,  I  can-
 not  anticipate  and  say  anything  just
 now.

 SHRI  S.  M.  BANERJEE:  I  would
 like  to  know  whether  a  final  decision
 is  likely  to  be  taken  during  this
 session  regarding  this  and  discussion
 will  take  place  in  the  Parliament?

 SHRI  H.R.  GOKHALE:  Yes.

 SHRI  C.  K.  CHANDRAPPAN:  I
 would  like  to  know  whether  the
 attention  of  the  Government  has  been
 drawn  to  a  resolution  adopted  by  the
 AICC  in  Chandigarh  in  regard  to  the
 postponement  of  Generel  Elections
 for  one  year?  If  the  attention  of  the
 Government  has  been  drawn,  then
 what  is  the  reaction  of  the  Govern-
 ment?

 SHRI  H.  R.  GOKHALE:  The
 attention  of  the  Government  has
 been  drawn  to  the  resolution  of  the
 AICC.  The  reaction  of  the  Govern-
 ment  can  be  known  when  the  Govern-
 ment  makes  a  decision,  Ultimately,  it
 is  the  House  which  has  to  decide,

 SHRI  0.  N.  TIWARY:  There  are
 severel  by-elections  pending  in  Bihar
 and  the  members  had  resigned  long
 ago,  say,  a  year  before.  May  I  know
 whether  they  will  be  held  or  not?

 SHRI  H.  R.  GOKHALE;  I  cannot
 answer  the  question  straight  away.
 As  far  as  I  know,  it  will  depend  on
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 whether  the  life  of  the  House  be  ex-
 tended  or  nof.

 SHRI  N.  K.  SANGHI:  May  I
 know  whether  the  Government  had
 any  assessment  of  the  results  of  the
 inflationary  trends  in  the  country  by
 holding  general  elections  and  also
 similar  impact,  in  case  the  general
 elections  and  the  Assemblies’  elections
 are  held  together?

 SHRI  H.  R,  GOKHALE:  If  I
 understood  the  hon,  Member  correct-
 ly,  I  think,  he  wants  to  know  whether
 the  Government  will  take  into
 account  the  effects  of  elections  on
 ‘inflationary  trends.  Certainly.
 amongst  other  factors,  this  will  be
 taken  into  account.

 MR,  SPEAKER:  Next  question.

 SHRI  P.  G.  MAVALANKAR:  I
 stood  up  for  asking  a  supplementary
 question.

 MR.  SPEAKER:  J  think  the
 House  would  be  interested  in  taking
 up  as  many  questions  as  possible.
 There  will  be  more  and  more  ques-
 tiens  and  less  and  less  supplementary
 questions.  Next  question,

 SHRI  DINEN  BHATTACHARYYA:
 We  are  not  allowed  to  put  any
 questions.

 Construction  of  New  Broad  Gauge
 Bhavanagar-Tarapore  Railway  Line

 *2.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  RAILWAYS
 be  pleaseg  to  state:

 (a)  whether  the  Bhavanagar-Tara-
 pore  broad  gauge  line  in  Gujarat  will
 be  constructed  soon;

 (b)  if  so,  when;  and

 (९)  the  reasons  for  the  delay  in
 the  construction  of  this  long-awaited
 new  Railway  line,  the  surveys  of
 which  arg  already  completed?
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 THE  MINISTER  OF  STATE  IN  THE:
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 {c).  Final  location  engineering-cum-
 traffic  survey  for  the  proposed  line
 is  in  progress  and  is  expected  to  be
 completed  by  June  this  year.  The
 Proposal  will  be  processed  further
 after  the  survey  reports  are  received
 and  examined,

 SHRI  P.  G.  MAVALANKAR:
 Although  the  Minister  has  said  that
 the  surveys  are  now  going  to  be
 completed  soon,  that  is,  by  June  this
 year,  may  I  know  from  him  whether
 it  is  8  fact  that  the  proposed
 Bhavanagar-Tarapore  railway  line
 had  really  seeds  as  far  back  as  in
 3882  when  the  then  Government
 thought  of  having  some  kind  of
 broad-gauge  link  between  Saurashtra
 and  the  rest  of  the  country.  Sub-
 sequently,  there  have  been  surveys
 in  953  und  957  and  again  in  1968,
 May  I  know  how  long  the  Govern-
 ment  will  take  in  having  these
 surveys  one  after  another  and  coming
 to  any  decision?  Further,  ग  want  to
 know  whether  it  is  a  fact  that  the
 Gujarat  Government  has  already
 promised  the  Centre  to  make  good
 any  loss  for  five  years  in  traffic  re-
 venues  and  whether  the  Government
 of  Gujarat  has  also  promised  free
 land  and,  if  so,  why  are  the  things
 being  delayed?

 SHRI  MOHD.  SHAFI  QURESHI:
 Tt  is  true  that  there  have  been
 surveys  earlier  also,  in  956  and  957
 and  the  cost  estimated  at  that  time
 was  about  Rs,  7.59  crores.  Sub-
 sequently,  the  matter  was  dropped
 and  the  traffic  survey  was  again  taken
 up  in  1966,  As  I  have  said  in  my
 reply.  the  enginecring-cum-traffic
 survey  will  be  completed  in  June
 this  year.  It  is  also  a  fact  that  the
 State  Government  has  made  an  offer
 of  free  land  and  also  to  meet  the
 shortfall  in  traffic  earnings  for  «8
 period  of  five  years,  Further  details
 have  been  asked  for  from  the  State
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 Government.  As  soon  as  these  details
 are  received,  we  shall  take  a  decision
 on  this.

 SHRI  P.  G,  MAVALANKAR:  As
 the  Minister  knows,  that  the  pro.
 posed  40  Km,  Bhavanagar-Tarapore
 railway  line  is  passing  through  some
 of  the  backward  districts  and  regions
 of  Saurashtra,  like,  Bhal-Nalkantha
 of  Saurashtra.  In  view  of  this  and
 also  in  view  of  the  fact  that  the
 Public  Accounts  Committee  in  its
 Report  No,  467  has  particularly  drawn
 attention  of  the  Railway  Board  and
 the  Ministry  that  in  areas  which  are
 backward  and  economically  under-
 developed,  the  construction  of  new
 lines  should  be  speeded  up,  will  the
 Minister  give  a  categorical  assurance
 today  that  as  soon  as  the
 surveys  are  completed  by  June  this
 year,  the  construction  of  this  railway
 line  will  be  completed  soon  so  that
 Saurashtra  can  be  linked  up  with
 the  rest  of  the  country,  thereby
 making  it  possible  for  the  people
 living  in  those  economically  back-
 ward  wreas  to  get  traffic  and  passen-
 ger  services  better  and  quicker?

 SHRI  MOHD.  SHA¥FI  QURESHI:
 This  will  depend  upon  the  traffic  and
 economic  surveys  which  we  are
 carrying  out,  Once  the  survey  report
 is  before  the  Government,  other
 factors  can  also  be  taken  into  con-
 sideration  and  decision  taken,

 SHRI  P.  M.  MEHTA:  I  would  like
 to  know  from  the  hon.  Minister
 wheher  it  is  a  fact  or  not  that  the
 State  Government  has  given  top
 priority  to  the  construction  of  the
 proposed  Bhavanagar-Tarapore
 broad-gauge  railway  line;  (b)
 whether  it  is  a  fact  that  the  previous
 suryey,  the  last  survey,  revealed  that
 the  return  in  the  fifth  year  would  be
 5.9  per  cent  and  in  the  eleventh  year,
 it  would  be  nearly  2  per  cent.  In
 the  fifth  year,  the  difference  is  very
 small  ag  compared  to  the  criterion.
 The  criterion  is  that  it  should  be  6.25
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 per  cent  while  the  return  comes  to  5.98
 per  cent.  So,  the  difference  is  only  0.27
 per  cent;  (c)  whether  the  Gujarat
 Government  has  given  an  assurance
 to  make  good,  the  total  deficit  that
 Mey  occur  and  also  to  give  free  land
 on  the  terms  of  the  Maharashtra
 Government,

 (cd)  Whether  it  is  a  fact  or  not  that
 this  railway  line  connects  the  eastern-

 most  part  of  the  country  to  the  rest  of
 India  on  broad-gauge  by  the  shortest
 route.

 SITRI  MOHD.  SHAFI  QURESHI:  The
 survey  which  was  conducted  in  1968-
 f9  revealed  that  the  cost  would  be
 .92  crores,  thus  yielding  a  return  of

 5.97  per  cent  as  against  6.75  per  cent
 which  is  normally  laid  down.  This  in-
 dicated  clearly  that  the  line  was  un-
 remunerative,  According  to  the  esti-
 mate,  the  line  was  un-remunerative,
 but  certain  other  factors  were  taken
 into  consideration  for  the  conversion  of
 Viramgaon  and  Okha  lines  and  the
 Porbandar  metre-gauge  line  into  broad
 pauge.  This  has  the  sanctioned  and  the
 work  is  in  progress.  That  will  also
 affect  the  traffic  on  this  line.

 Then,  the  construction  of  other
 routes  in  this  area  has  also  been  taken
 up  by  the  State  Government.

 Another  fact  is  that  rock  phosphate
 has  been  found  in  the  Udaipur  area
 which  would  reduce  the  need  for  im-
 port.  as  a  result  of  which  the  traffic
 estimates  made  earlier  will  have  to  be
 up-dated.

 There  has  also  been  considerable  in-
 crease  in  the  cost  of  materials  of  cons-
 truction.  All  these  factors  will  have  to
 be  taken  into  consideration  now.

 The  Hon'ble  Member  has  a  feeling
 that  the  line  was  remunerative,  which
 is  not  correct.  The  fact  is  that
 the  State  Government  has  made
 certain  offers.  They  will  give  us  land
 free  of  cost  and  they  wil]  also  bear
 the  annual  short-fall  in  revenue  or
 five  years.  We  have  asked  the  State
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 Government  to  bear  the  short-fal]  till
 such  time  ag  it  is  made  good.  A  reply
 is  hwaited  from  the  State  Government
 and  once  their  reply  is  received,
 further  discussions  can  be  had.

 SHRI  P.  M.  MEHTA:  My  question
 has  not  been  properly  answered.  I  had
 categorically  stated  that  at  the  eleven-

 th  hour  it  came  to  8  per  cent.  The
 State  Government  has  given  top  prio-
 rity  to  this  new  board-gauge  railway
 line.

 MR  SPEAKER:  Please  sit  down.

 SHRI  P.  M.  MEHTA:  You  should
 ask  the  Minister  to  give  a  reply  to
 all  parts  of  my  question,

 MR.  SPEAKER:  Please  sit  down.
 Next  question.

 .
 Progress  of  Work  on  Mathura

 Refinery

 23,  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  PETRO-
 LEUM  be  pleased  to  state:

 (a)  at  what  stage  is  the  work  on
 the  Mathura  Refinery  at  present;

 (9)  how  long  will  it  take  to  com-
 plete  the  work;  and

 (c)  when  is  it  likely
 commission?

 to  go  inte

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  REHMAN  ANSARI):  (a)
 The  work  on  the  construction  of  the
 proposed  6  million  tonnes  refinery  at
 Mathura  is  progressing.  The  process
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 design  work  is  complete,  contract  for
 major  portion  of  imported  equipment.
 has  been  concluded,  detailed  project  re-
 port  has  geen  prepared  and  the  requir.
 ed  land  has  been  acquired.  Detailed
 engineering  is  in  progress.  Work  at
 site  is  proceeding  and  construction
 work  will  commence  in  the  second
 quarter  of  1976.

 (b)  and  (e),  The  refinery  at  Mathu-
 ra  is  expected  to  be  completed  mecha-
 nicely  by  December,  2979  aad  catmnis-
 sioned  by  April,  1980,  But  it  is  the
 effort  of  the  Government  to  expedite
 the  commissioning  by  a  few  months.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Sometime  last  year  in  July-
 August  there  was  a  Soviet  team  that
 had  come  here  for  discussions  on  this
 refinery  with  the  Government.  I  woukl
 like  to  know  whether,  along-side  of
 the  construction  of  this  refinery,  you
 ure  also  having  an  exploration  pro-
 gramme  in  order  to  see  that  once  the
 refinery  gets  going,  it  will  be  working
 fo  full  capacity.

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  The  Soviet
 team  that  visited  our  country  and  had
 discussions  with  the  Government  was
 specifically  concerned  with  the  detailed
 project  report  on  the  major  part  of
 the  project  to  be  designed  by  the  Soviet
 Government;  that  Team  had  nothing
 to  do  with  the  examination  of  the  off-
 shore  exploration  programme  of  the
 country.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Has  the  Government  got  any
 pian  for  further  intensifying  the  oil
 exploration  programme  side  by  side
 with  building  up  the  refinery?

 SHRI  छू,  D.  MALAVIYA:  Very
 much  30.
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 शबी  दर  पौलोमी:  कभी  कभी  हमे  को

 अखबारों  में  पढ़ने  को  मिलता  है  कि  मथुरा
 तेल  शोधक  कारखाने  से  जो  बघुंग्रा  उठेगा  उस
 से  ताजमहल  की  शोभा  को  नुकसान  पहुंचेगा  ।
 तो  मैं  जानना  चाहता  हुं  कि  सरकार  ने  इस
 बारे  में  क्या  सोचा  है,  उस  की  क्या  प्रतिक्रिया

 हैं,  कया  वास्तव  में  यह  बात  सही  है?  क्‍या
 सरकार  ने  विशेषज्ञों  की  कोई  इस  तरह  की
 कमेटी  बैठा  कर  के  इस  सम्बन्ध  में  अध्ययन
 कराया  है?

 श्री  के०  Wo  मालवीय:  सरकार  को

 बड़ी  चिन्ता  थी  कि  मथुरा  तेल  शोधक  का रखाने
 से  ताजमहल  तथा  प्रिय  ऐतिहासिक  इमारतों
 को  कहीं  नुकसान  तो  नहीं  होगा।  इस
 सम्बन्ध  में  विशेषज्ञों  को  समिति  बैठी  है
 शौर  हर  तरह  का  हम  ने  प्रकाशन  ले  लिया

 है  कौर  जाँचपड़ताल  कर  रहे  हैं  7  पहले  खतरा
 इसलिये  था  कि  इस  कारखाने  में  ज्यादातर
 ऐसे  तेल  के  शोध  करने  का  प्रबन्ध  था  जिस
 में  गंधक  का  अनुपात  ज्यादा  था।  लेकिन
 शब  चूंकि  बोम्बे  हाई  में  तेल  निकल  आया

 है  जिस  में गयक  का  अनुप्रास  करीब  करीब

 शून्य  के  बराबर  है  इसलिये  वह  ज्यादा  मिश्रित

 होने  के  कारण  अरब  हुए  या  आग  में  गधा  के
 निकलते  का  खतरा  बहुत  कम  हो  जायगा,
 हालांकि  थोड़ा  बहुत  बाहर  से  तेल
 मंगा  कर  उस  में  मिलाया  जायेगा।  इसलिये
 कब  बह  खतरा  नहीं  है।  फिर  भी  विशेषज्ञों
 की  समिति  बराबर  जांच  कर  रही  है  जिस
 में  हर  तरह  के  विशेषज्ञ  बैठे  है  जिस  से  कोई
 पी  ऐसी  बात  न  रह  जाय  जिस  से  बाद  में  हम
 को  नुकसान  हो  ।

 SHRI  INDRAJIT  GUPTA:  Are  we
 to  take  it  from  the  Minister's  reply
 that  Government  proposes,  when  this
 Mathura  Refinery  is  commissioned,  to
 operate  it  entirely  on  the  basis  of  indi-
 genous  crude,  whether  from  Bombay
 High  or  elsewhere?  Or,  is  it  their
 estimate  that  imported  crude  will  be
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 required  for  some  time?  Also  I  would
 like  to  know  by  when  the  pipeline
 which  will  be  required  in  any  case  to
 transport  the  crude  to  Mathura  will  be
 laid  and  tested,

 SHRI  K.  D.  MALAVIYA:  Any  re
 finery  which  has  to  refine  crude  nor-
 mally  takes  a  mixture  of  crude  oil
 which  suits  the  end  production  pro-
 gramme  depending  upon  the  require-
 ments  of  the  population  of  the  region
 where  the  products  have  to  be  used.
 Somewhere  middle  distillates  are  more
 in  demand  than  other  things;  in  some
 other  places  motor  spirit  is  more  in  de.
 mand.  Therefore,  the  normal  practice
 is  to  have  a  blend  of  crude  oil  to  pro-
 cess  it  in  a  refinery,  So  far  as  the
 Mathura  Retinery  is  concerned,  because
 we  did  not  have  enough  oil,  willy  nilly
 we  had  to  depend  on  imported  crudes
 of  Iraq  which  unfortunately  contained
 a  larger  percentage  of  sulphur.  But
 in  the  meantime  Bombay  High  was
 discovered,  and  the  crude  oil  which
 has  been  found  out  from  Bombay  High
 is  almost  free  from  sulphur.  Therefore,
 we  have  to  have  a  blend  of  oil  from
 Bombay  High  and  some  other  place
 which  will  produce  the  maximum  quan-
 tity  of  that  product  which  will  be
 needeq  in  the  north-western  part  of
 our  country.  Hence,  the  necessity  of
 admixture  of  crude  जी  according  to  our
 own  requirements,

 So  far  as  the  pipeline  is  concerned,
 according  to  our  existing  plans,  the
 Mathura  Refinery  will  go  on  stream
 in 1980.  and  it  is  our  expectation—and
 we  hope  that  we  shall  fulfil  this  ex-
 pectation—that  the  pipepline  will,  by
 that  time,  be  fully  ready  to  transport
 the  crude  oil  from  Salayva  to  Mathura.

 श्री  शिव  कुमार  यात्री  :  अध्यक्ष  जी,
 कभी  माननीय  स्त्री  जी  ने  अपने  मूल  प्रश्न
 के  उत्तर  में यह  बताया  है  कि  सं शोधनशाला
 के  लिए  जितनी  भूमि  भ्रपेक्षित  है  वह  प्रतीत
 कर  ली  गई  है।  मैं  जानना  चाहता  हुं  कि
 उस  भूमि  का  पूरा  क्षेत्रफल  क्‍या  है  शौर
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 क्या  इस  के  लिए  कुछ  गांवों  को  वहां  से  हटाया
 गया  है?

 शी  Fo  डी०  मालवीय  :  तेल  के  का  खानों
 के  लिए  करोड़  एक  हजार  एकड़  जमीन  हम
 ले  चुके  हैं  कौर  उ  का  मुप्राविज्ञा  भी  दिया
 जा  रहा  है।

 Fire  in  the  Gorakhpur  Unit  of  Ferti-
 Hzer  Corporation  of  India

 +4.  SHRI  NARSINGH  NARAIN
 PANDEY:

 Will  the  Minister  of  CHEMICALS
 ‘AND  FBRTILIZERS  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  in  Gorakhpur  unit  of  Fertilizer

 ‘Corporation  of  India  fire  broke  out
 twice  during  the  last  six  months;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  Government  have  ap-
 Pointed  any  committee  to  enquire  in-
 to  the  matter;  and

 (d)  if  so,  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  CHEMICALS  AND
 FERTILIZERS  (SHRI  0.  P.  MAJHI):
 fa)  Yes,  Sir.

 (b)  to  (d).  High  powered  Commit-
 tees  were  set  up  by  the  Corporation  on
 both  the  occasions.  The  Committees
 found  that  the  first  fire  accident  on
 3th  September  975  was  due  fo  the
 bursting  of  a  power  cable  and  that
 the  second  on  40  November  975
 was  due  to  non-observance  of  the  re-
 quisite  safety  precautions,

 क्रि  मर सह  मोरिया  पांडे:  एक  बड़ा

 डी  भ्र जी बो  गरीब  जवाब  है।  नीचे  पावर

 केबिल  बैठा  हुआ  है,  जिस  पावर  केबिल

 करें  पत्थर  भी  ढका  शुभ्रा  है  कौर
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 ऊपर  हरमोनिया  का  केबिल  लगा  हुआ,  है।
 दो  महीने  के  इन्दर  ये  दोनों  झाग  एक  ही
 जगह  पर  लगीं।  उस  बारे  में  पहली  रिपोर्ट
 जो  थी  वह  रिपोर्ट  क्या  थी  कौर  दूसरी  रिपोर्ट
 क्या  थी?  दोनों  रिपोर्टों  को  देखने  के  बाद
 क्या  माननीय  मंत्री  जी  कोई  जिम्मेदारी  किसी
 के  ऊपर  लगाना  चाहते  हैं  कि  यह  फायर
 कैसे  हुई,  कैसे  ब्रोक  आउट  हुई?

 रसायन  शौर  उर्वरक  मंत्री  (श्री  to
 सी०  सेठी)  :  प्रत्यक्ष  महोदय,  जहां  तक
 पहला  आग  का  सवाल  है,  एक  कमेटी  जो
 उस  के  लिए  बंडी  थी,  उस  का  निर्णय  यह  है
 कि  पहला  भाग  एक् सो डेंटल  है  प्रौढ़  उस  के
 बारे  में  उन्होंने  कोई  रिस्पांसिबिलिटी  फिक्स

 नहीं  की  है।  उन  का  बहु  कहना  है  कि  वहां
 कुछ  कम्बस्टेबिल  मैटीरियल  ट्रेंच  में  था
 जैसे  कि  नैप था,  बेपर  या  ट्रस  साफ़  ट्रायल
 और  उस  की  वजह  से  केबिल  बर्स्ट  हो  जाने
 से  झाग  लग  गई।

 जहां  तक  दूसरी  झाग  का  सवाल  है
 जोकि  नवम्बर  में  लगी,  उस  के  लिए  कमेटी
 ने  जिम्मेदारी  फिक्स  की  है  और  उन  के  द्वारा
 जो  जिम्मेदारी  शायद  की  गई  है,  उस  के  हिसाब
 से  कुछ  अधिकारियों  को  सस्पेंड  किया  गया

 है,  जिन  के  नाम  में  सदन  की  जानकारी  के

 लिए  पढ़ना  चाहता  हु  :

 Shri  T.  D.  Srivastav,  Foreman  (Ex-
 pansion).

 Shri  P.  K,  Sinha,  Asstt.  Plant  En-
 gineer.

 Shri  J.P  Srivastav,  Foreman.

 Shri  8.  K.  Basak,  Foreman  (Pro
 duction).

 Shri  Ram  Bihari,  Chargeman  (Pro-
 duction).

 Sbri  S,  Mukherjee,  Assit  Fore-
 man  (Electricity).
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 श्री  नरसिंह  नारायण  पाँडे  :  क्या  माननीय

 मंत्री  जो  यह  बताने  की  कृपा  करेंगे  कि  जो

 झ्ावजबेंन्त  wim  दि  रिक्‍्वीजिट  सेफ्टी
 प्रीकादास्स  थी,  उस  का  क्‍या  हुआ  यानी  जो

 पहला  भाग  लगी  वह  के  बाद  दूसरी  भाग
 लगने  से  पहले  सेफ्टी  श्रीकान्त  क्‍यों  नहीं
 लो  गई  ?  मैं  यह  मो  जापान  चाहूंगा  कि  जो

 डिजाइन  है  वहू  पुराना  डिजाइन  है  और
 उस  को  ठीक  करने  के  लिए  क्‍या  कोई  कदम
 उठाये  गये  हैं  और  मैं  यह  मो  जानना  चाहूंगा
 कि  पहली  और  दूसरों  भाग  लगने  से  क्‍या
 लास  हुआ  t

 श्री  पी०  सी०  सेठी  :  माननीय  अध्यक्ष

 जी,  पहली  राग  से  करोड़  6  लाख  का  नुकसान
 हुमा  झोर  दोनों  भागों  में  केबिल्स  जलें  ।

 दूसरी  भाग  से  करोड़  9  लाख  रूपये  का  नुक़सान
 हुआ  है।  जहां  तक  इस  नुकसान  का  ताल्लुक
 है  बपौती  यह  इन्शयोर्ड  था,  इसलिये  इन्शोरेंस
 कम्पनियों  से  मुआवीया  लेने  का  प्रश्न  सामने

 है  1

 जहां  तक  ट्रेंच  में  कुछ  डिफंक्ट  का  सवाल

 है  से कुटी  प्रोडक्शन्स  पहला  इंक्वायरी  कमेटी
 ने  बताए  थे  और  उन  के  नात-आबजरवबेंस  के

 कारण  ही  यह  दूस री  आग  लगी  है  और  इसीलिए
 जिन  लोगों  ने  उन  का  पालन  नहीं  किया  है,
 उस  के  ऊपर  जिम्मेदारी  ग्राहक  की  है  और
 उन  को  सस्पेंड  किया  गया  है  और  एजेंट
 जिम्मेदारी  लोकेट  करने  के  लिए  उन  को

 चटर्जी>  दे  कर  आगे  कार्यवाह ों  की  जा

 रही  है।

 भो  नर्रासह  नारायण  पाँडे :  मैं  ने  यह

 पूछा  था  कि  जो  डिजाइन  था  बहू  पुराना
 डिजाइन  था  कौर  उत  को  नये  तरीके  से  ठी  6
 करने  के  लिए  कपा  ककैटो  ने  कोई  रिपोर्ट  दी

 है?

 ी  पो०  सी०  सेठी  :  माननोय  अध्यक्ष

 महोदय,  कोई  डिजाइन  में  डिफंक्ट  नहीं  था।
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 a  में  डिफंक्ट  था  गौर  उत  को  ठीक  किया
 जा  रहा  है।

 SHRI  BISHWANATH  ROY:  How
 far  has  the  factory  been  adversely
 alfected  and  how  far  will  it  affect  the
 cost  of  production?

 SHRI  7,  C.  SETHI:  It  is  very  diffi-
 cult  to  asses  the  exact  loss  only  on
 this  account,  but  it  is  estimated  that
 on  account  of  the  first  fire  which  was
 in  September  there  was  a  loss  of  pro-
 duction  of  400  tonnes  of  nitrogen  and
 in  the  November  fire  it  was  about  2000
 tonnes  of  Nitrogen.  Apart  from  this,
 there  is  loss  of  production  in  this  fac-
 tory  on  account  of,  sometimes,  low  val-
 tage  and  stoppage  of  electricity  also.

 श्री  हरि  किशोर  सिह  :  माननीय  मंत्री
 जीने  प्र पने  उत्तर  में  यह  बताया  है  कि  सिर्फ
 जिम्मेदारी  फारमेंनों  पर  डालो  गई  हैं।
 मैं  जानना  चाहेगा  कि  क्‍या  कारमेन  के  ऊपर
 जो  वरिष्ठ  अ्रधिकारो  है  वे  इस  के  लिए  जिम्मे-
 दार  नहीं  हो  सकते  हैं  या  उन्होंने  प्रिया  देख  रेख
 में  कोई  बूटी  नहीं  की  है  ?

 औ  पी०  सी०  सेठी  :  माननोय  अध्यक्ष
 महोदय,  एक  कमेटी  ने  इस  में  पूरी  छानबीन
 की  है  और  छानबीन  करने  के  पश्चात्‌  वह
 इस  निश्चय  पर  पहुंचो  है  कि  यही  लोग  इस
 के  जिम्मेदार  है।  सेटों  परमिट  जो  इश्यू
 किया  गया  था  वह  थ्रो  बो  के०  सिंह  को

 इश्यू  किया  गया  था  लेकिन  यह  हकीकत  है
 कि  जो  ato  के०  सिह  को  यह  परमिट  नहीं
 मिला  और  यह  परमिट  श्री  श्रीवास्तव  को
 दिया  गया।  कब  इस  बात  को  खोज  करने
 को  कहा  गया  है  कि  जिन  के  नाम  परमिट

 इश्यू  किया  गया  था,  वह  परमिट  उन  को
 क्यों  नहीं  मिला  शौर  उन्होंने  उस  जिम्मेदारी
 को  क्यों  वहन  नहीं  किया  |  इसको  भी  जांच

 की  जा  रही  है।
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 Snpplementation  of  Recommendations
 of  the  Hathi  Committee

 +
 *6,  SHRI  H.  N,  MUKERJEE:

 SHRI  RAMAVATAR  SHASTRI:

 Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  whether  Government  have
 taken  a  decision  to  implement  the
 recommendstions  of  the  Hathi  Com-
 mittee  regarding  Drugs  and  Pharma-
 ceutical  Industry;

 (b)  if  so,  what  steps  Government
 have  taken  in  that  direction;  and

 (c)  in  case  the  decision  has  not  been
 taken,  the  reasons  therefor?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  (.
 SETHI):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House.

 Statement

 The  Committee  on  Drugs  and  Phar-
 maceuticals  Industry  under  the  Chair-
 manship  of  Shri  Jaisukhlal  Hathi  sub-
 mitted  its  report  to  Government  in
 April,  1975.  The  report  was  a  com.
 prehensive  document  covering  all  as-
 pects  of  the  drug  industry.  It  made
 a  thorough  analysis  of  the  history  of
 the  industry  and  also  made  far-reach-
 ing  recommendations  on  pricing  policy,
 production  policy,  the  role  of  the  pub-
 lic  sector,  areas  for  development  of
 various  sectors,  quality  control  and
 various  measures  for  strengthening  the
 administrative  organisation,

 In  view  of  the  far-reaching  implica-
 tions  of  the  report,  Government  has
 been  giving  very  careful  cansideration
 to  the  recommendations.  In  so  far  as
 the  pricing  policy  is  concerned  the
 Government  has  been  examining  the
 matter  with  the  twin  objective  of
 ‘achieving  growth  with  stability.  A  de-
 elgion  on  pricing  policy  will  be  taken
 [5  the  near  future.
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 The  Government  has  accepted  the
 Committee's  recommendation  that  the
 public  sector  should  assume  a  leader-
 ship  role  in  the  drug  industry.  Towards
 this  end,  Government  proposes  a  sub-
 stantial  expansion  in  the  public  sector
 drug  companies—  the  IDPL  and  HAL
 and  an  investment  programme  of
 Rs,  70  crores  has  been  provided  for.
 The  Synthetic  Drug  Plant  at  Hyderabad
 will  be  expanded  with  an  investment
 of  Rs.  2.79  crores.  The  Nicotinamide
 plant  is  to  be  set  up  in  Bihar  involving
 an  investment  of  Rs,  8.58  crores.  Pro-
 posals  for  q  formulation  unit  at  Gur-
 gaon  and  the  expansion  of  the  Antibio-
 tics  Plant  at  Rishikesh  are  under  Gov-
 ernment's  consideration.  The  expan-
 sion  of  penicillin  production  at  HAL
 and  the  taking  up  of  a  new  range  of
 antibiotics  at  that  plant  are  under  con-
 sideration.  Government  has  also  ac-
 cepted  the  Committee's  recommenda-
 tion  that  the  public  sector  should  also
 move  into  the  field  of  formulation  to
 the  extent  of  at  least  60  per  cent  of
 its  bulk  production.  Towards  this  end
 the  formulation  capacity  of  the  public
 sector  units  is  being  expanded.

 Government  have  taken  note  of  the
 recommendation  made  by  the  Comit-
 tee  that  every  encouragement  should
 be  given  to  the  Indian  sector  of  the
 industry.  Licenses  for  production  of
 both  bulk  drugs  and  formulations  are
 being  liberally  granted  to  Indian  en-
 trepreneurs.  52  licences/letlers  of  in-
 tent  have  been  issued  to  the  Indian
 sector  since  the  receipt  of  the  Cammit-
 tee's  recommendation,  while  6  have
 been  issued  to  firms  with  foreign  equi-
 ty  exceeding  40  per  cent.

 In  respect  of  the  foreign  held  sector,
 all  cases  are  being  examined  with  re-
 ference  to  the  Foreign  Exchange  Regu-
 dation  Act.  The  dilution  af  equity  af
 foreign  companies  will  be  enforced  in
 accordance  with  the  dilution  formula
 and  the  guidelines  issued  by  the  Minis-
 try  of  Finance  under  the  Foreign  Ex-
 change  Regulation  Act.  No  capacity
 for  formulation  is  being  granted  to
 foreign  held  sector  companies  unless
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 accompanied  by  proposals  for  the  pro-
 duction  of  bulk  drugg  in  India.

 The  other  recommendationg  of  the
 committee  are  under  the  active  exa-
 mination  of  the  Government,

 SHRI  H.  N.  MUKERJEE:  The  Com-
 mittee  neaded  by  Mr.  Hathi,  by  no
 means  revolutioning,  hud  suggested
 the  nationalisation  of  the  loreign
 drug  firm,  the  multi-naiionals  in  parti-
 cular,  through  a  phased  policy  and  the
 abolition  of  the  brand  names  of  crugs
 again  by  means  of  a  phased  operation.
 But  I  find  Government  merely  saying
 that  they  are  exununing  tne  recom-
 mendations  of  this  Committee  even
 though  the  recommendations  are  neur-
 ly  a  year  old  and  they  are  only  imov-
 ing  in  this  direction  by  getling-  «a
 slight  increase  in  IDPL  and  other  hinds
 of  production.  Do  I  take  it  that  the
 Government  policy  is  to  let  these
 multi-nalionals  who  by  a  variety  of
 strategems  including  such  ways  of
 international  cheating,  through  trans-
 fer  pricing,  which  a  country  like  ours
 cannot  even  detect—and  Liitain  was
 told  by  Hoffman  La  Reche  Co.,  also
 to  be—ware  of  the  machinations  of
 these  multi-national  companies.  Am  I
 to  understand  {hat  nothing  more  is
 being  done  except  by  making  a  slight
 expansion  in  the  operations  of  the
 IDPL  and  a  few  other  things
 and  no  practical  effect  :s  being  given
 to  the  recommendations  of  the  Huathi
 Committee  in  any  significant  manner?

 SHRI  P.  CG  SETHI:  The  Hathi
 Committee  has  done  a  commendable
 work  and  the  report  is  very  compre-
 hensive.  The  report  is  not  limited  to
 one  or  two  aspects  but  it  is  related  to
 the  whole  of  the  drug  industry  and
 from  that  point  of  view  many  of  the
 recommendations  of  the  IIathi  Com-
 mittee  have  been  accepted  by  the  Gov-
 ernment  and  we  are  already  progres-
 sing  on  these  lines.
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 Leading  role  is  being  given  to  the
 public  sector.  Certain  recommenda
 tions  are  still  under  examination.  As
 far  ag  the  question  <f  removing  the
 brand  names  is  concerned,  thai  is  still
 under  examination.  We  will  have  to
 consult  the  Health  Ministry  in  this
 respect,  although  the  recommendation
 of  the  Health  Ministry  was  there.

 With  regard  to  the  setting  up  of  the
 National  Drugs  Authority,  that  recom-
 mendation  is  stil]  under  examination.

 With  regard  to  the  question  or  tak-
 ing  over  of  multi-national  firms,  the
 Committee  has  recommended  take
 over  but  al  the  same  tine  they  have
 recomunendeg  that  the  foreign  equity
 ratio  should  be  reduced  to  40  per  cent
 forthwith  and  gradually  it  hag  to
 be  reduced  to  26  per  cent.  As  fur  as
 the  recommendation  [७  reducing  it  to
 a0  per  cent  is  concerned,  steps  have
 been  taken  and  as  far  us  reduction
 tu  26  per  cent  is  concerned,  steps  will
 be  taken  in  due  course  of  time  beca-
 use  this  is  a  departure  from  the
 general  traditional  policy.  With  re-
 gard  to  pricing  also,  Government  is
 still  considering  and  examining  the
 whole  aspect,  because,  that  is  a  very
 important  aspect  of  the  whole  1e-
 port.

 SHRI  प्र.  N.  MUKERJEE:  Do  I  take
 it,  Sir,  that  in  these  days  of  emergency
 when  a  report  happens  to  be  compre-
 hensive,  delays  of  this  egregious  oT-
 der  could  take  place  in  so  far  as  the
 implementation  is  concerned,  because,
 in  the  meantime,  all  the  evils  accru-
 ing  from  whatever  has  been  said  in
 the  Hathi  Committee  Report  anc  else-
 where  in  literature  available  all  over
 the  world,  about  the  doings  of  these
 multi-national  drug  operators,  continue
 ang  in  the  meantime  these  people  car-

 ry  on  scurrilous  advertisements,—not
 only  do  they  corrupt  our  medical  prac-
 titioners  and  virtually  bringing  them
 into  acceptance  of  their  own  particu-
 lar  products,  but  they  also  try  to  dis-
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 tert  public  opinion  by  unfettered  pro-
 paganda,  while  things  said  in  Parlia-
 ment  also  are  limited,—do  I  take  it,
 Sir,  that  the  recommendations  of  High
 Power  Committee  like  the  Hathi  Com-
 mittee  are  to  be  treated  in  this  fa-
 shion,  when  the  people  are  suffering
 on  account  of  the  prices  of  drugs?  Do
 I  take  it  that  on  accuunt  of  some  of
 these  multi-nationals  being  able  to  sell
 at  a  higher  price  in  certain  other
 countries  products  they  make  it  cur
 own  country  throiusn  the  facilities
 given  to  them  by  our  own  govern-
 ment,  our  country's  name  becomes
 mud  in  certain  other  areas  of  the
 world?  Thege  multi-nationals,  as  you

 know,  very  well  are  terrible  custom-
 ers  and  they  are  behaving  so  shabbily
 but  Government  comes  and  says  that
 they  are  examining  a  comprehensive
 report,  and  taking  only  a  few  puddling
 little  steps.  Is  this  the  way  the  Gov-
 ernment  operates  during  the  emergen-
 cy?

 SHRI  P.  C.  SETHI:  As  far  as  the
 decision  taken  is  concerned.  the
 majority,  of  the  recommendations  have
 been  accepted  and  have  been  imple-
 mented.  But  there  are  one  or  two
 important  aspects  which  are  still  under
 consideration.

 श्री  रामावतार  शास्त्री  :  अ्रध्यक्ष  जी,

 पहली  बात  यह  जानना  चाहता  हु  कि  हाथी
 कमेटी  के  जिन  बहुमत  सदस्यों  ने  बहुराष्ट्रीय
 कम्पनियों  के  राष्ट्रीयकरण  को  मांग  की  है,
 उनके  नाम  क्‍या  हैं  ;  और

 क्या  हाथी  समिति  ने  इस  बात  की  भो
 सिफारिश  को  है  कि  जो  हमारे  देश  में  27
 जरूरी  दवाएं,  एमेंशियल  ड्रग्स  हैं,  उनका
 उत्पादन  राजकीय  क्षेत्र  में  या  भारतीय  निजी
 क्षेत्र  में  किया  जाये  ?  झगर  यह  बात  सही
 है  भौर  यह  सिफारिश  की  गई  है  तो  सरकार

 की  प्रतिक्रिया  क्या  है  कौर  अगर  सरकार
 समझती  है  कि  भारतीय  दवा  कम्पनियां  छोटी

 हैँ,  उसके  पास  पूंजी  नहीं  है  तो  इन  227
 जरूरी  हवाओं  के  निर्माताओं  को  राष्ट्रीय
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 क्षेत्र  में  ले  लेने  में  कौन  सी  कोर्ट  सरकार
 के  सामने  हैं  ?

 भो  प्रकाश चर  सेडी  :  राष्ट्रीय  क्षेत्र  में
 ले  लेने  का  प्रश्न  बहुत  झ्रासान  नहीं  है।

 Taking  over  of  these  companies would  mean  an  investment  of  about
 Rs.  40  crores  at  the  face  value  of
 the  shares.  They  have  rightly  recom-
 mended  about  reducing  equity  capital of  these  companies  not  only  accord.
 ing  to  the  dilution  formula  upto  40
 Per  cent,  but  even  they  have  gone  to
 the  extent  of  saying  that  they  should be  reduced  to  26  per  cent  and  that  is
 what  is  engaging  the  attention  of  the
 Government.  So,  we  are  taking  action
 on  these  lines,

 As  far  as  the  production  of  these
 747  important  drugs  is  concerned,  we

 are  gradually  proceeding  on  those  lines.

 श्री  रामावतार  शास्त्री  :  अध्यक्ष  जे।,
 पहले  पार्ट  का  जवाब  नहीं  दिया  गया  है।
 मैजोरिटी  मेजबां  के  नाम  में  जातना  चाहता
 हैं  जिन्होंने  रिमांड  किया  है  कि  मल्टी  नैशनल
 कहानियों  का  राष्ट्रीयकरण  किया  जाये।  वे
 मैम्बर्स  कौन  हैं  ?

 SHRI  P.  rom  SETHI:  I  cannot  give  all
 the  names.

 MR.  SPEAKER:  This  is  a  matter  of
 detail.

 SHRI  R.  S.  PANDEY:  The  Hathi
 Committee  submitted  a  comprehensive
 document  with  regard  to  the  question of  drugs  about  quality  control  and  its
 Pricing  policy.  It  is  mentioned  in  the
 statement  from  the  Government  that
 a  decision  on  pricing  policy  will  be
 taken  in  the  near  future.  You  will
 find  from  the  answer  that  the  words

 used  are  ‘in  the  near  future’,  I  wanted
 to  know—Shri  Sethi  is  known  for  his
 quick  action—from  him  ay  to  what
 does  he  mean  by  ‘In  the  near  future’.  I
 want  to  know  the  time  mit.
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 SHRI  P.  C.  SETHI:  ‘In  the  near
 future’  means  ‘as  early  ag  possible

 SHRI  RAJA  KULKARNI:  The  Hathi
 Committee's  recommendation  was  in
 respect  of  prices  to  which  the  hon.
 Minister  also  referred.  The  reply  given
 is  that  the  matter  is  under  considera-
 tion.  There  has  been  so  much  time
 that  hag  elapsed  and  Government  has
 not  taken  any  quick  decision  or  any
 step  in  respect  of  the  price  formula
 with  a  view  to  reducing  the  prices  of
 drugs  and  medicines.  Is  the  Govern-
 ment  aware  of  the  impact  or  the  re-
 action  because  of  the  indecision  on  the
 price  formula  recommended  by  the
 Hathi  Committee?  We  are  told  and
 it  is  also  reported  that  the  prices  of
 these  l7  essential  drugs  and  medi-
 cines  have  gone  up.  And  they  are
 increasing  still.  As  a  result  of  that,
 there  has  been  a  shortage  of  medicines
 and  drugs  in  the  private  hospitals  in
 the  country  as  well  as  in  Government
 hospitals.  The  Government  has  nat
 allotted  funds  to  the  Government  hos-
 pitals,  as  a  result  of  which  some  of
 the  Government  Hospitals  had  to  be
 closed  and  many  of  the  private  hos-
 pitals  are  not  admitting  the  patients
 because  of  the  shortage  of  medicines.

 SHRI  P.  C.  SETHI:  As  I  have  said
 previously,  we  have  not  taken  too
 much  time  in  taking  decisions.  These
 are  important  recommendations  and
 certainly,  other  ministries—important
 ministries  are  also  concerned.  We
 are  consulting  them.

 But,  as  far  as  pricing  is  concerned,
 the  prices  are  stated  to  be  controlled
 and  I  do  not  think  there  is  any  scarcity
 of  drugs  unless  of  course  a  deliberate
 scarcity  is  created  and  some  black
 market  prices  are  charged.  It  is  then
 and  then  alone  that  there  is  a  danger
 of  the  prices  going  up.  Otherwise  they
 are  stated  to  be  controlled.  I  would
 also  ike  to  add  that  as  far  as  these
 drugs  are  concerned,  I  think  they  are
 the  cheapest  which  are  produced  in
 Todia.
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 Fly-over  Bridge  at  ERemuna  Level
 Crossing  at  Balasore

 °T  SHRI  SHYAM  SUNDER  MOHA.-
 PATRA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  whether  the
 flyover  bridge  at  Remuna  leve)  cros-
 sing  at  Balasore  is  going  to  be  taken
 up  in  the  year  i975-767?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  No,  Sir.

 SHRI  SHYAM  SUNDER  MOHA.-
 PATRA:  This  is  a  very  disheartening ‘No’  by  the  hon.  Deputy  Minister.  The
 hon.  Minister  is  considered  to  be  a
 very  dynamic  minister  because  he
 safeguards  the  interests  of  Orissa.
 Only  a  few  months  back  the  hon.
 Minister  of  Railways,  Shri  Tripathi
 had  written  me  a  letter  on  this  sub-
 ject.  I  quote:

 “There  is  a  proposal  for  an  over-
 bridge  at  Remuna  level  crossing  at
 Balasore  which  was  included  in  the
 Railway's  Work  Programme  for
 ‘1972.73,  ‘1974-75.  As  the  breadth  of
 the  bridge  was  not  furnished  all
 these  years,  the  proposal  had  to  be
 deleted.  After  details  of  the  scheme
 are  finalised,  further  action  will  be
 taken  to  sanction  the  work  again”.
 How  can  this  be  a  ‘No’.

 SHRI  BUTA  SINGH:  Yes,  Sir,  I
 stand  by  what  my  Minister  has  written
 to  the  hon.  member.  The  reason  for
 not  being  able  to  include  this  work
 in  1975-76  is  obvious,  the  State  Gov-
 ernment  was  not  able  to  give  its  pro-
 posal,  the  exact  location  and  the  con-
 crete  proposal.

 @HRI  SHYAM  SUNDER  MOHA-
 PATRA:  Do  I  take  it  that  the  hon.
 Minister  and  his  able  deputies  have
 agreed  that  it  will  be  taken  up  next
 year?.

 SHRI  BUTA  SINGH:  Yes,  Sir.
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 आपातस्थिति  की  घोषणा  के  बाद  से  बिना
 टिकट

 पर

 *8  श्री  शंकर  दयाल  सिंह  :

 ह ।  बाई०  |  ईश्वर  देही ८  कया  रेल
 मंत्री  यह  बताने  की  छपा  करेंगे  कि  :

 (क)  आपातस्थिति  की  घोषणा  के
 बाद  देश  में  बिना  टिकट  यात्रा  करने  वाले  कितने
 रेल  यात्रों  पकड़  गये  हैं  ;  झीर

 (ख)  इन  यात्रियों  से  सरकार  ने  जुर्माने
 के  रूप  में  अब  तक  कितनी  राशि  एकत्रित
 की  है।

 रेल  मंत्रालय  में  राज्य  मंत्री  भी

 मुहम्मद काफी  कुरैशी  )  :  (क)  ।  जुलाई,  975
 से  30  नवम्बर,  975  तक  को  अवधि  में  कुल
 10,67,786  व्यक्ति  बिना  टिकट  या  गलत

 टिकट  लेकर  युवा  करते  पकड़े  गये  थ।  इलम
 से  i,38,992  व्यक्तियों  को  गिरफ्तार  किया
 गया  कौर  उनके  विरूद्ध  मुकदमा  चलाया
 गया  क्योंकि  उन्होंने  रेलवे  को  देय  राशि  का

 भुगतान  नहीं  किया  था|

 (ख)  बिता  टिकट  यात्रियों  से  वसूल
 की  गये  रकम  इस  प्रकार  है  —

 (4)  किराया  52,38,086  Bo

 (2)  अधिप्रसार  90,11,221  रू०

 (3)  अदालती  जुर्माना  16,46,197  रू०

 शौ  बाकर  ख़्याल  सिंह:  प्रत्यक्ष  जी,
 प्रपात-काल  की  घोषणा  के  बाद  सब  से
 प्रतीक  सुधार  प्रखर  किसी  चीज़  में  देखने
 मैं झाया है  तो  वह  रेलवे  है  ।  इसके  लिये
 सबसे  पहले तो  मैं  सल्  मंत्रालय  और
 प्रकार  को  धन्यवाद  शौर  बचाई  देता  हूं

 क्योंकि  ग्रेसी  दृष्टि  में  रेल  मंत्रालय ही  एक
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 पूर्ण  मंत्नालय  है  --जिस  में  पंडित  जो  भी  है
 सरदार  जी  भी  हैं  कौर  करेगी  साहब  ,भी

 हैं।  साथ  ही  मैं  सरकार  से  जानना  चाहूंगा
 कि  यह  जो  जुर्माने की  रकम  वसूल  हुई  है
 कौर  जो  बिना  टिकट  यात्रा  करते  हुए
 पकड़े  गये  हैं,  उन  में  सब  से  झ्र धिक  यात्री
 किसि  क्षेत्र  के  शौर  किस  प्रा  तके  हैं?

 रेल  मंत्री  (श्री  कमलापति  जीआठ)  :
 अध्यक्ष  महोदय,  मैं  समझता  हूं  कि  इस  प्रश्न
 का  उत्तर  न  देना  ही  बहुत  बरच्छा  है।

 श्री  देखकर  दयाल  सिह  :  अध्यक्ष  जी,
 बिहार  में  बिना  टिकट  लोग  तब  चलते  थे,
 जब  बिहार  के  रेल  मंत्री  होते  थे,  अब  तो
 ऐसा  उत्तर  प्रदेश  में  होना  चाहिए  1

 श्री  राजर  प्रसाद  यादव  :  क्‍या  मंत्री

 महोदय  को  इस  बात  की  जानकारी  है  कि
 बाप  के  यहां  जो  चैकिंग  होती  है  उसमें,
 ज्यादातर  गरीब  लोग  पकड़े  जाते  हैं,  जिन
 के  पास  पैसा  नहीं  होता  है।  लेकिन  जो
 आदमी  चैस  देने  क।  स्थिति  में  होते  हैं,  जे
 नाजायज  तौर  पर  पैसा  दे  कर  छूट  जाते

 हैं।  हमें  इस  की  जानकारी  निजी  रूप
 से  है,  मैंने ग्ौर  हमारे  एक  दूसरे  संसद  सदस्य
 श्री  चिरंजीव  झा  ने  स्वयं  मानसी  में  देखा  1

 हमारी  गाड़ी  के  सामने  एक  दूसरी  गाड़ी
 की  चैकिंग  हो  रही  थी,  ग्रुप  के  जो०  कार
 पी0  के  लोगों  ने  जिन  के  पास  पैसा  नहीं  था,
 उन  का  सामान  नीचे  फेंक  दिया,  लेकिन

 जिन्होंने  उन  को  देना  मशहूर  किया,  उन  को

 बाहर  नहीं  निकाला  :  इस  के  बारे  में

 हम  ने  रेल  मंत्रालय  को  लिखा  भी,  लेकिन

 चुके  उन  का  नम्बर  मालूम  नहीं  था,  इस
 लिये  उन  की  कोई  जानकारी  नहीं  हो  सकी।
 यही  उत्तर  मिला  कि  विजिलेंस के  लोग  गये
 थे,  लेकिन  नम्बर  मालूम  न  होने  से  कोई
 कार्यवाही  नहीं  हो  सकता  1

 मैं  जानना  चाहता  हुं  कि  इस  सम्बन्ध  में
 ज्यदा वर  लोग  कौन  पकड़े  जाते  हैं  बौर  पाप
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 के  चैकिंग  स्टाफ  श्र  दूसरे  लोगों  की

 पहचान  हो  सके,  कया  इसके  लिये  उनको
 कोई  नम्बर  वगैरह  देंगे?

 भी  मुहम्मद  काफी  कुरेशी  :  यह  बात
 तो  साफ़  जाहिर  है  कि  ज्यादातर  तोड़े
 ही  लोग  पकड़े  जायेंगे  जो  बगैर  टिकट

 होंगे।  इस  में  गरीब  और  अमीर  का  कोई
 सवाल  नहीं  है।  जो  भी  बगर  टिकट
 सफ़र  करेगा,  चाहे  अमीर  हो  या  गरीब,
 दोनों  के  साथ  बराबर  का  सुलूक  किया  जायेगा  1
 जिन  लोगों  ने  किराया  अदा  कर  दिया
 उन  को  छोड़  दिया  गया,  जो  नहीं  दे  सके
 उनके  खिलाफ़  कार्यवाही  की  गई।  जहां
 तक  शनाप  किसी  खास  वाकये  की  तरफ़
 ध्यान  दिलाना  चाहते  हैं,  तो  आप  लिख
 कर  भेज  दें,  हम  उस  की  जांच  करायेंगे।

 SHRI  D.  BASUMATARI:  In  reply  to
 Shri  Shankar  Dayal  Singh’s  question.
 the  hon.  Minister  had  said  that  it
 would  not  be  in  the  public  interest  to
 give  that  information.  Could  he  give
 the  breakup  of  the  figures  Statewise?

 I  would  like  to  know  the  break-up,
 State-wise.

 SHRI  MOHD.  SHAFI  QURESHI:  I
 do  not  have  the  figures  at  this  stage
 with  me.  But.  if  the  hon.  Member
 insists,  J  can  furnish  him  with  the
 figures,  zone-wise,  not  State-wise.

 Offshore  Drillingg  in  Bay  of  Bengal
 ang  Bombay  High

 #9,  SHRI  M.  KATHAMUTHU:  Will
 the  Minister  of  PETROLEUM  te  pleus-
 ed  to  state:

 (a)  whether  offshore  drilling  is  go-
 ing  on  in  the  Bay  of  Bengal  besides
 Bombay  High;

 (b)  if  so,  when  Bombay  High  is
 likely  to  start  supplying  crude;  and

 {e)  what  are  the  findings  in  Bay
 of  Bengal  in  this  regard?
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 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  Yes,
 Sir.

 (b)  Efforts  are  being  made  to  com-
 mence  production  of  crude  oil  from
 Bombay  High  by  the  end  of  the  cur-
 rent  financial  year.

 (c)  The  first  exploratory  well  is
 being  drilled.  Results  wil!  be  known
 only  after  completing  and  testing  the
 well,

 SHRI  M.  KATHAMUTHU:  I  would
 like  to  know  from  the  hon.  Minister,
 whether  the  drilling  operation  is  being
 carried  on  by  the  ONGC  or  whether
 any  contract  has  been  awarded  to  any
 foreign  company?  If  so,  I  would  like
 to  know,  the  terms  of  the  agreement?

 SHRI  K.  D.  MALAVIYA:  So  far  as
 the  Bombay  High  is  concerned,  the
 exploration  and  the  production  pro-
 gramme  is  totally  carried  on  by  the
 Oil  and  Natural  Gas  Commission.  Of
 course.  we  have  to  hire  ships,  dri'ling
 ships  and  other  equipment,  which  we
 cannot  produce  today,  But,  as  we  have
 got  the  know-how,  we  are  doing  it
 ourselves.

 So  far  as  the  Bay  of  Bengal  is  con-
 cerned,  we  have  entered  into  an  agree.
 ment  with  an  American  firm.

 SHRI  R.  V.  SWAMINATHAN:  I
 would  like  to  know,  what  is  the  loca-
 tion  in  Bay  of  Bengal,  where  drilling
 is  being  conducted?  Secondly,  there
 was  some  proposal]  and  I  think  some
 survey  was  conducted  in  a  place  bet-
 ween  the  islands  of  Rameswaram  and
 Kachadeevu.  I  would  like  to  know
 whether  the  Government  is  examining
 this  also?

 SHRI  K.  D.  MALAVIYA:  The  Bay
 of  Bengal  basin  is  a  different  area
 from  the  southern  tip  of  the  area
 which  is  being  referred  to  by  the  hon.
 Member,  In  the  Bay  of  Bengal,  the
 CARLSBERG  Group,  an  American
 Group,  has  entered  into  a  contractual
 arrangement  with  the  Oil  and  Natural
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 Gas  Commission  and  they  are  drilling
 their  first  well  near  the  Orissa  coast,
 which  is  about  80  miles  from  Para-
 deep.

 DR,  RANEN  SEN:  fs  it  a  fact  that
 near  the  Bay  of  Bengal  shores,  Gov-
 ernment  is  also  contemplating  to  drill
 the  area  of  Sunderbans?  I  would  also
 like  to  know  whether  it  is  a  fact  that
 the  Ministry  of  Petroleum  has  come
 into  a  sort  of  conflict  with  the  Minis-
 try  of  Tourism  who  are  opposed  to
 drilling  in  Sunderbans  because  of  this
 Tiger  Project  and  all  that?  If  8७
 what  is  the  position  in  regard  to
 drilling  in  Sunderbans  and  surround.
 ing  areas?

 SHRI  K.  D.  MALAVIYA:  The  geo-
 logical  prospects  of  the  Sunderbans
 area  are  very  interesting  and  we  are
 examining  it  very  closely.  The  Oil
 and  Natural  Gas  Commission  is  asses-
 sing  that  the  prospects  of  Bay  of

 Bengal  should  be  quite  high  if  we  carry
 on  oil  exploration.  But,  the  hardware
 and  software  hazards  of  the  Sunder-
 bans  area  are  quite  complicated  not
 only  because  of  the  Tiger  Project  of
 the  West  Bengal  Government  but  also
 because  of  the  difficulties  like  the
 marshy  nature  of  the  land  and  so  on.
 We  are  examining  as  to  how  to  get  all
 this  software  ang  make  other  en-

 gineering  arrangements  by  which  we
 could  start  doing  it.  jf  we  can  procure
 it,  which  we  are  trying  to  get  as  soon
 as  possible,  then,  the  question  of  carry.
 Ing  away  the  lions  or  tigers  that  come
 there  could  be  solved  in  consultation
 with  the  West  Bengal  Government,
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 SHRI  VASANT  SATHE:  Apart  from
 Bombay  High  where  they  are  likely
 to  get  about  ten  million  tonnes  of
 crude  in  the  near  future,  have  the
 government  found  oil  in  the  nearby
 area  on  the  western  coast?  What  are
 the  prospects?

 SHRI  K.  D.  MALAVIYA:  Bombay
 High  is  an  oil  basin  where  explora-
 tion  has  progressed  and  is  quite  ad-
 vanced;  we  are  now  launching  a  pro-
 duction  programme  and  we  hope  that
 by  the  end  of  March  or  April  we  shall
 start  producing  oil  and  bring  it  ashore
 for  refining  at  the  Burmah  Shell  re-

 finery  which  ls  now  being  taken  over.
 Apart  from  that  there  are  areas  in
 the  northwest  Bombay  High  and  an-
 other  structure  on  the  western  coast
 and  also  on  the  Saurashtra  coast
 where  the  prospect  of  finding  oil  is

 quite  bright.  We  have  already  started

 geophysical  surveys  and  the  first
 results  are  encouraging,  In  all  we
 have  got  more  than  half  a  dozen  struc-
 tures  which  are  worth  exploratory
 drilling  and  we  hope  that  by  the
 middle  of  next  year  we  shall  be  know-

 ing  more  about  the  areas  whether  oil
 or  gas  both  could  be  found.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  The  hon,  Minister  aware  that  the

 Bay  of  Bengal  is  a  common  area:
 there  is  a  common  border  with  Bangla
 Desh  on  the  shore.  I  should  like  to
 know  whether  any  discussion  had
 taken  place  with  Bangla  Desh  Gov-
 ernment  to  explore  offshore  drilling
 in  the  Bay  of  Bengal,  smoothly  and
 without  any  difficulty,
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 SHRI  K.  D..MALAVIYA:  Offshore
 drilling  in  our  area  is  already  going
 on.  We  had  drilled  a  well  upto  1,000,
 feet,  another  3,000  feet  or  4,000  feet
 will  be  drilled  in  a  month  or  so,  then
 we  shall  see  whether  we  have  found
 oil  or  gas.  So  far  as  the  boundary
 with  Bangla  Desh  and  other  countries
 is  concerned,  in  the  normal  process
 the  Government  of  Bangla  Desh  or
 other  countries  always  take  care  of
 their  boundaries  and  there  should  be
 no  difficulty  in  demarcating  it  so  far
 as  I  can  see.

 Re-instatemeny  of  Suspended  Rail-
 way  Employees  jp  Certain  Zonal

 Railways

 +

 “i0.  SHRIMATI
 PANDE:

 SHRI  K.  M.  “MADHUKAR":

 Will  the  Minister  of  RAILWAYS
 be  pleaseg  to  state:

 ROZA  DESH-

 (a)  how  many  railway  employees
 are  stil]  under  suspension  all  over
 India  for  participating  in  Railway
 general  strike  of  May,  ‘1974;

 (b)  how  many  cases  are  pending  in
 Western  Railway,  South-Eastern  Rail-
 way,  Northern  Railway,  Southern
 Railway  and  Eastern  Railway;  and

 (९)  how  long  would  it  take  to  ful-
 fill  the  assurances  given  on  the  floor
 of  Parliament  to  take  back  jn  service
 all  the  employees  in  Railways?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  4i.

 (b)  In  all  26  cases  are  pending  in
 Western,  South  Eastern,  Northern,
 Southern  and  Eastern  Railways:

 {c)  Im  accordance  with  M.R's  as-
 surances  given  on  the  floor  of  the
 Parliament,  steps  to  condone  the  break
 in  service  of  all  Railway  employees,
 except  those  who  are  charged  with
 sabotage,  violence  and  intimidation
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 and  fo  deal  with  service  matters
 speedily  and  sympathetically  where-
 ever  employees  are  not  charged  with
 sabotage,  violence  and  _  intimidation
 have  already  been  taken.

 SHRIMATI  ROZA  DESHPANDE,  I
 feel  that  the  number  should  be  veri-
 fied.  As  far  as  [  know,  there  are
 many  more  cases  which  have  not  been
 taken  into  consideration  though  there
 is  no  charge  of  violence  or  sabotage
 against  them.  For  instance  in  the
 Central  Railway  there  are  still  2
 cases  which  I  had  personally  referred
 and  they  have  not  yet  been  looked
 into.  How  much  more  time  are  you
 going  to  take?  It  is  almost  two  years;
 in  the  coming  May  two  years  will  be
 completed.  The  charges  of  violence,
 etc.  are  also  to  he  looked  into  because
 the  railway  officers  are  taking  advant-
 age  of  this  to  victimise  workers  who
 were  active  in  the  trade  union.  I
 would  like  the  Minister  to  look  into
 this  matter  very  seriously  and  give
 us  an  assurance  that  the  cases  would
 be  taken  into  consideration  within
 such  time  and  some  decision  would  be
 taken  immediately,  And  please  do  not
 prolong  this  matter.

 SHRI  MOHD.  SHAFI  QURESHI:
 The  hon,  Member  is  right.  There  are
 il  employees  who  are  under  suspen-
 sion  on  the  Central  Railways.  But  they
 are  charged  under  Sec.  302  and  307
 of  Indian  Penal  Code  which  is  murder
 and  attempt  to  murder  and  they  are
 facing  trial  in  the  Court  of  Jhansi  and
 in  their  cases  suspension  cannot  be

 revoked.

 SHRIMATI  ROZA  DESHPANDE:  I
 am  not  referring  to  that.  But  there  are
 other  suspensions  also.  I  am  not  re-
 ferring  to  the  ome  which  you  have
 referred.  I  had  talked  to  the  Western
 Railway  and  the  Central  Railway
 General  Managers  about  it.  The  per-
 son  who  had  retired  from  the  Western
 Railways  assured  me  that  he  would
 look  into  the  matter  and  one  case  was
 considered,  the  rest  of  them  were  not
 at  all  considered.  I  would  like  you
 to  investigate  into  this  matter.  In  fact
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 there  are  other  cases  in  the  Matunga
 Railway  Workshop.  I  am  not  referring
 to  that,

 SHRI  MOHD.  SHAFI  QURESHI:  12
 people  are  suspended  there  but  I2
 people  are  involved  in  murder  cases.
 They  are  facing  trial  in  the  Court  of
 law.  Unless  the  decision  is  taken  by
 the  Court  how  can  we  take  decision
 on  that?

 SHRI  DINEN  BHATTACHARYYA:
 Sir,  may  I  know,  apart  from  the
 figures  given  by  the  Minister  regard-
 ing  the  suspension,  whether  there  are
 cases  of  dismissal  also  about  which
 there  was  qa  categorical  assurance
 given  in  this  House  by  the  Minister
 that  all  cases  would  be  reviewed  and
 those  who  had  not  committed  crimes
 which  came  under  Criminal  Proce-
 dure  would  be  taken  back?  Whether
 the  Government  is  now  reconsidering
 their  order  for  dismissal  including
 the  suspension  orders?

 SHRI  MOHD.  SHAFI  QURESHI:
 Sir,  I  will  have  to  repeat  the  answers
 which  I  have  been  giving  in  this
 House.  Sir,  the  total  number  of  em-
 ployees  dismissed  and  removed  from
 service  was  16,898.  Out  of  this,  16,056
 have  been  taken  back  on  duty  and
 out  of  the  remaining,  452  people  have
 gone  to  the  courts  and  63  employees
 have  not  appealed.  That  leaves  8
 number  of  327  employees  out  of  16,898
 who  have  not  been  taken  back  in
 service  so  far,  (Interruptions)

 WRITTEN  ANSWERS  TO
 QUESTIONE

 Distribution  of  Kerosene  ij  Rural
 Areag

 *)2,  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  whether  Centre  has  recently
 urged  the  State  Governments  to
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 streamline.  the  tisttibutien  of  kere-
 sene  oil  in  rural  and  semi-urban
 areas;  and

 (9)  if  80,  steps  suggested  jn  this
 direction?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)
 Yes,  Sir.

 (b)  Followng  the  unavoidable  in-
 crease  of  I2  paise/litre  in  the  basic
 ceiling  selling  prices  of  kerosene  oil,
 Mettive  irom  १४  December,  ‘1915,
 State  Governments/Union  Territories
 Administrations  were  requested  to
 streamline  the  distribution  arrange-
 ments  particularly  in  rural  and  semi-
 urban  areas.  They  were  also  advised
 to  review  the  distribution  and  trans-
 portation  costs  and  profit  margins
 allowed  to  the  wholesalers  and  re-
 tailers  to  see  whether  it  would  be
 possible  to  keep  down  the  increase
 to  less  than  12,  paise.  It  has  also  been
 suggested  that  the  State  Governments
 can  themselves  undertake  the  task  of
 distribution  of  kerosene  so  as  to  re-
 duce  the  charges.  State  Governments
 have  also  been  advised  to  take  8
 serious  view  of  sale  of  kerosene  in
 750  ml.  bottles  and  charging  for  it  the
 price  of  one  litre.

 Purchase  of  Wagong  during  1975-76

 *13.  SHRIN,  K.SANGHI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  Railways  had  plan-
 ned  to  purchase  more  than  6000
 wagons  during  ‘1975-76;

 (b)  if  so,  the  number  of  wagons
 that  could  be  purchased  go  far;

 (c)  whether  the  total  lot  could  be
 purchased  as  planned;  and

 (d)  if  not,  the  reasong  therefor?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  Yes,  Sir.

 (9)  Till  30th  November,  975  a  total
 ‘of  7,660  Wagons  in  terms  of  4-wheel-
 -ers  have  been  purchased.

 (c)  Yes,  Sir.

 (0)  Does  not  arise.

 Adoption  of  Latest  Techniques  by
 0.  and  N.G.C.  to  Explore  Oi!

 14.  SHRI  fom  JANARDHANAN:
 SHRI  SARJOO  PANDEY:

 Will  the  Minister  of  PETROLEUM
 ‘be  pleaseg  to  state:

 (a)  whether  the  Oil  ang  Natural
 ‘Gas  Commission  has  decided  to  adopt
 Jatest  techniques  to  improve  the  re-
 covery  of  oil  from  its  oilfields  in  the
 country;  and

 (b)  if  so,  the  broad  features  of  the
 projects  and  names  of  countries  which
 would  collaborate  therein?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)

 “Yes,  Sir.
 क्र

 (b)  An  Institute  of  Reservoir  Stu-
 dies  will  be  set  up  in  Baroda  with
 French  collaboration  to  carry  out  la-
 ‘boratory  studies  in  secondary  and
 tartiary  recovery  processes  and  other
 research  and  development  activities.
 Projects  as  such  wi'l  be  formulated
 later  on  the  basis  of  the  results  of
 these  studies.

 After  the  Institute  has  Leen  set  up,
 four  or  five  Soviet  specialists  will  also
 ‘be  associated  with  it.

 Three  officers  of  ONGC  have  re-
 ceived  training  in  fire  flooding  techno-
 logy  in  Rumania  in  pursuance  of  the
 ‘decision  arrived  at  the  Indo-Ruma-
 ‘nian  Joint  Commission  meeting  of
 September,  1974.
 43l3  LS—2.
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 Work  Done  on  Apta-Dasgaon  Section
 of  West  Coast  Railway

 "15.  SHRI  SHANKER  RAO  SAV-
 ANT:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  how  much  work  hag  been  done
 on  the  Apta-Dasgaon  section  of  the
 West  Coast  Railway  during  1974-75;
 und

 (b)  what  work  is  proposed  to  be
 done  on  this  section  by  3lst  March,
 ‘19767

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Final
 Location  Survey  for  the  construction
 of  q  line  ‘between  Apta  and  Dasgaon
 has  been  completed  and  the  reports
 are  under  examination.  The  decision
 about  the  construction  will  be  taken
 after  the  examination  of  the  survey
 reports  and  depending  on  the  avail-
 ability  of  funds.

 Impact  of  Increase  in  Prices  of
 Petroleum  Products

 *16.  SHRI  DHAMANKAR.:  Will!  the
 Minister  of  PETROLEUM  be  pleased  to
 state:

 (a)  whether  the  selective  increases
 in  the  prices  of  petroleum  products,
 including  kerosene,  cooking  gas,  high
 speed  diesel  oi]  and  furnace  oi]  recent-
 ly  imposed  would  adversely  affect  the
 general  public  and  a  number  of  indus-
 trial  units  to  great  extent;  ang

 ib)  what  steps  are  taken  to  ensure
 that  the  retailers  do  not  charge  un_
 duly  exorbitant  prices  for  these  items
 from  the  consumers?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  with
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 the  efficient  utilisation  of  petro-~
 leum  products  and  the  economies  re-
 sulting  therefrom,  and  the  very  much
 improved  availability  of  coal  and  also
 the  capacity  of  the  Railways  to  trans-

 “port  it,  the  selective  increases  will
 generally  have  very  little  effect.

 (9)  The  retail  selling  prices  of
 kerosene  oi]  and  furnace  oil  are  fixed
 and  controlled  by  the  State  Govern-
 ments/Union  Territory  administra-
 tions  under  the  Kerosene  (Fixation
 of  Ceiling  Prices)  Order  970  and  Fur-
 nace  Gi  (Fixation  of  Ceiling  Prices
 and  Distribution)  Order  1974,  issued
 under  the  Essential  Commodities  Act
 1955.  Further,  State  Governments
 have  been  requested  to  streamline
 distribution  arrangements,  review  dis.
 tribution  and  transportation  costs  and
 profit  margins  allowed  to  the  whole-
 salers  and  retailers  of  kerosene  cil  to
 see  if  it  is  possible  to  keep  down  the
 increase  in  its  price  to  less  than  7
 paise  per  litre.  The  price  of  cooking
 gas  at  any  location  is  fixed  by  the
 Central  Government.

 Exploration  for  Oil  in  Off-Saurashtra

 1.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 PETROLEUM  be  pleased  to  state:

 (a)  whether  the  preliminary  sur-

 veys  have  indicated  a  big  oil  reserve
 in  off-Saurashtra;  and

 (b)  if  so,  the  steps  taken  to  explore
 the  same?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)
 and  (b).  Preliminary  seismic  surveys
 have  indicuteg  structural  possibilities.
 Detailed  seismic  surveys  have  been
 conducted.  Results  of  these  will  be
 known  only  after  the  data  is  process-
 ed  and  interpreted.
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 Conversion  of  Mysore-Bangalore  Line

 Inte  Broad  Gauge

 *19,  SHRI  S.  M.  SIDDAYYA:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Karnataka  has  agreed  to  participate
 in  the  conversion  of  the  metre  gauge
 railway  line  from  Mysore  to  Banga-
 lore  into  broad  gauge;

 (b)  if  so,  the  nature  of  the  partici-
 pation;  and

 (0)  when  will  the  conversion  of
 the  Bangalore-Mysore  line  be  taken
 up’?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  «RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,  Sir.

 (b)  The  State  Government  of  Kar-
 nutuka  has  offered  to  consider  various
 proposals  in  order  to  participate  in
 the  conversion  of  the  metre  gauge
 line  from  Mysore  to  Bangalore  into
 broad  gauge.  These  broadly  are:

 Gi)  making  available  labour  force
 for  earthwork,

 (iy
 emlpency

 Jand  =  acquisition
 by  State  Government,

 (iii)  regulating  road  traffic,
 (iv)  reasonable  enhancement  of

 fares  and  freight.
 (v)  supply  of  wooden  sleepers

 required  for  broad  gaugigs,
 free  of  cost,  and

 (vi)  under-writing  losses  for  “Wye
 first  few  years.

 The  Southern  Railway  Administra-
 tion  has  asked  the  State  Government
 to  confirm  the  following  concessions:

 (i)  Wooden  sleepers  required  for
 the  project  to  be  supplied  by
 the  State  Government,  free
 of  cost;
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 (ii)  the  entire  land  for  the  project
 will  be  supplied  free  of  cost
 by  the  State  Government;

 (iii)  losses  on  this  project  will  be
 under-written  by  the  State
 Government;  and

 (iv)  to  agree  to  the  closure  of  the
 uneconomic  narrow  gauge
 Bangalore  City-Bangarapet
 line.

 The  reply  from  the  State  Govern-
 ment  is  awaited.

 (c)  The  updated  survey  reports  for
 this  conversion  have  recently  been
 received  from  the  Railway,  and  are
 under  examination.  Final  decision
 on  this  conversion  will  be  taken  after
 the  reports  are  examined,  and  clear-
 ance  obtained  from  the  Planning
 Commission.  The  pro----7?  assistance
 from  the  State  Government  will  also
 be  taken  into  consideration,  while
 taking  final  decision.

 Damage  due  to  Rains  and  (Cyclones
 in  Gujarat

 *20.  उतारा  K.  8.  CHAVDA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  total  damage  done  to  the
 Railways  by  unprecedented  rains  and
 cyclones  in  several  areas  of  Gujarat
 State  during  the  last  monsoon;

 (b)  the  number  of  railway  bridges
 washed  away  and  damaged  by  the
 floods  @ue  to  rains  and  cyclones;  and

 (९)  the  steps  taken  by  Government
 to  repair  them  ang  how  much  time
 will  be  taken  to  make  them  fit  to  face
 heavy  floods?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  A  sum  of  Rs.  68.5
 lakhs  approximately.

 (b)  Only  one  bridge  was  damaged
 and  partly  washed  away  due  to  floods.
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 (c)  Temporary  repairs  were  carried
 Out  immediately  to  restore  through
 communications,  and  the  Bridge  will
 be  made  fit  to  face  heavy  floods  be-
 fore  the  onset  of  next  monsoon.

 Cempulsory  Retirement  of  Railway
 Officers  during  the  last  three  months

 lL  SHRI  VIRBHADRA  SINGH:
 PROF,  NARAIN  CHAND

 PARASHAR:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  Government  have
 compulsorily  retired  many  Rail
 officers  during  the  last  three  months;
 and

 (b)  if  so,  the  reasons  for  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b),  In
 accordance  with  a  policy  decision
 taken  by  Government  with  a  view  to
 strengthen  the  administration  by
 retiring  Government  servants  who
 have  outlived  their  utility  or  whose
 integrity  is  doubtful,  the  cases  of  all
 railway  officers  who  had  attained  the
 age  of  50/55  years  or  who  had  com-
 pleted  30  years’  service,  have  been
 reviewed  and  as  a  result  of  which
 notices  of  compulsory  retirement  have
 been  served  on  43  officers  till
 30-12-1975,

 Alternate  construction  on  Kangra
 Valley  Railway

 2.  SHRI  NARAIN  CHAND  PAR-
 ASHAR:  Will  the  Minister  of  RAIL.
 WAYS  be  pleased  to  state:

 (a)  whether  Government  have  an-
 nounced  the  completion  of  the  alter-
 nate  construction  on  the  Kangra  Vz!-
 ley  Railway  by  3l-3-976;
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 (b)  if  so,  the  Percentage  of  work
 which  has  since  been  completed;  and

 (c)  the  date  when  the  passenger
 trains  would  start  operating  on  these
 lines?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  (a)  to  (c).  In  reply
 to  a  question  during  the  meeting  of
 the  Consultative  Committee  of  M-.P's
 of  the  Ministry  of  Railways  held  on
 ii-7-75,  it  was  stated  that  the  project
 would  be  completed  by  31-3-76.,  AN
 the  ‘work  is  likely  to  be  completed  by
 the  said  date  except  girdering  of  three
 important  major  bridges,  The  overall
 progress  is  91%.  The  contractors  have
 expressed  their  inability  due  to  delay
 in  receipt  of  matching  steel  section  to
 complete  the  remaining  work  by
 31-3-76.  It  will  be  possible  to  run
 Passenger  trains  on  the  realigned  sec.
 tion  as  soon  as  girdering  work  is  com.
 pleted.

 रेलवे  में  दो  मंजिले  रेल  डिब्बों  का  चलाया
 जाना

 3.  डा०  लक्ष् मोत नारायण  पांडेय
 क्या  रेल  मंत्री  यह  बताने  की  कया  करेंगे
 कि  :

 (क)  कुछ  चने  हुए  रेल  मार्गों  पर  डबल
 डेकर  (रेल  डिब्बे)  चलाने  को  योजना
 को  कब  तक  क्रियान्वित  किये  जे  को
 संभावना  है  ;  कौर

 खि)  क्‍या  इसका  पर्व:  परीक्षण  कर
 लिया  गया  है  ।

 रेल  मंत्रालय  में  उप-मंत्री  (श्री  बटा  सिह  )  :

 (क)  झोर  (खि).  एक  प्रोटोटाइप  दो
 मंजिले  सवार  डिब्बे  के  काले  का  निर्माण
 कर  लिया  गया  है  और  उससे  विभिन्न
 परीक्षण  किये  जा  रहे हैं।  इसके  पश्चात्‌
 आवश्यकतानुसार  जरूरी  संशोधन  किये
 जायेंगे  और  i976  के  उतराद्ध  में  डिब्बे
 का  लागू  पर  सोलन  सम्बन्धी  परीक्षण  किया
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 जायेगा  ।  ऐसी  परिस्थिति  में  पहले  से  ही
 यह  बता  फना  संभंब  नहीं  है  कि  किस  तिथि
 को  इन्हें  जनता  के  उपयोग  के  लिए  चालू
 किया  जायेगा,  आशा  हैकि  1976 के
 अन्त  अथवा  i977%  शुरू  में  परीक्षण
 के  रूप  में  इसे  चलाना  संभव  हो  सकेगा  |

 जे०  बो०  मेवाराम  कम्पनी  समूह  द्वारा
 को  गई  श्रनियमिततायें  ।

 4.  श्री  हुकम  चर  कछवाय  :  क्‍या
 विधि,  न्याय  शौर  कम्पनी  कार्य  मंत्री  यह
 बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  975  के
 प्रारम्भ  एवं  मध्य  में  हैदराबाद,  बम्बई,
 दिल्‍ली  तथा  ग्वालियर  में  ज  बी०  मंसाराम
 कम्पनी  समूह  द्वारा  की  गई  भझ्रनियमितनाओं
 के  बारे  में  शिकायतें  प्राप्त  हुई  थी  और  यदि
 हां,  तो  उन  शिकायतों  में  वर्णित  गमनीय-
 मित ताओं  की  मुख्य  बातें  क्‍या  हैं  ;

 (ख)  क्या  सरकार  को  जे०बी०  मंसाराम
 कम्पनी  समूह  के  देश  भर  के  एजेंटों  को  प/रयद्‌
 के  कारवाही  बूतान्त  का  सारांश  भी  प्राप्त

 हुआ  है  कलीर  यदि  हा,  तो  क्या  उसमें  भी

 किन्हीं  अनियमितताओं  के  सम्बन्ध  में  कोई
 उल्लेख  है  ;  शरीर

 (ग)  क्‍या  इस  कम्पनी  समूह  ने
 कम्पनी  कानूनों  का  उल्लंघन  किया  है  और
 यदि  हां,  तो  इस  वात  को  सुनिश्चित  करने
 के  लिये  कि  कम्पनी  नियमों  का  भविष्य
 में  उल्लंघन  न  हो  सरकार  द्वारा  क्‍या

 कार्यवाही  की  जा  रही  है?

 विधि,  न्याय  और  कम्पनी  कार्य  मंत्रालय
 में  उप मंत्री  दुबली  बेदखल  बारिश):
 (क)  और  (ख).  जे०  बी०  एजेन्ट्स

 काउन्सल  के  प्रधान  होने  का  दावा  करने

 वाले  श्री  ए०  खुशाली  दास  ने  में  लें  बो०

 बी०  मंसाराम  एण्ड  कम्पनी  प्राइवेट
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 लिमिटेड  के  विरुद्ध,  फरवरी,  975  तथा
 मई,  975  में  शिकायतें  की  थीं।  पहली
 शिकायत  के  साथ,  उसने  दिनांक  i3-6-70
 को  नई  दिल्‍ली  में  हुई  जे0  बी0  एजेन्ट्स
 काउन्सिल  के  सदस्यों  की  तृतीय  बैठक  का

 कार्यकाल  भेजा  था।  इस  कम्पनी  के  विरुद्ध
 कुछ  अन्य  शिकायतें  भी  प्राप्त  हुई  हैं।
 शिकायतकर्ताओं  ते  साथ  साथ  ये  आरोप
 लगाये  (i)  wm  राशियों  बा  बीस  न
 करना  (2)  एक  सेर  फर्म,  मैं  जे0बी0
 मंसाराम  एण्ड  कम्पनी  के  कारखाने  को
 इसके  साहूकारों  के  पंजे  से  बचाने  के  लिये,
 मैप  जज  To  मार  एण्ड  कम्पनी
 प्राइवेट  लिमिटेड  का  प्रसारण  (3)
 कथित  फर्म  के  मर  मालिक,  पिता  तथा
 कथित  लिमिटेड  करनी  के  प्रबन्ध  निर्देशक,
 उनके  पुत्रों  के  मध्य,  क्रमशः  पट्टे  दाता
 तथा  पहुं धारी  के  रूप  में  सत्र ति फल  अनजान
 होना!  (4)  अपने  अनेक  वितरकों  से  धन
 का  संग्रह,  तथ।  (5)  कम्पनी  रजिस्ट्रार
 के  पास  तुलना-  पत्र  अविका  प्रस्तुत
 न  किया  जान  ।

 (ग)  मै0  Fo  भरी0  मंघाराम  एण्ड
 कम्पनी  प्राइवेट  लिमिटेड,  नई  दिल्लो  की
 लेखा  बहियां  का  एक  निरीक्षण,  कम्पनी
 बग्रधिनिणम,  i956  को  घरा  2098
 के  अन्तर्गत  किया  गया ह,  "व  उसको
 निरीक्षण.  रिपोर्ट  परीक्षान्तर्गत  है  ।

 आवश्यकता  होने  पर,  कानन  के  उपबंधों
 के  अन्तर्गत  कार्यवाही  की  जायेंगी।

 Stoppage  of  Raipur-Jhansj  Express
 and  Howrah-Ahmedabad  Expres,  at

 Kamptee

 5.  SHRI  VASANT  SATHE;  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  a  representation  for  stoppage
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 of  Raipur-Jhansi  Express  and  How-
 rah-Ahmedabad  Express  at  Kamptee
 (Central  Railway)  in  view  of  the
 growing  importance  of  the  town;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  action  taken  or  proposed  to
 be  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  and  (c).  It  is  not  proposed  to
 give  stoppages  at  way  side  stations  to
 these  fast  Express  trains,

 Stay  Orders  obtained  by  Foreign
 Companies  against  References  to

 MRTP  Commission

 6.  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  some  of  the  foreign
 Companies  operating  in  India  have
 obtained  stay  orders  against  MRTP
 references;

 (b)  whether  they  have  obtained  in-
 junction  because  of  technical  flaw  in
 the  reference  made  to  the  MRTP  Com=-
 mission;  and

 (९)  if  so,  whether  the  same  would
 be  amended  or  a  fresh  reference
 would  be  made  to  speed  up  inquiry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA
 BRATA  BARUA):  (a)  Yes,  Sir.  As
 stated  in  reply  to  part  (a)  of  the
 Unstarred  Question  No,  067  answered
 in  the  House  on  ‘15-475,  the  Coca-Cola
 Export  Corporation  (a  foreign  company
 having  a  place  of  business  in  India),
 the  Cadbury  Fry  (India)  Pvt.  Ltd.,  and
 the  Colgate  Palmolive  (India)  Pvt.
 Ltd.  (two  Indian  subsidiaries  of  fore-
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 ign  companies),  have  obtained  a  ‘stay
 -order’  in  respect  of  the  references  made
 by  the  Central  Government  to  the
 MRTP  Commission  for  inquiry  under
 section  31  of  the  MRTP  Act,  1969,

 (9)  No,  Sir.

 ३८)  Does  not  arise.

 Reorganisation  of  the  working  of
 Fertilizer  Corporation  of  Indla

 Tr  SHRI  JAGANNATH  MISHRA:
 ‘Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleaseq  to
 state:

 (a)  whether  Government  propoze
 to  reorganise  the  working  of  Fertilizer
 Corporation  of  India;  and

 (b)  if  so,  the  broad  features  there.
 ef?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  and  (b),  The  proposa)  for
 the  reorganisation  of  FCI  ig  under  con.
 sideration  of  Government  and  no  deci~
 sion  has  yet  been  taken.

 Slow-Down  in  use  of  diesel  in  Rail-
 ways

 3.  SHRI  छ,  5,  BHAURA:
 SHRI  0.  K.  CHANDRAPPAN:

 Will  the  Minister  of  RAILWAYS
 Wwe  pleased  to  state:

 (a)  whether  the  Railways  have  de~
 ited  to  slow  down  the  use  of  dtese]
 int  ‘view  of  the  world  ail  crisis;

 ‘(by  @  so,  how  much  Government
 leita  to  spend  on  diesel  in  Railways;

 (४)  whether  Government  have  de-
 ci@eg:  ty  go  in  for  extra  electrifica-
 tion  im  Railways;  and

 46)  if-go,  the  salient.  features  there.
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Expenditure  on  HSD  oi]  during
 1974-75  was  of  the  order  of  Rs.  68
 crores,

 (c)  No,

 (d)  Does  nat  arise,

 Off-shore  and  on-shore  Drilling  in
 Eastern  Region

 9.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  PETROLEUM  be  pleased  to
 state:

 (a)  whether  oil  has  been  struck
 in  the  Orissa  coast;

 (b)  whether  the  off-shore  and  on-
 shore  drillings  are  being  carried  out
 in  West  Bengal,  Orissa,  Assam  and
 other  areas  of  the  Eastern  region;  urd

 (ec)  if  so,  the  results  thereof?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K,  0.  MALAVIYA):  (a)  No  Sir.

 (b)  and  (०),  A  well  ig  being  drilled
 in  the  Bay  of  Bengal,  south  of  the
 coast  ot  West  Bengal  and  east  of  the
 coast  of  Orissa.  In  on-shore,  drilling
 is  being  carried  out  in  West  Bengal
 Assam,  Arunachal  Pradesh  and  Tripura,
 The  results  would  be  known  after
 drilling/produotion  testing  operations

 are  completed,

 As  »  result  of  earlier  drilling  done,
 over  4  million  tonnes  of  crude  oll  ig
 expected  to  be  produced  during  1975-
 from  the  fields  in  the  Eastern  region.
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 Production  of  Fertilizers

 i0.  SHRI  M.  KALYANASUNDRAM:
 SHRIMATI  BHARGAVI

 THANKAPPAN:

 Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 State:

 (a)  whether  there  has  been  a  re~
 cord  production  of  fertilisers  du:ing
 the  first  nine  months  of  the  current
 financial  year:

 (ib)  if  so,  whether  the  draft  ffin
 plan  capacity  target  of  about  six  m:i-
 lion  tonnes  in  ‘1978-79.  ang  a  produc-
 tion  target  of  four  million  tonnes  of
 Nitrogen  would  be  achieved;  and

 te)  if  so,  the  figures  of  the  produc-
 tion  of  fertiliser:  in  Private  and
 Public  sector  ang  further  steps  taken
 in  that  direction?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  Yes,  Sir.  A  production  of
 30.6  lakh  tonnes  of  nitrogen  was
 achieved  during  the  period  Ist  Apri/
 १0  3ist  December,  975,  us  compared  to
 4.2  lakh  tonnes  during  the  correspond-
 ing  period  of  ‘1974-75,  registering
 thereby  an  increase  of  about  30  per
 cent,  The  current  year  is  expected  to
 2nd  with  «  total  production  of  about
 l5  lakh  tonnes  of  nitrogen,  as  com-
 pared  to  ‘7.85,  lakh  tonnes  during  the
 last  vear.

 (b)  and  (c),  Against  the  capucity
 target  of  6  million  tonnes  of  nitrogen
 originally  envisaged  jn  the  draft  Fifth
 Pian  document,  the  current  indications
 are  that,  by  ‘1978-79,  the  capacity  may
 build  up  to  4.7  million  tonnes  of  nitro-
 gen.  This  is  mainly  due  to  the  fact  that
 some  of  the  public  sector  projects.
 as  envisaged  in  the  draft  Plan  docu-
 ment.  had  either  to  be  held  back  oF
 slowed  down  because  of  the  resource
 ‘constraint.  Additionally,  the  capacity
 of  0.6  million  tonnes  envisaged  for
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 development  in  the  private  sector  may
 not  850  materialise  by  the  end  of  the
 Fifth  Pian.  As  a  result,  domestic
 procuction  is  expected  to  be  about  3
 million  tonnes  of  nitrogen  by  the  end
 of  the  Fifth  Plan  period,  against  the
 draft  Flan  target  of  4  million  tonnes,

 Endeavours  would  continue  to  be
 made  to  speed  up  completion  of  pro-
 jacis  under  implementation  und  also
 develap  fresh  capacity  with  due  re-
 gard  io  the  availability  of  resources
 noe  other  factors

 Conversion  into  Broad  Gauge  ef  Man-
 kapur-Lakar  Mandi  Railway  Line

 (Faizabad  Division)  in  U.P.

 ll,  SHRI  R.  K,  SINHA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 wate:

 ‘al  whether  there  was  a  proposal
 to  convert  Mankapur-Lakar  Man-li
 raj]  line  in  Faizabad  Division  in  Uttar
 Pridesh  into  broad  gauge;

 (b)  if  so,  the  stage  at  which  this
 proposal  stands  at  present;

 cry  when  was  the  survey  for  tne
 couversion  of  this  metre  gauge  line
 into  broad  gauge  conducted  and  when
 is  the  work  Jikely  to  start;  and

 (d)  the  particular  reasons  for  de-
 lay  in  commencing  the  work?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (d),  Prelimi-
 nary  engineering-cum-traffic  surveys
 to  consider  conversion  of  Mankapur-
 Katra  (Lakar  Mandi)  M.G.  section
 into  B.G.  are  in  progress.  The  surveys
 are  expected  to  be  completed  by
 August,  I976.  The  conversion  scheme
 will  be  considered  in  further  detail
 after  the  results  of  the  surveys  are
 know.
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 Appointment  of  Additional  Judges  in
 Allahabad  High  Court

 12,  SHRI  8.  R.  SHUKLA:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  there  was  a  deman:l  to
 appoint  some  additional  judges  in  the
 High  Court  of  Allahabad  during  ‘1975;
 ana

 (b)  if  so,  the  reasons  for  delay  in
 the  appointment  of  judges  there?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI

 H.  R.  GOKHALE):  (a)  and  (b).  Du-
 ring  the  year  975  the  State  authorities
 sent  proposals  to  fill  in  five  vacancies
 of  Additionai  Judge.  Considering  the
 fact  that  there  were  vacancies  of
 Permanent  Judge  three  of  the  recom-
 mended  persons  have  been  appointed
 as  Permanent  Judge,  in  consultation
 with  the  State.

 Price  of  Petrol

 12.  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  the  causes  of  the  difference  in
 petrol  price  obtained  in  Indian  mar-
 ket  and  the  international  price  of  the

 game;  and

 (9)  whether  any  reduction  in  the
 price  of  oi]  zs  expected  in  intestal
 market,  in  view  of  the  0  per  cent  in-
 crease  in  crude  output  in  India  du:-

 ing  the  year  9757

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  0.  MALAVIYA):  (a)  The

 prices  of  petrol  vary  widely  from
 country  to  country.  The  price  of  crude
 oil,  cost  of  refining,  cost  of  transporta-
 tion,  levy.  of  duties  and  taxes  etc.
 contribute  to  these  variations.

 (b)  The  entire  question  of  pricing
 of  petroleum  products  is  under  the
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 consideration  of  the  Oil  Prices  Com-
 mittee  whose  final  report  is  awaited.

 Legal  Ald  Programme

 i4.SHRI  DINESH  CHANDRA
 GOSWAMI:  Will  the  Minister  of"
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  for  introducing  a  legal  aid
 Pivercmme  u.  the  country  for  the
 benefit  of  the  vulnerable  section  of
 the  suriety;  and

 (b)  if  so,  ine  salient  features  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  V.  A.
 SEYID  MUHAMMAD):  (a)  and  (b).
 The  matter  is  under  consideration  of
 Government.

 विभिन्न  राज्यों  में  मिट्टी  के  तेल  को  ब्र

 15.  श्री  मूल चन्द  डागा  :  क्‍या”

 पेट्रोलियम  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  राजस्थान  में  मिट्टी  के  तेल  को
 प्रति  लीटर  दर  क्‍या  है  ;

 (ख)  क्‍या  मिट्टी  का  तेल  दिल्ली  तथा
 हरियाणा  में  क्रमश:  22  ्य  तथा  40°
 eva  प्रति  लीटर  बेचा  जा  रहा  है;  और

 (ग)  देश  में  इतना  अधिक  अन्तर

 होने  के  क्या  कारण  हैं  ?

 पेट्रोलियम  मंत्री  श्री  के०  डो०  मालाबो )
 (क)  से  (ग)  मिट्टी  के  तेल  के  फूटकर  मूल्य
 सारे  देश  में  या  राजस्थान  या  हरियाणा
 में  एक  सा  नहीं  है।  इसके  कारण  हैं,
 समीप तम  शोघनशालाझों  से  रेल  सड़क
 पाइपलाइन  द्वारा  परिवहन  लागत में  अन्तर
 तटीय  भाड़ा  तथा  समय  समय  पर  राज्य
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 सरकारों  द्वारा  आवश्यक  वस्तु  भ्र धि नियम
 के  अन्तर्गत  लगाये  गये  विक्रय  कर  चुंगी
 स्थानीय  कर  उत्तम  मिट्टी  के  तेल  का  फुटकर
 विक्रय  मूल्य  जोधपुर  में  .30  दह  प्रति  लीटर

 जयपुर  में  1.32  रु0  प्रति  लीटर,  देहली
 में  29  रुए  प्रात  मोटर,  रोहतक  में
 l.36  ६०  प्रति  लीटर  गुड़गांव  में  i.37

 eo  प्रति  मोटर  तथा  महेन्द्रगढ़  में  i.38
 रु0  प्रति  लीटर  है।

 Winistreia)  Commitite  ivr  Ye-Sirue-
 turing  Railway  Administration

 i6.  SHRI  M.  RAM  GOPAL  REDDY:
 Willi  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 ia)  whether  a  Ministerial  Commit-
 tee  has  been  formed  to  examine  the
 alternative  for  re-structuring  the  Rail-
 way  administration;

 (b)  if  so,  whether  a  tentauve  plan
 har  be+n  chalked  out  for  new  Railway
 set  up;  and

 (e)  the  ealient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c).  No.  How.
 ever,  a  Cabinet  Committee  was  set
 up  to  consider  the  structure  and  func-
 tions  of  the  Railway  Board  and  the
 Committee  is  of  the  opinion  that  the
 existing  set-up  should  continue  at
 present.

 Conversion  of  Muzaffarpur-Barabank!
 Railway  Line  into  Broag  Gauge

 i7.  SHRI  HRI  KISHORE  S("'Gh:

 Will  the  Minister  of  RAILWAYS
 be  yleased  to  state  the  reasons  for  the
 slow  progress  in  the  conversion  of
 metre  gauge  line  into  broad  gaug&
 one  from  Muzaffarpur  to  Barabanki?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHEI
 BUTA  SINGH):  The  project  is  being
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 progressed  at  a  steady  pace  with  the
 limited  availability  og  resources,

 Legal  Aid  to  the  Poor

 I8.  SHIRMATI  BHARGAYI
 THANKAPPAN:

 SHRI  D,  K.  PANDA:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  a  wing  in  the  Law
 Ministry  to  dea'  with  legal  gid  to  the
 poor;  and

 १0)  whether  any  State  Governmert
 has  taken  any  step  in  that  direction
 for  providing  legal  aid  to  the  pour?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR,  V.  A.
 SEYID  MUHAMMAD):  (a)  No,  Sir.

 (b)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Introduction  of  Contract  Labour
 for  Work  on  Krishna  Bridge

 19,  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  the  reasons  for  in-
 troduction  of  contract  labour  in  South
 Central  Railway  especially  for  the
 work  on  Kriskna  Bridge?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RILWAYS  (SHRI
 BUTA  SINGH):  The  seasonal  work  of
 painting  steel  girders  of  the  Krishna
 Bridge  wes  ertristel  to  vuninetar.
 for  no  work  of  painting  can  be  carried
 out  during  monsoons  or  bad  weather
 and  the  departmental  labour  engaged
 in  such  seasonal  work  of  painting  has
 to  be  discharged  for  want  of  work.  In
 the  past  there  had  been  labour  agita-
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 tions  against  the  discharge  of  such
 labour.  As  such  it  was  decided  to  en-
 trusct  the  work  of  painting  to  con-
 tractors.

 Self  Sufficiency  in  Oil  Requirements

 te  SHRI  D,  0.  DESAI;
 SHRI  P.  M.  SAYEED:
 DR.  LAXMINARAYAN  PAN-

 DEYA:

 Wall  the  Minister  of  PETROLEUM
 be  “leased  to  state:

 (a)  Whether  Government  sxpecis
 tu  réach  self-sufficiency  in  oil  2equire-
 ments  by  1980;  and

 ib)  what  is  the  demand  projection
 for  oil  on  the  basis  of  which  relf-
 sufficiency  js  claimed?

 THE  MINISTER  OF  PETROLEUM
 (SHR.  K.  D.  MALAVIYA):  (a)  and
 (b),  All  efforts  are  being  made  to
 achieve  self-sufficiency  as  early  as
 possibie  and  the  exploratory  activities
 have  been  stepped  up  for  the  purpose-
 The.demund  projection  is  arount  33-34
 million  tonnes  of  petroleum  products
 by  1980-21,

 New  Bailway  Ling  from  Farrukhabad
 (U.P.)  to  Golagokarannath  via

 Mailani

 21.  SHRI  JITENDRA  PRASAD:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  preliminary  survey
 for  construction  of  a  new  railway  line
 from  Farrukhabad,  U.P.  to  Goiago-
 karannath  via  Mailani  has  been  com-
 pleted;

 (b).  whether  advantages  of  cons-
 truetion  of  this  railway  line  via  Mai-
 Jani,  North  Eastern  Railway,  instead
 of  via  Mohammdi  have  been  examin-
 ea;  ‘and

 (8)  how  much  more  time  will  ke
 tequired  to  finalise  this  proposal?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  This  aspect  is  being  examined
 by  the  Survey  Team.

 (c)  The  survey  reports  are  expected
 to  be  received’  by  about  March,  976
 after  which  they  will  be  examined  by
 the  Railway  Ministry.  Apart  from  the
 results  of  the  survey  a  decision  on  the
 Project  wih  also  depend  upon  the
 availability  of  funds  for  construction
 of  new  railway  lines.

 Removal  of  Railway  Employees  during
 Internal  Emergency  (North  Eastern

 Railways)

 23,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  what  is  the  total  number  cf

 employees  removed,  since  the  declara-
 tion  of  internal  cmergency  in  the

 North  Eastern  Railway;  and

 (b)  how  many  employees  and  offi-
 cers  jn  the  North  Eastern  Railway  and
 Fastern  Railway  were  active  partici-
 pants  in  the  Anand  Marg  and  R.5.8.8.
 activities  before  emergency?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  569.

 (b)  Eastern  Railway:

 Non-yzazetted  13,

 Officers  Ni.

 North  Eastern  Railway:

 Officers
 3.

 Non-gazetted  ‘16.
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 Construction  of  Melattur-Feroke
 Railway  Line  In  Kerala  State

 24,  SHRI  c.  प्र,  MOHAMMEN
 KOYA:

 Wil!  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  any  survey  has  been
 made  about  the  construction  of  the
 Melattur-Feroke  Railway  line  in  Mala-
 bar,  Kerala  State;  and

 (b)  if  so,  the  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.

 Drilling  of  Fifth  Well  in  the  Bombay
 High  Structure

 25,  SHRI  7,  GANGADEB:  Will  the
 Minister  of  PETROLEUM  be  pleased
 to  state:

 (a)  whether  the  offshore  drilling
 platform  ‘Sagar  Samrat’  has  spudded
 the  Fifth  Well  in  the  Bombay  High
 Structure;

 (b)  if  so,  the  depth  upto  which  the
 well  hag  already  een  drilled  uptc
 November,  1975;  and

 (ey  when  the  drilling  is  likely  to
 be  completed?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  to  (c).
 Sagar  Samrat  completed  drilling  of

 the  fifth  well  (which  was  spudded  on
 29-4-75)  ४६  a  depth  of  over  405
 metres,  in  the  Bombay  High  arca  in
 the  third  weak  of  May,  1975.

 Cases  filed  against  Big  Monopoly
 Houses

 26.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:

 Will  the  Minister  of  LAW,  JUS-
 TICE.  AND  COMPANY  AFFAIRS
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 be  pleased  to  state  the  number  of
 cases  or  comp.aints  filed  during
 emergency  after  26th  June,  975
 against  big  monopoly  houses  parti-
 cularly  the  jute,  textile  and  tobacco industrial  houses?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA
 BRATA  BARUA):  The  expression “big  monopoly  houses”  has  not  been
 defined  in  any  legislation.  The  word
 “cases”  in  itself  does  not  lerid  to  any
 Drecise  Mcaning  as  cases  are  filed  in
 the  courts  by  various  agencies  or  with
 other  statutory  authorities.  The  ex-
 pression  “complaints”  js  very  wide  and
 may  be  of  various  kinds  filed  by
 verious  Government  and  statutory
 authorities,  shareholders,  members  of
 public  etc.  under  various  enactments
 both  criminal  and  civil  with  Govern-
 ment  agencies  administering  those
 enactments,  In  view  of  the  above  facts
 it  is  very  difficult  to  decide  upon  a
 list  of  companies  intended  top  be
 covered  by  this  question  ang  thus
 incre  are  practical  difficultjes  in  ans-
 wering  the  same.

 हसीनों  को  पेट्रोल  पन्नों  का  दिया  जाना
 a  al
 Th.  at  मुल्की  राज  सेमी:  क्‍या

 पेट्रोलियम  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  वर्ष  174-735  के  दौरान
 देश  में  कितने  पेट्रोल  पम्प  थे

 (ख)  वर्ष  1974-75  के  दौरान
 कितने  नये  पेट्रोल  पम्प  ग्रावंटित  करने
 की  अनुमति  दी  गई  ;

 (ग)  उनमें  से  कितने  पेट्रोल.  पम्प
 हरिजनों  को  दिये  गये  ;

 (घ)  हरिजनों  को  अ्रधिक  पेट्रोल  पम्प
 देने  के  लिये  सरकार  ने  क्या  योजना  बताई

 2.  और



 55  Written  Answers

 (=)  क्या  सरकार  काम  विचार
 हरिजनों  के  साथ-साथ  न्य  पिछड़ी  जातियों
 को  पेट्रोल  पम्प  प्राथमिकता  के  ब्रा धार  |  पर
 देने  के  लिये  योजना  बनाने  का  भी  है,

 पेट्रोलियम  मंत्री  (शी  के०डी०  मालवीय )  :
 (क)  भर  (ख)  :  यह  सूचना  कैलेंडर

 वर्ष  के!  झ्राधार  पर  उपलब्ध  है  |  सारे
 देश  भर  में  घटकर  पम्पों  की  कुल  संख्या
 नोचे  दी  गई  है

 को  को

 (\)  ग्राईओझोसी  3344  3553

 (2)  बर्मा  शेल  3262  373

 (3)  कार्टेक्स  I359  206

 (4)  एचपी सी  887  868

 (5)  झाई बी पी  435  480

 16)  एआर  सी  64  64

 0456  0444

 jf  I-I-975  को  कुछ  तेल  कम्पनियों द्वारा
 नए  पम्पों  को  खोलने  से  उनके  द्वारा  अधिक
 पम्पों  को  बन्ध  करने  के  कारण  ग्राहकों

 में  कमी  हुई  है  ।

 (से)  और  (घ)  l-I-974  से

 इण्डियन  घायल  कार्पोरेशन  द्वारा  संचालित
 शौर  स्वामित्व  प्राप्त  फूटकर  गप्पों  को

 28%  के  लिए  डीलरशिप  अनुसूचित  जाति  ।

 :  अनुसूचित  जन  जाति  के  लोगों  के  लिए
 आरक्षण  है।  इस  नीति  के  अन्तर्गत
 3I-l0-975  तक  इण्डिया  ट्रायल

 कार्पोरेशन  द्वारा  ७  फुटकर  पम्प  अनुसूचित
 जाति/भअनुसूचित  जन  जाति  के  लोगों  को
 आवंटित  किए  गए  |

 ($)  इस  समय  ऐसा  कोई  प्रस्ताव

 भी  विचाराधीन  नहीं  है  |
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 Expansion  Programme  ‘for  Kandls
 Port

 28.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  PETROLEUM  be
 Pleased  to  state:

 (a)  whether  Kandla  Port  has  a
 Rs.  246  crores  expansion  programme
 with  a  view  to  take  in  super  tankers;

 (b)  whether  the  Indian  Oil  Corpo-
 ration  would  lay  pipelines  from
 Kandla  to  Mathura  Refinery  at  a  cost
 of  Rs,  50  crores;

 (c)  whether  the  super  tankers  will
 be  provided  with  mooring  facility some  40  kms.  from  Kandla  Port;  and

 (d)  if  so,  whether  the  crude  from
 the  tankers  would  be  pumped  to  the
 shore  and  from  there  to  the  Mathura
 Refinery  through  tie  pipelines?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  9.  MALAVIYA):  (a)  there
 ig  no  expansion  programme  costing

 Rs,  246  crores  for  taking  in  super
 tenkers  at  Kandla  Port.

 (b)  Indian  Oil  Corporation  Ltd  are
 implementing  a  pipeline  price  which
 envisages  laying  of  pilelines  from
 Vadinar,  near  Salaya  on  the  West

 Coast  up  lo  the  proposed  refinery  site
 at  Mathura.  A  branch  pipeline  from
 Wramgan  will  connect  the  existing  re-
 finery  at  Koyali  near  Baroda.  The  cost
 of  the  pipeline  system  including  shore
 tanks,  terminals  etc.  is  at  present
 estimated  pt  Rs.  88  crores,

 (c)  A  Single  Buoy  Mooring  facility
 is  proposed  to  be  installed  about
 ‘5-1/2  kms  off  Salaya,  in  The  Gulf  of
 Kutch,  to  facilitate  mooring  of  super
 tankers  upto  the  size  of  300,000  DFT.
 This  place  ig  about  60  kms.  from
 Kandla  Port,

 (d)  The  tankers  calling  at  the  Single
 Buoy  Mooring  woulg  be  pumping
 crude  through  a  submarine  pipeline
 to  a  shore  ‘tankfarm  at  Vadiner  which
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 jg  about  ll  kms  from  the  Single  Buoy
 Mooring.  From  this  tankfarm  crude
 will  be  pumped  by  the  main  pipeline
 to  the  refineries  at  Mathura  and

 Koyali.

 Crude  Oil  Refined  by  Public  Sector
 Refineries

 29.  SHRI  S.  A.  MURUGANANTHAM
 Will  the  Minister  of  PETROLEUM:

 be  pleased  to  state:

 (a)  the  total  quantity  of  crude  oil
 refined  by  the  public  sector  refineries
 jn  1973-74  and  upto  December,  1975;

 (b)  total  crude  imported  during
 1975;  and

 (c)  foreign  exchange  Government
 had  to  spend  on  this?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  The
 crude  oil  processed  by  the  Public
 Sector  refineries  during  i973,  974  &
 975  (uptc  November)  is  given  below:

 (Million  Tonnes)

 4973  .48

 974  4.34

 3975  (upto  November)  5.24

 (b)  and  (c).  A  quantity  of  3.55

 million  tonnes  of  crude  oil  at  a  foreign

 exchange  cost  of  Rs.  808.75  crores  was

 imported  during  January—October,
 1975.

 Complaints  regarding  Filling  of  Gas
 Cylinders

 30,  SARDAR  SWARAN  SINGH

 SOKHI:  Will  the  Minister  of  PETRO-

 LEUM  be  pleased  to  state:

 (a)  whether  there  is  a  general  com-

 -plaint  from  the  consumers  of  domes-

 tic  gas,  that  the  gas  cylinders  are  not
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 properly  filled  or  supplied  by  Govern-
 ment  dealerg  in  the  country;  and

 (b)  if  so,  whether  Government  have
 any  proposal  of  fitting  a  pressure
 gauge  to  the  gas  cylinders  or  to  intro-
 duce  any  other  device  to  check  up  the
 quantity  of  the  gas  at  the  supplying
 end?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  Some
 complaints  have  been  coming  from
 consumers  about  supply  of  under-fillec
 gas  cylinders.

 (b)  The  question  of  fitting  pressure
 gauge  to  the  gas  cylinders  has  been
 considered  but  it  has  not  been  found
 suitable  as  the  pressure  of  gas  in  the
 cylinder  remains  more  or  less  the  same
 irrespective  of  the  quantity  contained.

 However,  to  check  any  malpractices
 in  this  ragrd,  oi]  companies  make
 frequent  checks  on  the  quantity  of

 gas  filled  in  cylinders  at  bottling  lo-
 cations  and  in  godowns  or  showrooms
 of  the  dealers.  An  improved  sealing
 device  is  being  adopted  by  the  l0C
 and  Burmah  Shell  which  will  prevent
 tampering  of  the  cylinder  valves  by
 unscrupulous  dealers/delivery-men.

 Vacant  Seats  in  Lok  Sabha  and  State
 Assemblies

 31.  SHRI  JYOTIRMOY  8080:  Will
 the  Minister  of  LAW,  JUSTICE  AND

 COMPANY  AFFAIRS  be  pleased  to

 state:

 (a)  State-wise,  how  many  Lok

 Sabha  and  State  Assembly  seats  have

 fallen  vacant;

 (b)  for  how  long  each  of  these

 seats  is  lying  vacant;  and

 (c)  the  reasons  why  elections  for

 these  seats  are  not  being  held?
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 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  V.  A.

 “SEYID  MUHAMMAD):  (a)  and  (b).
 Two  statements  containing  the  re-
 quisite  imformation  are  laid  on  the

 ‘Table  of  the  House  [Placed  in  Library.
 See  No.  LT-9979/76].

 (ce)  In  view  of  the  state  of  Emer-
 gency  in  the  country,  it  may  not  be
 possible  to  hold  the  bye-elections  to
 the  vacant  seats  in  the  Lok  Sabha
 and  State  Legislative  Assemblies,  for
 the  present.

 Condonation  of  Break  in  Service  of
 Railway  Employees  for  Participating

 in  last  Railway  Strike

 32,  SHRIMATI  SAVITRI  SHYAM:
 SHRI  8S.  M.  BANERJEE:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  number  of  memoranda  for
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 condoning  the  break  in  service  of
 Railway  employees  for  taking  part  in
 the  last  Railway  strike;

 (b)  the  number  of  employees  taken
 back  on  duty  out  of  those  who  were
 dismissed,  terminated  and  removed
 und  suspended  frem  service;

 (c)  how  many  railway  employees
 are  stil]  dismissed,  removed  and  sus-
 pended  on  each  Zonal  Railway;  and

 (d)  the  reasong  for  not  reinstating
 them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  (a)  Yes.

 (b)  and  (c).  A  statement  giving  the
 railway-wise  figures  is  attached,

 ‘d)  A  large  number  of  affected  em-
 ployees  have  gone  to  the  courts,  a
 par:  of  them  have  not  preferred  any
 appezi,  in  some  cases  appealg  have
 heen  rejected  and  a  few  are  under
 consideration.

 STATEMENT
 yea  Ir  a  3

 Total  No.of  No.  still  No.  of  No.  of
 Railways  employees  stand  employees  employees

 dismissed/  dismissed /  initially  still  under
 removed/  removed/  suspended  suspension terminated  terminated  in  the  on
 in  the  (As  on  context  of  =  (31-12-75)

 comtext  of  31-12-75)  May  '74
 May  '74  strike
 strike

 Central  T5704  65  og4  Iz
 Eastern  2,848  249  743
 Northern  I,389  Bt  i,208  6
 North  Eastern  826  9  849  3
 Northeast  Frontier  3,336  67  97
 Southern  ‘$21  26  305
 South  Central  580  7  34
 South  Eastern  2,108,  223  1,978,  IT
 Western  33507  58  उन्3  3
 C.L.W.  44  2
 D.L.W.  i  4  402
 LG.F,  24  3  i27

 Tora.  16,898  842  T0,70  4
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 Burning  of  Gas  by  Burmah  Oli
 Company

 33.  SHRI  NITIRAJ  SINGH  CHAU-
 HARY:  Will  the  Minister  of  PET-
 20LEUM  be  pleased  to  state:

 (a)  whether  Government  are  aware
 hat  the  Burmah  Oil
 yurning  energy  (gas)  because  they
 wave  not  been  allowed  profits  at  the
 ‘ates  demanded  by  them;  and

 Company  is

 (b)  af  80,  why  this  national  waste
 ras  been  allowed  and  the  sleps  taken
 o  stop  it?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  हू,  0.  MALAVIYA):  (a)  and
 (b).  Certain  quantities  cf  Natural

 Gas  produced  by  Oi]  India  Limited  in
 which  Burmah  Oil  Company  Limited
 have  5i)  per  cent  share,  are  flared  be-
 cause  of  shortfall  in  lifting  by  con-

 sumera  in  relation  to  the  off-take
 indicateq  by  them  The  off-

 ‘tnke  of  the  consumers  of  ga;  produc-
 ed  by  Oil  India  Limited  is  expected
 to  improve.  Moreover,  a  project  for
 extraction  of  L.P.G.  from  ‘he  gas
 preductd  by  Oil  India  Limited  is
 under  consideration,

 earlier.

 Private  and  Public  Limited  Companies
 in  Eastern  and  North  Eastern  Region

 States

 34,  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  the  number  of  private  and  pub-
 lic  limited  companies  operating  in

 Eastern  and  North  Eastern  Region.
 States,  State-wise  during  the  current
 year;  and

 (bd  the  number  of  Companies  which
 have  been  closed  down  during  this
 period  in  these  States?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  The  number
 of  Private  and  public  limited  compa-
 nies  operating  in  each  state  of  the
 Eastern  und  North  Eastern  Region  at
 the  end  of  the  year  l974-75  is  as
 under:

 No.  of  companies State
 Public  Private  Total

 Assam  97  499  596

 Bihar  to8  £70  678

 Meghaluva  ‘  5  35  48

 Orissa  7  235  309

 West  Bengal

 Tripura  +  2  9  II

 Manipur  2  4  6

 Nagalard  2  9  Il

 Arunachal  Pradesh

 Mizoram  4  I  I

 ToTAL  3050  95,6  32626

 (9)  The  number  of  companies
 which  were  reported  during  1974-75,

 to  have  ceased  functioning  either  by
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 going  into  liquidation  or  by  being
 struck  off  under  Section  560(5)  of

 -the  Campanies  Act,  956  in  each  State
 of  the  Eastern  and  North  Eastern  Re-
 gion  ig  as  under:

 No.  of  companies  ceased
 functioning

 State
 Public  Private  Total

 Assam

 Bihar  i.  2  9  1  1

 Meghalaya

 Orissa  l  I  2

 West  Bengal  6  44  50

 Tripura

 Minipar  I  I

 Nagaland

 Aranachal  Pradesh

 Mizoram

 Tota.  0  54  64

 Profits  Earned  by  News  Paper
 Industry

 35.  SWRI  S.  N.  SINGH  DEO:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 State:

 (a)  she  total  amount  of  profits
 earned  by  the  Newspaper  Industry
 in  the  country  during  the  last  three

 -years,  year-Wise;
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 (b)  the  number  of  ‘Newspapers
 which  have  registered  profits  during
 last  year;  and

 (९)  the  number  of  units  which  have
 registered  loss  during  that  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND

 COMPANY  AFFAIRS  (SHRI  BEDA-

 BRATA  BARUA):  (a)  According  to
 a  study  made  in  the  Department  of

 Company  Affairs  in  respect  of  8

 leading  newspapers—?  in  English  and
 9  in  Indian  languages  published  and

 owned  by  twelve  companies  register-
 ed  under  the  Companies  Act,  the

 aggregate  profits  before  tax  of  these

 companies,  after  allowing  for  the

 Josses  made  by  some  of  them,  during
 the  last  three  years  were  as  under:

 (Rs,  in’  lakhs

 Profits
 Accounting  Year  before

 tax

 AQTI-F2.  28°73

 ‘1972-73  404"  68*

 1973-74,  247°30

 *The  data  rejates  to  rr  Componics.

 (b)  and  (c).  Of  the  twelve  com-

 panies  studied,  nine  companies  regis-

 tered  profits  and  three  companies  re-

 gistered  losses  during  the  last  year,

 ie,  973-74.
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 Dismissal  and  Premature  Retiroment
 of  Railway  Employees  during

 Emergency

 36.  SHRI  SAMAR  GAUHA:  Will
 ihe  =Minister  of  RAILWAYS  96

 Dleased  to  state:

 (a)  how  many  railway  employees
 have  been  (i)  dismissed  ang  (ii)  pre-
 maturely  retired  since  promulgation
 of  emergency;  and

 (b)  the  reasons  for  mass  scale  dis-
 miseal  or  retirement  of  such  em-
 ployees?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  In-
 formation  is  being  collected  and  will
 be  laid  om  the  Table  of  the  Sabha.

 nee  नदी  पर  बगहा  पुल  का  निर्माण  कार्य

 37.  शो  विभूति  मिल:  क्‍या  रेल  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  गंडक  नदी  पर  बगहा
 (नारायणपुर)  पुल  के  निर्माण  कार्य  में  रेलवे

 प्रशासन  हारा  शिथिलता  बरती  जा  रही
 है;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण

 हैं;

 (ग)  क्या  सरकार  ने  उपरोक्‍त  कार्य

 पूरा  करने  कौर  इसे  रेलबे  यातायात  के  लिए
 खोलते  हेतु  कोई  तारीख  निर्धारित  की  है;
 कौर

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में

 सरकार  की  क्‍या  योजना  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (भो बूटा सिह) 1...  सिह):
 (क)  शौर  (@):  पर्याप्त  घने  उपलब्ध  न

 ‘1813  LS—3.
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 होने  के  कारण  गण्डक  नदी  पर  पुल  के  निर्माण
 की  गति  धीमी  करनी  पड़ी  1  डस  काय  में
 नदी  की  ध।  रा  को  नियन्त्रित  करने  से  रुम्बन्धित
 निर्माण  कार्यों  का  ख  दत्त”  प्रदेश  राज्य
 सरकार  को  वहन  करना  है  1  उसने  इसके
 लिए  उपेक्षित  धन  राशि  भी  कभी  तक  रेलवे
 को  नहीं  दी  है  :

 (ग)  और  (ख).  निर्माण  कार्य  समाप्त
 करने  का  अस्थायी  लक्ष्य  i-4-979  निश्चित
 किया  गया  है,  लेकिन  धन  की  उपलब्धता  के

 अनुसार  इसमें  परिवर्तन  हो  सकता  है।

 Preparation  of  Formulations  by  IDPL

 38.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  CHEMICALS  &  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  the  IDPL  will  make
 formulations  also  on  a  large  scale;
 and

 (b)  if  so,  whether  these  formula-
 tiong  would  bring  down  the  price  of
 drugs  considerably?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  IDPL  are  in
 the  process  of  expanding  their  for-
 mulation  capacity  in  their  existing
 units  ag  also  to  establish  a  new  for-
 mulation  unit  in  Haryana  so  as  to
 increase  their  formulation  capability
 upto  60  per  cent  of  their  bulk  drug
 production,  The  prices  of  drugs  are
 governed  under  the  Drugs  (Prices
 Control)  Order,  1970,  The  prices  of
 products  of  IDPL  are  accordingly
 being  fixed  in  accordance  with  the
 norms  prescribed  under  the  above
 said  Order,  It  is  the  endeavour  of
 IDPL  to  effect  maximum  economies
 jn  their  process  of  production  so  as

 to  maintain  their  prices  at  reasonable
 level.
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 Amount  sanctioned  and  Target  for
 Completion  of  Banspani-Jakhapura

 Railway  Line

 39.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  further  work  on  Bans-
 pani-Jakhapura  line  hag  been  sanc-
 tioned;

 (b)  if  so,  what  amount  tag  been
 sanctioned  therefor;  and

 (c)  what  is  the  present  target  for
 completion  of  the  railway  line?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c).  The
 construction  of  a  rail  link  from
 Banspani  to  Jakhapura  ig  an  ap-
 proyed  work  and  was  included  in
 Railway  Budget  1974-75  at  a  cost  of
 Rs.  39  crores.  The  project  was  pro.
 posed  to  be  faken  up  subject  to  the
 Stete  Government's  sharing  50  pe,

 cent  of  the  capital  cost.  So  far  the
 Slate  Government's  approval  for
 :Sharing  the  cost  has  not  been  received
 -Final  Location  Survey  for  the  por.
 itimm  Banspani-Joruri  and  Jakha-
 pura-Daitari  have  since  been  com-
 pleted  and  reports  received,  The
 survey  report  for  the  portion  Joruri
 to  Daitari  is  expected  to  be  received
 shortly.  The  project  is  at  present
 targetted  to  be  completed  by  April
 980  subject  to  fhe  availability  of
 adequate  funds.

 गाड़ियों  को  गति  बढ़ाने  के  उपाय

 40.  जा»  लक्ष्मीनारायण  पांडेय  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गाड़ियों  की  गति  तीब्र तर

 करने  के  लिये  विभिन्न  उपायों  पर  विचार

 किया  जा  रहा  है;
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 (@)  यदि  ह्,  तो  इस  समय  उनकी
 गति  किस  सीमा  तक  बढ़ाने  का  विचार  है;
 कौर

 (ग)  बढ़ी  हुई  गति  से  गाड़ियां  कब
 तक  चलने  लगेंगी  ?

 रेल  मंत्रालय  में  उन-मंत्री  (ओ  बूटा  सिह
 (क)  गाड़ियों  की  अधिकतम  अनुमत
 'रफ्तार  बढ़ाने  का  भ्र भी  कोई  प्रस्ताव  नहीं  है

 (ख)  बौर  (ग).  प्रश्न  नहीं  उठता

 Temporary  Employees  taken  back  on
 duty  on  Daily  Wages  for  Participating

 in  May,  7974  Strike

 4l,  SHRI  5.  M.  BANERJEE:  Will
 the  Minister  of  RAILWAYS  he
 pleased  to  state:

 (a)  whether  temporary  employees
 who  participated  in  May,  74  strike
 have  been  taken  back  on  jobs  on
 daily  wages;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  Government  are  now
 considering  to  restore  them  to  the
 original  position?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS:  SHRI
 BUTA  SINGH):  (a)  and  (b).  No
 temporary  employee  whose  services
 were  terminated  has  been  taken
 back  on  daily  wages,  However,
 some  casual  labour  working  on  other
 than  Projects,  who  had  acquired
 temporary  status  on  putting  in  con-
 tinuous  service  for  a_  stipulated
 period  lost  this  continuity  as  a
 result  of  the  strike  during  May
 i974,  When  re-employed  after  the
 break,  they  have  to  be  on  daily
 wages,  in  accordance  with  rules,
 till  they  complete  another  20  days
 of  continuous  service.

 (c)  On  completion  of  20  days  of
 continuous  service,  they  wijl  again
 attain  temorary  statues.
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 Take  Over  of  Foreign  Oi]  Companies

 42.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  whether  a  final  decision  has
 since  \reen  taken  to  take  over  all  the
 foreign  oil  companies;

 (b)  ४  not,  the  reasons  for  the  ab-
 norma)  delay;  and

 (c)  when  a  final  decision  is  likely
 to  be  taken?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K,  D.  MALAVIYA):  (a)  to
 (c).  ‘Government  have  declared
 their  intention  of  acquiring  effective
 control]  over  the  oil  industry,  both
 in  refining  and  in  exploration  and
 production,  The  first  step  was  taken
 in  this  direction  in  March  974  when
 Government  acquired  the  assets  and
 operations  of  Esso  in  India.  Recent-
 ly,  an  Agreement  was  signed  by
 Governmént  with  Burmah  Shell  for
 the  sale  and  purchase  of  00  per  cent
 share  capitaf  of  Burmah  Shell  Re-
 fineries  Lifnited  and  the  transfer
 ‘and  vesting  of  Indian  assets  and
 liabilities  of  Burmah  Shell  Oil  Sto-
 rage  and  Distributing  Company  of
 India  Limited.  Negotiations  are  in
 progress  for  acquiring  the  assets  and
 operations  of  Caltex  and  Assam  il
 Company.

 Warning  Boards  at  Unmanneg  Level
 Crossing

 43.  SHRIMATI  PARVATHI
 KRISHNAN:

 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Railway  Boarg  has
 taken  a  decision  to  set  up  warning
 boards  at  unmanned  level  crossings;

 (b)  if  so,  the  broad  outlines  there-
 of;  and
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 (c)  the  steps  Government  have

 taken  in  that  direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (८),  The
 responsibility  for  provision  of  road
 signs  at  approaches  to  level  crossings for  warning  to  road  traffic  for  pre-
 vention  of  accidents  is  that  of  the
 State  Governments,  ag  enjoined  in
 the  Motor  Vehicles  Act,  All  State
 Governments  and  Union  Administra-
 tions  have  been  reguested  by  the
 Union  Ministry  of  Shipping  and
 Transport  for  (i)  taking  action  on
 priority  basis  for  provision  of  road
 signs  at  approaches  to  level  crossings
 giving  priority  to  unmanned  level
 crossings;  (ii)  inscribing  the  word
 ‘DANGER’  on  the  top  of  the  road
 signs,

 2.  As  an  additional  safety  measure,
 the  Railways  are  also  providing
 ‘STOP’  Boards  at  the  approaches  to
 all  unmanned  level  crossing  within
 railway  boundary  on  both  sides  of
 the  track.  The  ‘STOP’  Boards  within
 the  Railway  boundary  consist  of  a.

 board  675  mm.  (2’3")  x  525mm,  (I’  9”)
 on  suitable  post  bearing  the  indica-
 tion  of  an  engine  and  the  legend
 DANGER  and  STOP  in  English  and
 in  the  regiona]  kanguage.

 Production  ang  Import  of  Petroleum
 Products  to  meet  Demands

 44.  SHRIMATI  PARVATHI
 KRISHNAN:

 DR.  RANEN  SEN:

 SHRI  P.  M.  SAYEED;:

 Will  the  Minister  of  PETROLEUM
 be  pleaseg  to  state:

 (a)  whether  Government  haye  to
 import  Petroleum  products  in  order
 to  meet  the  demands  in  the  country;
 and

 (9)  what  ig  the  total  domestic  pro-
 duction  of  those  petroleum  products
 and  what  is  their  total  import  during

 the  last  three  years?
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 THE  MINISTER  OF  PETROLEUM
 (SHRI.  K.  D.  MALAVIYA):  (a)
 Petroleum  products  in  which  the
 country  is  deficit  are  imported  to
 meet  the  current  demands.  These
 are  mostly  Kerosene,  High  Speed
 Diesel  and  Furnace  Oil,  apart  from
 small  quantities  of  gq  mew  other
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 speciality  products  and  lubes,  In
 the  coming  year,  we  may  also  have
 to  import  naphtha  to  meet  the  full
 requirements  of  the  fertilizer  plants,

 (b)  The  total  imports,  together
 with  the  total  domestic  production
 of  these  products,  during  the  last
 three  years  are  as  follows:

 Year  Production  Imports

 I973  13,828,000  Metric  3,735,0c0  Metric
 tonnes  tonnes

 974  14,906,000  re  2,949,000  35

 7975  (Jan—  Oct.)  I3)373,000  -  1,809,000  a

 Fulfilment  of  Twenty-point  Economic
 Programme  of  the  Prime  Minister

 45.  SHRI  NARSINGH  NARAIN
 PANDEY:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  will  lay
 on  the  Table  a  report  of  the  various
 actions  taken  in  Railways  for  the  ful-
 filment  of  Twenty-point  Economic

 Programme  of  the  Prime  Minister;
 and

 (b)  whether  the  question  of  employ-
 ment  in  Railways  has  also  been  con-
 sidered?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  A  report  is  laid
 un  the  Table  of  the  House,  [Placed

 in  Librury,  See  No.  LT—9980/76].

 (b)  "ne  of  the  points  relates  to

 enlargesnent  of  the  scope  of  the  Ap-
 prenticeship  Scheme.  The  attached

 Note  covers  this  point  amongst
 others.

 Railway  Accidents  during  975

 46.  SHRI  SHASHI  BHUSHAN:
 DR.  RANEN  SEN:
 SHRI  D,  K.  PANDA:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  total  number  of  persons
 killed  and  injured  due  to  railway  ac-
 cidents  during  the  year  975  in  vari-
 ous  zonal  railways;

 (b)  the  causes  of  accident  in  each
 case;

 (c)  the  amount  of  compensation  paid
 to  the  families  of  those  killed  and  of
 those  injured  in  the  accidents;  ang

 (d)  the  number  of  cases  of  com-
 pensation  which  are  still  under  consi-
 deration  and  when  are  they  likely  to
 be  finalised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  During  the
 period  i--975  to  30-11-1975  two
 hundred  and  thirty  five  persons  were
 killed  and  854  injured  in  the  train
 accidents  which  occurred  on  the
 various  zones  of  the  Indian  Govern-
 ment  Railways.
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 (b)  The  causes  of  these  accidents  are  as  under:—
 (i)  Failure  of  railway  staff  .

 (ii)  Failuce  of  p2rsons  other  than  railway
 staff

 (ii)  Failure  of  Equipment
 (iv)  Accidental

 (v)  Crase  cmuld  not  be  established

 (vi)  Sabotage

 (vii)  Cre  not  yer  finalised

 (c)  Rs,  18,13,350.00  have  so  far
 been  paid  as  compensation  under  the
 Indian  Railways  Act  to  the  victims
 of  the  train  accidents,  which  occur-
 red  during  the  period  from  L1-75
 to  30-11-75.  Information  relating
 to  compensation  under  the  Work-
 mens  Compensation  Act,  923  is
 being  collected  and  wiJl  be  laid  on
 the  Table  of  the  Sabha,

 (d)  १455  claims  for  compensation
 pertaining  to  these  accidents  are
 pending  in  Court  or  with  the  Claims
 Commissioners,  The  time  likely  to
 be  taken  by  the  Court/Claims  Com-
 missioners  for  finalisation  of  these
 cases  cannot,  therefore,  be  stated
 definitely,

 Take-over  of  Burmah  Shell  Oil
 Company

 47.  SHRI  H.  N.  MUKHERJEE:
 SHRI  0  K.  CHANDRAP-

 PAN:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cideg  to  take  over  Burmah  Shell  Oil
 Company;

 (b)  whether  Government  have  de-
 cided  to  pay  compensation  to  Burmah
 Shell;

 ¢c)  whether  Burma  Shell  has
 earned  more  profit  from  India  than
 its  actual  paid  up  capital  in  India;
 and

 (d)  if  so,  the  reasons
 compensation?

 for  paying

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  0.  MALAVIYA):  (a)  to
 (०):  Yes,  Sir,

 (d)  It  is  proposed  to  introduce  a
 Bill  in  the  current  Session  of  the
 Parliament  for  the  take-over  of
 Burmah  Shell.  It  will  not  be  in
 public  interest  to  disclose  any
 details.

 Proceedings  agains;  Goenkas  and
 Birlas

 48.  SHRI  H.  N.  MUKHERJEE:
 SHRI  B.  S.  BHAURA:

 Will  the  Minister  of  LAW,  JUS.
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  proceed-
 ings  against  Goenkag  and  Birlas  are
 at  the  initial  stage;  and

 (b)  if  60,  the  reasons  therefor  and
 how  many  Birla  concerns  and  sister
 concerng  of  Birlas  are  facing  Govern-
 ment’s  proceedings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 BEDABRATA  BARUA):  (a)  and
 {b).  The  information  is  being  col-

 jected  and  will  be  laid  on  the  Table
 of  the  House.
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 Proposa]  to  Search  for  0  at
 Tamil  Nadu  Coast

 49.  SHRI  M.  KATHAMUTHU:
 SHRI  C.  JANARDHANAN;

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state  whether  Govern-
 ment  have  any  proposa]  to  search  for
 oil  at  Tamil  Nadu  coast?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K  D.  MALAVIYA):  Yes,

 Sir.  A  contract  for  exploration  and
 exploitation  of  hydro-carbons  in
 Cauvery  offshore  basin  has  been
 recently  awarded  to  the  Asamera
 Group  of  Canada,  In  on-land  Tamil
 Nadu,  a  number  of  deep  wells  have
 been  drilled  but  no  commercial  de-
 posits  of  hydrocarbons  have  so  far
 been  discovered.  The  exploration
 work  is,  however,  continuing.

 Talks  for  Take-over  of  Burmah  Shell
 and  Caltex

 50.  SHRI  R.  S.  PANDEY:
 SHRI  RAJA  KULKARNI:
 SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  Government  have  ar-
 rived  at  and  signed  a  settlement  with
 marketing  ang  refinery  Companies  of
 Burmah  Shell  in  India,  for  the  latter's
 take-over;

 (b)  whether  the  agreement  provide
 for  continuity  in  employment,  terms
 of  service  conditions,  benefits  and  fa-
 cilities  enjoyed  by  employees  of
 Burmah  Shell;  and  x

 (०)  whether  Government  have
 started  negotiations  with  Caltex
 (India)  Limited  also,  for  the  latter's
 take-over?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K  D.  MALAVIYA):  (a)  Yes,
 Sir.
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 (b)  The  present  officers  and  staff.
 working  in  Burmah  Shell  Refineries
 Limited  and  Burmah  Shell  Oil  Storage
 and  Distributing  Company  of  India
 Limited  including  those  on  temporary
 overseas  assignments  wil]  continue  to
 be  in  service  or  be  employed  as  the
 case  may  be  -by  tha  continuing  Gov-
 ernment  Company  under  existing
 terms  and  conditions.  A  view  of  the
 scales  of  pay  and  perquisites  and  the
 terms  and  conditions  of  service  will
 be  taken  at  the  time  deemed  appro-
 priate  by  the  Government  or  the  Gov-
 ernment  Company.

 (c):  Yes,  Sir.

 Legal  Aig  ang  Advice  Boards  in
 States

 5l.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  some  of  the  State  Gov-
 ernments  have  established  Legal  Aid
 and  Advice  Boards  for  providing  free
 legal  aig  to  the  poor;  and

 (b)  if  80,  the  names  of  such  States

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR  V.  A.  SEYID
 MUHAMMAD):  (a)  and  (b)  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 Recovery  of  Crude  Oj]  from  Assam
 and  Ankleshwar  जा  Fields

 52.  SHRI  C.  JANARDHANAN:
 SHRI  SARJOO  PANDEY:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state  the  quantity  ef:
 crude  oil,  the  Oil  and  Natural  Gas
 Commission  is  expecting  to  recover
 from  the  Assam  and  Ankleshwar  oil
 fields?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  As  on  Ist
 January,  1975,  ONGC  had  discovered
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 94.92  million  tonnes  of  initial  recover-
 able  reserves  of  oil.  Out  of  these  re-
 serves,  34.72  million  tonnes  of  oil  has
 been  produced  by  the  end  of  November,
 1975,  leaving  a  balance  of  60.20  million

 tonnes,  to  be  recovered  in  the  coming
 years.

 Foreign  Companies  Prospecting  Oil
 in  India

 53.  SHRI  SHANKER  RAO  SAVANT:
 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (8)  the  names  of  foreign  companies
 doing  prospecting  work  for  oil  in
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 India  under  permission  from  the  Gov-
 ernment  of  India;

 (b)  which  areas  have  been  allotted
 to  them  and  for  what  duration;  and

 (c)  the  time  when  each  of  them
 started  work  or  when  are  they  ex-
 pected  to  start  the  work?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  to  (c):

 requisite  information  is  given
 below:

 Name  cf  the  company  awarded  contract_  Area  for  which  Duration  Time  when  stand
 for  oj!  exploration  [contract  awarded.  work

 contract

 r.  Culsbrg  India  Group  of  U.S.A.  Bengaloffshore  basin  z7years  Started  —_  geophysical with  Naromas  of  India  Inc.  as  the  adjoining  coasts  «f  work  in  October
 Operating  Company.  West  Bengal  and  1974  and  se explora-

 part  of  Orissa.  tcry  driling  in
 September,  1975+
 Expleratory  =  dri.  iim
 ing  in  progress.

 2.  Rrading  and  Bates  Group  of  U.S.A.  Kutch  Offshore  24  years  Started  geophysica-
 with  Reading  &  Bates  Oiland  Gas  _  basin.  work  in  October,
 Company as  the  operator.  I974  and  explora.

 tory  drilling  in
 October,  7975
 Exploratory  drilling

 3.  Asamera  Group  of  Canada  with
 Asamera  Oil  Corporation  Ltd.,  as
 the  Operating  Company.

 Cauvery  offshore  basin  24  years

 in  progress.
 Is  to  start  geophysical
 work  in  January,
 ‘1976.

 Agreement  tp  Import  Petroleum  Pro-
 ducts  from  Kuwait

 54.  SHRI  C,  JANARDHANAN:

 DR.  RANEN  SEN:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  Government  have

 concluded  an  agreement  to
 petroleum  products  from  Kuwait;  and

 import

 (b)  how  far  will  this  help  to  meet
 the  demands  of  petroleum  products
 in  India?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  and
 (b):  No,  Sir.  the  protocol]  signed
 during  the  visit  of  the  Kuwait  Oil
 Minister  in  the  2nd  week  of  December,
 975  it  has  been  agreed  that  further
 long-term  contracts  for  purchase  of

 petroleum  products  Kuwait
 should  be  negotiated  beginning  from
 the  year  1976,

 In

 from
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 Agreement  with  Egypt  for  Supply  of
 Crude

 55.  SHRI  R.  R.  SINGH  DEO;

 SHRI  S.  A.  MURUGANAN.
 THAM:

 SARDAR  SWARAN  SINGH
 SOKHI:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state  whether  an  agree-
 ment  has  been  signed  recently  bet-
 ween  India  and  Egypt  for  the  supply
 of  erude  to  India?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  Under  the
 Trade  Arrangement  for  ‘1976,  signed
 between  India  and  Egypt,  crude  oil  has
 been  identified  as  one  of  the  items  that
 could  be  considered  for  import  by
 India.

 Implementation  of  20-Point  Economic
 Programme

 56.  SHRI  5.  M.  SIDDAYYA;  Will  the
 Minister  of  PETROLEUM  be  pleased  to
 state:

 (a)  how  far  has  the  20-point  ece-
 nomic  programme  of  the  Prime
 Minister  been  implemented  so  far  as
 it  relates  to  his  Ministry;  and

 (b)  whether  there  are  any  obstacles
 in  the  way  of  its  effective  implemen-
 tation?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  and
 (b)  The  steps  taken  to  implement

 the  20  point  Economic  Programme  in
 the  Ministry  of  Petroleum  include: —

 (i)  All  round  improvement  in  dis-
 cipline,  cleanliness  and  punctuality.

 (ij)  Improvement  in  disposa]  of  work
 and  clearance  of  arrears.  The  number

 of  long  pending  cases  has  been  brought
 down  from  377  to  38.

 (iii)  economy  in  non-essential  ex-
 penditure.  Expenditure  on  over  time
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 allowance  .has  been  reduced  by  60  per
 cent,

 (iv)  improvement  in  response  to  pub-
 lic  complaints,

 (v)  stepping  up  of  efforts  to  explore
 and  develop  indigenous  sources  of
 crude  oil.

 (vi)  increase  in  production  of  crude
 oil  by  2,93,000  tonnes  during  July-
 November  975  compared  to  corres-
 pending  period  in  ‘1974.

 (vii)  Opening  of  multi-purpose  rural
 marketing  centres  to  improve  availa-
 bility  of  essential  inputs  to  the  rural
 sector  at  controlled  prices.  80  such
 centres  have  already  been  commis-
 sioned  till  3lst  December,  ‘1975.

 (viii)  introduction  of  schemes  of
 workers’  participation  in  industries  at
 the  shop  floor  and  plant  level.

 (ix)  increase  in  the  intake  of  appren.
 tices  in  Public  Sector  Undertaking  to
 522.

 (x)  speeding  up  the  disposal  of  appli-
 cations  for  industrial  licences.

 (b)  No,  Sir.

 Shortfal)  of  SC|ST  in  Classes  I  and
 IV

 57.  SHRI  5.  M.  SIDDAYYA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  his  Ministry  has  for-
 mulated  a  time-bound  programme  te
 make  good  the  shortfall  of  the  Sche-
 duled  Castes  and  Scheduled  Tribes  in
 Class  IV  and  lII  by  the  end  of
 March,  1976;

 (b)  if  so,  what  was  the  shortfall  in
 class  IV  and  III;  and

 (c)  how  far  has  it  been  made  good
 upto  the  end  of  December,  9757

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,
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 (9)  and  (c).  Information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Allotment  of  Vacant  Lang  along
 Railway  Tracks  on  lease

 58.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 Jease  out  the  long  stretches  of  vacant
 land  along  the  railway  track;  and

 (b)  if  so,  the  terms  and  conditions
 of  the  proposed  lease?

 THE  DEPPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Surplus
 cultivable  Railway  land  between
 stations  is  handed  over  to  the  State
 Government  for  ‘Grow  More  Food’
 purposes  with  a  request  that,  while
 licensing  the  said  land,  preference
 may  be  given  to  the  actual  tillers  of
 land  who  may  be  landless,  with  an
 over-riding  priority  being  given  ०
 the  casual  labour  who  have  worked
 on  Railways  for  a  minimum  period
 of  3  years.

 Where  State  Governments  decline  to
 take  over  surplus  Railway  land  it  is
 licensed  to  the  adjacent  owners/culti-
 vators/agricultural  graduates,  or  any
 other  applicant.  The  surplus  Railway
 lands  in  station  yard  and  railway  colo-
 nies  are,  however,  licensed  to  the  Rail-
 way  employees/Railwaymen's  Co-
 Operative  Farming  Socisties.

 Licences  are  generally  given  for  a
 period  of  one  or  two  years  al  a  time,
 on  payment  of  suitable  licence  fee  ar-

 rived  at  after  taking  into  consideratiom
 the  relevant  factors  like  fertility  of
 land,  number  of  crops  raised,  availabi-
 lity  of  irrigational  facilities.  The
 Heence  fee  is  payable  in  advance  and
 the  licences  are  also  required  to  pay
 OMe  year’s  fee  as  security  deposit.
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 Underground  Eailway  Scheme  for
 Calcutta  and  Delhi

 59.  SHRIMATL  ROZA  DESH-
 PANDE:

 SHRI  S.  A,  MURUGANAN.
 THAM:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  schemes
 of  underground  Railways  for  Calcutta
 and  Delhi  are  progressing  slowly;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  {b).  Cal-
 cutta:  The  actual  construction  work
 which  had  started  in  the  latter  half
 of  4978  on  the  Dum  Dum—Tollyganj
 Rapid  Transit  line  for  Calcutta  is
 Progressing  at  a  pace  depending  upon
 the  modest  annual  outlays  as  are
 possible  to  be  provided  under  the
 present  constraint  of  resources.

 Delhi:  The  techno-economic  feasibi-
 lity  studies  for  a  rail  based  Mess  Rapid
 Transit  System  for  Delhi  have  since
 been  completed  and  the  Government
 are  yet  to  take  a  view  on  the  schemes
 proposed  against  the  potential  for  al-
 ternative  road  based  systems.  Only
 after  this  the  Government  would  be
 in  a  position  to  take  a  decision  on  the
 next  stage  of  the  work  i.e,  for  detailed
 designing  and  planning  of  _  priority
 corridors  keeping  in  view  the  resour-
 ces  position.

 Construction  of  Jakhapura.Banspani
 Rail  Link  in  Orissa  State

 60.  SHRI  ARJUN  SETHI.  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  what  progress  has  been  achiev-
 ed  in  the  construction  of  Jakhapura-
 Banspanj  rail  link  of  Orissa  State;
 and
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 (b)  whether  all  the  State  Govern-
 ments  have  agreed  to  share  50  per-
 cent  of  the  cost  of  construction  of
 such  new  rail  links?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Final  Location
 Survey  for  the  following  sections  has
 been  completed  and  the  reports  have
 been  finalised

 i.  Banspani-Joruri  Length  9.123,  ian.
 2.  Jakhapura-Daitari  cre  33.¢49  cr

 Final  location  survey  for  the  remain-
 ing  portion  is  nearing  completion.  Final
 location  survey  is  the  first  essential  re-
 quirement  before  taking  up  the  con-
 struction  of  a  new  line  and  it  has  been
 carried  out  for  this  line  as  expeditiously
 as  for  any  other  project.

 (b)  The  nature  of  participation  of
 the  State  Governments  in  the  construc-
 tlon  of  new  lines  varies  for  different
 projects.

 Ld
 Strengthening  of  Faizabpad-Allahabad

 Railway  line

 6l.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to

 state:

 (a)  whether  there  js  any  proposal  te
 strengthen  the  railway  line  between
 Faizabad  and  Allahabad;  and

 (b)  if  s0,  the  stage  at  which  the  pro-
 posa]  stands  at  present  and  when  the
 work  on  this  line  is  likely  to  start?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise,

 मिहिपुरवा  स्टेशन  की  सोचा  में  एक  सड़क
 को  स्थिति

 62.  श्री  बो०  धार०  शुक्ल :  क्या  रेल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पूर्वोत्तर  रेलवे  के  मिहिपुरवा
 रेलवे  स्टेशन  की  सीमा  में  एक  सड़क  है  जिसकी
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 मरम्मत  कौर  रख  रखाब  का  उत्तरदायित्व
 रेलवे  विभाग  का  है;
 !

 (ख)  क्‍या  इस  सड़क  की  मरम्मत
 प्रथवा  निर्माण  पर  गत  फोन  वर्षों  में  कोई
 धनराशि  खर्च  की  गई  थी  और  यदि  हां,  तो
 कितनी;  और

 (ग)  कया  इस  सड़क  की  स्थिति  बहुत
 खराब  है  ?

 रेल  मंत्रालय  में  उप-मंत्री  (शी  बूटा
 सिंह)  :  (क)  जी  नहीं  ।

 (ख)  जी  नहीं  ।  तथापि,  972-73
 में  इस  सड़क  की  मरम्मत  पर  40,800  Fo
 aa  किये  गये  थे  ।

 (ग)  जी  नहीं  ।

 Cushions  in  Is{  class  compartments  of
 traing  between  Lucknow  and  Nepal-
 ganj  Road  Station  and  betWeen  Gonda

 ang  Bahraich

 63.  SHRI  B.  R.  SHUKLA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  old,  obsolete  and  un-
 serviceable  cushions  are  fitted  in  the
 first  class  compartments  which  are
 attached  to  through  coacheg  on  North
 Eastern  Railway  between  Lucknow
 and  Nepal  ganj  Road  Railway  sations
 and  also  jn  similar  coaches  between
 Gonda  and  Bahraich  stations;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  replace  such  cushions  by  stan-
 dard  cushions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  High  incidence  of  thefts  and
 vandalism  had  been  causing  tearing  off
 rexine  of  cushions  in  the  First  class
 coaches.  Due  to  non-availability  of
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 rexine  etc.,  for  sometimes,  other  cush-
 fons  fitted  with  Jute  covers  were  pro-
 vided  temporarily  but  have  now  been
 replaced  with  proper  covers.

 Drilling  operations  by  O.&N.G.C.  in
 Assam  ana  other  places

 64.  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  whether  crude  oil  has  been
 struck  recently  near  Sarupathar  in
 Sibsagar  district  of  Assam  as  a  result
 of  drilling  operation  by  the  Oil  and
 Natura]  585  Commission;  and
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 (b)  at  how  many.  places  the  Oil  and
 Natural  Gas  Commission  has  carried
 the  drilling  operations  during  the  last
 three  years  and  with  what  result—
 state-wise  break-up  of  drilling  opera-
 tiong  and  total  expenditure  incurred
 in  each  case?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  हू.  D,  MALAVIYA):  (a)  No,
 Sir,  The  ONGC  is  presently  doing
 seismic  survey  work  in  Neojan  Saru-
 pathar  area.  No  drilling  there  ha
 as  yet  been  done.

 (b)  The  requisite  information  for
 the  years  ‘1972-73,  (1973-74  and  1974-
 75  is  given  below:

 (In  lakhs  of  Rupees)

 State  No.  of  No.  cf  —  Expendi-
 places  wells  ture

 or
 Which  completed  incurred
 ling

 continued
 comm-
 enced

 ONLAND

 Gujarat  44  ‘161  g2z2y-5t

 Assam  To  55  -2857°38

 Tripura  .  I  I  373°09

 West  Bengal  33°42

 ‘Tamil  Nadu  &  Pondicherry.  Ps  4  3  249°  80

 Rajasthan.  .  .  .  .  I  229°79

 Jammu  &  Kashmir  I  I  74°56

 OFFSHORE

 Bombay  High  area  «=  ३8  .  i  2  4  r4$2°  84

 Torta  63  225  9556-39

 As  a  result  of  drilling/production
 testing  operations,  oil/gas  was  disco-

 vered  at  Linch,  Asjol,  Sannau  Khurd
 and  Siswa  in  Gujarat,  Charali  in  As-

 sam,  Baramura  in  Tripura  and  Bom-

 bay  High  (main)  in  the  offshore.

 Production  of  crude  oil

 65,  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  what  in  the  increase  in  crude  oil
 production  ip  India  during  the  year
 ‘1975;
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 (b)  what  is  (i)  the  percentage  of
 total  annual  production  of  indigenous
 crude  oil  in  India  in  the  oil  fields  of
 Assam  and  Gujarat  belonging  to  the
 0.  '&  N.G.C.;  (ii)  the  percentage  of
 the  game  in  the  joint  sector  unit,  oil
 India;  and

 (c)  what  is  the  present  capacity  of
 crude  production  jn  all  the  Govern-
 ment  and  Joint  Sector  units  in  India
 per  year  and  the  average  annual  oil
 requirement  in  India?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  About
 7,60,000  tonnes.

 (9)  (i)  6.8  per  cent
 (ii)  37.4  per  cent.

 (c)  The  crude  oil  production  by  Oil
 India  Limited  during  975  was  3.08
 million  tonnes  and  the  target  for
 1976  is  also  3.08  million  tonnes.  Oil
 and  Natural  Gas  Commission  expects
 to  produce  5.  million  tonnes  during
 1975-76  and  6.32  million  tonnes  dur-
 ing  ‘1976-77.  The  level  of  crude
 throughout  in  the  refineries  is  ‘axpect-
 ed  to  be  about  22,15,  million  tonnes
 during  1975-76  and  around  24  million
 tonnes  during  1976-77.

 Reduction  in  the  jncidents  of  robberies
 in  Railway,  after  the  proclamation  of

 emergency

 66.  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  number  of  incidents
 of  robberies  in  the  Railways  have  re-
 markably  reduced  after  the  proclama-
 tion  of  emergency;  and

 (b)  if  so,  the  number  of  such  inci-
 dents  since  26th  June,  १975  and  how
 does  it  compare  with  the  number  of
 such  incidents  during  the  pericd  of
 three  months  before  that  date?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
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 BUTA  SINGH):  (a)  and  (७),  The  in-
 formation  is  being  collected  from  the
 Railways  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Robberies  ang  thefts  in  trains

 67.  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  the  number  of  inci-
 dents  of  robberies,  snatching  and
 thefts  in  trains  during  the  last  six
 months,  month-wise  and  zone-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  The  information  is
 being  collected  from  the  Railways
 anq  will  be  laid  on  the  Table  of  the
 Sabha.

 Conversion  of  New  Bongaiga0n-Gau-
 hatj  line  into  broad  gauge

 68.  SHRI  DINESH  CHANDRA  GO-
 SWAMI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 project  for  conversion  {o  broag  gauge
 line  from  New  Bongaigaon  to  Gauhatiz
 and

 (9)  the  estimated  period  within
 which  the  project  is  likely  to  be  com-
 pleted?

 *
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  und  (b).  A  final
 Location  Survey  for  Rangiya  to  Gau-
 hati  Section  of  new  Bongaigaon-Gau-
 hati  conversion  scheme  has  been  com-
 pleted  and  the  estimate  sanctioned.

 Final  Location  survey  for  qhe  re-
 maining  portion  from  New  Bongai-
 gaon  to  Rangiya  is  in  progress.  The
 project  is  expected  to  be  completed
 in  a  period  of  about  five  years  sub-
 ject  to  timely  availability  of  adequate
 funds.
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 Project  for  connecting  Meghalaya  with
 railhead

 69.  SHRI  DINESH  CHANDRA  GO-
 SWAMI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Railways  have
 drawn  up  any  project  for  connecting
 Meghalaya  with  a  railhead:  and

 (b)if  so,  the  salient  features  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Surveys
 for  the  following  new  lines,  which
 would  serve  the  Meghalaya,  have  been
 undertaken  and  the  salient  features
 thereof  are  as  under:

 (i)  Pancharatna  Dudhnai
 Darangiri:
 Length:  l0  kms.

 The  survey  has  been  completed  and
 the  report  is  under  preparation.  This
 would  also  involve  the  construction

 of  a  bridge  over  Brahmaputra  or  fer-
 Ty  service  between  Jogighope  and
 Pancharatnaghat.

 Gi)  Gauhati-Burnihat:

 Length:  30  kms.

 The  survey  has  been  completed  and
 the  report  is  under  preparation.

 Statement
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 Vacancies  in  various  High  Courts

 70.  SHRI  DINESH  CHANDRA  GO-
 SWAMI:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  vacancies  at  pre-
 sent,  State-wise,  in  the  benches  of
 different  High  Courts;

 (b)  the  reason  for  the  delay  in  fil-
 ling  up  these  vacancies;  and

 (९)  the  approximate  period  within
 which  these  vacancies  are  proposed  to
 be  filled  up?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R.  GOKHALE):  (a)  A
 statement  showing  the  number  of
 vacancies  as  on  5-I-76  in  the  different

 High  Courts  is  attached.

 (ib)  and  (c).  The  proposals  for  ap-
 of  Judges  in  the  High

 to*be  initiated  by  the

 Proposalg  for  fill-
 High  Courts

 are  under  It  is  not

 possible  to  indicate  the  date  by  which
 the  vacancies  are  likely  to  be  filled.

 pointment
 Courts  have
 State  Authorities.
 ing  vacancies  in  some

 consideration.

 Srvemort  sheeing  the  vacatcies  in  the  High  Courts  as  on  §-I-976.

 No.  of  Vacancies SL  No».  Nam:  of  che  High  Courr

 Permanent  Judges  Addl.  Judges

 Q)  (2)  (3)  (4)

 t  Allahabad  4  7

 2  Andhra  Pradesh  T

 3  Bombay  .  नि  दर  I  4

 4  Calcutta  2  4

 5  Delhi  3

 6  2 Gauhati
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 7  Gujarat
 8  Jammu  &  Kashmir

 9  Karnataka
 to  Madhya  Pradesh
 Ir  Madras

 r2  Patna

 13  Panjab  &  Haryana  .

 4  Rajasthan

 w

 ae

 ww

 £:

 ह

 Bb

 लेलबे  में  चुराई  गई  बस्तियों  का  मूल्य

 थ1.  क्रो  मूलचन्द  डागा  :  क्या  रेल  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  रेलवे  में  वर्ष  i974  में  कितने

 मूल्य  की  वस्तुओं  की  चोरों  हुई  कौर  इसमें
 रेलवे  तथा  जनता  की  सम्पत्ति  का  मूल्य
 कितना-कितना  है;

 (ख)  इसके  परिणामस्वरूप  उक्त  अवधि
 में  रेलवे  ने  कितना  मुआवजा  दिया;  शौर

 (ग)  !  जनवरी,  975  से  अज  तक
 कितने  मूल्य  की  वस्तुओं  की  चोरी  हुईं  शौर
 इसके  परिणामस्वरुप  रेलबे  को  मुआवजे  के
 रूप  में  कितनी  धनराशि  देनी  पड़ी  ?

 रेल  मंत्रालय  में  उपन् मंत्री  (श्री बरा
 सिंह)  (क)  कौर  (ख)  वर्ष  974  #
 जितने  रेलवे  सामान  की  चोरी/उठाईगीरी

 हुई,  उसका  मूल्य  लगभग  69  लाख  रुपये
 था  t  बुक  किये  परेषणों  की  उठाईगीरी  के
 कारण  वर्ष  i974  में  रेलों  द्वारा  दी  गयी

 क्षतिपूर्ति  की  रकम  6.37  करोड़  रुपये
 थी।

 (ग)  जनवरी  से  31  प्रक्तूबर,  A975
 तक  की  ग्र वधि  में  जितने  रेलवे  सामान  की
 चोरी  उठाईगीरी  हुई  उसका  मूल्य  लगभग
 57  लाख  रुपये  था  |  बुक  किये  परेषणों  की
 उठाईगीरी  के  कारण  इसी  अवधि  में  क्षति-

 पूत्ति  के  रूप  में  09  करोड़  रुपये  का  युग-
 तान  किया  गया  ।

 सनी  जंक्यान  (जोर  डीबोयर)  में
 प्लैटफॉर्मों  पर  जोड  डालने  का  प्रस्ताव

 72.  को  मूलचन्द  डागा  :  क्‍या  रेल  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  लूनी  जंकशन  (जोधपुर
 डिवीजन)  के  किसी  भी  प्लेंटफामं  पर  शेड

 नहीं  है;

 (ख)  पद  हां,  तो  उसके  क्या  कारण

 हैं;

 (ग)  क्‍या  सरकार  इस  बात  को  जानती

 है  कि  बाइमेर  शौर  मारवाह  जंकशन  से  कराने
 वाले  यात्रियों  को  इस  खुले  प्लेटफार्म  पर  वर्षा
 शरीर  सर्दी  में  बैठना  पड़ता  है;  शौर

 (घ)  यदि  हां,  तो  सरकार  का  यात्रियों
 की  सुविधा  के  लिए  इन  प्लैटफॉर्मों  में  कब  तक
 शेड  लगाने  का  विचार  है  ?
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 रेल  मंत्रालय  में  उप-मंत्रो  भो  बटा  सिह)  :

 (क)  से  (ग).  लूनी  जे  के  प्लैटफॉर्मों  पर

 भ्र भी  छत  की  व्यवस्था  नहीं  है  |  तथापि,  दो

 प्लैटफॉर्मों  के  बीच  स्थित  स्टेशन  को  इमारत
 में  दोनों  भोर  40  फूट  ्  0  फूट  के  छतदार

 बरांड  की  व्यवस्था  है  जिस  का  उपयोग

 प्रतीक्षा  कर  रहें  यात्री  कर  लेते  हैं  ।

 (घ)  धन-राशि  के  उपलब्ध  होने  कौर

 रेल  उपयोगकर्ता  सुविधा  समिति  का  अनु-
 मोदन  होने  पर,  इस  स्टेशन  के  प्लेटफार्मो  पर

 छत  की  व्यवस्था  करने  के  काम  को  झ्रागामी

 वर्षों  के  निर्माण  कार्यक्रमों  में  शामिल  किये

 जाने  के  सम्बन्ध  में  विचार  किया  जायेगा  |

 हिन्दुस्तान  एण्टोबायटिक्स  द्वारा  कीटनाशक
 औषधियों  का  उत्पादन

 73.  Blo  लक्ष्मीनारायण  पटिय:  क्या

 रसायन  कौर  उबर  मंत्री  यह  बताने  की  कपा

 करेंगे  कि  :

 (क)  क्‍या  हिन्दुस्तान  एण्टीबायटिक्स

 में  जिन  कीटनाशक  प्राविधियों  का  3उत्पादन

 होता  है  उनके  नाम  क्‍या  हैं;

 (ख)  प्रत्येक  के  मामले  में  उत्पादन

 क्षमता  कितनी-कितनी  है  ;

 (ग)  गत  दो  वर्षो  में  इस  फैक्टरी  को

 कितना  लाभ  हुआ है  ?

 रसायन  बौर  उर्वरक  मंत्री  (श्री  पी०

 सो०  हेठी)  :  (क)  शौर  (ख).  प्रतिनिधि

 अं  पर्चियों  का  हिन्दुस्तान

 एंटीबायोटिक्स  द्वारा  किया  जा  रहा  है  तथा

 उत्पादन
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 उनकी  विधिक  उत्पादन  क्षमता  नीचे  बतायी

 गई  हे  eae

 प्रतिनिधि  ग्रौषधियां  विधिक  उत्पादन
 क्षमता

 वेन मि लीन  84  एम  एम  य्‌

 स्ट्रैप्टोमाइसीन  सल्फेट..._  80-90  मी०  टन

 एम्मीसिलीन  5  मी०  टन

 हो माइ मीन  250  कि  ग्रा०

 निमो माइ सीन  सल्फेट  500  कि०  gto

 (ग)  विगत  वर्षों  के  दौरान  कम्पन ों
 द्वारा  उठाये  गये  लाभ  और  हानि  को  नीचे
 बताया  गया  है:--

 लाभ  (+)  /
 हानि  (—)
 (लाख  रुपये

 1972-73  (+)  5.83

 973—74  (——)i48.2

 1974-75  (—)327.96

 पेट्रोलियम  के  सर्व  में  कमो

 74.  को  मूलचन्द  डागा  क्या  पेट्रो  लिपि
 मंत्री  बह  बताने  की  बाया  करेंगे  कि  :

 (क)  क्या  पेट्रोलियम  के  खर्च  में  कमी

 करने  के  लिये  सरकार  ने  सभी  विभागों  को

 समय  समय  पर  देश  जारी  किये  थे;  कौर

 (ख)  क्या  इन  भ्रादेशों  का  पालन

 किया  गया  था  ?
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 पेट्रोलियम  मंत्रो  (भी  ovto  ०  माल बोय  k

 (क)  जी,  हां।  वित्त  मंत्रालय  (व्यय  विभाग )
 ने  यात्रा  भत्ता  और  प्राकृतिक  व्यय  सहित
 प्रशासनिक  फ्लोर  सरकार  के  गैर  योजना

 व्यय  में  शिकायत  के  बारे  में  भ्रनुदेश  जारी  किये

 हैं।  इन  प्रदेशों  में  पेट्रोल  पर  खच  भी  शामिल

 है  1

 (ख)  इस  मंत्रालय  में  पेट्रोलियम  पर

 व्यय  में  प्रत्याधिक  किफायत  की  जा  रही  है  ।

 विभिन्न  रेलवे  में  चोरो  करने  के  'अपराघ  में

 पकड़े  गये  व्यक्ति

 75.  Blo  लक्ष्मीनारायण  पांडेय  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  विभिन्न  रेलवे  में  गत  एक
 वर्ष  में  चोरी  करने  के  अपराध  में  पकड़े  गये

 व्यक्तियों  में  रेलवे  सुरक्षा  बल  के  कर्म  चारी
 भी  हैं;

 (खि)  उनके  विरुद्ध  क्‍या  कार्यवाही  की

 गई;  शौर

 (ग)  गत  एक  वर्ष  में  चराई  गई  कुल
 कितनी  सम्पत्ति  बरामद  की  गई  ?

 रेल  मंत्रालय  में  उपन् मंत्रों  (श्री  बूटा

 सिंह)  :  (क)  जी  हां  ।

 (ख)  प्रत्येक  मामले  में  साक्ष्य  के  प्रसार
 विभागीय  रूप  से  उनका  चालान  किया

 जाता  है  या  उन्हें  दण्ड  दिया  जाता  है  1  कुछ

 को  प्रान्त रिक  सुरक्षा  अधिनियम  के  अधीन
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 गिरफ्तार  किया  गया  |

 (ग)  पिछले  एक.  पिछले  एक
 वर्ष  में,  अर्थात्  वर्ष  में,  अर्थात्
 नवम्बर,  नवम्बर,
 974%  19748

 प्रक्तूबर,  झक तूबर,
 1975 तक  975  तक

 चुराया  गयी  रेल  सम्पत्ति
 सम्पत्ति  का  (विधि-
 मूल्य  विरुद्ध

 कब्जा  )
 प्रीमियम
 तथा  ग्रन्थ

 अधिनियमों
 के  ग्रीन
 बरामद  की
 गयी  सम्पत्ति
 का  मूल्य

 (a)  बुक
 किये  गये
 पोषण.  ‘3,52,83,187  30,46,l42

 (2)  रेलवे का
 सामान  69,37,460  45,86,875

 जोड़  4,22,20,647  76,33,017

 Rise  in  Earning  of  Railweys  during
 Emergency

 76.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  has  been  a  steep
 rise  in  the  earnings  of  Railways  during
 the  emergency  periog  due  to  plugging
 of  loopholes;  and

 (b)  if  so,  the  earnings  during  last
 four  months  as  compared  to  four
 months  prior  to  emergency?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  fa)  and  (b).  There
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 has  been  rise  in  earnings  except  under  tuations  such  as  summer  rush,  mar-
 passenger  where  the  shortfall  was  riage  season  etc.  A  statement  is  at-
 mainly  due  to  normal  seasonal  fluc-  tached.

 Statement

 Isr.  Ist
 March,  7974  July  r975  Increase tw  to  or
 30-6-I975  3st  Oct.  |  decrease

 7975

 q@Q)  No.  of  persons  detected  travelling
 without  tickets  or  with  improper  tickets  6°  5c  Lakhs  a  8iLakhs  +23i1  akhs

 (fi)  Amount  of  Railway  dues  realised  Rs.94°85Lakhs  Rs.  r47-o5Lakhs  +  Rs,22-  20]  akhs
 (iif)  N>.  of  unbooked  luggage  cases  detected

 (fv)  Amount  realised  for  unbooked  luggage

 (v)  No.  of  persons  prosecuted  =

 (vi)  Amouat  of  jadicial  fine  realised

 गत  रेल  हड़ताल  नें  भाग  लेने  के  कारण

 हुये  गये  रेल  कर्मचारियों  की  बहाली

 7+  रो  रामावतार  शास्त्रों  :  क्‍या
 रेल  मंत्रा  यह  बताने  को  कपा  करेंगे  कि  :

 (क)  क्या  मई,  974  को  हडताल
 में  भाग  लेने  के  कारण  प्रभी  भी  ऐसे
 कर्मचारी  बचे  हुए  हैं  जिन्हें  नौकरी  से
 बर्खास्त  कर  दिया  गया  है,  जिन्हें  नौकरी
 से  अलग  11:16  गया  है,  जो  मुरत्तिब  हैं
 अथवा  जिनको  सेवा  भग  कर  दी  गई

 हैं  ;

 ख)  यदि  हां,  तो  फंसे  रेल  कर्म-
 चोरियों  को  रेल-वार  सख्या  क्‍या  है  ;

 (ग)  ऐसे  रेल  कर्मकारों  कितने  हैं

 जिन्हें  न्यायालयों  के  निर्णयों  के  ग्रनुतार
 3838  L.S—4,

 3:90Lakhs

 oo  66Lakhs

 S-2sLakhs  =  FL  35Lakhs

 Rs.  3r°04Lakhs  Re.  43°64Lakhs  ob  Rs.22*6oLakhs
 ,

 r°20l.akhs  to  54Lakhs
 Rs.  6  r8Lakhs  Rs,  rq-s7Lakhs  +  Rs.8-39Laphs

 tn,

 रेल  सेवा  से  हथिया  गया  है  तथा  थे  रेलवे
 के  कित-कित  जोनों  में  काम  कर  रहे  थे;
 र

 (9)  ऐसे  रेल  कर्मचारियों  के
 मामलों  में  सरकार  का  कैसा  व्यवहार
 करने  का  विचार  है?

 रेल  मंत्रालय  मैं उप  मंत्री  (श्री  बूटा
 सिह)  :  (क)  जी  हां।

 (ख)  एक  विवरण  सभा  पटल॑  पर  रखा  है।
 [भ्न्वालय  में  रखा  गया  देखिये  सं झपा  एल  टी

 -9981/76].

 (ग)  श्र  (9).  न्यायालय  के  फैसलों
 के  प्रसारण  में  नौकरी  से  हटाये  गये  सेमी  936
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 कर्मचारियों  को  नौकरी  पर  बहाल  कर  दिया
 गया  है  1

 हाथो  समिति  को  सिफारिशों  को  'क्रिपास्बिति

 78.  श्री  रामावतार  शास्त्रों

 श्यो  सी०  oe  अन्ठावन  :

 थी  ज्योतिर्मय  बसु  :

 गया  रसायन  और  उधर  मंत्री  यह  बताने
 की  क्वीन  करेंगे  किः-

 (क)  ब्या  हाथी  समिति  ने  विदेशी
 भेशज  फर्मो  के  राष्ट्रीयकरण  का  सुझाव  दिया

 है;  और

 (ख)  यदि  हां,  तो  जत  पर  सरकार  की
 ब्या  प्रतिक्रिया  है  ?

 श्मसान पौर  उबर  मंत्री  न  पी०  ही०

 सेठी):  (क)  कौर  (ख):  बहुराष्ट्रीय  वर्षो
 को  अपने  प्रतिकार  क्षेत्र  में  लेने  तथा  विदेशी

 साम्यपूंजीं  के विलय  के  सम्बन्ध  में  श्ौषध

 एवं  भेज  उद्योग  पर  गठित  समिति  की
 सिफारिश  नोच  दी  गई  है  :-

 (st)  समिति  ने  बहुमत  से  सिफारिश
 की  है  कि  बहु  राष्ट्रीय  फर्मो  को  तत्काल  अपने
 अधिकार  क्षेत्र  में  ले  लिया  जाना  चाहिए।

 (9)  विदेशों  मुद्रा  विनियमन  भ्र धि नियम
 के  मार्ग सु चक  बातों  के  लिए  श्रौषध  उद्योग
 के  विकास  के  प्रथम  वर्तमान  को  ध्यान  में
 रखते  हुए  समिति  सिफारिश  करती  है  कि

 झौद्पोगिक  लाइसेंसिग  नीति  i973  #

 परिशिष्ट  |  में,  निर्धारित  मरदों को  दी  गई ,
 तरजीह  इंस  उद्योग  के  लिए  लागू  नहीं  होगी।
 देश  में  कार्य  कर  रही  विदेशी  उपक्रमों  को

 निर्देश  दिये  जाये  कि  राज  से  वे  प्रेतों  साम्य

 पूंजी  को  0%  तक  कुम  करें  तथा  इससे  भागे

 260)  तक  तेजो  से  कौर  इस  उद्योग  के  कम
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 करें  तथापि  इस  उद्योग!  के  औद्योगिक
 लाइसेंसिग  नीति  i973  के  परिशिष्ट  3
 में  उद्योग  होने  के  परिणामस्वरूप  इन

 उद्योगों  पर  ये  'रियायत  बिना  भेद  भाव  के

 लागू  हैं।  समिति  सिफारिश  करती  है  कि
 विदेशी  साम्य  पूजी  के  विलय  को  अधिकांश
 भारतीय  नागरिकों  के  द्वारा  शेयरों  के  बिखरे

 हुए  रूप  में  नहीं  होना  चाहिए  ।  इन  शेयरों
 का  या  तो  सरकारी  उपकरणों  द्वारा  जो  प्रत्यक्ष
 प्रथवा  प्रप्रत्यक्ष  रूप  से  श्रौषध/रंसायन  के
 निर्माण  से  सुरक्षित  है  प्रथा  सरकारी  वित्तीय
 संस्थानों  दुबारा  भ्रमणा  स्वय  सरकार  दुबारा
 खरीदना  सरकार  के  लिए  वांछित  होगा  "

 सम्पूर्ण  राष्ट्रीय  नीति  के  सन्दर्भ  में  इत
 सिफ़ारिशों  की  जांच  की  जायेगी।

 बिजली  तथा  कोयले  की  प्रनियभित  सप्लाई
 के  कारण  रेलगाड़ियों  का  खिला  बाद

 किया  जाना

 79.  श्री  रामावतार  कास्त्रो  :  कया  रेल
 पत्नी  यह  बताते  की  कृपा  करेंगे  किः

 (क)  क्‍या  बिजली  तथा  कोयले  को
 ग्र नियमित  सप्लाई  के  कारण  देश  के  विभिन्न
 भागों  में  हरनेक  रहेगा  ड़ियों  का  चलना  बन्द

 कर  दिया  गया  है;  और

 (ख)  यदि  हा,  तो  राज्यवार  उसका
 ब्यौरा  दे  भ्र ौर  सरकार  ने  इस  स्थिति  में  सुधार
 लाने  के  लिए  क्‍या  कार्यवाही  को  है  तथा  उसके
 क्या  परिणाम  निकलने  हैं?

 रेख  मंत्रालय  में  उप-मंत्रो  (थी  युवा
 चूहा)  :

 *  (क)  जी  महीं  t

 (a)  प्रश्न  नहीं  उठता  ।  ,
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 गुजरात  विधान  सभा  के  चुनाव
 80.  श्री  रामावतार  शास्त्री  :

 क्या  विधि,  न्याय  शौर  कम्पनी  कार्य  मंत्री

 यह  बताने  की  बावा  करेंगे  कि:

 (क)  क्‍या  गुजरात  विधान  सभा  के

 आुनावों  में  जिन  राजनैतिक  दलों  ने  भाग  लिया
 न्या,  उनके  नाम  क्या  हैं;

 (ख)  विभिन्न  राजनैतिक  दलों  दुबारा
 अलग-प्रलय  कितने  उम्मीदवार  खड़े  किये
 े  कौर  निर्दलीय  उम्मीदवार  कितने  थे;

 (ग)  कुल  कितने  उम्मीदवारों  की
 जमानत  जब्त  हुई  तथा  वे  किस-किस  दल
 के  थे;  और

 (घ)  चुनाव  करने  पर  सरकार  का
 मानना  घन  व्यय  हुआ  कौर  जमानतों  के
 जब्त  होने  से सरकार  को  कितना  राशि  प्राप्त

 हुई!

 बिधि,  न्याय  कौर  कीमतों  कार्य  मंत्रालय
 3  राज्य  मंत्री  (डा०  बी०  Yo  सैयद  मोहम्मद )  :

 (क)  से  (ग).  भ्रपेक्षित  जानकारों  देने
 जाला  विवरण  सदन  के  पटल  पर  रख  दिया
 गया  है।  [घ्िन्यालय  में  रखा  गया  देखिए
 संख्या  एल  ही  9982/76)

 (घ)  .975  %  हुए  गुजरात  विधान
 सभा  के  साधारण  निर्वाचनों  क ेसंचालन  पर

 सरकार  ग़ुबार  उप गत  कुल  व्यय  i,  27,31,
 9I380R  |  कुल  रकम,  जो  उक्त  निर्वाचनों
 में  भभ्यथियों  के  प्रतिभा  निक्षेपों  के  समय-

 हिरण  के  परिणामस्वरूप  सरकार  को  प्राप्त

 हुई  है,  99,375  रु  ०  है।

 Extension  of  Broad  Gauge  Line  From
 Samastipur  to  Narkatiaganj  via

 Darbhanga

 8l,  SHRI  HARI  KISHORE  SINGH:
 ‘Will  the  Minister  of  RAILWAYS  be
 pleased  ६०  state  whether  there  ig  any
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 proposal  to  extend  broad  gauge  line
 from  Samastipur  to  Narkatiaganj  via
 Darbhanga  and  Sitamarhi?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  Conversion  of  Samas-
 tipur-Darbhanga  M.G.  section  into
 8.6.  is  an  approved  work.  A  final
 location  engineering  survey  for  pre~
 Paring  a  revised  estimate  is  in  pro-
 gress.  Construction  will  be  taken  up
 after  the  estimate  is  received  and  com-
 sidered.  The  question  of  further  con-
 version  beyond  Darbhanga  to  Sita=
 marhi  and  Raxaul,  or  its  alternative
 via  Muzaffarpur-Raxaul  and  its  pos-
 sible  extension  to  Narkatiaganj]  may
 have  to  be  considered  after  Samasti-
 pur-Darbhanga  M.G.  to  8.5.  conver=-
 sion  makes  substantial  progress.

 Employment  for  Wards  of  Loyal
 Workers  of  Last  Railway  Strike

 82.  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  wards  of  a  large
 number  of  ‘loyal  workers’  of  last
 strike  have  not  been  provided  with
 employment  opportunities;  and

 (b)  if  so,  the  reasong  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  The
 number  of  vacancies  being  limited,  i8
 has  not  been  possible  to  offer  appoint=
 ment  towards  of  all  loyal  staff.  Those

 whose  wards  could  not  be  offered  em-

 ployment,  have  ‘been  granted  other
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 ‘benefits  like  advance  increments,  cash
 swards,  extension  in  ‘service  etc.

 Steps  to  provide  Relief  in  Pricg  of
 Kerosene

 83,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a).  whether  the  State  Governments
 and  Union  territories  have  been  asked to  review  gales  tax,  transport  charges ahd  dealers’  commission  on  kerosene t  provide  some  relief  to  the  consu-
 mers;

 (9)  if  s0,  the  main  features  of  the
 Seview  sought  to  be  Catried  out  by the  State  Governments;

 (ey  the  reaction  of  the  State  Gov-
 £rnments  so  far  received  on  the  pro- Bosal;  ang

 (d)  what  further  steps  are  propos- ed  to  provide  some  relief  in  price  of kerosene  to  the  Consumers?

 THE  MINISTER  OF  PETROLEUM (SHRI  K.  D  MALAVIYA):  fa)  to  (८). Following  the  unavoidable  increase  of
 2  paise/litre  ip  the  basic  ceiling  sell-

 न
 Prices  of  kerosene  oi]  effective  Ist cember  ‘1975,  State  Govts/Union Territory  Administrations  were  re- qbested  to  streamline  distribution  ar-

 rangements  particularly  in  rural  and
 Sémi-urbayn  areas  to  review  distribu- tion  and  transportation  costs  and  pro: fit  margins  allowed  to  the  wholesalers nq  retailers  by  the  local  authorities, to  see  whether  it  would  be  possible to  keep  down  the  increase  to  less than  2  paise  per  litre.  Replies  are #till  awaited  from  most  of  the  State Governments.

 td)  It  is  proposed  to  introduce  a ttew  “CHULAH”  which  will  consume jess  kerosene  for  providing  the  same
 heat  value.  A  scheme  of  distribution
 of  essentia]  commodities  (including Kerosene  oil}  through  multi-purpose ‘rural  distribution  centres  is  being  in-
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 troduced.  It  is  giso  proposed  to  give
 wide  publicity  to  inform  the  consu-
 mers  that  a  standard  bottle  of  kero-
 sene  contains  cnly.  730  mls.  56  that they  pay  only  proper  prices  for  its
 contents

 Violation  of  Company  Laws  Act  by
 Hindustan  Aluminium  Company  Ltd.

 84,  SHRI  SARJOO  PANDEY:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleaseg  ta
 state:

 (a)  whether  the  Hindustan  Alumi-
 nium  Company  Limited  hag  violated
 the  Company:  laws;  and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND.
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  It  is.
 presumed  that  the  Hon'ble  Member  is.
 referring  to  Hindustan  Aluminium
 Corporation  Ltd.  An  inspection  of  the
 books  of  accounts  and  other  docu-
 ments  of  this  Company  under  Sec-
 tion  209(4)  of  the  Companies  Act,
 4996  disclosed  a  prima  facie  contra-
 vention  of  the  provisions  of  Section
 34  of  the  said  Act  arising  out  of  the
 payment  of  pension  to  a  Director,  for
 services  rendered  earlier  as  an  em-
 ployee.

 Increase  in  Rent  of  Quarters  of  Em-
 ployee,  of  Southern  Railway,  Golden-

 Rock

 85.  SHRI  SAMAR  MUKHERJEE: Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  re
 ceived  a  joint  appeal  of  the  emplo-
 yees  of  Southern  Railway,  Golden-
 rock  regarding  the  unjust  increase
 in  quarter  rent;

 (b)  whether  Government  are  aware
 that  those  quarters  are  over  50  year
 old;  and

 (c)  if’  80,  thé  reasoy  for  incteasing
 the  rerit?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  The  quarters  referred  to  in  the
 representation  numbering  40  wera
 constructed  during  various  years  from
 924  to  1941,

 (c)  The  increase  in  pent  wags  due  to
 increase  in  the  covered  area  of  the
 quarters  ag  a  result  of  improvements
 made  in  972  by  providing  a  covered
 verandah.

 Krishna  Bridge
 86.  SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  fact  that
 the  railway  job  for  chipping  and
 ‘painting  for  Krishna  Bridge  hag  been
 transferred  to  contract  labour;  and

 (b)  whether  Government  propose
 to  take  any  action  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Painting
 work  in  girder  bridges  is  a  seasonal
 work  and  no  such  painting  work  can
 be  carried  out  during  monsoons  or  bad
 weather,  In  the  past  when  such  sea-
 sonal]  departmental  Jabour  wae  dis-
 charged  for  want  of  work,  there  had
 been  labour  agifations.  As  such  for
 painting  work,  the  work  had  to  be  en-
 trusted  to  contractors.  The  Contract
 Labour  (Regulation  and  Abolition)
 Act,  970  does  not  specifically  prohi-
 bit  engagement  of  contract  Jabour  in
 seasonal]  type  of  work  of  chipping  and
 Painting  of  steel  work  in  girder  brid-
 Bes,

 A  representation  received  from  the honourable  Member  on  the  subject
 Wag  replied  to  accordingly,

 Selling  of  Methyl-Dopa  by  IDPL

 87.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  CHEMICALS  AND  FER-
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 TILIZERS  be  pleased  to  State  whe- ther  IDPL  ig  selling  Methyl  Dopa  at a  price  cheaper  than  that  of  the  for-
 eign  company  which  Was  once  the sole  producer  of  this  drug?

 THE  MINISTER  OF  CHEMICALS AND  FERTILIZERS  (SHRI  P.  Cc. SETHI):  IDPL  is  selling  Methyl  Dopa tabs.  in  250  meg.  strength  only  at  pre- sent.  The  BICP  have  worked  out  a price  of  Rs.  6.33  per  00  tablet  in this  strength  for  IDPL  but  they  have
 voluntarily  reduced  the  price  and  are
 selling  at  Rs.  53  per  00  tab.  as  against the  price  of  Rs.  53.67  per  00  tablet  of 250  mg,  strength  of  M/s.  Merck  Sharp &  Dohme  Ltd.  who  were  the  sole  pro- ducers  of  these  tablets  earlier.

 Credit  for  Fertiliser  Production  by
 DD.  A.

 88.  SHRI  0.  D.  DESAI:  Will  the
 Minister  of  CHEMICALS  AND  FERTI- LIZERS  be  pleased  to  state:

 (a)  whether  the  IDA  has
 to  provide  05  million  dollar for  fertilisey  prod  uction.

 agreed
 credit

 (b)  if  so,  the  facts  thereof;  and

 (c)  whether  fuller  utilisation  of
 capacity  of  existing  plants  is  being Sought  with  that  snoney?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  FP.  G
 SETHI):  fa)  to  fe).  Yes,  Sir.  This
 credit  assistance  is  proposed  to  be  uti- lised  mainly  for  improving  the  opera- tions  of  the  existing  fertilizer  units, both  in  the  public  ang  private  sec-
 tors.  Apart  from  the  balancing  equip-
 ments  required  for  improved  opera- tions  of  fertilizer  plants,  the  credit
 would  be  available  for—

 (i)  development  of  associated  fael-
 lities  to  ensure  reliability  of
 captive  power  generation  equip-
 ment,  and

 (ii)  schemes  designeg  for  better
 production  control  like  reco~
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 .very  of  flourine  in  phosphatic
 fertilizer  plants  and  produc-
 tion  of  items  like  soda  ash
 and  argon  associated  with  fer-
 tilizer  plants,

 Offshore  Drilling  off-Orissa  Coast
 89.  SHRI  D.  D.  DESAI:  Will  the

 Minister  of  PETROLEUM  be  pleased
 to  state;

 (a)  whether  the  off-shore  drilling
 off-Orissg  coast  has  yielded  an  oil
 find;  and

 (b)  if  so,  the  main  features  there-

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  and
 (b).  A  well  is  being  drilled  in  the
 Bay  of  Bengal,  South  of  the  coast  of
 West  Bengal  ang  East  of  the  coast  of
 Orissa.  Results  will  be  known  after
 the  well  is  completed  and  tested.

 Preduction  of  Railway  Wagong  in
 Bailway  Workshop  at  Amritsar

 90.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  any  Railway  wagons
 have  been  produced  in  the  Railway
 Workshop  at  Amritsar  during  1974-
 75;  and
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 (b)  whether  there  ig  any  proposal
 to  modernise  the  Railway  workshop?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  (a)  725.5  wagons  in
 termg  of  four-wheelers  were  produc-
 ed  during  1974-75  in  Railway  Work-
 shop  at  Amritsar.

 (b)  No.

 Reduction  in  the  Prices  of  indigenous
 Phosphatic  Fertilisers

 91.  SHRI  RAGHUNANDAN  LAL.
 BHATIA:  Will  the  Minister  of  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  have  made
 any  reduction  in  the  prices  of  ferti-
 lizers;  and

 (b)  whether  producers  of  indigen-
 ous  phosphatic  fertilizers  have  also
 reduced  their  prices?

 THE  MINISTER  OF  CHEMICALS.
 AND  FERTILIZERS  (SHRI  ए,  C.
 SETHI):  (a)  The  prices  of  yrea  and
 calcium  ammonium  nitrate  which  are
 controlleq  under  the  Fertilizer  Con-
 trol  Order  were  reduced  with  effect
 from  l8th  July  975  as  under:—

 Figures  in  Rupees.

 Reduced  Retail  price Original  Retail  Price
 w.c.f,  187-1975.

 per  tonne

 Urea  2000  I850
 Calcium  Amm.  Nitrate  +.  1095  705

 Ip,  addition,  the  prices  of  some  of  the
 complex  fertilizers  marketted  through
 the  Central  Pool  were  revised  as
 shown  in  Statement  I  laid  on  the
 Table  of  the  House.  [Placed  in  Library
 See  No.  LT-9983/76].  With  effect  from
 4st  December,  1975,  the  prices  of  some
 of  the  complex  fertilizers  marketted
 through  the  Centra]  Pool  were  further
 reduced  as  shown  in  Statement  II.
 laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-

 19983 /  76).

 (b)  Keeping  in  view  the  reductions
 made  in  the  complex  fertilizers  mar-
 ketteg  through  the  Central  Pool  with
 effect  from  l8th  July,  1975.  the  indi-
 genous  manufacturers  of  phosphatic
 ferti‘izer  effected  suitable  reductions
 in  the  prices  of  their  products.  Fol-
 lowing  the  reduction  in  the  import
 duty  on  phosphoric  acid  from  30  per
 cent  to  5  per  cent  with  effect  from
 ‘1-12-1975,  MFL,  Zuari  Agrochemicals
 ang  IFFCO,  whose  facilities  are  bas-
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 ed  on  imported  phosphoric  acid,  fur-
 ther  reduced  the  priceg  of  their  pro-
 ducts.  The  reduction  in  prices  made
 by  the  indigenous  manufacturers  in
 July,  975  and  again  in  December
 975  are  shown  in  Statement  III  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-9983/76].
 Alleged  Criminal  Conspiracy  to  de-

 fraud  Indian  Machinery  Co,  Ltd.

 92.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  three  officials  of  the
 Government  managed  Indian  Machi-
 nery  Company  Limited,  Howrah  in
 West  Bergal  entered  into  a  criminal
 conspiracy  to  defraug  the  company
 of  certain  raw  ‘materials;

 (b)  if  ao,  whether  any  enquiry  has
 been  made  into  that  matter;  and

 (c)  if  go,  the  findings  thereof  and
 action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI
 BEDABRATA  BARUA):  (a)  to  (०).
 Information  is  being  collecteq  and
 will  be  laid  on  the  Table  of  the  House.

 Proposal  to  introduce  Fast  Train  Bet-
 ween  Mangalore  and  Quilon

 93.  SHRI  Cc.  H.  MOHAMED  KOYA:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  whether  there  is  any
 Proposal!  to  introduce  a  fast  train  from
 Mangalme  to  Quilon?

 THE  C‘EPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  No.

 Survey  for  Ernakulam-Alleppey
 Railway  Line

 94.  SHRI  C.  H.  MOHAMED
 KOYA:

 SHRI  P.  M.  SAYEED:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:
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 (a)  what  progress  hag  been  made
 in  the  survey  for  the  feasibility  of  a
 railway  line  connecting  Alleppey  and
 Ernakulam  in  Kerala;  and

 (b)  whether  this  proposal  ig  un-
 necessarily  being  delayed  and  if  so,
 the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  Overall  physical
 progress  on  this  survey  so  far  is  40
 per  cent.

 (bj  The  survey  is  in  progress  ac-
 curding  to  schedule  ang  is  expected
 t6  be  completed  by  May,  this  year,

 Completion  of  Kuttipuram—Garu-
 vayoor  Railway  Line  in  Kerala

 95.  SHRI  C.  H. MOHAMED  KOYA:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  whether  the  surveys
 for  the  Kuttipuram-Guruvayoor-
 Ti:chur  Railway  line  (in  Kerala)  has
 been  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  Preliminary  Engi-
 neering  and  traffic  surveys  for  the
 proposed  rail  link  from  Kuttipuram
 to  Trichur  via  Guruvayoor  are  in
 progress  and  are  likely  to  be  com-
 pleted  shortly.

 Production  and  Use  of  Wagons
 During  1973-74  and  (1974-75

 $6.  SHRI  P.  GANGADEB:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 State-

 (a)  the  number  of  railway  wagons
 produced  in  the  years  1973-74,  and
 1974-75;  and

 (b)  what  numbers  weTe  brought  to
 use  in  the  above  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  number  of
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 wagons  delivered  in  the  years  (1073-74  and  i974-75  were  as  under:

 Year

 1973-74

 (b)  All  the  above  wagons  were
 brought  to  use  on  receipt.

 Ticketles,  Travelling  after  Procltma-
 tion  of  Emergency

 97,  SHRI  SHANKAR  DAYAL
 SINGH:  Will  the  Minister  of  RAIL-
 WAYS  be  pleaseq  to  state  whether
 there  has  been  considerable  improve-
 ment  in  regard  to  the  number  of
 ticketless  travellers  in  Railways  afteT
 the  proclamation  of  emergency?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHEI
 BUTA  SINGH):  Since  proclamation
 of  Emergency  ticket  checking  drive’
 have  been  intensified  on  the  Railways.
 As  a  result  of  these  checks  during  the
 period  from  1-7-75,  to  30-l-75,
 10,687,786,  persons  were  detected  trave/-
 ling  without  or  with  improper  tickets
 and  a  sum  of  Rs.  ‘1,42,49,307  was  705
 alised  from  them  as  Railway  dues  85
 compared  to  the  detection  of  7,48,298
 persons  resulting  in  realisation  of
 Rs.  102,02,076  as  Railway  dues  duriné
 the  corresponding  period  of  the  pré-
 vious  year.

 Unioy  Carbide  Co.

 98.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  investigation  has
 been  made  recently  into  the  func-
 tioning  and  distribution  of  share  ९85
 Pital,  of  the  Union  Carbide  Co.,  4
 multinationa]  corporation;  and

 Wagons  delivered

 (Figures  in  terms  of  four  wheelers).

 I2798

 Togs8

 (b)  if  so,  the  findings  of  investiga-
 tion?  ad  .s

 THE  CEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI
 BEDABRATA,  BARUA):  (a)  No  in-

 vestigation  into  the  affairs  of  M/s;
 Union  Carbide  India  Limited  has  been
 ordered  under  the  provisions  of  Com-
 panies  Act,  1956,

 (tb)  Does  not  arise.

 आरक्षण  में  अष्टावक्र

 99.  श्री  मुल्को  राज  सेनी  :
 बया  रेल  मंत्री  यह  बताने  की  कृपा  करेगें  कि:

 (क)  ओप्रा  रेलवे  विभाग  में  प्रथम  श्रेणी
 तथा  द्वितीय  तेगों  के  टूल्टाबर  तथा  थी
 टायर  डिब्बों  में  सोने  की  साट  लेते  में  भ्रष्टा-
 चारहै,

 (@)  इन  भष्टाचार  को  समाप्त  करते
 के  लिये  सरकार  ने  क्‍या  योजना  बनाई  है,

 (ग)  आपात  स्थिति  को  चोकला  के  बाद
 रेलवे  में  सोने  को  नोटों  के  प्रा  रक्षण  में  मिटाना-
 चार  करने  पर  कितने  रेल  कर्मचारियों  को

 पकड़ा  गधा  है,  मीर

 (घ)  इनमें  से  कितने  कर्मचारियों  को

 सेवा- निवृत्त  किया  गया  है  तथा  कितने  मुप्नत्तिल
 किये  गये  हैं  और  कितने  दलित  किये  गये  हैं?
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 रेल  मंत्रालय  में  उप  मंत्री  (श्री  बटा
 लहू:  (क)  जी  नहीं,  तथापि  समय-समय

 पर  इस  प्रकार  को  कुछ  शिकरा यने  प्राप्त

 हुई  हैं  |

 (ख)  महत्वपूर्ण  गाड़ियों  क ेलिए  समया-

 वक्तिधिहीन  ग्र ग्रिम  आरक्षण  करने  की  प्रणाली
 I5-4-975  से  आरम्भ  की  गयी  है।
 पो खाघ डी  निरोधक  दस्ते  तथा  सतर्कता  संग-
 ठनी  की  सहायता  से,  अधिकारी  स्तर  पर,
 आरक्षण  कार्यालयों  में  और  गा  ड़ियों  पर  बचा-
 नक  छापे  मारने  का  काम  तेज  कर  दिया
 गया  है।  आपात  स्थिति  रोपित  होने  पर

 ग्रनधिकृत  यात्रा  एजेन्टों  तथा  अन्य  अ्रसामा-
 जियम  तत्वों  के  विशुद्ध  कठोर  कार्रवाई  की
 गयी  है  शौर  उनकी  कारंबाईयों  पर  नियंत्रण
 पा  लिया  गया  है  1  बल ैं मान  गाडियों  में  स्थान
 बढ़ा  दिये  गये  हैं  तथा  अतिरिक्त  गाड़िया
 चलायी  गयो  हैं  1

 (ग)  और  (घ)  Or  कर्मचारियों  कों

 पकड़ा  गया  था  1  एक  को  बर्खास्त  किया  गया,
 फोन  को  सेवा  से  और  निकाला  गया  और

 23  को  निलम्बित  किया  गया  था।  अन्य

 मामलों  की  जांच  की  जा  रह,  है  1
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 Introduction  of  Express  Goods  Trains

 100.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  some  Express  Goods
 Trains  are  being  introduced  on  some
 important  routes  of  some  railways
 to  expedite  delivery  and  to  avoid
 pilferage;

 (b)  if  so,  the  routes  ang  the  perfor-
 mance  result  thereof;  and

 (c)  whether  in  the  context  of  good
 performance  such  trains  are  propos-
 ed  to  be  introduced  on  al]  important
 commercial  routes  in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SNGH):  (a)  and  (b).  Express
 Goods  Trains  are  already  running  on
 ihe  trun  routes  between  important
 commercial!  centres,  viz..  New  Delhi-
 Calcutta,  New  Delhi-Bombay,  New
 Delhi-Madras,
 Madras-Bombay,

 Madras-Calcutta,
 Bombay-Calcutta,

 The  performance  of  these  trains  in  the
 month  of  November,  ‘1975,  is  given
 below:

 (In  hours)

 Route  Scheduled  Actual Route  Scheduled  —  Actual
 transit  transit  transit  transit time  time  time  time

 New  Dilhi—Caleutta.  76—29  76°00  Calcutra—-New  Delhi  95—00  TB  0

 New  Delhi—B=mbay  s8—45  54748  Bombay~-New  Delhi  53--I0  56—49

 New  Delhi—Madras  .  68—r0  158-34  Madras—New  Delhi  i90-55  366-—48

 Bombay—  Madras  Bras  7I—-27)  Madras-Bombay  g0—-40  ‘89-120

 Calcurta~  Madeas  log—75  Bo-  53  Madras—  Calcutta  98-00  86—3

 Cileurta—Bombay  ri2—j2  8-59  Bombay—Calcutta  86—-55  है  मी  ५
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 (९)  Such  trains  on  other  important
 routes  will  be  introduced  if  there  is
 adequate  justification  for  the  same.

 Help  to  Wagon  Industry

 i0i.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  crisis  ridden
 wagon  industry  has  received  Rs.  33
 erore  as  an  aid  as  per  recommenda-
 tion  of  Planning  Commission;

 (b)  whether  this  amount  of  aid
 has  been  disbursed  only  to  eight  sick
 wagon  building  units  now  under  the
 Management  and  control  of  Govern-
 ment  or  five  private  sector  units  have
 also  received  some  share;  and

 (c)  whether  after  receiving  the  aid
 the  units  concerned  are  making  up
 the  deficiency  and  picking  up  the

 production?
 द

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  To  maintain  the
 production  of  wagons  in  the  industry
 during  1975-76  at  the  same  level  as  in
 (1974-75,  the  requirement  of  additional
 funds  was  estimated  to  be  Rs.  33
 crores  oVer  and  above  the  original  pro-

 “vision  of  Rs.  32.25  crores.  Against
 this,  the  Planning  Commission  and  the
 Ministry  of  Finance  sanctioneg  an  ad-
 ditional  allocation  of  Rs.  25  crores
 only.  Ministry  of  Railways  have  again
 approached  for  sancuon  of  the  balance
 of  Rs.  8  crores.

 (b)  The  funds  sanctioned  for  pro-
 curement  of  wagons  from  the  industry
 are  distributed  to  all  the  wagon  buil-
 ders  and  component  manufacturers
 from  whom  supplies  are  being  re-
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 ceived,  ensuring  a  proper  share  for
 the  Government  managed/Public  Sec-
 tor  Units.

 (c)  Inspite  of  inadequacy  of  funds
 to  maintain  production  at  the  same
 1974-75  level  (being  short  by  about

 Rs.  8  crores),  the  industry  is  main-
 taining  production  at  a  level  higher
 than  1974-75.

 Improvement  im  functioning  of
 Railways  after  Emergeucy

 102,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  functioning  of  railways
 has  improved  a  lot  due  to  a  sense  of
 discipline  and  dedication  created
 among  the  staff  as  a  result  of  procla-
 mation  of  emergency;

 (b)  whether  Railways  have  made
 remarkable  progress  and  _  increased
 their  earnings  by  more  than
 Rs.  4  crores  after  the  declaration  of
 emergency;  and

 (c)  whether  alongwith  increased
 income  the  Railways  have  increased
 some  passengers  amenities  also  in
 the  form  of  opening  medica]  stalls  at
 some  important  stations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  From  the  statement  enclosed,  it
 would  be  seen  that  during  post  emer-
 gency  period,  there  has  been  rise  in
 earnings  except  under  passengers
 where  the  relatively  lower  earnings
 were  roainly  due  to  seasonal  fluctuat-
 ions.

 (९)  Instructions  have  been  issued  to
 open  such  stalls  for  sale  of  medicines
 at  selected  important  stations.
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 Statement

 Statement  showing  earnings  for  Post  emergency  period  of  three  months  compared  with  Pre-
 emergency  period  of  three  months.

 (Rupees  in  crores)

 Periud  4i75  t06/7§  Period  7/75i0  9/75
 (Pre-emergency)  (Post-emergency)

 Passenger  733°28  113-85 85
 Other  Coaching  *  +  a7  60  20°79

 Goods  270°  48  277°  44

 Sundries  9°94  i7°82

 TOTAL  43I°30  423°90

 Kerala  Government  suggestions  for
 Railway  Electrification  in  Kerala

 103.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  go  in  for  further  electrifica-
 tion  of  Railways  in  Kerala;  and

 (b)  if  so,  the  ealient  features
 thereof  with  a  particular  reference
 with  regard  to  the  suggestions  made
 by  Kerala  Government  to  Southern
 Railway  for  constructing  electrical
 track  for  Railways  in  Kerala?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.

 Broad  Gauge  Line  for  Gaya-Rajgir  and
 Banchi-Hazaribagh-Koderma  Lines

 104,  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  RATL-
 WAYS  be  pleased  to  state:

 (a)  when  would  the  construction
 of  Gaya-Rajgir  and  Ranchi-Hazari-
 bagh-Koderma  broad  gauge  lines  com-
 M™ence  and  be  completed,  for  goods
 and  passenger  traffic  in  Bihar;  and

 (०)  what  other  extra  facilities  the-
 Railways  would  provide  for  tourists
 coming  from  abroad  at  these  ancient
 historical  places?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  It  is
 proposed  to  take  up  the  survey  for
 Gaya-Rajgir  line  during  ‘1976-77,  and
 further  consideration  to  the  proposal
 would  be  given  when  this  is  com-
 pleted.

 The  survey  report  for  a  new  railway
 line  from  Ranchi  Road  to  Giridih  via.
 Hazaribagh  Town/Hazaribagh  Road
 has  recently  been  received  and  is
 under  consideration.

 Dacoities  and  Robberies  ip  trains  at
 Night

 ‘105.  SARDAR  SWARAN  SINGH
 SOKHI:  Wili  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  dacoities  and  rob-
 beries  in  the  Railways,  especially  in.
 the  running  Express  and  Mail  Trains
 at  night  are  on  the  increase;  and

 (9)  if  so,  what  safety  measures  the
 Railways  propose  to  take  to  save  the
 properties  and  lives  of  the  passengers
 travelling  at  night?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.  However,  the
 following  security  and  safety  measures

 exist  in  this  regard:

 (i}  Escorting  of  important  Mail
 and  Express  Trains  by  Gov-
 ernment  Railway  Police;

 (ii)  Detailing  of  plain-cloth  Gov-
 ernment  Railway  Police  staff
 On  affected  Sections;

 (iii)  Assistance  of  Railway  Pro-
 tection  Forre  for  escorting
 duties,  when  needed;

 (iv)  Frequent  surprise  checks  by
 Government  Railway  Police

 _supervisory  staff;

 (v)  Safety  devices  in  coaches  are
 strengthened  where  required;
 and

 (vi}  Co-ordination  Meetings  among
 Government  Railway  Police,
 State  Police  ang  Railway  Pro-
 tection  Force.

 Complaints  about  catering  system  in
 Express  and  Mail  Trains

 306.SARDAR  SWARAN  SINGH
 ‘SOKHI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state,  whether

 “Government  are  considering  any  pro-
 posal  for  changing  the  present  Cater-
 ing  system  where  food  is  supplied  by
 Railway  restaurants  and  served  by  the
 Catering  Contractors  in  Express  and
 Mail  trains  between  Howrah  and
 Deihi?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 3UTA  SINGH):  There  js  no  proposal
 for  changing  the  present  catering  sys-
 in  on  the  trains  running  betwzen
 Delhi  and  Howrah.
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 Increase  in  prices  of  Kerosene  OU  and
 other  Petroleum  Products

 l07.  EHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  on  how  many  occasions  since
 1973,  Government  have  enhanced
 prices  of  Kerosene  oil,  cooking  gas
 and  each  other  petroleum  products;

 (b)  amount  of  enhancement  on  eath
 occasion;  and

 (c)  the  reasong  for  latest  gteen  en-,
 hancement  of  the  prices  of  Kerosene

 oil,  cooking  gas  and  a  few  other  pet-
 roleum  products?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  Wy,  D.  MALAVIYA):  (a)  and
 (b),  A  statement  showing  the  increases
 in  the  price  of  Kerosene  Oil,  cooking
 gas  and  other  major  petroleum  pre-
 Aucts  cx-storage  point  at  Bombay,
 since  November,  1973  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library,  See  No,  LT-9984/76].

 (c)  The  Organisation  of  Petroleum
 Exporting  Countries  increased  the
 prices  (F.0.B.)  of  crude  oil  by  6
 per  cent  with  effec,  from  1-10-1975.
 About  two  thirds  of  the  country’s  re-
 quirements  of  petroleym  products  are met  by  imports.  This  resulted  in  an
 udditional  inescapable  and  recurring
 expenditure  to  the  oi]  industry.

 New  Railway  Lines  during  Fifth  Plan
 period

 i08.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  State-wise  list  of  new  railway
 lines  either  already  taken  up  for  cons-
 truction  or  proposed  to  be  taken  up
 during  the  Fifth  Plan  period;  and

 (b)  Whether  Government  have
 finally  decided  to  include  Budge
 Budge-Namkhana  line,  Eastern  Rail-
 way,  Sealdah  Division,  for  construc-
 tion  in  near  future?
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 THE  CEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  A  statement  is
 Jaid  on  the  Table  of  the  House,
 [Placed  in  Library.  See  No.  LT-
 9986/76),

 (b)  Traffic-cum-Engineering  Surveys
 for  this  rail  link  have  recently  been
 completed  and  the  report  is  under
 examination.  Further  consideration
 to  this  project  will  be  given  after  toe

 report  is  examined  from  all  angles  an:
 subject  to  availability  of  funds  for  the
 purpose.

 Agreements  with  Foreign  Countries

 I09.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  PETROLEUM  be

 pleased  to  state:

 (a)  whether  a  number  of  agree-
 ments  were  signed  by  his  Ministry
 with  various  countries  after  the  pro-
 mulgation  of  emergency;

 ty
 (b)  if  s0,  with  which  countries;  and

 ६)  whether  his  Ministry  have  8

 plan  to  conclude  similar  agreements
 with  some  other  countries  in  the  near
 tutare?

 THE  MINISTER  OF  PETROLEUM

 (SHRI  K.  D.  MALAVIYA):  (a)  and

 (bj).  No  agreements  were  signed  by
 this  Ministry  with  other
 after  the  promulgation  of  emergency

 countries,

 de)  Does  not  arize.
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 Railway  Accidents  after  the
 Declaration  of  Emergency

 I]0.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  some  railway  =  acci-
 dents  occurreg  after  the  Emergency
 was  declared  in  the  country;

 (b)  the  Joss  of  lives  and  injuries  to
 Persons  jn  each  case:

 (c)  whether  some  of  the  accidents
 were  due  to  sabotage;  and

 (d)  if  so,  the  action  taken  by  the
 authorities  concerned  in  each  case?

 THE  DEPUTY  MINISTER  IN  THE:
 MINISTRY  OF  RAILWAYS  (SHII
 BUTA  SINGH):  (a)  Yes.

 (b)  Thirty-five  persons  were  killed
 and  250  injured  in  the  train  accidents.
 that  cecurrec  during  the  period  from
 26-6-75  to  30-l-75.

 ic)  During  this  period  one  train
 accident  occurred  due  to  sabotage.

 (a)  A  case  has  been  registered  by
 the  Government  Railway  Police,  Mau

 Junction,  under  section  4420  of  the
 Indian  Railways  Act.  The  result  of

 police  investigation  is  still  awaited.
 Tne  matter  has  also  been  reported  to
 the  State  Government  of  Uttar  Pra-
 desh,
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 Utilisation  of  छा  and  Gas  Produced
 from  Wells

 ll.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  PETRO-
 LEUM  be  pleased  to  state:

 (a)  the  number  of  oi]  and  Gas

 bearing  wells  sealed  because  their  oil/

 gas  cannot  be  used  for  want  of  pipe-

 line  to  refinery;

 (b)  the  locations  of  these  wells  and

 their  annua)  production  capacity;  and

 (c)  the  steps  so  far  taken  to  utilise

 their  oil  and  gas  and  when  their  entire

 production  is  likely  to  be  utilised?

 THE  MINISTER  OF  PETROLEUM

 (HRI  K.  ए.  MALAVIYA):  (a)  to  (c).

 No  gas  or  oil  well,  gs  such,  is  kept

 sealed  for  want  of  pipeline  to  refinery.

 However,  4  wells,  with  an  annual

 production  capacity  of  about  half  a

 mmittion  tonnes  of  oil,  in  Lakwa  ret

 wells),  Rudiasagar  (l5  wells),  and

 Galekiy  (7  wells)  fields,  which  have

 ,been  completed  as  oil  producers,  are

 “awaiting  connection  to  their  respective

 ‘group  gathering  stations;  which  work

 ig  already  in  hand.  The  production

 rom  these  wells  is  likely  to  be  utilis-

 ed  from  ‘1977-78  onwards.
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 मिट्टी  के  तेल  के  मूल्य  सें  वृद्धि  से  हरिजनों
 तथा  जम्प  लोगों  को  हुई  कठिनाई

 113.  शनी  विभूति  मिशन :  क्या

 पेह्रलियणम  मंत्री  यह  बताने  की  क्या
 करेंगे  कि:

 (क)  क्या  सरकार  ने  मिट्टी  के  बेन
 का  मूल्य  हाल  ही  में  बढाकर  .50  रुपये

 प्रति  लिटर  कर  दिया  हैं;

 (ख)  यदि हां  तो,  क्या  इस  मूल्य  वृद्धि
 से  हरिजनों,  प्रा दि वासियों,  भूमिहीनों  तथा

 गांवों  में  रहने  वाले  अन्य  निर्धन  वर्ग  के  लोगों

 को  वित्तीय  कठिनाई  का  सामना  करना

 पड़  रहा  है;

 (ग)  क्या  सरकार  का  विचार  इन  लोगों

 को  राहत  देने  के  लीटर  कोई  राजसहायता  देने
 का  विचार  है;  कौर

 (घ)  यदि  हां  तो  किस  प्रकार  की?

 पेट्रोलियम  मंत्रों  (६18  के०  Fe

 मालवीय)  :  (क)  देश  भर  में  मिट्‌टी  के

 तेल  का  कोई  भ्र धिक तम  बिक्री  मूल्य  समान

 नहीं  है।  i-2-975  से  अन्तिम  वृद्धि
 i2  पैसे  प्रति  लिटर दी  गई  (विक्रम कर,  (५

 शादी  को  छोड़कर  )  ।

 (ख)  बिजोय.  कठिनाई  झल्,  है.  ता

 अपरिहार्य  है  1

 (ग)  जी  नहीं  4

 (घ)  प्रश्न  ही  बहीं  उठता  ke



 25  Papers  Laid

 SHRI  H.  प्र,  MUKERJEE  (Cal-
 cutta—North-East)  :  Would  =  you
 stand  on  ceremony  in  that  fashion,
 because  in  My  experience  of  Parlia.
 ment,  I  have  known  that  if  the
 minister  was  making  a  statement,  on
 the  clock  striking  12,  he  was  per-
 mitted  to  complete  his  statement,
 because  the  entire  purpose  of  a  sup-
 plementary  is  to  secure  information
 in  addition  to  the  written  answer?

 ३  would  request  you  not  to  stand  on
 ceremony  but  to  permit  the  minister
 to  complete  his  statement,

 MR,  SPEAKER:  I  would  request
 the  House  to  be  punctual  in  dealing
 with  the  matters  before  it.  The
 minister  had  completed  his  state.
 ment  und  interruption  started.  The
 Question  Hour  was  over  and  it  was
 the  duty  of  the  Chair  to  say  that
 question  Hour  was  over.

 SHRI  Ss.  M.  MANERJEE  (Kan-
 pur):  Sir,  we  have  tabled  an  ad-
 journment  motion  on  Chasnala_  in-
 cident.  J]  am  told  that  you  in  your
 wisdom  have  disallowed  it,  We
 understand  that  because  of  the
 negligence  of  certain  officials  and
 Jack  of  safety  measures,  such  a  tra-
 gedy  has  occurred,  We  wanted  to
 bring  out  those  facts.  Although  a
 statement  is  being  made  by  the
 Minister,  we  should  be  allowed  to
 discuss  it.

 MR.  SPEAKER:  We  will  come  to
 that  when  the  minister  makes  the
 statement.  Now,  paper  to  be  laid.

 42.02  hrs,

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  ESSENTIAL  COM-
 MODITIES  ACT

 MINISTER  OF  PETROLEUM
 (  et  छू,  dD  MALAVIYA):  Sir,

 I.  beg  to  lay.  an  the  Table  a  copy
 each’  of  the  following  Notifications
 (Bindi  ang  English  versions)  under
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 sub-section  (6)  of  section  3  of  the
 Essential  Commodities  Act,  1955:

 (i)  The  High  Speed  Diesel  Oil
 and  Light  Diesel  Oi]  (Res- triction  on  Use)  Amendment
 Order,  ‘1975,  published  in
 Notification  No,  G.S.R,  2734
 in  Gazette  of  India  dated
 the  29th  November,  ‘1975,

 (ii)  The  Liquefied  Petrolem
 Gas  (Restriction  on  Use)
 Amendment  Order,  1975,
 published  in  Notification
 No.  G.S.R.  2735  in  Gazette
 of  India  dated  the  29th
 November,  ‘1975,

 (iii)  The  Petroleum  Products
 (Supply  and  Distribution)

 Second  Amendment  Order,
 1975,  published  in  Notifica-
 tion  No,  GSR.  2736  in
 Gazette  of  India  dated  the
 29th  November,  ‘1975.

 (iv)  The  FPetroleum  Products
 (Maintenance  of  Produc-
 tion)  Amendment  Order,
 1975,  published  in  Notifiea-
 tion  No,  GSR.  2737  in
 Gazette  of  India  dated  the
 29th  November,  ‘1975,

 (v)  The  Petroleum  Products
 (Collection  of  Information)
 Amendment  Order,  1975,
 published  in  Notification  No.
 G.S.R.  2738  in  Gazette  of
 India  dated  the  29th  Novem.
 ber,  1975,

 tPlace!  in  Library,  See  No,  LT-
 9552/76.)

 Reports  Etc.  0७  C&AG  or  [npIa  NOTI-
 FICATION  UNDER  LIC  Act,  1956,  ET.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  Sir,  on  behalf  of
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 {Shri  Buta  Singh]
 Shri  Pranab  Kumar  Mukherjee,  I  beg
 to  lay  on  the  Table—

 (4)  A  copy  of  the

 q@  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the
 Comptroller  ana  Auditor
 General  of  India  for  the  year
 ‘1973-74,  Government  of  Union
 Territory  of  Pondicherry,
 under  section  49  of  the  Gov-
 ernment  of  Union  Territories
 Act,  1963,  read  with  para
 {b)  Gi)  of  the  Presidential
 Order  dated  the  28th  March.
 974  in  relation  to  the  Union
 Territory  of  Pondicherry.

 [Placed  in  Library.
 LT-9953/76.  |

 See  No.

 (2)  A  copy  of  the  Appropriation
 Accounts  of  the  Government
 of  Union  Territory  of  Pondi-
 cherry  for  the  year  l973-74
 (Hindi  and  English  versions).

 [Placed  in  Librury.  See  No,
 LT-9055/76  An

 (3)  A  copy  of  the  Finance  Ac-
 counts  of  the  Government  of
 Union  Territory  of  Pondi-
 cherry  for  the  year  1973-74
 (Hindi  and  =  English  ver-
 sions).
 [Placed  in  Library.  See  Noa.
 LT-9955/76].

 following
 parts  (Hindi  version)  of  the
 Report  of  the  Comptroller
 and  Auditor  General  of
 India,  for  the  year  |!974—
 Union  Government  (Com-
 mercial)  under  article  5]()
 of  the  Constitution: —

 (i)  Part  Tl—Appraisal  of  the
 working  of  the  State  Trad-
 ing  Corporation  of  India
 Limited

 (ii)  Part  IJ—Appraisal  of  the
 working  of  the  Hindustan
 Zine  Limited.

 [Placed  in  Library.  See  No.
 LT-9956/76, |
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 (6)

 (7)  _

 (8)  क

 (9)

 (10)
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 A  copy  of  the  Report  (Hindi
 version)  of  the  Comptroller
 and  Auditor  General  of  India
 for  the  year  973—Union
 Government  (Commercial)
 —Part  V—Individual  pointy
 of  interest  and  resume’  of
 Reports  of  the  Company
 Auditors,  under  article  53
 ~@  of  the  Constitution.

 [Placeq  in  Library.  See  No..
 LT-9957/76.]

 A  copy  of  the  Report  (Hindi
 and  English  versions),  of  the
 Comptroller  and  Auditor
 General  of  India  for  the  year
 975—Union  Government
 (Commercial)  Part  I—In-
 troduction,  under  article  L5/
 a  of  the  Constitution.
 [Placeqd  in  Library.  See  No.
 LT-9958/76.)}

 A  copy  of  the  Finance  Ac-.
 counts  of  the  Union  Goyern-
 ment  for  the  year  1972-73
 (Hindi  version).
 (Placeg  in  Library.  See  No.
 LT-9959/76,}
 A  copy  of  the  Finance  Ac-
 counts  of  the  Union  Govern-
 ment  for  the  year  973.74
 (Hindi  version).  ‘
 [Placeq  in  Library.  See  No.
 LT-9959/76.]

 A  copy  of  Notification  No.
 G.S.R.  499(E)  (Hindi  and
 English’  versions)  published
 in  Gazette  of  India  dated  the
 l9th  September,  1975,  under
 sub-section  (4)  of  section  ‘4
 of  the  Life  Insurance  Cor-
 poration  Act,  ‘1956.
 [Placed  in  Library.  See  Na:
 LT-9960/76.}

 A  copy  of  Notification  No.
 G.S.R.  524(E)  (Hindi  and
 English  versions)  published
 in  Gazette  of.  India  dated
 the  ist  October,  975  0h,
 taining  the  Agreement  bet-
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 ween  the  Government  of
 India  and  the  Government

 of  Afghanistan  for  the  ayoid_
 ance  of  double  taxation  of
 incolie  and  enterprises  2pe-
 rating  aircraft,  issued  under
 section  90  of  the  Income-tax
 Act,  96l  ang  section  24A  of
 the  Companies
 Surtax  Act,  1964,  [Placed  in
 Library.  See  No.  LT-996/76.}

 (Profits)

 A  copy  each  of  the  following
 Notifications  (Hindi  and  Eng.
 lish  versions)  under  section
 72  of  the  Delhi  Saleg  Tox
 Act,  975:—

 (i)  The  Delhi  Sales  Tax  Rules,
 975  published  in  Notifica-
 tion  No.  F.4/6/75/Finance

 (Gereral)  (ii)  in  Delhi
 Gazette  dated  the  l0th  Oc-
 tober,  975  (English  ver-
 sion)  and  dated  the  4th
 December,  975  (Hindi
 version)  together  with  4
 corrigendum  to  the  English
 version  published  jn  Noti-
 fication  No.  F.4/73/74-Fin.
 (Gen.)  dateg  the  5th

 November,  1975.  [Placed  in
 Library.  See  No,  LT-9962/
 16).

 (ii)  The  Delhi  Sales  Tax  (Ist
 Amendment)  Rules,  1975,
 published  in  Notification
 No,  F.4(6])  /75/Finance
 (General)  in  Delhi  Gazette
 dated  the  27th  November,
 1975.  [Placed  in  Library.
 See  No.  LT-9962/76].

 (12)  A  copy  of  the  ए  Ihi  Sales
 Tax  (Amendment)  =  Rules,
 975  (Hindi’  and  English  ver-
 sions)  published  in  Notifica-
 tion  No,  F.4(40)/7-Fin.(G)
 in  Delhi  Gazette  dated  the
 27th  September,  1975,  under
 sub-section  (4)  of  section  26
 of  tle  Bengal  Finance  (Sales

 483  LS—5.
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 Tax)  Act,  ‘1941,  as  in  force
 in  tHe  Union  Territory  of
 Delhi.  (Placed  in  Library.
 See  No.  LT-9963/76.]

 (l3)  A  copy  each  of  the  following
 Notificationg  (Hindj  and  Eng-
 lish  versions)  under  sub-sec-
 tion  (3)  of  section  4  of  the
 Gold  Control)  Act,  1968.

 8.0.  2734  published  in  Gazette
 of  India  dated  the  5th  August,
 975  containing  corrigendum

 to  the  Gold  Control  (Forms,
 Fees  and  Miscellaneous  Mat-
 fers)  Rules,  968  published  in
 Notification  No.  s.o.  3]7  dat-
 ed  the  lst  September,  ‘1968.

 The  Gold  Contral  (Forms,  Fees
 and  Miscellaneous  Matters)
 Amendment  Rules,  1975,  pub-
 lished  in  Notification  No,  8.0
 607(E)  in  Gazette  of  India
 dated  the  20th  October,  1975.

 The  Gold  Control  (Forms,  Fees
 and  Miscellaneous  Matters)
 Second  Amendment  Rules,
 975  published  in  Notification
 No.  8.0.  624(E)  in  Gazette  of
 India  dated  the  3lst  October,
 ‘1975,

 (iv)  The  Gold  Control  (Forms,  Fees
 and  Miscellaneous  Matters)
 Third  Amendment  Rules,  ‘1975,
 published  in  Notification  No.
 8.0.  625(E)  in  Gazette  of  Inilia
 dated  the  3lst  October,  ‘1975.

 (v)  The  Gold  Control  (Publication
 of  Names)  Rules,  1975,  pub-
 lished  in  Notification  No.  8.0.
 640(E),  in  Gazette  of  India
 dated  the  5th  November,  1975.

 (vi!  The  Gold  Contro]  (Specifica-
 tions  of  Standard  Gold  Bars
 and  Conditions  of  Refining)
 Amendment  Rules,  ‘1975,  pub-
 lished  in  Notification  No.  5.0.
 4388  in  Gazette  of  India  dated
 the  llth  October,  1975.
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 [Shri  Buta  Singh]
 (vii)  The  Gold  Contro]  (Disposal  of

 Gold  Recovered  from  Refining
 or  Melting  of  Silver)  Rules,
 1975,  published  in  Notification
 No.  8.0.  T07(E)  in  Gazette  of
 India  dated  the  15th  Decem-
 ber,  ‘1975.

 (viii)  The  Gold  Control  (Grant  of
 Certificates)  Amendment  Rules
 ‘1975,  published  in  Notification
 No.  8.0  7I9(E)  in  Gazette  of
 India  dated  the  20th  Decem-
 ber,  ‘1975.  [Placed  in  Library.

 See  No.  LT-9964/76,]
 (I4)  A  copy  of  the  Wealth-tax  (Am-

 endment)  Rules,  975  (Hindi  and  ¢ng-
 lish  versions)  published  in  Notification
 No  s.0.  559(E)  in  Gazette  of  India
 dated  the  30th  September,  ‘1975,  under
 sub-section  (4)  of  section  46  of  the
 wealth-tax  Act,  1957.  [Placed  im.

 Library.  See  No,  LT-9965/76.]

 (15)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  296  of  the  Income.
 tax  Act,  96]:—

 (i)  The  Income-tax  (Third  Am.-
 endment)  Rules,  ‘1975,  publish-
 ed  in  Notification  No.  8.0.
 543(E)  in  Gazette  of  India
 dated  the  24th  September,
 ‘1975.

 ‘(ii)  The  Income-tax  (Fourth  Am-
 endment)  Rules,  ‘1975,  publish.
 ed  in  Notification  No.  $.0.
 543(E)  in  Gazette  of  India
 dated  the  26th  September.
 ‘1975,

 Gil)  The  Income-tax  (Certificate
 Proceedings)  Amendment  Hu-
 les,  ‘1975,  published  in  Notufi-
 cation  No.  5.0,  565(E)  in  Ga-
 zette  of  India  dated  the  Ist
 October,  1975.

 (iv)  ‘The  Income-tax  (Fifth  Amend-
 ment)  Rules,  1975,  published  in
 Notification  No,  8.0  7I0(E)  in
 Gazette  of  India  dated  the  l8th
 Decamber,  1975.  [Placed  in
 Library.  See  No.  LT-9966/76.]
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 (i6)  A  copy  of  the  Voluntary  Die
 closure  of  Income  and  Wealth  Rules,
 975  (Hindi  and  English  versions)  pub-
 lished  in  Notification  No  §S.O.  597(E)
 in  Gazette  of  India  dated  the  8th  Octo-
 ber,  1975,  under  sub.section  (2)  of  sec-
 tion  9  of  the  Voluntary  Disclosure  of
 Income  and  Wealth  Ordinance,  ‘1975.
 [Placed  in  Library.  See  No.  LT-9967/

 76).

 a7)  A  copy  of  the  Companies  (Pro-
 fits)  Surtax  (Amendment)  Rules,  975
 (Hindi  and  English  versions)  published
 in  Notification  No,  §.0  700(E)  in
 Gazette  of  India  dated  the  l0th  De-
 cember,  ‘1975,  under  sub-section  (3)  of
 section  25  of  the  Companies  (Profits)
 Sur-tax  Act,  1964,  [Placed  in  Lib-
 rary.  See  No,  LT-9968/76.]

 (1B)  A  copy  of  the  Medicinal  and
 Toilet  Preparations  (Excise  Duties)
 Amendment  Rules,  975  (Hindi  and
 English  versions)  published  in  Notifi-
 cation  No.  G.S.R.  94  in  Gazette  of
 India  dated  the  2nd  August,  1975,
 under  sub-section  (4)  of  Section  9
 of  the  Medicinal  and  Toilet  Prepara-
 tions  (Excise  Duties)  Act,  1955.
 [Placed  in  Library.  See  No.  LT-9969/
 76).

 (I9)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  5l  of  the  Finance
 (No,  2)  Act,  97l:—

 (i)  The  Foreign  Travel  Tax  (Am-
 endment)  Rules,  ‘1975,  publi-
 shed  in  Notification  No.  G.S.R.

 993  in  Gazette  of  India  dated
 the  9th  August,  1975,

 (ii)  G.S.R,  476(E)  published  in  Ga-
 zette  of  India  dated  the  lst
 September,  1975.

 (iii)  GS.R.  2333  published  in  Gazet-
 te  of  India  dated  the  6th  Sep-
 tember,  1975,
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 (iv)  G.S.R.  2334  published  in  Ga-
 zette  of  India  dated  the  6th
 September,  1975,

 (v)  G.S.R.  2399  published  in  Ga-
 zette  of  India  dated  the  20th
 September,  ‘1975.

 (vi)  G.SR.  52(E)  published  in  Ga-
 zette  of  India  dated  the  29th
 September,  1975.  [Placed  in
 Library.  See  No.  LT-9970/76.j

 £29)  A  copy  each  of  ihe  folloning
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  38  of  the  Central
 Excises  and  Salt  Act,  944:—

 (i)  The  Central  Excise  (Eleventh
 Amendment)  Rules,  1975,  pub-
 lished  in  Notification  No.
 G.S.R.  437(E)  in  Gazette  of
 India  dated  the  4th  August,
 ‘1975.

 (ii)  The  Central  Excise  (Valuation)
 Rules,  1975,  published  in  Noti-
 fication  No,  G.S.R.  440(E)  in
 Gazette  of  India  dated  the  8th
 August,  975  together  with  an
 explanatory  memorandum.

 (iii)  The  Central  Excise  (Twelfth
 Amendment)  Rules,  1975,  pub-
 lished  in  Notification  No
 G.S.R.  2235  in  Gazette  of  India
 dated  the  I6th  August,l975.

 (iv)  The  Central  Excise  (Thirteenth
 Amendment)  Rules,  ‘1975,  pub-
 lished  in  Notification  No.
 G.SR.  2297  in  Gazette  of  India
 dated  the  30th  August,  I975.

 (v)  The  Central  Excise  (Sixteenth
 Amendment)  Rules,  l075,  pub-
 lisheg  in  Notification  No.
 G.S.R.  5il(E)  in  Gazette  of
 India  dated  the  29th  Septem-
 ber,  1975.

 (vi)  The  Central  Excise  Seven-
 teenth  Amendment),  Rules,
 1975,  published  in  Notification
 No.  G.S.R.  5I3(E)  in  Gazetie
 of  India  dated  the  30th  Sep-
 tember,  1975,
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 (vii)  The  Central  Excise  (Fourteenth
 Amendmen{)  Rules,  1975,  pub-
 lished  in  Notification  No
 G.S.R.  25ll  in  Gazette  of
 India  dated  the  llth  October,
 1975.

 (viil)  The  Central  Excise  Fifteenth
 Amendment)  Rules,  975,  pub.
 lished  in  Notification  No
 GS5.R\.  2512,  in  Gazette  of  India
 dated  the  llth  October,  1975,

 (ix)  The  Central  Excise  (Nineteenth
 Amendment)  Rules,  ‘1975,  pub-
 lished  in  Notification  No.
 GS.R.  2535  in  Gazette  of
 India  dated  the  18th  October,
 ‘1975,

 (x)  The  Central  Excise  (Twentieth
 Amendment)  Rules,  1975,  pub-
 lished  in  Notification  No.
 G.S.R.  2603  in  Gazette  of  India
 dated  the  Ist  November,  ‘1975.

 (xi)  The  Central  Excise  (Eighteenth
 Amendment)  Rules,  975  pub-
 lished  in  Nolificatton  No
 G.S.R.  2670  in  Gazette  of  India
 dateg  the  5th  November,
 L975.

 (xii)  G.S.R.  267l  published  in
 Gazette  of  India  dated  the
 5th  November,  1975.

 (xiii)  The  Central  Excise  (Twenlv-
 first  Amendment)  Rules,  1975,
 published  in  Notification  No.
 GSR  2696  in  Gazette  of  India
 date?  the  22nd  November,
 1975.  [Placed  in  Library.
 See  No,  !.T-997/76.]

 (21)  A  copy  each  af  the  following
 Notificaiions  (Hindi  and  English  ver-
 sions)  under  section  59  of  the  Cus-
 toms  Act,  962:—

 (i)  G.S.R.  445(E)  published  in  Ga-
 zette  of  India  dated  the  13th
 August,  975  {ogether  with  an

 explanatory  memorandum.

 (ii)  G.S.R.  2236  published  in  Ga-
 zette  of  India  dated  the  [6th
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 August,  975  together  with  gn
 explanatory  memorandum.

 (iii)  0७.5  R  453(E)  published  in  G2-
 zette  of  India  daled  the  23r4
 August,  975  together  with  की
 explanatory  memorandum.

 (iv)  The  Transfer  of  Residenc®
 (Amendment)  Rules,  1972"
 published  in  Notification  We:
 G.S.R.  454(E)  in  Gazette  cf
 Wadia  dated  Yee  Yas  hoped
 975  together  with  an  expli-
 natory  memorandum.

 (v)  G.S.R.  489(E)  published  in  6867
 zette  of  India  dated  the  iGth
 September,  975  together  with
 an  explanatory  memorandum.

 (vi)  GS.R  2400  published  in  Gi"
 zette  of  India  dated  the  200
 Seplember,  975  together  wit”
 an  explanatory  memorandum.

 (vii)  G.S.R.  502(E)  published  in  Gav
 zette  of  India  dated  the  240
 September,  975  together  with
 an  explanatory  memorandun’

 (vill)  G.S.R.  505(E)  published  in  G2"
 zette  og  India  dated  the  26¢
 September,  975  together  wit”

 an  explanatory  memorandura.

 (ix)  G.S.R  5i6(E)  published  jn
 Gazette  of  India  dated  the  it
 October,  975  together  with  a?
 explanatory  memorandum.

 (x)  G.S.R.  2470  published  in  Gi
 zette  of  India  dated  the  rr
 October,  975  together  with  a®
 explanatory  memorandum,

 (si)  s$.0.  4675  published  in  Gazett®
 of  India  dated  the  Ist  Noven’~
 ber,  975  together  with  an  e*”
 planatory  memorandum,

 (xii)  G.S.R.  2604  published  in  Gi"
 zette  of  India  dated  the  9¢
 November,  975  together  with
 an  explanatory  memorandun

 xiii)  G.S.R  563(E)  published  in  Gar
 zette  of  India  dated  the  qth
 Novernber,  975  together  wit?
 an  explanatory  memorandum:
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 (xiv)  G.S.R.  2730  published  in  Ga
 zette  of  India  dated  the  29th
 November,  975  together  with
 an  explanatory  memorandum.

 (xv)  G.S.R.  578(E)  published  in  Ga-
 zetle  of  India  dated  the  Ist
 December,  975  together  with
 an  explanatory  memorandum.

 (xvi)  G.S.R.  580(E)  published  in  Ga-
 zette  of  India  dated  the  6th
 December,  975  together  with
 an  explanatory  memorandum.

 (xvii)  G.S.R,  582(E)  published  in
 Gazette  of  India  dated  the  ]0th
 December,  1975  together  with
 an  explana‘ory  memorandum.

 (xviii)  GSR.  2791  published  in  Ga-
 zelte  of  India  dated  the  ]3th
 December,  ‘1978.

 (xix)  G.S.R,  2836  and  GSR.  2837
 published  in  Gazette  of  India
 dated  the  20th  December,  I75
 together  with  an  explanatory
 memorandum.

 (xx)  G.S  R.  2838  published  in  Ga-
 zette  of  India  da‘ed  the  20th
 December,  l975  together  with
 an  explanatory  memorandum.

 (xxi)  G.S.R.  4(E)  published  in  Ga-
 zette  of  India  dated  the  Ist
 January,  976  together  with  an
 explanatory  memorandum.
 [Placed  in  Library.  See  No.
 LT-9972/76.]

 (22)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  issued  under  the  Central  Excise
 Rules,  944:—

 (i)  G.S.R,  44  «©  published  in  Ga-
 zette  of  India  dated  the  हक
 August,  975  together  with  an
 explanatury  memorandum.

 (ii)  G.S.R,  994  published  in  Ga-
 zette  of  7  dia  dated  the  9th
 August,  3375  together  with  an
 explanatory  memorandum.
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 (ti!)  G.S.R.  452(E)  publisheg  in
 Gazette  of  India  dated  the
 2ist  August,  975  together
 with  an  explanatory  memo-
 randum.

 (iv)  G.S.R.  2272  published  in  Ga-
 zette  of  India  dated  the  23rd

 August,  975  togelher  with  an
 explanatory  memorandum.

 (v)  G.S.R.  467(E)  published  in  Ga-
 zette  of  India  dated  the  26th
 August,  975  together  with  an
 explanatory  memorandum.

 (vl)  G.S.R.  433  (E)  to  475(E)  pub-
 lished  in  Gazette  of  India
 dated  the  30th  August,  I975
 together  with  an  explanatory
 memorandum.

 (vil)  G.S.R  2298  published  in  Ga-
 zette  of  India  dated  the  30th
 August,  975  together  with  an
 explanatory  memorandum.

 (vill)  GS.R.  2299  and  GS.R.  2300
 published  in  Gazette  of  India
 dated  the  30th  August,  975
 together  with  an  explanatory
 memorandum.

 (ix)  G.S.R.  230]  published  in  Ga-
 zette  of  India  dated  the  40th
 August,  975  together  with  an
 explanatory  memorandum.

 (x)  G.S.R.  2302  published  in  Ga-
 zette  of  India  dated  the  30th
 August,  975  together  with  an
 explanatory  memorandum.

 (xi)  G.S.R.  487(E)  published  in  Ga-
 zette  of  India  dated  the  8th
 September,  975  together  with
 an  explanatory  memurandum.

 (xii)  G.S.R.  2375  published  in  Ga-
 zette  of  India  dated  the  J5th
 September,  975  together  with
 an  explanatory  memorandum.

 (xiii)  G.S.R.  2376  published  in
 Gazette  of  India  dated  the
 i3th  September,  975  toge-

 ther  with  an  explanatory  me-
 morandum.

 (xiv)  G.S.R.  2877  and  G.S.R.  2378
 Published  in  Gazette  of  India
 dated  the  3th  September,  975
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 tec-tier  with  an  explanatory
 Liwmocandum,

 (xv)  G.5.R.  498  (8)  published  in
 Gazette  of  India  dated  the  l5th
 September,  975  together  with
 an  explanatory  memorandum,

 (xvi)  G.S.R.  2374  published  in  Ga-
 zette  of  India  dated  the  lsth
 September,  975  together  with
 an  explanatory  memorandum.

 (xvii)  G.S.R.  240l  published  in
 Gazette  of  India  dated  the
 20th  September,  975  together
 with  an  explanatory  memo-
 randum,

 (xviii)  G.S.R.  5l7(E)  published  in  Ga.
 zette  of  India  dated  the  4th
 {October,  975  together  with
 explanatory  memorandum.

 (xix)  G.S.R.  247]  published  in  Ga-
 zette  of  India  dated  the  4th
 October,  975  together  with  an
 explanatory  memorandum.

 (xx)  G.S.R.  2472  published  in  Ga-
 zette  of  India  dated  the  4th
 October,  l975  together  with  an
 explanatory  memorandum.

 (xxi)  5.58  2473  published  in  Ga-
 zelte  of  India  dated  the  4th
 October,  975  together  with  an
 explanatory  memorandum.

 (xxii)  G.S.R,  §l9(E)  published  in  Ga-
 zette  of  India  datea  the  6th
 October,  975  together  with  an
 explanatory  memorandum.

 (xxiii)  G.S.R.  520(E)  published  in  Ga-
 zette  of  India  dated  the  9th
 October,  975  together  with  an
 explanatory  memorandum,

 (xxiv)  G.S.R.  529(E)  published  in  Ga-
 vette  of  India  dated  the  i6th
 October,  975  fogethes  with
 an  explanatory  memorandum.

 (xxv)  G.SR.  2563  published  in  Ga-
 zette  of  India  daled  the  25th
 October,  I975  together  with  an
 explanatory  memorandum.
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 (xxvi)  G.S.R,  550(E)  published  in  Ga-

 zette  of  India  dated  the  30th,
 October,  975  together  with  an
 explanatory  memorandum.

 (xxvii)  G.S.R.  2602  published  in
 Gazette  of  Indig  dated  the
 Ist  November,  975  together
 with  an  explanatory  memo-
 randum.

 (xxviii)  GS.R.  2643  published  in
 Gazette  of  Indig  dated  the
 8th  November,  975  together
 with  an  explanatory  memo-
 randum.

 (xxix)  G.S.R.  2672  and  G.S.R.  2673
 published  in  Gazette  of  India
 dated  the  l5th  November,  975
 together  with  an  explanatory
 memorandum.

 (xxx)  G.S.R  2674  published  in  Ga-
 zette  of  India  dated  the  J5th
 November,  975  together  with
 an  explanatory  memorandum.

 (xxxi)  G.S.R.  2675  and  GS.R.  2676
 published  in  Gazette  of  India
 dated  the  5th  November,  i975
 together  with  an  explanatory
 memorandum.

 (xxxii)  G.S.R.  577(E)  published  in
 Gazette  of  India  dated  the  ist
 December,  975  together  with
 an  explanatory  memorandum.

 (xxxiii)  G.S.R.  58i(E)  published  ir  Ga-
 zeite  of  India  dated  the  ‘th
 December,  975  together  with
 an  explanatory  memorandum,

 (xxiv)  G.S.R,  2829  published  in
 Gazette  of  India  dated  the
 3th  December,  975  together
 with  an  explanatory  memo-
 randum.

 (xxxv)  G.S.R  587(E)  published  in  Ga-
 zette  of  India  dated  the  Ith
 December,  975  together  with
 an  ‘explanatory  memorandum.
 [Placed  in  Library.  See  No.
 LT-9973/76.]
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 REPORT  ON  THE  Firty  GENERAL  ELEc-
 TIONS  TO  THE  HOUSE  OF  THE  PFOPLE,
 1971  Vou  Tl  (Srarrsrrca,),  Connuctr

 Or  FARLIAMENTARY  ELECTIONS  (SIKKIM)
 RULEs,  ETc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  V.  A.
 SEYID  MUHAMMAD):  I  beg  to  Jay
 on  the  table:

 (l)  A  copy  of  the  Report  (Hindi  ver-
 sion)  on  the  Fifth  General  Elections
 to  the  House  of  the  People,  97l,  Vo-
 lume-II  (Statistical).  [Placed  in
 Library.  See  No,  LT-9974/76,]

 (2)  A  copy  of  the  Conduct  of  Parlia-
 mentary  Elections  (Sikkim)  Rules,  975
 (Hindi  and  English  versions)  published
 in  Notification  No.  S.O.  496(E)  in  Ga-
 zette  of  India  dated  the  l0th  Septem-
 ber,  1975,  under  sub-section  (3)  of  sec-
 tion  69  of  the  Representation  of  the
 People  Act,  1951.  [Placed  in  Library.
 See  No,  LT-9975/76.]

 (3)  A  copy  of  the  Order  of  the  Elec-
 tion  Commission  issued  under  sub-
 section  (6)  of  section  43C  of  the  Gov-
 ernment  of  Union  Territories  Act,  963
 as  amended  by  the  Government  of
 Union  Territories  (Amendment)  Act,
 ‘1975,  in  respect  of  the  delimitation  0९
 parliamentary  and  assembly  constitu-
 encies  in  the  Union  Territory  of  Aru-
 nachal  Pradesh,  published  in  Notifica-
 tion  No.  sO.  639(E),  in  Gazette  of
 India  dated  the  5th  November,  1975,
 under  sub-section  (8)  of  section  43C
 of  the  said  Act.  [Placed  in  Library.
 See  No,  LT-9976/76,]

 NOTIFICATIONS  UNDER  COMPANIEs  ACT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following  No-
 tifications  (Hind!  and  English  versions)
 under  sub-section  (3)  of  section  642
 of  the  Companies  Act,  I956:—

 (i)  The  Companies  (Acceptance  of
 Deposits)  Amendment  Rules
 ‘1975,  published  in  Notification
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 5.0,  524(E)  in  Gazette  of  India
 dated  the  87४  September,
 3975

 (il)  The  Companies  (Acceptance  of
 Deposits)  Second  Amendrecnt
 Rules,  975  published  in  Noti-
 fication  No,  8.0.  684(£)  in
 Gazette  of  India  dated  the
 29th  November,  1975.  (Placed
 wn  Library.  See  No.  LT-9977/
 76.)

 NOTIMCATIONg  UNDER  INDIAN  RAILWAYS
 Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISITRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  I  beg  to  lay  on  the
 Table—

 ql)  A  copy  each  of  the  following
 Notifications  (Hindi  ang  Eng-
 lish  versions)  issued  under
 section  47  of  the  Indian  Rail.
 ways  Act,  890:—

 (i)  The  Madras  Port  Trust
 Railway  (Demurrage  and
 Wharfage)  Rules,  1975,  pub-
 lished  in  Notification  No.
 s.O.  2682  in  Gazette  of  India
 dated  the  l6th  August,  1975.

 (ii)  The  Railways  (Warehousing
 and  Wharfage  Second  Am-
 endment)  Rules,  1975,  pub-
 lished  in  Notification  No,
 s.0.  2683  in  Gazette  of
 India  dated  the  l6th  August,
 1975.

 (ii)  The  Railways  Red  Tariff
 (Fifth  Amendment)  Rules,
 1975,  publisheq  in  Notifica-
 tion  No.  GS.R.  2528  in
 Gazette  of  India  dated  the
 llth  October,  1975.

 (iv)  The  Railways  Req  Tariff
 (Sixth  Amendment)  Rules,
 ‘1975,  published  in  Notifica-
 tion  No.  G.S.R.  2628  in
 Gazette  of  India  dated  the
 ‘Ist.  November,  1975.
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 (v)  The  Railways  Red  Tariff
 (Seventh  Amendment)

 Rules,  1975,  published  in
 Notification  No,  G.S.R.  2690
 in  Gazette  of  India  dated
 the  l5th  November,  1975,

 (vi)  The  Railways  Red  Tariff
 (Eighth  Amendment)  Rules,
 ‘1975,  published  in  Notifica-
 tion  No,  G.S.R,  2827  in
 Gazette  of  India  dated  the
 3th  December,  I975,
 [Placed  in  Library.  See  No,

 LT-9978

 (2)  A  copy  of  the  Indian  Reil-
 ways  (Disposal  of  Goods  not
 removed  from  Notified  R-il-
 way  Stations)  Rules,  975
 (Hindi  and  English  versions)
 published  in  Notification  No.
 G.S.R,  554(E)  in  Gazette  of
 India  dated  the  l0th  Novem-
 ber,  1975,  under  sub-section
 (3)  of  section  56E  of  the
 Indian  Railways  Act.  1990.
 [Placed  in  Library,  See  No.
 LT-9978/76.]

 2.05  brs.

 FOREIGN  CONTRIBUTION  (REGU-
 LATION)  BILL

 (i)  Report  0७  JOINT  COMMITTEES

 SHRIMATI  MUKUL  BANERJI
 (New  Delhi):  I  beg  to  lay  on  the
 Table  q  copy  of  the  Report  of  the
 Joint  Committee  on  the  Bill  to  regu-
 late  the  acceptance  anq  utilisation  of
 foreign  contribution  or  hospitality  by
 certain  persons  or  associations,  and
 for  matters  connected  therewith  or
 incidental  thereto.

 (ii)  Evmence

 SHRIMAT]  MUKUL  BANERJI:  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Evidence  (Volumes  I  and  Il)  ten-
 dereg  before  the  Joint  Committee  on
 the  Bilj  to  regulate  the  acceptance
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 pitality  by  certain  persons
 Or  ass.  ui  ang  for  matters  con-
 nected  therewith  or  incidental  there-
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 COMMITTEE  ON  PETITIONS

 TWENCY-FOURTH  AND  TWENTY-FIFTR
 REPORTS

 SHRI  JAGANNATH  RAO  (Chatra-
 pur):  I  beg  to  present  the  Twenty-
 fourth  and  Twenty-fifth  Reports  of
 the  Committee  on  Petitions.

 COMMITTEE  ON  THE  WELFARE  OF
 SCHEDULED  CASTES  AND  SCHE-

 DULED  TRIBES

 THIRTY-NINTH  REPORT

 SHRI  0.  BASUMATARI  (Kokra-
 jhar).  I  beg  to  present  the  Thirty-
 ninth  Report  (Hindi  and  English  ver-
 alons)  of  the  Committee  on  the  Wel-
 fare  of  Scheuleg  Castes  and  Scheduled
 Tribes  on  the  Ministry  pf  Tourism
 and  Civil  Aviation—Reservations  for
 and  Employment  of  Scheduled  Castes
 and  Scheduled  Tribes  in  the  India
 Tourism  Development  Corporation,

 7220  hrs.

 STATEMENT  RE.  ACCIDENT  IN  THE
 CHASNALLA  COAL  MINES  NEAR

 DHANBAD

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT
 Yadav);  Sir,  I  rise  with  a  very  heavy
 heart  and  profound  shock  to  inform
 the  Howse  of  the  major  accident  which
 took

 a
 at

 oar  ag  od
 of

 and  Company
 on  the  ह]  December,  ‘1978.

 Chasnalla  Colliery  ig  situated  in.  the
 District  gf  Dhanbad  in  Biher  and  is
 about  36  kilometres  from  Dhanbad
 Town.  At  about  35  AM,  on  27th
 December,  1975  @  large  volume  of
 water  from  the  old  abandoned  work-
 ings  on  the  rise  side  suddenly  appear-
 ed  to  have  rushed  into  the  deeper
 horizons  of  the  Chasnalla  Colliery
 trapping  all  the  employees  who  were
 working  at  that  time.  According  to
 the  records  there  werg  372  employees
 inside  inclyding  three  Mining  Engi-
 neers  and  77  member  of  the  Super-
 visory  staff.  The  flooding  of  the  mine
 occurred  with  great  severity  and  sud-
 denness  leaving  no  chance  for  the
 workers  to  escape.  The  colliery
 Manager  and  the  Safety  Officer  had
 inspected  the  workings  and  had  come
 out  only  a  few  minutes  before  the
 disaster.

 The  report  about  this  grim  tragedy
 has  shocked  all  of  us  and  our  hearts
 Zo  out  to  our  valient  workers  and
 their  families.

 Messages  of  sympathy  have  been
 received  from  all  over  the  world.

 Immediately  after  the  accident,  the
 Vice  Chairman  of  the  Bharat  Coking
 Coal  Ltd.  alongwith  a  team  of  senior
 officers,  Director  General  of  Mines
 Safely  and  his  rescue  team,  the  Di:s-
 trict  Officers  of  the  Bihar  Government
 and  senior  officers  of  the  Indian  iron
 and  Stee]  Company  Ltd.  rushed  to  the
 site  and  started  organising  recovery,
 rescue  and  relief  operations.  Pumps
 available  with  the  BCCL  were  rushed
 to  expedite  dewatering  operations.
 Over  600  men  and  engineers  have  been
 working  round  the  clock  from  the  first
 day  for  installing  and  carrving  out
 pumping  operations.

 The  total  volume  of  water  to  be
 Pumped  out  from  the  mine  is  estimat-
 ed  at  about  470  million  gallons.  The
 entire  mine  workings  have  been  flood-
 ed  and  there  are  only  5  narrow  open
 ings  linking  these  workings  with  the
 surface.  Pumping  operatiens  through
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 Barrow  and  steep  openings  are  extre-
 mely  difficult  both  in  terms  of  the
 lumber  of  pumps  that  can  be  installed
 and  the  speed  with  which  pumping
 operations  can  be  done.  With  the
 available  indigenous  pumps,  a  pump-
 ing  capacity  of  9  million  gallons  per
 day  has  since  been  established.  So
 far  over  35  million  gallons  of  water
 has  been  pumped  out.  Five  high
 ¢apacity  Soviet  submersible  pumps
 along  with  Soviet  Engineers  are  now
 at  the  site  and  these  are  being  installed.
 This  wili  increase  the  pumping  capa-
 city  by  six  million  gallons  per  day
 thereby  taking  the  total  installed
 capacity  to  45  million  gallons  per  day.
 A  team  of  Polish  Engineers  hus  also
 reached  the  site  and  they  are  assisting
 in  the  pumping  operations.

 We  are  deeply  grateful  to  the  Soviet
 Union  and  Poland  ior  having  prompl-
 ly  airlifted  not  only  the  pumps  but
 also  the  technical  personnel  to  the
 accident  site  without  any  loss  of  tinie.
 We  are  grateful  to  the  help  oflered
 by  the  United  States  of  America  which
 we  could  not  make  use  of  because  of
 certain  technical  difficulties.  We  are
 also  thankful  to  the  generous  offers
 of  assistance  received  from  other  coun-
 tries  like  Federal  Republic  of  Germany
 and  the  Commission  of  the  European
 Economic  Community.

 Soon  after  the  news  reached  us,  |
 alongwith  my  colleague  the  Libour
 Minister  and  senior  officials  of  our
 Ministries  rushed  tu  Chasnallsa.  The
 Labour  Minister  and  I  have  again
 visited  the  site  last  week.  Senior  cffi-
 cials  of  the  Central  and  State  Govern-
 ments  are  now  working  round  the
 elock  to  ensure  spesly  dewatering  of
 the  mine  ang  providing  relief  to  the
 affected  families.  xverything  human-
 ly  possible  is  being  done  to  hasten  the
 dewatering  of  the  mine.  While  hopes
 of  there  being  any  survivors  are  very
 slender,  we  cannot  forget  the  fact
 that  in  earlier  mining  accidents  like
 fie  one  at  Burradhemo  in  1956,  i!
 persons  were  rescued  alive  after  39
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 days.  We  are  thercfore  giving  the
 highes;  priority  to  rescue  operations in  the  hope  that  we  may  be  able  to
 save  some  precious  lives,

 Government  have  since  appointed
 Justice  Ujjal  Narain  Sinna,  retired
 Chief  Justice  of  the  Patna  High  Court,
 under  Section  24  of  the  Mines  Act,
 952  to  hold  an  inqmry  into  the  causes
 of  and  circumstances  attending  this
 accident.  He  will  be  assisted  by  tech-
 nical  and  specialist  assessors.

 This  is  the  worst  mining  disaster  in
 the  country.  It  is  a  great  national
 tragedy  and  our  heartfelt  sympathies
 are  for  the  affected  families.  My
 colleague  the  Labour  Minister  und  [
 have  personally  visited  some  of  these
 families  and  we  admire  the  remark-
 able  fortitude  and  courage  with  which
 they  have  faced  this  calamity.  The
 State  Chief  Minister  and  some  of  his
 Cabinet  colleagues  have  aiso  visited
 Chasnalla  and  supervised  the  relief
 operations.  We  ate  extremely  grate-
 ful  to  the  State  uuthorities  for  their
 timely  help.

 Immediately  on  reaching  the  acti-
 dent  spot  I  announced  ex-gratia  pay-
 ment  of  Rs.  ‘1,000/-  to  each  of  the
 families  of  the  affected  workers,  Be
 sides  this,  the  Government  of  Bihar
 also  announced  an  ex-gratia  payment
 of  Rs.  500/-  for  each  affected  family.
 ang  frora  the  Coal  Mine  Welfare  Fund,
 Rs,  250/-  per  iamily,  of  the  affected
 workers  is  being  given.  So  far,  a
 total  aniount  of  over  Rs.  3  lakhs  has
 been  distributed  as  ev-gratia  relief  to
 290  affected  famulics,  I  have  also
 announced  on  the  spot,  that  adequate
 employment  woulg  7९  provided  to  the

 dependents  of  these  families  ang  that
 all  workers,  reporting  for  cuty,  would
 be  provided  with  suitable  jobs.

 The  Government  of  Bihar  are  aiso
 extending  additional  facilities  to  the
 affected  families  in  the  shape  of

 rd alte:  li  ti  ह ther  ex-gt  relief  amounting
 Rs.  4  lakhs  at  the  rate  of  Rs.  i,000/-
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 per  family,  free  housimg  siles  and
 some  facilities  for  education  and  em-
 ployment.  They  have  also  set  up  a
 relief  fund  for  collecting  donations  for
 providing  long-term  relief  tg  the
 affecteg  families.

 The  Prime  Minister  has  donated
 Rs.  4  lakhs  from  the  Piime  Minister's
 Relief  Fund.  Donations  from  various
 quarters  are  also  coming  in  and  it
 has  been  decided  to  pool  these  into  a
 Fund  called  Chasnala  Emergency
 Relief  Fund.  A  Comnittee  under  my
 Chairmanship  consisting  of  the  Union
 Minister  of  Labour,  Government  of
 india  and  Minister  of  Labour,  Govern-
 ment  of  Bihar  and  President,  I.N.T.U.C.
 has  been  constituted  to  administer
 this  Fund,  work  out  a  scheme  of  im-
 mediate  and  long-term  benefit  to  the
 affected  families,  supervise  and  coor-
 dinate  distribution  of  relief,  intensify
 relief  and  other  measures,  inclucing
 Provision  of  employment  to  the  gepen-
 dents.  The  Ministry  of  Labour,  Gov-
 ernment  of  India  have  also  set  up  a
 team  consisting  of  various  officers
 which  is  contacting  each  affected
 family  to  ascertain  its  needs  and  to
 provide  it  with  immediate  and  long-
 term  relief.  Welfare  Centres  have
 also  been  opened  at  Chasnalla  by
 sco  for  medical  and  other  assistance
 to  the  affected  families.  The  Minis-
 tries  of  Railways  and  Ccnmmunicatians
 are  also  extending  sneciul  facilities  to
 the  affected  families.

 The  magnitude  of  the  accident  is
 such  that  it  calls  for  rescue  and  relief
 operations  on  a  gigantic  scale.  I  would
 like  to  place  on  record  the  spontanety
 of  response  in  providing  help,  coope-
 ration  and  assistance  from  the  Gov-
 ernment  of  Bihar  and  various  organi-
 sations  like  Bharat  Coking  Coal  Lim!-
 ted,  the  Directorate-General  of  Mines
 Gafety,  Coal  India  Limited  and  the
 Indian  Air  Force.  The  workers  at
 Chasnala  and  the  family  members  of
 the  trapped  workers  have  shown  re-
 markable  fortitude  ang  courage,  for,
 without  their  help  and  cooperation,  we
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 would  not  have  succeeded  in  mounting
 the  rescue  operation  on  the  scale  at
 which  it  is  being  done  in  the  mines;

 I  would  like  respecliully  to  repeat
 what  the  President  said  in  his  Address
 yesterday  ang  to  reiterate  that  Gov-
 ernment  will  spare  n>  eilorls  to  miti-
 gate  the  sufferings  of  ihe  afiected
 families  ang  to  improve  conditions  of
 safety  for  workers.  The  Government
 fully  shares  the  deep  concern  of  the
 Members  of  this  douse  for  this  acci-
 dent  and  the  tragedy  that  has  befallen
 the  workers  at  Chasnalla.  I  would
 appeal  to  them  to  bear  with  us  for
 the  present,  until  the  rescue  opera-
 tions  are  completed  and  the  Court  cf
 {Inquiry  gives  its  findings  on  the
 causes  and  cireurastances  attending
 this  accident.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 We  should  permit  discussion  on  the
 statement  made  by  the  hon.  Minister
 Just  now,  which  contuined  hardly  any-
 thing  which  has  not  appeared  in  the
 papers  §  already.  There  are  many
 knowledgeable  people,  Sir,  in  this
 House,  connected  with  various  aspects
 of  the  collieries  including  the  trade
 unions  who  have  some  information  at
 their  disposal.  They  wauld  like  to
 share  it  with  the  House.  It  would
 help  in  the  subseyuent  Inquiry  also.
 People  here  will  speak  with  some
 responsibility,  J  think,  and  not  use
 this  occasion  for  some  agitation.
 Notices  are  being  given.  We  know
 about  the  rules  and  due  notices  will
 be  given,  This  great  tragedy  has  cast
 a  deep  gloom  on  the  entire  country
 and  its  shock  has  heen  felt  through-
 out  the  country.  I  would,  therefore,
 request  you  earnestly  to  please  per-
 mit  Parliament  to  discuss  this  matter
 so  that  various  aspects  of  it  can  be
 brought  out  and  Jines  of  enquiry  can
 be  suggested,  as  there  are  many  peo-
 ple  here  on  both  sides  of  the  House
 who  are  capable  of  doing  it.
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 THE  PRIME  MINISTER,  MINISTER
 OF  PLANNING,  MINISTER  OF  ATO.
 MIC  ENERGY,  MINISTER  OF  ELEC-
 TRONICS  AND  MINISTER  OF  SPACE
 (SHRIMATI]  INDIRA  GANDHI):  I

 only  want  to  say  that  we  also  share
 the  sense  of  shock  ang  anxiety.  |
 have  no  objection  to  having  a  discus-
 gion  here.  It  is  up  to  you,  Sir,  Ww
 decide  the  time.

 MR.  SPEAKER:  When  the  notices
 come,  I  will  consider  them,

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  Sufficient  time  must  be  allowed.

 SHRI  5.  M.  BANERJEE  (Kanpur):
 Time  should  be  allotteg  by  the  Busi-
 ness  Advisory  Commuttee.

 ELECTION  TO  COMMITTEE

 EsTIMATES  COMMITTEE

 SHRI  R.  K.  SINHA  (Fiivabad);  1
 beg  to  move:

 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner
 required  by  sub-rule  (3)  of  Rule
 254  read  With  suv-rule  (i)  of  Rule
 $3ll  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabhs,
 one  member  from  among  theinselves
 to  serve  as  a  member  of  the  Com-
 mittee  on  Estimates  for  the  unex-
 Pired  portion  of  the  term  of  the

 Committae  vice  Shri  Muhammed
 Khuda  Buksh  diel.”

 MR.  SPEAKER:  The  queslion  is:

 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner
 requireg  by  sub-rule  (3)  of  Rule
 254  read  with  sub-rule  (l)  of  rule
 3ll  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Saha,
 ONg  member  from  among  themselves
 to  serve  as  a  member  of  the  Com-
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 mittee  on  Estimates  for  the  unex-
 pired  portion  of  the  term  of  the
 Committee  vice  Shri  Muhammed
 Khuda  Buksh  died.”

 The  motion  was  adopted.

 i2.6  brs.

 BETWA  RIVER  BOARD  BILL*

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  JAGJIVAN
 RAM):  I  beg  to  move  for  leave  to  in-
 troduce  a  Bill  to  proviae  for  the  esta-
 blishment  of  a  Board  for  the  creation
 of  a  reservoir  at  Rajghat  by  construc-
 tion,  on  behalf  of  the  Governments  of
 Madhya  Pradesh  und  Uttar  Pradesh,
 of  a  dam  on  the  Betwa  river  at  Raj-
 ghat  and  for  the  regulation  of  such
 reservoir.

 MR.  SPEAKER:  The  questwn  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  esta-
 blishment  of  a  Boar  for  the  crea-
 tion  of  a  reservsir  al  Rajghat  by
 construction,  on  behalf  of  the  Gov
 ernment  of  Madhya  Pradesh  ani
 Uttar  Pradesh,  cof  a  dam  on  the
 Betwa  river  at  Rajghat  and  for  the
 regulation  of  such  reservoir.”

 The  motion  was  adopted.

 SHRI  JAGJIVAN  RAM:  ]  introduce
 the  Bill,

 DELHI  DEVELOPMENTS
 MENT)  SBILL*

 (AMEND-

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA-
 IAH).  I  beg  to  move  for  leave  to  in-
 troduce  a  Bill  further  to  amend  the
 Delhi  Development  Act.  1957.

 “Published  in  Gazette  of  India  Extruordinary  Part  IT,  Saction  2  dated
 61-76.  %
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 MB.  SPEAKER:  The  question  is;
 “That  leave  pe  granted  to  intro-

 duce  a  Bil)  further  to  amend  the
 Delhi  Development  Act,  1957."

 The  motion  was  adopted,

 SHRI  K.  RAGHU  RAMAIAH:  [I  in-
 troduce  the  Bill.

 INDIAN  LIGHTHOUSE  (AMEND-
 MENT)  BILL*

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (DR.  G.  S.  DHILLON):
 I  beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  indian  Iaght-
 house

 as
 1927.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Lighthouse  Act,  1927."

 The  motion  was  adopted.

 T  introduce DR.  G.  S.  DHILLON:
 the  Bill.

 INCOME-TAX  (AMENDMENT)  ‘BIL  ४

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT  OF
 REVENUE  AND  BANKING  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  move  for  leave  to  introduca  a
 Bill  further  to  ameng  the  Income-tax
 Act,  ‘1961,

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  furthers  to  amend  —  the
 Income-tax  Act,  i7%]."

 JANUARY  6,  7978  neome-Tax  (Amdt)
 Ordinance  iy

 tet

 The  motion  was  adopted.
 SHRI  PRANAB  KUMAR  MUKHER-

 JEE:  I  introducet  the  Bill,

 STATEMENT  RE  INCOME-TAX
 (AMENDMENT)  ORDINANCE,  975

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE:  I  beg  to  lay  on  the  ‘fable
 an  explanatory  Statement  (Hindi  and
 English  versions)  giving  reasons  for
 immediate  legislativn  by  the  Income-
 tax  (Amendment)  Ordiusace,  1975,  as
 required  under  rule  7L(l)  of  the  Rules
 of  Procedure  and  Conduct  of  Rusiness
 in  Lok  Sabha.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  betore  you  proceed  further,  ]  have
 a  very  meagre  request  to  make,  We
 have  already  tabled  calling  attent.on
 notices  regarding  the  mass  scale  re-
 trenchment,  lay-off  and  closure  gving
 on  in  the  country  where  thousands  of
 workers  are  on  the  slreeis  today.  We
 were  assured  by  the  Government  in
 the  apex  body  meeting  that  they  would
 bring  some  ordinanc2.  Now,  the  .ues-
 tion  of  ordinance  does  not  arise.  I
 would  like  to  know,  since  the  Prime
 Minister  is  here,  whether  a  statement
 will  be  made  in  this  House  by  the
 Labour  Minister  cr  the  Ccmmerce
 Minister  regarding  taking  over  certain
 units  ruined  by  the  employers.  I
 would  request  that  statement  should
 be  made  ang  this  House  should  get  an
 opportunity  to  discuss  the  mutter,  sc
 that  the  recommendations  of  the  apex
 committee  are  implemented  without
 further  delay.

 MR.  SPEAKER:  |  have  not  allowed
 the  calling  attention  notices.

 *Published  in  Gazette  of  India  Extraordinary  Part  Il,  Section  2,  dated
 1-76.

 fIntroduced  with  the  recommendation  of  the  President.
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 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  You  have  =  allowed
 nothing,  neither  any  calling  attention
 nor  any  adjournment  motion  nor  any-
 thing  else.

 (Interruptions,

 MR.SPEAKER:  Order  please,  Many
 ot  these  matters  can  be  raise  on  the
 Motion  of  Thanks  on  the  President's
 Address,  and  व  think  if  the  Govern-
 ment  wishes,  they  can  meet  the  tm.
 quest  of  the  Memoers.

 SHH!  S.  M.  BANERJEE;  Plense  co
 not  mix  it  with  tne  President's  Ad-
 adress.

 MR.  SPEAKER:  I  request  the  Men:
 pers  that  when  the  Chair  :s  on  its
 tegs,  they  should  nol  interrupt.

 2.22  hrs.

 MUTION  OF  THANKS  ON  THE  PRE-
 SIDENT'’S  ADDRESS

 MR.  SPEAKER:  Now  we  will  take
 up  discussion  onthe  Motion  of  Thanks
 on  the  President's  Address.  The  hen.
 Members  present  in  the  House  whe
 desire  to  move  their  amendments  to
 the  Motion  of  Thanks  may  send  their
 élips  within  I5  minutes  to  the  lable
 indicating  the  serial  numler  of  the
 amendments  they  wouid  like  to  move.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Whar  abet  other  amend-
 ments?

 MR.  SPEAKER:  They  are  cut  of
 time;  they  will  not  be  admitted.

 (Interruptions)

 Shri  Dinesh  Chandra  Goswami.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  (Gauhati):  Mr.  Speaker,  Sir.
 I  take  a  privilege  to  move  this  Motion.

 Motion  of  Thanks  54
 on  President’s  Address

 That  an  Address  be  presented  to  the
 President  in  the  following  terms':—

 “That  the  Members  of  Lok  Sabha
 assembled  in  this  Session  are  deeply
 grateful  to  the  President  for  the
 Address  which  he  has  been  pleased
 to  deliver  tn  both  Houses  of  Parlia-
 ment  assembled  together  on  the
 Sth  January,  1976."

 Sir,  the  Address,  as  usual,  has  out-
 lined  the  achievements  of  the  Govern-
 ment  both  in  the  national  and  the
 international  fronts  in  the  year  that
 we  have  left  behind  and  also  gives  a
 broad  indication  of  the  programmes  and
 policies  that  the  Government  wishes  to
 pursue  in  the  current  year  and  this
 debate  affords  us  an  opportunity  to
 review  the  happenings  both  in  the
 political,  economic  and  the  international
 fronts  in  the  last  year  and  also  give  us
 a  scope  to  discuss......

 MR.  SPEAKER:  Order  Please  I
 think  the  time  for  the  mover  is  20
 minutes.  I  would  request  hon.  Mem-
 bers  to  confine  to  this  time.  Well,  the
 Business  Advisory  Committee  is  mee‘-
 ing  this  afternoon  and  the  final  time-
 limft,  we  will  decide.  But  in  order  to
 regulate  the  debates,  I  fix  the  time
 mit  as  20  minutes  for  the  mover.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  But  unless  time  is  fixed,
 how  can  we  know  how  much  time  we
 wil]  be  given.

 (Interruptions)

 MR  SPEAKER:  Now,  I  am  dealing
 with  this,

 SHRI  SAMAR  MUKHERJEE:  Since
 you  will  call  me  after  the  mover  of  the
 motion  I  must  be  told  how  much  time
 I  will  get.

 SHRI  DINESH  CHANDRA  G9-
 SWAMI:  I  was  saying  that  the  Address
 has  outlined  the  achievements  of  the
 Government  both  in  the  national  and
 the  international  fronts  in  the  year  that
 we  have  left  behind  and  also  gives  a
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 broad  indication  of  the  programmes
 and  policies  that  the  Government
 wishes  to  pursue  in  the  current  year
 and  this  debate  affords  us  an  opportu-
 nity  to  review  the  situation  of  the
 country  in  the  last  year  and  also  pro-
 vide  us  the  opportunity  to  discuss  and
 debate  the  steps  that  the  House  might
 be  called  upon  to  take  in  the  current
 session  or  the  sessions  to  follow  for  the
 betterment  of  the  nation.

 The  year  that  we  have  lef!  behind
 stands  out  as  a  political  watershed
 with  events  of  momentous  importance
 both  at  home  and  abroad.  During  the
 year  the  events  in  the  domestic  front
 moved  rapidly,  swinging  like  a  pendu-
 lum.  When  we  assembled  for  the  last
 Budget  Session,  there  was  an  atmos-
 phere  of  pessimism,  an  atmosphere  of
 hesitancy  in  this  country,  which  have
 seem,  has  give  way,  towards  the  end
 of  the  year,  to  an  atmosphere  of  opti-
 mism,  an  atmosphere  of  determination.
 An  atmosphere  of  dispair,  an  atmos-
 phere  here  of  indiscipline  had  permeat-
 ed  in  the  whole  country.  But  today,
 we  see  an  atmosphere  of  hope  and
 discipline  The  atmosphere  of  tension
 which  prevailed  in  this  country  has
 been  substituted  by  an  atmesphere  of
 orderliness.

 On  the  international  front  however.
 in  spite  of  many  promising  and  wel-
 coming  developments  urfortunately,
 the  situation  in  the  Indian  sub-conti-
 nent  makes  a  slightly  grim  reading.

 Coming  to  the  political  front  first,
 I  do  not  think  it  is  necessury  no  -tis-
 cuss  in  detail  the  developments  of  this
 country  in  the  Just  few  months  he-
 cause  these  things  have  been  ciscus-
 sed  at  various  platforms  in  detail  and
 even  the  House  has  discussed  them
 many  times.  We  have  seen  that  the
 frustrated  politicians  who  were  ex-
 perts  in  the  politice  of  manipulation
 applied  various  twists  and  turns,  tac-
 tics  and  strategems  culminating  in  the
 so-called  tlotal  reyalution  with  the  sole
 object  of  disrupting  the  democratic
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 foundations  of  this  country  and  stal-
 ling  it  economic  progress.  In  a  demo
 crary,  nobody  can  object  to  the  Jegiti-
 mate  efforts  of  the  Opposition  {a  ex-
 ploit  the  weaknesses  of  the  Govern-
 ment  in  order  to  corme  to  power,  No-
 body  can  deny  that  right  to  the  Oppo-
 sition.  But  what  happened  in  our
 country  during  the  Inst  year,  or  in  the
 last  couple  of  years,  had  no  purallel
 in  the  whole  history  of  democratic
 Government  of  any  country.  The  Op-
 position,  insignificant  as  it  was  in  the
 total  context  of  the  political  siluation
 of  this  country,  in  the  name  of  the
 people,  indulged  in  al]  sorts  ef  anti-
 people  and  anti-ciernotratic  methods  in
 order  to  topple  a  popularly  elected
 Government  at  the  Centre  as  well  as
 popularly  elected  Governments  in  the
 States.  A  campaign  of  character
 assassination  was  launched  through-
 out  the  country.  This  House  also  had
 to  witness  times  without  number  how
 instead  of  discussing  important  eccno-
 mic  and  political  matters,  we  simply
 spent  hours  on  irrational  issues  and  On
 false  and  malicious  allegations  and
 counter  allegations.

 A  call  was  given  to  the  police  and
 to  the  army  to  disobey  the  order  of
 Jawfully  constituted  ©  Government.
 Attempts  were  made  to  paralyse  the
 entire  economy  the  production  and
 distributive  mechinery  by  giving
 calls  of  strikes  and  hartals  in  facto-
 Ties  to  affect  production  as  well  as
 strikes  in  railways  und  airlines  also
 to  affect  distributicn.

 Not  being  content  with  all  these
 things,  we  saw  that  an  atmosphere  of
 violence  was  creaied  in  this  country.
 The  voters  were  intimated;  the  candi-
 dates  were  intimidated,  Linck-mailed,
 assaulted  and,  ulimately,  politics!
 personalities  were  killed.  The  late  Mr.
 Lalit  Narain  Mishra  who  happened  to
 occupy  an  importaut  position  in  the
 political  life  of  this  country  Jmcame’
 the  first  victim  of  the  fascist  forces  in
 our  country.  Only  two  days  back,  we
 observed  his  first  death  anniversary.  I
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 take  this  opportunity  to  pay  cur  res-
 pecttul  homage  to  the  departed  soul
 whose  name  wil  undoubtedly  live
 throughout  the  political  life  of  this
 country  as  the  first  victim  of  the  fis-
 eciat  forces.

 The  grimness  of  the  sifuaticn  can
 be  gauged  if  we  look  only  to  the  happen-
 ings  in  Gujarat  ulone.  My  friends
 coming  from  Gujarat  will  deseribe  the
 events.  In  the  first  phase  of  Gujarat
 agitation,  innocent  people  were  killed,
 maimed  and  injured.  95  persons  were
 killed  and  933  were  injured.  There
 were  896  cases  of  lootings  and  urson,
 property  worth  not  less  thun  Rs.  ay
 crores  was  destrovil.

 SHRI  F.  5.  MAVALANKAR  (4hme-
 dabad):  When  was  il?

 SHRI  DINESH  CHANDRA  GOS.
 WAMI:  Attempts  were  made,  unfortu-
 nately,  on  the  life  of  nowe  other  than
 the  Chief  Jusiive  of  the  country.
 These  were  not  isolaied  incidents.  All
 these  efforts  were  part  of  a  grand
 design  with  a  purpose  behind  it.  <All
 these  altempis  wer:  made  to  stall  the
 progress  of  socialism  and  progressive
 ideals  of  this  countr:,

 All  this  also  formed  ua  part  of  the
 historical  pattern,  If  we  look  Lack  to
 the  events  of  this  country,  we  lind,
 that  immediately  alter  Independence
 because  of  the  political  turmoil,  he-
 cause  of  some  amount  of  contusion  on
 the  political  scene,  the  country  could
 not  lay  down  a  ciear-cul  a  econumic
 policy.  The  result  was  that  in  spite  of
 the  fact  that  the  country  progressed
 in  various  directions,  in  spite  cf  the
 fact  what  the  country  which  was  to
 import  even  a  sewing  needle  was  able
 to  create  a  strong  industrial  base,  a
 wide  gap  between  the  rich  and  the
 poor  began  to  develop.  The  vested
 interests  and  reactionary  forces  and
 the  rich  classes  took  advantage  of  this
 situation  and  they  thought  that  be-
 tause  of  this  politics]  atmosphere
 through  Parliaments-y  machinery  they
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 will  be  able  to  cuntinue  to  enjoy  the
 illegally  created  or  illegally  begotten
 rights  and  privileges.  The  result  was
 that  the  disconteniment  of  the  pecple
 grew.  But  for  the  first  time  in  4969
 or  around  that  tune,  Prime  Muisster
 Indira  Gandhi  gave  a  new  orientation
 to  the  entire  political  life  of  this
 country  when  she  said  that.  in  our
 scheme  of  things,  change  muist  take
 place  and  the  change  was  thal,  in  our
 scheme  of  things,  we  must  be  paptial
 to  the  vulnerable  sections  of  society.
 She  said  in  clear  aad  categorical  terms
 that,  so  far  as  our  policies  are  con-
 cerned,  the  first  oreference  must  go  to
 the  vulnerable  sections  of  society,  to
 persuns  below  the  poverty  line  or  on
 the  fringe  of  it—the  moment  if  was
 said—the  vested  interests  and  +seac-
 tionery  forces  realised  that  this  ap-
 proach,  if  pursued  with  vigour  will
 lead  10,  consequences  which  will
 mean  the  end  of  powers  and  privileges
 that  they  had  illegally  en-
 joyed  50  far.  As  soon  as
 this  new  orientation  was  given,  we
 saw  a  new  phenomenon  in  political
 life—a  hate  campaign  aguinst  owl
 Prime  Minister  Smt.  Indira  Gandhi.
 But,  still,  the  reactionary  forces  and
 vested  interests  thought  that  as  they
 had  abundunt  resources  and  the  sup-
 port  of  many  politicinas  who  counted
 in  the  Indian  political  sphere  at  that
 time,  but  subsequently  proved  only
 as  leaders  of  clay,  they  would  be  able
 to  wrest  power  in  the  57  election,
 and  that  led  to  the  grand  alliance—a
 grand  alliance  of  gso-calleé  leaiers  of
 the  Congress  (QO),  the  tumatic  cadre
 of  the  Jana  Sangh,  the  resources  of
 the  swatantra  and  the  ltrouble-makers
 of  the  Socialis,  Party.  But  ail  these
 faileg  to  realise  one  thing—and  that
 is—that  the  Indian  people,  however
 uneducated  they  may  be  so  far  as
 school  and  colleye  education  is  con-
 cerned  and  however  poor  they  may
 be,  they  have  got  tremendous  political
 insight  and  they  hve  got  intuitive
 knowledge  of  what  is  right  and  what
 is  for  the  common  good;  and,  the  peo-
 ple  gave  ample  demonstration  of  these
 qualities  when  in  srite  of  the  grand
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 design  of  the  grand  alliance,  these
 forces  were  thrown  into  the  dust  bin
 of  history.

 But  it  is  not  that  simply  because
 the  people  rejected  them  totally,  they
 would  remain  silent.  It  is  too  much
 to  expect  they  would  surrender
 their  resources  or  acquisition  m
 such  a  way.  Therefore,  they  waited
 for  an  opportunity.  97i  did  not
 afford  them  any.  In  I972,  in  which
 again  the  Prime  Minister  showed  her
 tremendous  courage,  determination  and
 capacity  during  the  Bangladesh  crisis,
 they  did  not  get  an  opportunity.  But
 1973  provided  them  an  opportunity
 because  of  certain  happenings  in  the
 international  world.  There  was  a
 mounting  inflationary  trend  and  since
 on  many  occasions  the  cause  leading  to
 this  inflation  had  been  discussed  in
 this  House,  I  do  not  want  to  go  into
 that.  Because  of  the  inflationary  trend
 88  prices  started  rising,  these  forces
 thought  that  this  was  the  opportunity
 to  strike  and  they  made  a  three-prong-
 ed  attack.  Firstly,  they  tried  to  ex-
 ploit  this  inflationary  trend  for  their
 benefit,  and  tried  to  amass  more  and
 more  wealth  by  hoarding,  by  black-
 marketing  and  so  on  and  so  forth,
 Secondly,  they  tried  to  create  political
 instability  with  the  sole  objective  that
 it  may  lead  to  further  economic  insta-
 bility  ang  further  price  rise  so  that
 the  peoples’  misery  may  increase.
 Thirdly,  in  the  economic  front,  instead
 ef  helping  the  Government.  they  tried
 to  paralise  economy  and  the  Ccistribu-
 tion  machinery.  .\s  |  have  sul,  Sir,
 statistics  will  prove  about  the  man-
 days  that  we  lost  during  that  perled
 through  strikes  in  the  production
 fleld.  There  were  attempted  strikes
 in  the  vital  links  of  distribution—that
 js,  the  airlines  and  the  railways.  I
 do  not  for  a  moment  say  that  the
 conditions  of  the  railway-men  are  ex-
 tremely  happy  but  we  know  that  these
 forces  of  the  grand  alliance  who  took
 a  leading  part  in  the  railway  strike
 did  not  do  so  in  order  to  improve  the
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 conditions  of  the  railiveymen;  they
 did  it  with  an  ulterlor  Hittive,  witch
 becomes  apparent  if  we  look  at  8009७
 of  the  statements  of  George  Fernandes.
 T  cannot  refrain  from  quoting  what  he
 said  while  addressing  the  ratlway
 workers  in  Octoner  1973,

 He  said:

 “that  railwaymen  should  not  be  8
 sleeping  giant  now  but  showld
 organize  theniselves  into  one
 indivisible  unit  and  if  they
 succeed  in  this,  they  can
 change  the  whole  history  of
 India  and  bring  down  Indira
 Gandhi  Government  at  any
 time  by  paralysing  the  railway
 transport  to  a  dead  stop.”

 Again,  on  March  2u,  19i4,  Mr.
 George  Fernandes  repeated:

 “Realise  the  strength  whica  you
 Posses.  Seven  days’  strike  of
 the  Indian  Railwayvs—evety
 thermal  station  in  the  country
 would  close  down.  3  ten
 days’  strike  of  the  Indian
 Railways—every  steel  mill  in
 India  would  close.  down,  and
 the  industries  in  the  country
 will  come  to  a  halt  fur  the
 next  2  months.  If  once  the
 steel  mill  furnace  is  switched
 off,  it  takes  nine  months  to
 re-fire,  ४  L&  days’  strike  in
 the  Indian  Railways—the
 country  will  starve.”

 These  statements  prove  that  the
 purpose  was  not  to  benefit  of  the
 workers  but  create  a  situation  in
 which  they  could  go  to  the  people
 and  say  that,  for  this  misety,
 the  ruling  Party  and  its  lea-
 der,  the  Prime  Minister  were  res-
 ponsible  and,  therefor>,  they  shovid
 be  thrown  out.  What  happened  was,
 the  political  instability  led  to  econo
 mic  instability,  anq  the  economic  ins.
 tability  again  gave  an  opportunity  to
 these  forces  to  create  fuither  political
 instability.  Thus,  a  vicious  cirele
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 was  created  and  that  went  on.  An
 effort  was  made,  in  such  circumstances
 to  create  a  situalion  of  anarchy,  and
 no  Government  worth  its  name  Can
 remain  a  silent  spectator  to  it.  The
 Prime  Minister,  Shrimati  Indira
 Gandhi,  once  more  acted  with  deter-
 mination  and  courage,  and  she  has

 proved  once  more  that  she  knows  the

 pulses  of  the  Indian  people  better  than

 any  one  else.  This  has  been  amply
 demonstrated  by  the  results  of  the

 Emergency.  We  have  seen  that.  for

 the  first  time  in  many  years,  4  sense

 of  negativism  has  given  place  to  a

 sense  of  optimism  and  positive  ap-

 proach:  for  the  first  time  in  the  last

 few  years,  the  tension  which  pervaded
 the  society  has  given  way  to  orderli-

 ness;  for  the  first  time  in  the  last

 couple  of  years,  a  sense  of  discipline

 has  gripped  this  country;  for  the  first

 time,  we  have  seen  educational  insti-

 tutions  functioning  properly,  trains

 moving  in  time,  goods  coming  to  the

 markets  instead  of  finding  place  in

 inaccessible  godowns  of  the  hoarders.

 respect  for  law  and  quthori!y

 becoming  manifest;  and  a  sense  of

 security  to  the  common  man  has  be-

 come  the  cull  of  the  dav.  To  sum  up.

 a  new  sense  of  stability,  orderliness

 and  positive  direction  has  come  on

 the  political  front.

 In  this  context,  J  welceme  the  deci-

 sion  of  the  Government  to  ban  the

 communal  parties  which  tried  to

 create  a  cleavage  between  diflerent

 sections  of  the  people.  But  there  are

 underground  activities  which  are  going

 on,  and  the  Government  and  the  peo-

 ple  shall  have  to  keep  a  vigilant  eye.

 Before  I  come  to  the  economic  front.

 I  would  like  to  congratulate  the  peo-

 ple  of  Sikkim  for  the  realisation  of

 their  democratic  aspirations.  है  take

 thig  opportunity,  on  behalf  of  the

 Members,  to  welcome  once  more  the

 Sikkim  friend  amongst  us.

 When  we  met  during  the  last  Budget
 Session,  a  wide-spread  apprehension
 wat  clearly  visible  in  the  minds  of

 8७  LS—6.
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 Members  of  both  sides  of  the  House
 whether  Government  would  be  able
 to  tackle  the  economic  problems  which
 were  gripping  this  country.  Accord-
 ing  to  the  official  statistics,  the  rate  ol
 inflation  was  as  high  as  $l  per  cent.
 and  the  anti-social  elements,  the
 hoarders  and  others,  tried  to  take  full
 advantage  of  it,  but  the  Emergency
 again  has  put  an  end,  to  a  great
 extent,  to  the  economic  indiscipline
 and  has  brought  about  effective  reme-
 dial  actions.  The  latest  available
 whole  sale  price  index  for  the  week
 ending  29th  December,  975  shows
 that  the  general  price  level  has  ce-
 clined  by  4.6  per  cent  as  compared  to
 the  pre-Emergency  week;  the  retail
 prices  dropped  substantially  from  30
 to  40  per  cent  in  the  case  of  food-
 grains  like  rice,  wheat,  millet  and
 other  grains.

 There  is  a  saying:  ‘Fortune  taveurs
 the  brave’  and  the  natural  forces  have
 favoured  the  courageous  uct  of  the
 Prime  Minister  because  we  see  that
 we  have  got  a  gocd  monsoon,  and  the
 production  of  foodgrains  in  this
 country  in  I075-76  is  expected  to  reach
 a  new  peak  of  I40  million  tonnes.
 There  have  been  significant  increases
 in  the  production  of  critical  inputs
 like  power,  coal,  iron  and  steel.  It  is

 heartening  to  see  the  statistics:  during
 April-October,  1975,  the  production  of
 coal  went  up  by  |l.6  per  cent,  sulable
 steel  by  i6.4  per  cent,  aluminium  ky
 9.9  per  cent.  nitrogenous  fertilisers
 by  29.9  per  cent,  cement  by  15.3,  per
 cent  as  compared  to  April-October
 1974;  and  it  is  expected  that  a  reason-
 able  growth  rate  will  be  maintained
 throughout  this  year.

 We  compliment  the  Government  for
 the  extreme  success  the  Government
 has  achieved  in  the  voluntary  disclo-
 sure  scheme.  During  the  jast  three

 attempts,  only  about  Rs.  267  crores
 were  ‘realised.  but  the  declaration
 this  year,  on  the  present  occasion,  has

 exceeded  Hs.  450  crores.  I  am  sure
 it  would  not  have  been  possible  but

 for  the  stringent  measures  the  Gov-



 fj  Motion  ot  Teena  SANDARK  &  p78
 Medion

 Rial,  lg
 on.  President's  Address

 [SHRI  DINESH  CHANDRA  GO-
 SWAMI)

 ernment  took  like  the  MISA  and  other
 Ubings.  But  it  is  also  important  that
 Government  should  very  seriously
 Ponder  as  to  how  is  it  that  in  spite
 of  the  income-tax  laws  and  the  en-
 forcement  machinery  there  can  be
 such  a  large  sum  cof  black  money
 flourishing  in  the  cuuntry  because
 what  has  come  out  is  only  the  peak
 of  the  ice-berg  and  a  much  larger  per
 centage  still  remains  underneath.  The
 Government  should  very  seriously
 consider  about  it.

 In  the  international  front  there  have
 been  many  welcome  developments,  The
 forces  of  imperialism  and  colonialism
 have  again  suffered  defeats  and  sta.
 bility  to  a  certain  extent  has  return-
 ed  to  Indo-China.  The  five  centuries-
 old  Portuguese  colonialism  has  come
 lo  an  end  and  we  have  seen  in  Novem.
 ber  last  Angola—the  biggest  amongst
 the  Portuguese  colonics  becoming  a
 free  country.

 But,  unfortunately,  in  our  sub-
 continent,  efforts  have  been  mude  to
 create  an  atmosphere  cf  instability
 ang  we  should  remain  ever  vigilant
 about  it.  The  President  yesterday  in
 his  Address  has  clearly  restated  our
 policy  so  far  as  the  happenings  in
 Bangladesh  are  concerned,  that  we
 view  them  as  internal  matter  of
 Bangladesh  but  we  know  that  in  the
 country,  in  Banglalesn  and  other
 areas,  international  forces  who  want
 to  create  an  atmosphere  of  instability
 in  this  region  are  playing  ull  sorts  of
 havoc  ang  the  House  ang  the  entire
 country  shall  necessarily  have  to  re
 main  vigilant  about  it.

 Coming  to  the  task  that  we  have
 before  us,  as  my  time  is  short.  ]  will
 only  deal  with  some  salient  features.
 The  House,  in  the  near  future,  will
 undoubtedly  be  called  upon  to  decide
 some  very  important  and  fundamental
 economic  and  constitutional  questions.
 ‘Iam  happy  that  the  Prime  Minister
 thas  given  a  call  for  a  national  debate
 on  the  Constitution  itself  and  the
 Congress  Party  has  passed  its  resolu-
 tion  that  ‘the  time  has  come  for  a

 un  President’'y  Address:
 thorough’  re-examination  of  the  Consti-
 tution  to.  ascertain  whether  it  needs
 adequate  alterations  so  that  it  may
 continue  as  a  living  document  etfec-
 tively  responding  to  the  curren:  needs
 of  the  people  and  the  demands  of  the
 present..  I  have  no  0०0७६  that  the
 consensus  of  the  nationa)]  aebate  will
 be  that  in  many  :natters  the  Consti-
 tution  needs  a  close  review.  The
 House  shall  have  to  take  a  decision
 in  the  near  future  as  to  wheiher  the
 right  to  property  shall  ren.ain  a  funda-
 mental  rignt  within  Lhe  rame-work
 of  the  Constitution  itself.  Tne  Huouse
 shall  also  have  to  take  a  decision  on
 whether  a  Constitution,  a  right-orient-
 ed  constitution  like  the  oue  that  we
 have  given  to  ourselves,  cun  stand  the
 strains  and  stresses  of  a  developing
 country  like  ours  with  so  inuch  of
 complexities  and  diversities  und
 Various  international  pressures  and
 forces.  If  we  look  to  our  Constitu-
 lion,  we  find  that  every  time  it  speaks
 of  rights  and  rights  alone  Rights  are
 granted  under  the  Fundamentul  Rights
 Chapter  and  the  rights  are  guaranteed
 to  un  employee  under  Ariicle  #l)  and
 the  only  time  when  it  speaks  of  duty
 is  the  Directive  Principles  where  it
 says  about  the  duties  of  the  State.
 But  has  not  the  individual  citizen,  has
 not  a  man  in  this  country  any  duty
 to  perform  io  the  State?  When  an
 employee  gets  a  right  under  Art  31,
 has  he  not  a  corresponding  duty?  I
 am  happy  that  the  President  has  made
 a  reference  to  it  when  he  has  said
 that  the  methods  of  evaluation  of  per-
 formance  will  have  to  be  changed  in
 order  to  make  the  administration  at
 every  level  result-oriented  and  ac-
 countable.

 Also  I  think  the  time  has  come  for
 us  to  lay  down  in  clear  terms  in  the
 Constitution  itself  our  economic  phi-
 losophy.  Unfortunately,  the  word  so-
 cialism’  til)  even  to-day  does  not  find
 a  place  in  the.  Constitution.  I  went
 through  the  Debates  of  the  Constitu-
 ent  Assembly  and  I  found  that  Mem-
 berg  like  Dr.  Ambedkar  wanted  that
 the  Constitution  should  lay.  down  in
 clear  terms  that  socialism  would  be
 our  economic  philosophy.  But  others
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 like  Shri  Alladi  Krishnaswamy  AyyaT
 said  that  because  the  Constituent  As-

 sembly  had  not
 mandate  by  the  people  about  the  eco-
 nomic  policy  to  pursue,  i{  would  be
 wrong  on  their  part  to  lay  down  a4
 clear  economic  policy.  Put  the  situz-
 tion  has  changed  after  l)7l  when  8
 clear  mandate  has  been  given  by  the
 people  and  I  think  we  should  now

 been  given  a  clear

 ameorporaie  Ynai  very  Clear  mandate  im
 the  Constitution  itself.

 Also  we  cannot  forget  that  the  ime
 has  come  to  evolve  a  naliunai  policy
 On  wages,  prices  and  incumes.  i  wm
 sure  in  the  near  future  the  House  will
 be  called  upon  to  discuss  and  pounder
 whether  the  time  has  not  come  io?
 providing  every  man  in  the  country
 free  education,  free  health  fucilitieS
 free  legal  facilities  and  a  right  tv
 work  and  employment,  Again  oné
 more  thing  the  House  shill  have  to
 consider  and  that  is  whether  the  types
 of  rules  and  regulations  by  which  we
 have  tried  to  guide  and  regulale  the
 business  of  the  House  so  long  ced
 Stand  the  stresses  and  slrains  of  a
 modern,  complex  ad  developing
 country  like  India.  Even  in  the  United
 Kingdom  they  have  foun  that  to-day
 the  House  of  Commons  has  not  been
 able  to  respond  to  the  enormity  of  the
 growing  task  of  the  aclministration
 and  in  a  country  like  India  where  the
 work  of  the  Government  embraces
 many  spheres  is  it  under  the  present
 type  of  working.  The  House  shall
 have  to  decide  some  of  the  basic  ques-
 tions  and  I  think  our  task  in  this
 House  should  be  that  instead  of  quar-
 relling  over  petty  things  and  spending
 ‘ame  on  technicalities  we  shouwlA  pro-
 ceed  with  the  clear  objective  cf  ser-
 vice  to  the  people  and  about  whet  this
 service  means,  we  should  have  a  clear
 idea.  So  far  as  this  is  concerned  I
 will'end  by  quoting  our  great  leader,
 Jawaharlal]  Nehru.
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 He  said  ्

 “The  service  vf  India  means  the
 service  of  the  millidns  who
 suffer.  It  means  the  ending
 of  poverty  and  ignorance  and
 inequality.  The  ambition  of
 greatest  man  of  our  genera-
 tion  has  been  to  wipe  out
 every  tear  from  every  eye.
 That  may  he  beyond  us,  but
 as  long  as  there  are  tears
 and  suffering  so  long  our  work
 sell  nul  ‘be  weer.”

 With  that  determination  the  Mouse
 should  continue  in  it  work  in  the  near
 future.

 With  these  words,  I  commend  the
 motion  for  unanious  acceptance  and
 without  any  amendment.

 aft  stat  दयाल  सिह  (चारा)
 अध्यक्ष  जो,  हमारे  मित्र  हों  गोस्वामी  जी  ने

 राष्ट्र  वि  के  अधिकरण  पर  जो  धन्यवाद
 का  प्रस्ताव  रखा  है  मैं  उसका  समर्थन  करता

 है  1  राष्ट्रपति  जी  का  भाषण  ब्रोकर  उस  के  बाद

 धन्यवाद  का  प्रस्ताव  था  समेत  में  समझता

 हैं  कोई  झोसच/रिक  क्रिया  नहीं  है  यह  एक
 ओप वचा रिक  बात  है  ।  जिस  तरह  से  शीशे

 में  कोई  अपना  मुह  देखता  है  वेसे  ही  राष्ट्रपति
 के  भाषण  में  हम  देख  सकते  हैं  कि  देश  की

 भात्री  तस्वीर  क्या  होगी,  हमारी  योजनाओं
 के  सम्बन्ध  में  क्या  होगा  i  देश  कित  परिस्थितियों
 से  गुजर  रहा  है  शीर  हम  आज  किप  सुनहरे
 अ्रविष्य  को  ओर  कदम  रखने  जा  रहे  हैं।

 पहली  वार  अध्यक्ष  जी,  हम  सब  ने  यह
 महसूस  किया  है  कि  राष्ट्रपति  के  भाषण  में

 देश  की  उत  बा स्त बिक  समस्याओं  की  चर्चायें

 सही  ढंग  से  को  गई  हैं  जि  के  लिए  यह  देश

 परेशान  था  7  इसलिए  कई  बातें  हमारे  सामने

 बायीं  हैं,  क्‍यों  कि  पिछले  एक  या  दो  वर्षों

 से  हम  लोग  कठिन  परिस्थितियों  के  बीच  से

 गुजर  रहे  थे  |  ग्राफिक  कठिताइयां  भी  हमारे
 सामने  थीं  शौर  राजनीतिक  संघर्ष  भी  हमारे
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 [  क्रि  शंकर  ख़्याल  सिह  ]
 सामने  थे  |  हुलिए  हम  पाते  हैं  कि  इस  बार
 का  राष्ट्रपति  का  भाषण  प्रतिक्रियावादी
 ताकतों  के  लिए  फ्तार  है  तथा  देश  की
 तरक्की  झीर  खुशहाली  में  विश्वास  रखने  बालों
 के  लिए  दुलार  भी  है।  हम  यह  पाते  हैं  कि
 देश  को  राष्ट्रपति  का  भाषण  मर्यादा  और  प्रगति
 की  दवा  शी  है,  तथा  विनाशकारी  तत्वों  के
 लिए  हिदायत  भी  है  |  हम  यह  देखते  हैं  कि

 राष्ट्रपति  के  भाषण  में  जीवन  की  इतना  भी

 है  शौर  धरती  की  तरुणा  भी  है।  इसलिए
 वास्तविक  धरातल  पर  राष्ट्रपति  के  भाषण
 को  जब  कोई  भी  सदन  या  सदस्य  देखेगा  तो
 उसका  स्वागत  करेगा  और  घन्यवाद  देगा  |
 शौर  भी  इसे  समझने  में  विश्वास  नहीं  करते  हैं
 वें  तरह  तरह  की  बातें  जिस  तरह  से  पहले
 करते  कराये  हैं  उन्हीं  बातों  को  फिर  भी  कहेंगे  ।

 अध्यक्ष  जी,  सब  से  बड़ी  बात  हमारे  समने
 यह  है  कि  आपात-काल  की  घोषणा  देश
 में  क्यों  और  किन  कारणों  से  हुई  ?  किन  के
 कारण  आपात-काल  की  घोषणा  की  गई  ?  इस
 सम्बन्ध  में  हमारे  मित्र  श्री  गोस्वामी  जी  ने
 बिस्तार  पूर्वक  बातें  कहीं  हैं  1  मैं  तो  केवल  यही
 कहना  चाहूंगा  कि  26  जून  को  प्रधान  मंत्री
 ने  भ्राता-काल  की  घोषणा  के  बाद  राष्ट्र  के
 नाम  संदेश  में  जो  बातें  कही  थीं  वह  ॒पूरे  राष्ट्र
 ने  सुनी  हैं  i  वह  बातें  हैं  ।

 “मैं  श्राप  को  वह  विश्वास  दालानों
 चाहती  हूं  कि  आपातकाल  की  घोषणा  से

 कानून-प्रिय  नागरिकों  के  अधिकारों  पर  किसी
 कार  से  असर  नहीं  पड़ेगा  ।  मुझे  विश्वास  है

 कि  आन्तरिक  स्थिति  में  तेजी  से  सुधार  होगा
 जिस  से  हम  जल्द  से  जल्द  इस  घोषणा  को
 समाप्त  कर  सकेंगे  ri

 “भारत  के  सभी  हिस्सों  तथा  जनता  के  सभी
 बलों  में  सदभावना  संदेशों  के  लिए  प्रत्युत
 भ्रामरी  हूं  i  मैं  से  आने  वाले  दिनों  में

 आपके  सतत  सहयोग  कौर  विश्वास  की
 झल  करती  हूं  f
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 झब् यक्ष  जो,  झ्रापात-काल  को  ऊंट  घोषणा
 की  गई  थी  मैं  ईप्रानदारों  से  कहू  कि  मेरे  जैसा
 श्रादमों  यह  सोचता  था  कि  ण्  मैं  भ्र पने  क्षेत्र
 में  जाऊंगा,  ग्रामीण  झलता  के  बीच  में  जाऊंगा
 तो  वे  कौन  सा  सवाल  करेंगे  शौर  क्‍या  प्रश्न

 पूछेंगे  ।  मैं  आप  को.  बताऊं  कि  सुद्र  देहातों
 में,  जंगली  पत्नी  में  जो  कि  मेरा  क्षेत्र  है,  आपात--
 कालीन घोषणा  के  70  दिन  बाद  में  गया,
 तो  वहां  पर  देहाती  क्षेत्रों  के  लोगों  ने  मुझ  से

 कहा  कि  यह  कदम  बाप  को  एक  साल  एहले
 ही  उठाना  चाहिए  था  और  ग्रापातकालीन
 घोषणा  के  बाद  प्रधान  मंत्री  जी  ने  बीस  सुब्र
 कार्यक्रम  जो  देश  के  समाने  रखा  है,  वे  सब
 तो  ऐसे  हैं  जिन्हें  हम  सभो  को  गांठ  में  वाद  कर
 रखना  चाहिए  1  झगर  हमारे  विरोधी  दल  के

 भाई  इस  सूत्रों  को  ताज  बना  कर  बांध  लें
 तो  में  समझता  हूं  कि  देश  का  बहुत  विकास  हो

 जाए,  लेकिन  में  जानता  हूं  कि  वे  बीस  सूत्र
 उनके  पल्ले  वैसे  ही  नही  पड़ेंगे  जिस  तरह  से
 पिछला  कोई  कदम  उत  के  पल्ले  नहीं  पड़ता
 रहा  है  1

 अध्यक्ष  जो,  मैं  बड़े  हो  विनीत  स्वरों  में
 ग्रा पात कालीन  घोषणा  के  बाद  जो  वैदेशिक
 पों  को  प्रतिक्रियाएं  है.  उन  को  श्राप  के
 सामने  रखता  चाहता  हैं  ।  ईराक  के  “सरल-
 शावरी  mn  ने  कहा  ei

 “बेईमान  परिस्थितियों  को  ध्यान  में
 रखते  हुए  इन्दिरा  गांधी  को  सरकार  के  पास

 कानून  श्लोक  व्यवस्था  बताए  रखने  के  लिए
 श्रौीर  कोई  रास्ता  नहीं  था  अंग ला  देश  के

 “इत्तफाक"  ने  भो  यह  कहा  है  :

 “झगर  देशव्यापी  प्रराजकता  पैदा  करने

 शौर  साम्प्रदायिक  प्रशान्त  फैलाने  के  प्रयत्न

 किये  जाते  हैं  शर  लोकतनन्‍्त्रोय  अधिकारों  का

 दुरुपयोग  क्रिया  जाता  है,  तो  कोई  भी  सरकार'
 प्रभाव शालों  कार्यवाही  करमा  नहीं  दाल

 सकता.  भ्रमर  नागरिक  अधिकारों  का

 उल्लंघन  किया  जाता  है  कौर  देश  की
 अखण्डता  शीर  जनजीवन  को  खतर  है,
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 तो  लोगों  के  हित  में  उचित  कार्यवाहींके  भ्र लावा
 कोई  चारा  नहीं  है  ।”

 शौर  इसी  तरह  से  दुनिया  के  बहुत  सारे
 पन्नों  जिसमें  कै ताड़ा  का  “दि  वैंकुवर  प्रोटीन”
 भी  है,  दत्त  ने  लिया  है  :

 “खतरे  के  समव  सभी  जनतंत्रात्मक
 देशों  ने,  जित  में  बौना डा  भो  है;  उत  नागरिक
 अधिकारों  को  निलम्बित  किया  है,  जिन  के
 बिना  जनतंत्र  श्रीमोहन  हो  जाता  है।  इस  से
 जनतंत्र  सशक्त  ही  हुआ  है  न  कि  कमजोर  ra
 और  मलेरिया  के  संद  मेल  ने  लिखा  है  :

 ''क़रामता  गांधी  का  यह  सोचना  बिलकुल
 सही  था  कि  दृढ़  कदम  न  उठाये  गये,  तो  देश  में
 अब्प्रवस्था  फंचती  और  जनहानि  होती”।

 प्रत्यक्ष  जी,  देश  को  जानता  क्या  चाहती
 हैं  ?  वह  शोर-शराबा  नहीं  चाहतो  है,  हड़तालें
 करना  नहीं  चाहता  है,  जलूसों  में,  नारा  लगाने
 में  उसका  कोई  विश्वास  नहों  है  1  देश  की
 जनता  चाहती  है  कि  उस  को  रहने  के  लिये
 मकान  मिल  जाए,  उसको  काम  करने  किए
 खरिया  मिल  जाय  खाने  के  लिए  दोनों  वक्‍त

 कुछ  नसीब  हो  जाए,  उसके  बच्चे  स्कूल  में
 "पढ़  जाएं  ,उस  की  बीवी,  प्रखर  बीमार  पड़े,
 ्तो  हस्पतालों  में  उस  की  चिकित्सा  की  व्यवस्था
 हो  1  बाध्य-सुथरी  कार्यक्रम  में  बन्धक  मजदूरों

 से  ले  कर  खेतिहर  मजदूरों  के  सम्बन्ध  में  भी
 जो  बातें  कही  गई  हैं,  वे  सारी  ही  सारो  ऐसी
 बातें  हैं  जो  हमें  पहले  ही  उठानी  चाहिए  थीं
 बौर  राज  जब  हम  ने  इन  कदमों को  उठाया  है,
 तत  हम  यह  पाते  हैं  कि  पुरा  देश  इन  सुन्न  मे
 'बन्ध  गया  है,  और  पूरे  देश  ने  इस  तरह  से  इन
 का  स्वागत  किया  है  कि  गर  कोई  इस  के
 खिलाफ  में  बोलता  है,  तो  लोग  उन  को

 दुत्कार  देते  हैं,  फटकार  देते  हैं  ।  कौन  सी
 “स्थिति  और  किस  तरह  की  स्थिति  हमारे
 सामने  थी,  इस  के  बारे  में  हम  को  सोचना  चाहिए  |

 कुछ  दिन  पहले  मैं  एक  का्विनसम्मेलन  में,

 मुशायरे  में  गया  था  ।  जाता  हो  रहता  हूं  भौर
 जाना  चाहिए  भी  2  एक  शायर  ने  जो  बात
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 उस  समय  कहो,  मैं  ने  सोचा  था  कि  कभी
 कमी  दस  को  आ१  के  सामने  रखूंगा  ।  उस  समय
 के  जो  हालात  थे,  उन  को  उस  ने  अपनी  शायरी
 में  कहा  था  1  उस  ने  कहा  है  ;

 “गल्‍ले  के  दुकानदार  जरा  सामने  आयें
 किस  भाव  सरोदा  है  हमें  खुल  के  बताएं
 एक  एक  के  सौ  सो  ये  बनाएं  तो  बनाएं
 सुनते  नहीं  लेकिन,  कमो  भूखों  की  सदायें
 मुफलिस  को  तो  एक  वक्‍त  की  फोटो
 नहीं  मिलती

 और  उनकी  उधर  तोंद  हिलाये  नहीं
 हिलती ।”

 यह  तो  उस  समय  की  हालत  थो  और  उसी
 की  वकालत  कर  रही  थी  वे  सभी  पारियां  जो
 कमो  जनता  मोर्चे  के  नाम  से  और  कभी  किसी
 मोर्च  के  नाम  से  गठबन्धन  कर  रहो  थीं  t

 meme  महोदय,  मैं  उम्र  प्रान्त  से  जाता

 हैं  जिसने  बहुत  सारे  जज़बात  देखें  हैं,  जलूस
 देखे  हैं,  नारे  लगते  हुए  देखे  हैं  कौर  तरह  तरह
 के  तमाशे  देवे  हैं  लेकिन  में  आप  को  बताऊं
 कि  राज  जहां  कांग्रेस  की  सरकार  नहीं  है,
 वहां  की  असली  तस्वीर  क्या  है  |  गुजरात
 एक  ऐसा  प्रान्त  है  जहां  जनता  मोर्चे  की
 सरकार  है  और  इस  इमर्जेन्सी  के  बाद
 शाप  ने  देखा  कि  सारे  मुल्क  में  जहां  ग्रीन
 शौर  चन  है,  शान्ति  गौर  व्यवस्थ।  है,  लोग
 विधि  का  पालन  कर  रहे  है  शौर  कानून  के

 अनुसार  चल  रहे  हैं,  वहां  देश  में  गुजरात  एक
 मात्र  ऐसा  प्रान्त  है  जहां  सब  से  अधिक
 मार  काट  हो  रही  है  कौर  सब  से  ग्रसित  विधि
 का  गला  घोटा  जा  रहा  है।

 श्री  पो०  जी०  मावलंकर  :  कप  को

 कुछ  मालूम  नहीं  है  ।

 शो  वॉकर  दयाल  सिंह  :  नगर  मालूम
 नहीं  होता  ,तो  मैं  इतने  जोरदार  शब्दों  में  यह
 बात  न  कहता  ।  प्रप्ति  हाल  हो  में  खूब  पंचायतों
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 [हों  शंकर  दयाल  सिंह]
 के  चुनाव  हुए  भौर  वहां  से  जो  खबरें  झाई
 हैं,  उनको  मावलंकर  जी  या  कोई  शौर
 छिपाना  चाहे,  तो  भ्रसलियत  छिप  नहीं  सकती

 है  ।  प्रत्यक्ष  जी,  सही  माइने  में  राज  विरोधी
 दल'  कटघरे  में  खड़ा  है  ।  विरोधी  दल  क्यों

 कटघरे  में  खड़ा  है,  यह  स्वयं  वह  प्रपनी  आत्मा
 से  पूछ  सकता  है।  इसलिए  मैं  बता  रहा  हूं
 कि  कुछ  दिन  पहले  इस  तरह  की  टेंडन्सी

 हो  शरद  थी  कि.  जनतंत्र  के  नम  पर  जो  कुछ
 करना  चाहों  करो  t  शीर्षासन  करना  व्यायाम
 के  लिए  ठीक  है  लेकिन  राजनीतिक  णीर्षासन
 का  तय  में श्राज  तक  नहीं  समझ  सका  र
 लोगों  को  आकर्षित  करने  के  लिए  यही  सब

 हो  रहा  था  |  राज  जनता  यह  पूछती  है  कि

 हम  को  यह  बताया  जाए  कि  शाप  ने  हम  को
 कौन  से  काम  दिये,  कौन  सी  बात  हमारे
 हित  में  की  हैं  1  राष्ट्रपति  जी  के  ग्र भि भाषण
 में  राष्ट्रीय  और  प्रतर्न्राप्ट्रीय  सभी  पहनूं
 पर  विचार  व्यक्त  किये  गये  हैं  शरीर  राष्ट्रपति
 जी  के  ग्रभिमाषण  में  उत  सारी  बातों  को

 कहा  गया  है  जिस  पर  कार्य  ग्रा पात कालीन
 स्थिति  की  घोषणा  के  बाद  हसा  2  |

 राष्ट्रपति  जी  ते  अपने  अ्रभिभाषण  में
 चसनाला  कोयला  खान  की  बात  भी  कही
 है  ।  हमारे  चन्द्रजीत  यादव  जी  तथा  रघनाथ

 रेहो  जो,  और  दूसरे  लोग  भो  चडोगढ़  प्रति-
 बेशक  को  छोड़  कर  वहां  पर  गये  और  जो

 कुछ  वहां  हुआ  उस  को  देखा  i,  एक  छोटी
 सी  मानवता  की  बात  मैं  कहता  हूं  और  मैं
 जानता  हूं  इसलिए  कहता  हूं  कि  कोई  भी
 विरोधी  दल  का  सदस्य  वहां  पर  शायद  नहीं
 गया  |  कम्यूनिस्ट  पार्टी  के  सदस्यों  को  छोड़  कर
 कोई  भी  नहीं  गधा  ।  (व्यवधान )

 छनता  SAMAR  MUKBERJER:  Mr.
 Speaker,  Sir,  when  I  visited  Chasnala
 on  the  30th,  the  Member  of  Parlia-
 ment  from  Dhanbag  wag  also  present
 there,

 tt  det  दयाल  सिह  |  मुझको  जो

 सुचना  मिली  है,  शायद  उस  के  बाद  ये  गये
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 होंगे।  मैं,  जो  आप  कहते  हैं  उस  का  भ्र थि श्वास

 नहीं  करता  हें  लेकिन  मं  यह  कहता  हूं  कि
 मेरी  जो  सूचना  थी,  उसके  पहले  बाप  नहीं
 गये  हैं।  एक  बात  मैं  प्राय  को  बताई.
 कि  चास नाला  कोयला  खान  दुर्घटना  पर  जब

 एक  दो  विन  बाद  स्डिकशन  होगा,  तो  शाप
 देखेंगे  कि जो  लोग  बनारस  से  परे  नहीं  गये  हैं,
 वही  सब  से  ज्यादा  चिल्ला  चिल्ला  कर  बोलेंगे  ।'
 मान्यवर,  मैं  ऐसा  मानता  हूं  कि  राजर्न:ति  कोई
 व्यवसाय  नहीं  है,  राजनीति  सिद्धांत  और
 पद्धति  है,  राजनीति  जीवन  है,  राजनीति  चेतना
 है,  राजनीति  एक  संघर्ष  है  कौर  यह  केबल
 सस्ती  लोकप्रियता  मात्र  नहीं  है  ।  एस-.
 लिए  जब  चास नाला  ककी  शाप  बात  उठाएं,
 कहीं  के  दुर्भिक्ष  की  बात  उठाएं.  बाढ़  की  बात

 उठाएं  या  सूखे  की  बात  उठाएं,  तो  मैं  केवल

 यही  निवेदन  करना  चाहेगा  कि  आप  उन

 जगहों  में  जा  कर  अपनी  आंखों  से  देब  जहां
 ये  बाते  होती  हैं  ।

 MR.  SPEAKER:  The  hon.  Member
 wiil  continue  his  speech  in  the  after-
 noon.  He  has  only  two  or  three
 minutes.  The  House  will  meet  after
 lunch  at  2  O'clock.

 3  hrs.
 The  Lok  Sabha  adjourned  for  Lunch

 till  Fourteen  of  the  Clock,

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Fourteen  of  the  Clock

 (Mr.  Derury.SpeaKer  in  the  Chair}
 MOTION  OF  THANKS  ON  THE

 PRESIDENT’S  ADDRESS—contd.
 MR.  DEPUTY-SPEAKER:  We  will

 continue  with  ¢he  discussion  on  the
 motion  of  Thanks  to  the  President
 for  his  Address,  Mr  Shankar  Dayal
 Singh  to  continue  his  speech.

 शो  हॉकर  दयाल  सिह  :  उपाध्यक्ष  महोदय
 राष्ट्रपति  जो  के  प्रभ्रिभाषण  पर  हमारे  मित्र
 श्री  गोस्वामी जी  ने  जो  धन्यवाद  का  प्रस्ताव
 रखा  है  उसका  समर्थन  करने  हुए  मैं  शब्द  बाता
 कह  रहा  था  |  सब  से  बड़ा  नाविक  वह  भाना-
 जाता  है  जो!  #  8  लगान  शाकरा  ohhh
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 जाए,  अचानक  पझंक्षवत  जाएं  उसके  बाद
 भी  बहाव  को  थे  कर  किनारे  तक  लें  शाए  1
 देश  की  धो  स्थिति  कुछ  इसी  तरह  की  हो
 गई  थी  t  देश  में  राजनीतिक  ग्र स्थिरता  की
 स्थिति  थी,  प्र राज कता  की  स्थिति  थी,  फासिस्ट

 शक्तियों  का  उदय हो  रहा  था।  ऐसी  स्थिति
 गिनती  इंदिरा  गांघी  के  नेतृत्व  में  आपातकाल
 ते  घोषणा  करके  बोस  सूत्री  कार्यक्रम  का

 उल्लेख  करके,  ना  आर्थिक  कार्यक्रम  की
 घोषणा  करके  देश  को  मंजिल  का  रास्ता
 दिखाने  को  कोशिश  को।  राष्ट्रपति  जी  के
 प्रभिभ.षण  में  विस्तार  से  ये  बाते  कहीं  गई
 हैं।  मुझ  से  पहले  वक्ता  ने  भी  ये  बातें  कहीं  हैं

 प्रश्न  बंद  उपस्थित  होता  है  कि  आजकल

 बहुत  सा,  चिताए  व्यक्त  कं  जात  है  विधान  के
 सम्बन्ध  में,  विधि  के  सम्बन्ध  ,  कार्य  पालिका  के
 सम्बन्ध  में,  न्यायपालिका  के  सम्बन्ध  में
 तथा,  और  भी  वहुत  सी  बातों  के  सम्बन्ध  में  1
 मैं  समझता  हू  कि  संविधान,  विधान,  किये-
 पालिका,  न्यायपालिका  या  कोई  भो  ऐसा
 राजनीतिक  मानदंड  जो  भी  होता  है  वह  देश
 की  मिट्ट  के  लिए  होता  है,  दाना  के  लिए
 होता  है,  चन्द  व्यक्तियों  के  लिए  दही!  हुआ  करता
 है।  देश  की  जनता  जिन  चोरों  को  पसन्द
 करे,  देश  को  55-60  करोड़  जनता  का  जितनी
 भलाई  हो  ऐसे  कार्यक्रम,  एसे  विधान  बनने

 चाहिये  और  उसी  से  देश  दाग  बढ़  सकता  है  ।

 मैं  देश  को  मोजूदा  स्थिति  का  वर्णन  कर

 चुका  हूं।  उठता  कार्यक्रम  में  मैं  कहना  चाहता  हूं  कि
 दो  वर्ष  का  संक्रमण  का  काल  भारत  की  राजनीति
 में  उधल  पुथल  का  काल  रहा  है  झ्ौौर  हर  व्यक्ति
 यह  सोचने  लगा  था  कि  हमारा  देश  कैसे
 भागे  बढ़ेगा,  यह  गाडी  कसे  चरागे  बढ़ेगी,  कौन
 ऐसा  ब्यक्ति  है  जो  इसे  बागे  बढ़ा  सकेगा  a
 तरह  तरह  के  प्रहार  हो  रहे  थे,  उलटी  सीघी
 बातें  की  जा  रही  थीं,  जो  जोग  जनतंत्र  का  सब
 से  भ्र धिक  नाम  लेते  करे  बही  जनतंत्र  का  गला
 चोट  रहे  थे  t  om  से  बढ़  कर  इसका
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 साक्षो  कोई  दुसरा  नहीं  हो  सकता  है  क्योंकि
 बाप  जब  वहां  बैठते  थे  मैं  नहीं  समझता  हू  कि
 आपको  कमो  वहां  शान्तिपूर्वक  बैठने  का  मौका
 मिला  है।  राष्ट्रपति  जी  का  इस  बार  जो  अभि-
 भाषण  झा  है  .मैं  जब  से  एम  पी  चुन  कर
 कराया  हूं  मैंने  कभी  नहीं  देखा  कि  इस  तरह  से
 शान्तिमय  वातावरण  में  उनका  अभिभाषण
 कभी  हुला  हों  -  केवल  बाहुर  ही  नहीं,  सड़कों
 पर  ही  नहीं,  जेलों  में  ही  नहीं,  श्राफिसों  और

 कचहरियों  तथा  सचिवालयों  में  हो  नहीं
 बल्कि  हम  लोगों  में  भी  अ्रपातकाल  की  घोषणा
 के  बाद  अनुशासन  को  भावना  आई  हैं  ।  इस
 भावना  को  हमें  त्यागें  बढ़ाना  है  ताकि  एक
 कसावट  हो  जाएओऔर  राज  इसी  की  सब  से
 अधिक  आवश्यकता  है।  सब  से  बड़ी  बात  यह  थी

 कि  भारतीय  जनता  में  प्रतिभा  र  तो  बहुत  अधिक
 दिए  गए  थे  लेकित  कर्तव्यों  के  बारे  में  समुचित
 व्याख्या  कभी  नहीं  की  गई  ह।  हर  एक  व्यक्ति
 अपने  अधिकारों  के  लिए  तो  नारे  लगाता
 फिरता  रहता  था  लेकिन  अपने  कर्तव्यों  के

 बर  में  सोचने  के  लिए  कमी  तेरा र  नहीं  था।  जो
 हाथ  बार  बार  अधिकारों  के  लिए  उठा  करते
 थे  इन  हाथों  के  वास्ते  जब्  कत्तव्य  के  बाघ  की
 बात  कट्टी  जाता  थो  तो  उसको  तरफ  ध्यान

 नहीं  दिया  जाता  था  |  हमकों  ऐसा  निशा
 बनाना  चाहिए,  ऐसी  तब दोली  लानी  चाहिये,
 ताकि  अधिकारों  ओर  कत्तंब्यों  कॉ  संतुलित
 बात वरण  बने,  तराजू  के  पलड़ों  पर  अधिकार
 और  कर्तव्य  समान  रूप  से  तोले  जाए।  ऐसा
 होता  है  तभी  जा  कर  देश  भागे  बढ़  सकता  है  1

 हमारी  जन सरू बया  का  70-80  प्रतिशत
 भाग  देहातों  में  बसता  है  -  बीस  क्यूरी  कार्य  क्रम
 की  जो  घोषणा  की  गई  उस  में  7-8  सुत्र  ऐसे  हैं
 जो  निश्चित  रुप  से  देहातों  के  लिए  या  देहातों
 में  रहने  वाले  लोगों  के लिए  बनाए  गए  हैं।  ये
 जो  बेज़ुबान  लोग  हैं  इनकी  बात  कभी
 अखबारों  में  नहीं  आया  करती  थी।  वे  दिल्ली
 शा  कर  अपनी  बात  नही  कह  पाते  थे  ।  उनके
 दिल  में  बड़ी  कसमताहट  थी  ।  प्राय  खेतीहर

 मजदूरों  की  बात  लें।  उनकी  फैड़ैसन  में  मैं
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 [att  were  सवाल  सिह]

 काम  करता  हुं  ,  इस  वास्ते  में  उसकी  हालत  को
 जागता  हूं  f  देश  के  अनेक  हिस्सों  में  एक  रुपया

 बारह  जाने  रोज  उनको  दे  कर  दिस  दिन  भर

 खेतीहर,  मजदूरों  से काम  कराया  जाता  हैँ  1

 रखें  ऐसे  लोग  थे  खेतों  में  काम  करने  वाले
 जिन  के  नाम,  दादे  प्लोर  पढ़दादे  ने  पैसा  लिया
 था  लेकिन  उनको  बैंक  रख  कर  काम  करने
 के  लिए  मजबूर  किया  जाता  था  ।  सौ  रुपया
 सो,  के  चप,  के  बजे  ले,  एज  त्  ७,  सी
 तो  तीन  तीन  षश्त  तक  वे  कर्ज  नहीं  चुका
 पाते  थे  और  बाधक  रह  कर  सड़कों  काम  करना
 पड़ता  था।  हजार  हजार  और  दो  दो

 हजार  रुपया  भी  उसकी  तरफ  निकाल
 दिया  जाता  था  ।  राजनीतिक  रुप  में  तो
 देश  7947  में  स्वतंत्र  हो  गया  था  लेकिन
 आर्थिक  रुप  से  जो  गरीब  आदमी  है,  जो  कामन
 मैन  है,  जो  देहातों  में  रहने  वाला  मजदूर  है,
 किसान  है,  उसको  बीस  सुब्हो  की  घोषणा  के
 बाद  पहली  बार  ग्राफिक  रुप  से  दूषित  मिली  है,
 पहली  बार  उसने  सोचा  है  कि  वह  भौं

 हिन्दुस्तान  का  एक  नागरिक  है,  स्वतंत्र  भारत
 का  नागरिक  है  और  उसके  हकों  की  रक्षा  करने
 वाला  कोई  है  ।

 चुकी  मैं  शासन  की  बात  कह  रहा

 हूं  इसलिए  आपकी  घंटी  को  बात  जरुर  मानना  |

 मैं  तो  प्रशासन  का  पालन  करता  आया  हूँ
 कौर  कब  भी  करूंगा  ।  लेकिन  एक  दो  बातें

 कहना  में  ग्रावश्यक  समझता  हूं  ।  आजादी  के
 बाद  देश  में  इस  तरह  का  वातावरण  कर्मी

 नही  बना  है  जैसा  साज़  बना  है  1  छिपे  घन  कीं
 बात  को  बाप  लें  ।  आपको  तो  मालूम  है  हीं
 कि  स्वेच्छा  से,  अपनी  मर्जी  से  लगभग  पंद्रह

 हि  रण,  चके,  के  सबपर,  प्पा,  कब  पदा

 है,  काला  घन  जो  पिता  हुआ  था  उसकी  घोषणा
 कर दी  है।  इसका  मतलब  है  कि  कभी  जवां
 बस  शुदा  छछिया  धन  होगा  लोगों  के  पास  1  सर”
 कार  ने  भी  एक  प्रच्छा  काम  किया  है  कि  हुनेकर्म
 टैक्स  दालों  को  एक  महीने  को  सैलेरी  वे  दी  है  d

 (6
 On  President's  Address

 सरकार  धौर  दूसरे  महकमों  में  भी  इंस  तरह  के
 कदम  उठाए  ।  जैसे  रेलों  में  बहुत  भ्र धिक

 सुधार  के  काम  हुए  हैं,  गाड़ियों  के  चलने  में

 सुधार  हुआ  है,  टिकटों  की  चैकिंग  में,  काफी
 काम  हुजरा  है  और  रेलों  की  ग्राम  बढ़ी  हूं  ।  रेल
 बालों  के  लिए  भी  सरकार  इस  तरह  की  चीज
 कर  दे  तो  यह  एक  श््च्ठी  पद्धति  रहेंगी  t

 प्रनुशासत  की  बात  को  आचार्य  विनोवा
 भावे  ने  झ्मशासन  1... उ  की  सजा  दी  हैं।  हमसे
 इसकी  व्याख्या  को  है।  जब  पुरुष  ने  उनकी
 बात  माता  तो  प्रकृति  ने  भो  हमारा  साथ  दिया।
 राज  जो  फल  हुई  है  खेतो  में  बह  बहुत  दिनों  के
 वाद  बहुत  अच्छा  हुई  है  बहुत  दिनों  से

 एसो  फसल  नहीं  हुई  थी  ।  यह  कह  देना

 कि  खाद  से,  पानी  को  सिखलाई  आदि  से  फसल

 होतो  है  ठोक  नहीं  हैं  लेकिन  ग्रीन  चेन  को
 फसल  सबसे  बड़ा  फसल  होतो  है  ।

 एक  बात  सामने  बैठे  मित्रों  के  तेजहीन
 चेहरों  को  देख  कर  मैं  समझ  रहा  हूं  ।  वे  भी
 जब  जनता  के  मनोभावों  को  समझ  गए  हूँ।

 प्रीत  में  मैं  ,  एक  शेर,  जो  हमारे  उई  के

 एक  बड  शायर  श्री  a  वह  बेदी  ने  कहा  था,

 कहकर  बैठ  जाना  चाहता  हु  1  उन्होंने  ऐसे
 लोगों  के  लिये  कहा  है  -—

 मैं  यह  नहीं  कहता  कि  क़यामत  को  न  कोसों,

 मैं  यह  नहीं  कहता  कि  निदामत  को  न  कोसों,
 मैं  यह  नहीं  कहता  कि  सियासत  को  न  कोसों,

 यह  भो  नहीं  कहता  कि  हुकूमत  को  न  कोसो,

 मुझको  तो  ये  कहता  है  किए  नाबाद  आलो,

 एक  हाथ  से  बजती  कभी  देखी  नहीं  ताली  |

 MR,  DEPUTY-SPEAKER:  Motion
 moyed:

 “That  an  Address  be  presented  to
 the  President  in  the  following  terms:

 ‘That  the  Members  of  Lok  Sabha
 assembled  in  this  Session  are  deeply
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 Brateful  to  the  Preident  for  the
 Address  which  he  has  been  plased
 te  deliver  to  both  Houses  of  Parlia-
 ment  assembled  together  on  the
 5th  January,  1976."  oe

 Hon'ble  Members  may  move  their
 amendment  now.

 wit  शाने बबर  प्रसाद  या वब  (कटिहार)  :

 मैं  प्रस्ताव  करता  हूं  —

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,  अर्थात: -

 “किन्तु  खेद  है  कि  ग्रभ्िभाषण  में  'ग्रा पात
 स्थिति  को  हटाने  का  कोई  उल्लेख  नहीं
 किया  गया  है

 ”
 (a)

 कि  प्रस्ताव  के  ग्रस्त  में  यह  जोड़ा  जाये,  अर्थात:--

 “विनती  खेद  है  कि  राजनीतिक  बन्दियों
 को  और  खासकर  इस  सात  के  माननीय
 सदस्यों  को  जो  जेल  में  हैं,  मुक्त  करने
 का  उल्लेख  नहीं  है।"  (2)

 कि  प्रस्ताव  के  प्रीत  में  यह  जोड़ा  जाये,  श्र्थातः-

 “किन्तु  खेद  है  कि  जनता  को  न्यायालय
 में  जाने  के  अधिकरण  का  दरवाजा  खुला
 रखने  का  अ्रभिभाषण  में  प्रावधान  नहीं
 है

 me
 (3)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,  अर्थात

 “किन्तु  खेद  है  कि  प्र भि भाषण  में  विहार
 में  विस्थापित  लोगों  को  बसाने  एव  गंगा
 के  तटवर्ती  इलाके  को  कटाव  से  बचाने  का
 योजना  का  उल्लेख  नहीं  ह्  (4)

 ि  प्रस्ताव  के  अनन्त  में  यह  जोड़!  जाये,  अर्थात:---

 “किन्तु  खेद  है  कि  प्रभिभाषण  में  पूर्वोत्तर  रेलवे,
 बरतनी,  ज०  से  कटिहार  तक  ब्रोड  गेज

 लाईन  की  योजना  का  उल्लेख  नहीं  है  ”

 फि  प्रस्ताव  के  प्रीत  में  यह  जोड़ा  जाये,  अर्थात:---

 “जन्तु  खेद  है  कि  बेरोजगार  युवकों  को

 रोज़गार  दिलाने  को  ठोस  व्यवस्था

 का  क्‍्पिभाषण  में  उल्लेख  नहीं  किया
 क्यों  है  lsd  (6)

 Motion  of  Thanks  1 on  President’s  Address
 SHRI  BHOGENDRA  JHA

 gar):  I  beg  to  move:
 (Jaina-

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address  does
 not  mention  any  time-bound  im-
 plementation  of  the  agrarian
 aspects  of  the  twenty-point  pro-
 gramme.”  (7)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address  dors
 not  condemn  interference  by  the
 U.S.A,  in  the  internal  affairs  of
 India  by  alleging  ‘demise  of  demo-
 cracy’  here  and  calling  upon  for  a
 Government  in  India  to  the  liking
 of  the  U.S.A."  (8)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address  does
 not  mention  the  urgency  of  re-
 cognising  the  MPLA-leq  free  Gov-
 ernment  of  Angola.”  (9)

 SHRI  N,.  SREEKANTAN  WAIR
 (Quilon):  I  beg  to  move:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  measures  to
 check  the  outrages  by  the  bure-
 aucracy  and  the  police  are  not  out-
 lined  in  the  Address.”  (10)

 श्री  रामवतार  शास्त्रों  (पटना)
 प्रस्ताव  करता  हू  —

 कि  प्रस्ताव  के  स्त  में  यह  जोड़।  जाये,  अर्थात:--

 “परन्तु  खेद  है  कि  अभिभाषण  में  आपात
 स्थिति  को  घोषणा  का  एक  मात्र  उद्देश्य
 देश  की  प्रतिगामो,  फासिस्ट,  साम्प्रदायिक

 विघटन कारों  शक्तियों,  एवं  उनके  समर्थकों
 पर  चोट  करने  का  कोई  उल्लेख  नहीं  है।'

 (11)
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 थीं  शंकर  दयाल  शहि]
 कि  प्रस्ताव  के  प्रीत  में  यह  जोड़ा  जाये,  प्रख्यात---

 “परन्तु  खद  है  कि  पभ्रभिभाषण  में  स्थापित
 स्थिति  के  गलत  उपयोग  के  प्रति  चेतावनी
 का  कोई  उल्लेख  नहीं  है  ?  1

 (12)
 कि  प्रस्ताव  के  अन्त  मे  यह  जोड़ा  जाये,  अर्थात-

 “परन्तु  खेद  है  कि  अभिभाषण  में  |प्रपात
 काल  की  घोषणा  का  इस्तेमाल  कर  नौकर-

 शाही  में  हुई  वृद्धि  को  समाप्त  करने  का
 उल्लेख  नहीं  है  ft  (13)

 कि  प्रस्ताव  के  ग्रस्त  में  यह  जोड़ा  जाये,  अर्थात:---

 “परन्तु  खेद  है  कि  भ्र भि भाषण  में  इमरजेंसी।
 के  नाम  पर  मजदूर,  एवं  जनवादी  आन्दोलनों
 के  दमन  को  कार्यवाहियों  को  फौरन  रोकने
 का  उल्लेख  नहीं  है  fe  (14)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,  प्रातः-

 “परन्तु  खेद  है  कि  अभिभाषण  में  मदरसों
 एवं  कर्मचारियों  को  बोनस  के  नाम  पर
 मिलने  वाली  कम  से  कम  राशि  8,  33
 प्रतिशत  को  कायम  रखने  का  कोई  उल्लेख

 नहीं  है
 ।”

 (15)

 कि  प्रस्ताव  के  तरन्त  में  यह  जोड़ा  जाये,  पति:--

 “परन्तु  खेद  है  कि  प्रभ्रिभाषण  में  संविधान
 में  मूल मूल  परिवर्तन  करने  सम्बन्धी  बाल
 का  उल्लेख  नहीं  है।”  (16)

 कि  प्रस्ताव  के  प्रीत  में  यह  जोड़ा  जाये,  अर्थात:---

 “परन्तु  खेद  है  कि  प्र भि भाषण  में  व्यक्तिगत
 सम्पत्ति  के  अधिकार  को  समाप्त  करने  का
 उल्लेख  नही  है।”  (17);

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,  प्रख्यात:--

 “परन्तु  खद  है  कि  भ्रभिभाषण  में  सन्‌
 974  की  हड़ताल  के  दौरान  दण्डित

 रेल  मजबूरों  को  ग्राम  क्षमादान  देने  का
 उल्लेख  नहीं  है  1”

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,  श्रीमती:--

 “परन्तु  खेद  है  कि  अभिभाषण  में  राष्ट्रीय
 स्वयं  सेवक  संघ,  झा नन्द मार्ग,  जमाते,
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 इस्लामी  तथा  राय  देश वि दोधी  शक्तियों
 का  पूर्णरुप  से  भूलोछेदन  करते  सम्बन्धी  शपथ
 का  कोई  उल्लेख  नहीं  है  ।”  (16)

 कि  प्रस्ताव  के  अन्त  मैं यहू  जोड़ा  जाये,  भ्रर्थात:---

 “परन्तु  खेद  है  कि  भ्रश्िभाषण  में  सरकारी
 संस्थानों  एवं  कार्यालयों  से  उक्त  काली
 णशव्ितयों  को  निकाल  बाहर  कर  ने  का
 कोई  उल्लेख  नहीं  है  e  (20)

 कि  प्रस्ताव  +े  पन्त  में  यह  जोड़ा  जाये,  र्कीति  —

 “परन्तु  खेद  है  कि  प्र धि भाषण  में  देश  से

 एकाधिकार  पूँजीवादी  व्यवस्था  को
 समाप्त  करने  संबंधी  बोपारा  i  कोई
 उल्लेख  नहीं  है  1"  (21)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,  बर्थ:

 “परन्तु  खेद  है  कि  ग्र भि भाषण  में  पूंजीवादी
 व्यवस्था  वो  समाप्त  कर  देश  मे  गैर

 पूंजीवादी  विकास  के  रास्ते  को  अ्र्गीकार
 करने  वा  काई  उल्लेख  नहीं  है।'  (22)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,  Rain

 “परन्तु  खद  है  कि  ग्र भि भाषण  में  बिहार
 प्रदेश  के  धनबाद  जिले  के  चार ताला
 कोलियरी  की  भाषण  दुर्घटना  के  लिए

 उत्तरदायी  अधिकारियों  के  विरुद्ध  कार्यवाही
 करने  qT  कोई  उल्लेख  नहीं  है।'  (23)

 कि,  प्रस्ताव  के  तरन्त  में  यह  जोड़ा  जाये,
 अर्थात्:---

 “परन्तु  खेद  है  कि  भ्र भि भाषण  में
 झापातकालीन  स्थिति  के  बावजूद  देश
 के  विभिन्न  भागों  में  कारखानेदारों  द्वारा

 मजदूरों  की  बड़े  पैमाने  पर  छंटनी,  ले-प्रूफ-
 कारखानों  वालों  की  बंदी  करने  की  कराये-

 वासियों  की  निन्‍दा  करते  हुए  उन  बन्द
 कारखानों  को  फौरन  खुलवाने  तथा

 पूंजी प्रतियों  एवं  मालिकों  के  विऋद्ध  सीमा:
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 एवं  भारत  रक्षा  कामन  के  अन्तर्गत
 कार्यवाही  करने  का  कोई  उल्लेख  नहीं
 है  nal  (24)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,
 पश्चात्:---

 “परन्तु  खेद  है  कि  प्रभिभःपण  में  बीस-
 सूची  प्राथमिक  कार्यक्रम  को  क्रियान्वित
 करने  के  लिए  इसके  समर्थक  सभी  दलों
 एवं  तत्वों  को  लेकर  एक  संयुक्त  क्रिया-
 स्वप्न  समिति  गठित  क रने  के  किसी  प्रस्ताव
 का  उल्लेख  नहीं  है  Tua  (35)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,
 शर्त:--

 “परन्तु  खेद  है  कि  अ्रभिभाषण  में  देश
 में  उभरती  फासिस्ट  शक्तियों  के  विऋद्ध
 एकताबद्ध  संघर्ष  संचालित  करने  के  लिए
 इस  होती  से  सहमत  दलों  एवं  व्यक्तियों
 को  लेकर  एक  विशाल  संगठन  बनाने  की
 बात  का  कोई  उल्लेख  नही  है

 me
 (2€)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,
 अर्थात्‌ -- =

 “परन्तु  खेद  है  कि.  श्राभभाषण  में  भारत
 में  सो  भाई  no  की  बढ़ती  हुई
 गतिविधियों  को  समाप्त  करने  संबंधों
 बात  का  कोई  उल्लेख  नहीं  है

 a
 (37)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,
 अर्थात्‌  —

 “परन्तु  खेद  है  कि  अभिभाषण  में
 खाद्यान्नों  के  थोक  व्यापार  का  राष्ट्रीय-
 करण  करने  का  कोई  उल्लेख  नहीं  है  "

 (38)

 कि  प्रस्ताव  के  प्रीत  में  यह  जोड़ा  जाए,

 भ्र्धात्‌  —

 परन्तु  खेद  है  कि  प्रभिभाषण  में  देश

 को  प्रत्येक  साल  बाढ़  का  मुकाबला  करने

 से  छुटकारा  दिलाने  के  लिए  किसी

 on  President's  Address

 बाढ़-नियंत्रण  योजना  का  उल्लेख  नहीं
 #0”  (39)

 कि  प्रस्ताव  के  अन्त  यह  जोड़ा  जाए,
 अर्थात्:--

 “परन्तु  खेद  है  कि  प्र भि भाषण  में  बिहार
 की  राजधानी  पटना  नगर  को  बाढ़
 की  विभीषिका  से  रक्षा  करने  सम्बन्धी
 कसो  खोजा  का  उल्लेख  नहीं
 है।  (40)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,
 अर्थात्:--

 “परन्तु  खेद  है  कि अभिभाषण  में  पटता
 नगर  की  बाड़  के  प्रकोप  से  भविष्य  में
 रक्षा  करने  के  लिए  क्रियान्वित  की  जाने
 बाली  योजना  को  सफल  बनाने  के  लिए
 विहार  सरकार  को  झा थिक  सहायता
 प्रदान  करने  का  कोई  उल्लेख  नहीं
 है  1?  (a1)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,
 अर्थात्‌  —

 “परन्तु  खेद  है  कि  विहार  में  अ्रणविक
 पावर  स्टेशन  का  निर्माण  करने  सम्बन्धी
 किसी  प्रस्ताव  का  3अभिभाषण  में  उल्लेख

 नहीं  है  -  7
 (42)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,
 अर्थात्‌  —

 “परन्तु  खेद  है  कि  अभिभाषण  में  भूमि
 हदबंदी  कानूनों  से  भ्र पने  को  बचाने
 के  लिए  भूमिपतियों  द्वारा  हमदर्दियों  से
 फाजिल  जोनों  के  फर्जी  बँटवारों  को

 गेर-कानूनी  घोषित  करने  सम्बन्धी  बात
 का  उल्लेख  नहीं  है  i  (43)

 कि  प्रस्ताव  के  भ्रान्त  में  यह  जोड़ा  जाए,

 धर्चात्‌-- —
 “परन्तु  खेद  है  कि  अभिभाषण  में  पुलिस
 द्वारा  भूमिपतियों  के  इशारे  पर  बटाईदारों

 बं  गरीब  किसानों  का  दमन  करने  की

 नीति  को  सख्ती  के  साथ  रोकने  सम्बन्धी
 किसी  बात  का  उल्लेख  नहीं  है  Ww  (44)
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 रामा बता  र  झा स्तरों  :  मैं  प्रस्ताव  करता
 हूं  कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,

 'स्यात्:--:

 “परन्तु  खेद  है  कि  प्रतिभावन  में  हाथी
 कमेटी  को  सिफारिशों  अनुसर  विदेशी
 द्व्म  उद्योग  के  राष्ट्रीयकरण.  करने
 का  कोई  उल्लेख  नहीं  है  ।”  (81)

 नक  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,
 अर्थात्:---

 “परन्तु  खेद  है  कि  ग्र भि भाषण  में  चीनी

 वं  कपड़ा  उद्योगों  का  राष्ट्रीयकरण
 करने  का  उल्लेख  नहीं  है  v  (82)

 कि  प्रस्ताव  के  प्रीत  में  यह  जोड़ा  जाए,

 अर्थात्‌  _

 “परन्तु  खेद  है  कि  अभिभाषण  में  मोटे

 कपड़े  के  मूल्यों  में  कमी  करने  का

 कोई  उल्लेख  नहीं  है  1"  (83)

 "कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाये,

 अर्थात्‌  —_

 “परन्तु  खेद  है  कि  किसानों  हरा  उत्पान
 दिति  जिनमें  के  मूल्यों  में  होने  वाली
 गिरावट  को  देखते  हए  उन्हें  सपोर्ट  मुल्य
 दिलवाने  तथा  उनके  जिन्हों  को  सरकार
 द्वारा  निर्धारित  मूल्यों  पर  खरीदने  का

 कोई  उल्लेख  नहीं  है
 a

 (84)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,
 झर्चात्‌:---

 “परन्तु  खेद  है  कि  अभिभाषण  में
 किसानों  द्वारा  उपयोग  में  लाये  जाने  वाले
 बे्रक,  कपड़ा,  सीमेंट,  तेल  एवं  प्राय
 झीद्योमिक  सामानों  को  उन्हें  सस्ते  मुल्यों
 पर  दिलवाने  का  उल्लेख  नहीं  है  1"  (85)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,

 र करन्तु  छेद  है  कि:  क्र भि भाषण  में  देश

 कै  पिछड़े  हुए  क्षेत्रों  सम्मक  विकास

 के  किलो  ऑ्रल्ताव,  का;  कोई  उल्लेख

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,
 अर्थात्‌:--

 “परन्तु  खेद  है  कि  प्रमाण  में  पिछड़े
 राज्यों  में  उद्योग  धरने  लगाने  सम्बन्धी
 किसी'  बात  का  कोई  उल्लेख  नहीं
 है

 ।”
 (87)

 कि  प्रस्ताव  के  गत  में  यह  जोड़ा  जाए,
 प्रस्थान:--

 “परन्तु  खेद  है  कि  ग्रभिभाषण  में  सर्वे
 रिपोर्ट  के  बाद  विशेषज्ञों  द्वारा  पटना  के
 निकट  दीवा  में  गंगा  नदी  पर  रेल

 पुल  बनाने  समस्या  प्रस्ताव  का  कोई
 उल्लेख  नहीं  है  v  (88)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,
 स्यात्:---

 “परन्तु  खेद  है  कि  भ्र भि भाषण  में  पटना
 में  गंगा  नद्दी  पर  निर्मित  होने  वाले

 सड़क  पुल  के  लिए  भारत  सरकार  द्वारा
 ग्रपेक्षित  राशि  देने  का  कोई  उल्लेख  नहीं
 है  ।”  (89)

 कि  प्रस्ताव  के  शान्त  में  यह  जोड़ा  जाये,

 अर्थात्‌ _

 “परन्तु  खेद  है  कि  प्रभिभाषण  में  राष्ट्रीय
 स्वयं  सेवक  ह: 3  की  विचार  रा  को  मानने
 वाले  प्राय  सहयोगी  संगठनों  को  गैर-

 कानूनी  घोषित  करने  का  उल्लेख  नहीं
 है।”  (90)

 कि  प्रस्ताव  के  अन्त  में  यह  जोडा  जाए,

 भ्या:--

 “परन्तु  खेद  है  कि  ग्र भि भाषण  में  देश
 के  कुछ  लोगों  के  हाथों  में  एकल  काले
 धन  को  विकल याने के  लिए  कोई  प्रभाव-

 जानो,  कदम.  उठाने  का:  कोई  उत्सेय

 सहीं  है  ।
 7  (84)
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 fe  sere  के  नत  में  यह  जोड़ा  जाए,
 अर्थात:++

 “परन्तु  खेद  है  कि  भ्र भि भाषण  में  देश
 में  छिपे  काले  धत  को  निकलवाने  के  क्रम
 में  एक-सी  या  अ्रधिक  रुपये  ने  नोट  को

 रद्द  करने  का  कोई  उल्लेख  नहीं  है।”
 (92)

 कि  प्रस्ताव  के  अनन्तः  में  यह  जोड़ा  जाए,
 भ्रर्धात्‌:--

 “परन्तु  खेद  है  कि  ग्रभिमापण  में  गुजरात
 एवं  तमिल नाई  में  वहां  की  सरकारों
 द्वारा  जनतंत्र  को  कुंठित  क  रने  के  प्रयासों
 की  निन्‍दा  करने  का  कोई  उल्लेख  नहीं
 है  (93)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,
 अर्थात्:--

 “परन्तु  खेद  है  कि  अभिभाषण  में  विदेशी
 चाय  कम्पनियों  का  राष्ट्रीयकरण  करने
 का  कोई  उल्लेख  नहीं  है  ।  (94)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा

 अर्थात्  —_=

 “परन्तु  छंद  है  कि  ग्र भि भाषण  में  केरल
 सरकार  द्वारा  पारित  भूमि  सुधार
 कानून  के  आधार  पर  प्रत्येक  राज्य  में

 भूमि  सुधार  कानून  बनाते  को  बात  का

 कोई  उल्लेख  नहीं  है  na  (95)

 जाए,

 हम  प्रस्ताव  के  ग्रस्त  में  यह  जोड़ा  जाए,

 अर्थात्‌:--

 “परन्तु  खद  है  कि  ग्रभिभावण  में  मौसम
 के  भ्रन्तर्ग  त  नज  राजद  व्यक्तियों  के  मामलों
 पर  विचार  करने  के  लिए  सलाहकार
 समितियां  गठित  करने  का  कोई  उल्लेख

 जहां  है  lia  (96)

 कि  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाए,

 अर्थात्:---

 “रिन्तु  खेद  है  कि  प्र भि भाषण  में  रेल,
 आक-उतार  तथा  जन्म  विभागों  के  कर्म-

 Motion  of  Thanks
 on  President's  Address

 चोरियों  को  बोनस'  देने  सम्बन्धी  किलों
 प्रस्ताव  का  उल्लेख  नहीं  है  rd  (97)

 कि  प्रस्ताव  के  शीत  में  यह  जोड़ा  जाए,
 प्रथम

 “परन्तु  खेद  है  कि  अभिभाषण  में
 स्वतंत्रता  सेनानी  पेंशन  के  लिए  निर्धारित
 अन्तिम  निधि  31.3.74  के  बाद
 प्राप्त  प्रोटीनों  के  आघार  पर  उबर
 सेत रा तियों  को  प्रो  पेश  :  देते  की  ग्रावश्य-
 कता  का  काई  उल्लेख  नहीं  है  4"  (98)

 कि  प्रस्ताव  के  ग्रस्त  में  यह
 अवतल

 जोड़ा  जाए,

 “परन्तु  खेद  है  कि  अभिभाषण  में
 स्वतंत्रता  सेनानियों  को  पेंशन  के  रुप  में
 दी  जाने  वाली  दो  सी  रूपए  मामिक
 राशि  में  वर्तमान  मंहगाई  को  देखते  हुए
 बुद्धि  करने  के  किसी  प्रस्ताव  का  कोई
 उल्लेख  नहों  है  YY  (99)

 कि  प्रस्ताव  के शर्त  में  मद  जोड़ा  जाये,
 ग्रथित:--

 “परन्तु  खेद  है  कि  झभिभायग  में  नकली
 स्वतंत्रता  समितियों  को  दो  जाते  वालो
 पेंशन  की  जॉब  बन्द  करने  तथा  उन्हें
 दंडित  करने  सम्बन्धी  किलो  बात  का
 उल्लेख  नहीं  है  un  (i00)

 कि  प्रस्ताव  के ब्रन्त  में  यह  जोड़ा  जाए,
 प्रधान =

 “परन्तु  खेद  है  कि  ग्रभिभायण  में  संसद
 के  स्वतंत्रता  सेनानी  सदस्यों  को  शोघ
 ताम्रपत्र  देने  की  बात  का  कोई  उल्लेख

 नहीं  है  y"  (101)

 कि  प्रस्ताव  के  तरन्त  में  यह  जोड़।  जाये,

 अर्थात्:--

 “परन्तु  खेद  हैं  कि  प्रभिभाषण  में

 प्रत्येक  राज्य  में  स्वतंत्रता  सेनानियों  के

 लिए  विश्वास  हों  के  बनाने  सम्बन्धी  बात

 का  उल्लेख  नही  है  a  (102)
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 कि  प्रस्ताव  में  अन्त  में  यह  जोड़ा  जाए,

 अर्थात्‌:--

 “परन्तु  खेद  है  कि  प्र भि भाषण  में  सरकारी
 राशन  की  दुकानों  से  सफाई  की  जाने
 वाली  चोरों  के  मल्लों  में  कनी  करते
 का  उल्लेख  नहीं  है  ?  (403)

 'कि प्रस्ताव के  अन्त  में  यह  जो  8  जाये,  अरयात  —

 "दरन्तु खेद खेद  है  कि  ग्रभिमागण  विदेशों
 बलों  के  राष्ट्रीयकरण  करते  का  कोई
 जाने  नहीं  हैँ  1"(104))

 कि  प्रस्ताव  के  स्त  मैं  यह  जोड़ा  जाए,
 अर्थात-5

 परत  खेद  ई  कि  ब्जिमायग  में
 सर्वे ग्या पों  प्रज्वार  का  उन्मुक्त

 करने  के  लिए  फीसों  कोप  कार्यवाही
 का  कोई  उल्लेख  नहीं  है  Ff  (105)

 शक  प्रस्ताव  के  अन्त  में  यह  जोड़ा  जाएं,

 अर्थात्‌ —

 “परन्तु  खेद  है  किग्मिमायत  स्तरों

 के  राजनी  तियों  के  साथ  कायन  सम्बन्धों

 को  तोड़ते  का  कोई  उन नव  नहीं  है  lid

 (06)j

 पक  प्रस्ताव  के  अन्त  में  यह  जाना  जाए,

 अर्थात्‌  =  4

 “परन्तु  खेद  है  कि  अभिनय  में  सभो
 विदेशी  तेल  कम्वतिवों  का  राष्ट्रीयकरण
 करने  का  उल्लेख  नहीं  है  &  (107)]

 कि  प्रभाव  के  अत  में  यह  जोड़ा  जाए,

 नर्तन

 “परन्तु  खेर  है  कि  ग्रमिमावग  में  जिदंगी
 व्यापार  के  राष्ट्रीकरण  करते  का

 उल्लेख  नहों  है ।”  (108)]

 कि  प्रस्ताव  के  अन्त  में  यह  जाड़ा  जाए,

 अर्थात्:--

 “परन्तु  बेर  है  कि  भिलावा  में  फीसद

 on  President's  Address

 महासागर  में  स्थित  डिवागों  नासिया
 में  स्थापित  प्रम रिकी  भ्राणपिक  भट्
 के  विरुद्ध  तटवर्ती  देशों  क ेसाथ  मिलकर
 किसी  संयुक्त  कार्यवाही  का  कोई
 उल्लेख  नहीं  है  re  (190)

 कि  प्रस्ताव  के  प्रीत  में  यह  जोड़ा  जाए,

 अर्थात्‌  —

 “परन्तु  खेद  है  कि  अ्रभिभावण  में  मानो-
 वादी  चातन  द्वारा  भारत  के  विरुद्ध
 हद-वपन,  का  प्रतिरोध  करने  सप्तपदी,
 किस  बात  का  उल्लेख  नहीं  है  i”  (110)

 कि  प्रस्ताव  के  तरन्त  में  यह  जोड़ा  जाए,
 अर्थात्‌ =

 “परन्तु  खेद  है  कि  प्रभिमाषण  में  फिल-
 सतीन  के  डीएनए  को  मान्यता  देने
 का  उल्लेख  नहीं  है  7  (an)

 SHRI  B,  5.  BHAURA  (Bhatinda):
 I  beg  to  move:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  no  mention  sag
 been  made  in  the  Address  to
 nationalise  the  sugar  mills  in  the
 country.”  (25)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  no  mention  nas
 been  made  in  the  Address  to  start
 construction  of  Thein  Dam  in
 Punjab.”  (26)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  no  mention  has
 been  made  in  the  Address  about
 the  ill-designed  activities  of  the
 C.LA,  in  India  and  measures  heing
 taken  to  curb  the  activities.”  (27)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:  ~

 “but  regret  that  no  mention  has
 been  made  in  the  Address  to  in-
 troduce  a  new  express  train
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 between  Delhi  ang  Ferozepur  via
 Bhatinda.”  (28)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  no  mention  has
 been  made  in  the  Address  to  take
 action  against  the  bureaucrats  who
 are  sabotaging  new  20-point  econo.

 mic  programme.”  (29)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  no  mention  has
 been  made  in  the  Address  to  con-
 struct  a  T.V.  tower  at  Bhatinda.”
 (30)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  mention  has  been
 made  in  the  Address  of  the  rapid
 progress  figures  of  house  —  sites
 allotted  to  landless  people  in~the
 country  wherea,  actual  progress  is
 very  low.”  (3I)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  thet  no  mention  has
 been  made  in  the  Address  of  the
 low  price  of  cotton  given  to  cotton
 frowers  in  the  last  season.”  (32)

 That  at  the  end  of  the  motion,  the
 fcllowing  be  added,  namely:—

 “but  regret  that  no  mention  has
 been  made  in  the  Address  to
 nationalise  the  remaining  private
 banks  and  foreign  banks  in  India.”
 (33)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  régref  that  no  mention  has
 been  made  in  the  Address  to  hand
 over  Chandigarh  and  adjoining

 ४5  tee  ४
 ०  areas  to  Punjab,”

 )
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 SHRI  SURENDRA  MOHANTY
 (Kendrapara):  I  beg  to  move:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  no  mention  has
 been  made  in  the  Address  that  un-
 specified  number  of  citizens  includ-
 ing  M.Ps.  and  M.L.As,  are  kept
 under  detention  without  trial  under
 MISA."  (BL)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  no  mention  has
 been  made  in  the  Address  that  the
 Voluntary  Disclosure  Scheme  in-
 troduced  by  the  Government  at  the
 height  of  seizures  and  raids,  has
 given  protection  to  black  money,
 instead  of  unearthing  it.”  (52)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  there  is  no  men-
 tion  in  the  Address  that  fictitious
 statistics  are  being  cited  in  the
 Address  to  cover-up  the  rise  in
 over-all  price  level,  after  the  Pro-
 clamation  of  Emergency,"  (53)

 That  at  the  end  of  the  motion,  the
 follawing  be  added,  namely:—

 “but  regret  that  there  ig  no  men-
 tion  in  the  Address  that  the  culti-
 vators  are  not  getting  fair  price
 for  their  products,  due  to  lack  of
 price  support.”  (54)

 SHRI  P.  G.  MAVALANKAR
 (Ahmedabad):  I  beg  to  move:

 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:

 “but  regret  that  the  Address  does
 not  contain  a  full,  faithful,  true
 and  factual  account  of  the  several
 very  unpleasant,  and  unconstitu-
 tional  and  extraordinary  events
 which  took  place  in  the  Republic
 of  India  during  the  year  975."  (55)
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 That  ‘at  the  end  of  the  motion,  the

 following  Be  added,  namely: —
 “but  regret  that  there  i;  no  men-

 tion  in  the  Address  of  the  detention
 of  thousands  of  political  leaders
 and  workers  and  dissenters
 throughout  the  country  and  of  their
 whereabouts  and  welfare.”  (56)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “put  regret  Ynat  Yhe  Adadares?
 falls  to  explain  satisfactorily  as  ६0
 why  the  Proclamation  of  ‘internal
 emergency’  was  made  at  all  or
 25th  Jume,  1975.”  (57)

 That  at  the  end  of  the  motion,  th?
 following  be  added,  namely:

 “but  regret  that  there  is  no  men’
 tion  in  the  Address  of  the  holdiné
 of  the  ensuing  General  Election?’
 which  are  constitutionally  due  by
 March,  976  at  the  latest.”  (58)

 That  at  the  end  of  the  motion,  thé
 following  be  added,  namely:

 “but  regret  that  the  Address  fail?
 to  give  to  the  people  of  India  th?
 concrete  assurance  of  continued
 and  uninterrupted  and  free  suppi¥
 to  them  of  ail  information  an
 news  of  public  events  and  utter’
 ances,  without  which  «genuinely
 democratic  policy  cannot  be  builf
 up  and  developed,”  (59)

 That  at  the  end  of  the  motion,  thé

 following  be  added,  namely:—

 “but  regret  that  there  is  no  men“
 tion  in  the  Address  as  to,  whe’

 ‘precisely  the  present,  artificiell*
 created  ‘internal  emergency’  wil
 he  ended.”  (60)

 That  at  the  end  of  the  motion,  th?

 following  be  added,  namely:—

 “but  regret  that  there  is  7°
 emphasis  in  the  Address  on  th®
 vital  need  of  a  continually  vigorou*
 independent,  upright  judiciarY
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 whieh  will  ‘function  as  @  taskumagter
 of  the  Executive.’  and:  thereby
 ensure  the  proper  and  necessary
 climate  of  Rule  of  Law  and  '‘demo-
 cratic  functioning  -by  all  concern-
 ed.”  (61)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address  fails
 to  mention  the  absence  of  a  pro-
 perly  worked  out  Five  Year  Plan
 for  the  economic  and  social  uplift-

 ment  of  the  teeming  millions  of
 India.”  (62)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address  does
 not  spell  out  the  broad  and  con-
 crete  programmes,  which  are  cane-
 fully  conceived  and  are  action-
 oriented,  for  the  maximum  possible
 economic,  educational,  social  and
 cultural  progress  of  the  country,
 so  that  our  ‘Democratic  Republic’
 marches  towards  the  direction  of
 ar  egalitarian  and  enlightened
 society.”  (63)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  pro-
 vides  no  guide  light  ag  to  how  the
 mation  is  to  emerge  from  the
 present  ‘infernal  emergency’  com
 ditions  into  an  economically  healthy
 and  a  truly  Democratic  Republic.”
 (64)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:--

 “but  regret  that  there  is  no  men-
 tion  in  the  Address  about  the  tasks
 of  introducing  more  and  more  re-
 laxation  of  the  ‘internal  emer-
 gency’.”  (65)

 That  at  the  end  of  the  motion,  the
 fallowing  be  added  namely:-—

 “but  regret  that  the  Address  does
 not  emphasize  the  basic  need  of
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 injecting  a  sense  of  greater  decency
 and  ab  civilized  behaviour  and

 yprightness  in  the  working  of  the
 various  democratic  institutions  so
 well  carved  out  by  the  Founding
 Fathers  of  our  Constitution.”  (66)

 That  at  the  end  of  the  motion,  the
 following  be  added,  nameily: —

 “but  regret  that  the  Address  fails
 to  note  that  during  the  ‘internal
 emergency,  the  institutions  of  3elf-
 Government  have  been  extensively
 weakened,  almost  to  the  point  of
 their  destruction,”  (67)
 That  at  the  end  of  the  motion,  the

 following  be  added,  nameily: —
 “but  regret  that  there  is  no  men-

 tion  in  the  address  about  the  daily
 and  increasing  mutilation  of  the
 several  political  and  democratic
 rights  guaranteed  to  all  citizens  by
 our  Constitution.”  (68)

 That  at  the  end  of  the  motion,  the
 following  be  added,  nameily:—

 “but  regret  that  the  Address  fails
 to  take  note  of  increasing  arbitrari-
 mesa  and  high-handedness  of  the
 ‘ciyil  services  and  bureaucracy,
 ‘particularly  since  the  deciaration
 of  ‘internal  emergency’.”  (69)
 That  at  the  end  of  the  motion,  the

 following  be  added,  nameily:—

 “but  regret  that  the  Address
 Makes  np  mention  of  the  long-
 standing  and  alarmingly  growing
 evils  of  corruption,  red-tapism,
 ‘delays  and  executive  wrongs  in  the
 country's  administration.”  (70)

 That  at  the  end  of  the  motion,  the
 toluwing  be  added,  nameily:—

 “but  regret  that  the  Address  fails
 ‘te  give  an  assurance  about  the  carly
 and  just  settlement  of  fhe  Narmada

 Waters  ge
 between  fhe

 bce cerita  States—Guijarat,  Madhya
 Pradesh,  tra  and  Rajas-
 fban:".  (Ty
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 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:
 “but  regret  that  there  is  no  men-

 tion  in  the  Address  about  the
 heavy  toll  of  life  and  property
 caused  by  a  terrible  cyclone  in
 Gujarat  in  1975."  (72)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  there  is  no
 assurance  in  the  Address  to  give
 Prompt,  substantial  and  concrete
 financia]  and  material  assistance  to
 the  Government  and  people  of
 Gujarat  who  have  been  suffering
 for  the  last  three  years  and  more
 due  to  scarcity,  drought,  floods  and
 cyclones.”  (73)

 That  at  the  end  of  the  motion,  the
 foliowing  te  added,  namely: —

 “but  regret  that  the  Address  fails
 te  give  an  assurance  that  the  new
 shipyard  will  be  put  up  at  Hajira
 near  Surat  in  Gujarat  and  that  the
 new  Atomic  Power  Station  would
 soon  be  set  up  in  Gujarat.”  (74)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address  fails
 to  tell  the  nation  as  to  how  and
 when  the  countless  detenus  would
 be  freed  from  jails,”  (75)

 SHRI  ERA  SEZHIYAN  (Kumba-
 konam):  I  beg  to  move:—

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  in  the  Address
 no  mention  has  been  made  for  im-
 mediate  withdrawal]  of  the  Emer-
 gency,  for  release  of  the  leaders
 and  for  restoration  of  the  rightful
 freedom  of  the  Press.”  (77)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  no  mention  has
 been  made  in  the  Address  of  the
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 need  for  convening  by  the  Prime
 Minister  a  Round-Table  Conference
 of  all-party.  leaders  for  fruitful  dis-
 cussions  and  _  restoration  of  nor.
 malcy  in  the  country.”  (78):
 That  at  the  end  of  the  motion;  the

 following  be  added,  namely:—
 “but  regret  that  no  assurance  has

 been  given  in  the  Address  to  dispel
 the  apprehensions  raised  on  the
 suggestions  from  important  sections
 of  the  ruling  party  to  change  the
 Parliamentary  system  of  domocracy
 ir,  this  country.”  (79)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  no  mention  has
 been  made  in  the  Address  about
 the  severe  censorship  clamped  on
 the  Press  in  the  cou  ngry  and  in
 particular  the  discrimination  shown
 to  newspapers  and  journals
 of  the  Opposition  parties  by  putting
 a  highly  objectionable  pre-consor-
 ship  on  them."  (80)
 SHRI  C.  M,  SINHA  (Mayurbhanj):

 I  beg  to  move:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regrét  to  note  that  there  is
 no  mention  in  the  Address  that  the
 problems  of  upliftment  of  Addivasis
 and  Harijans  have  not  been  re-
 moved,”  (l]2)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  to  note  that  statistics
 cited  about  the  price  of  commodi-
 ties  00  mot  correspond  with  reali-
 ties  after  the  declaration  of  Emer-
 gency.”  (113)

 SHRI  P.  हैच  DEO"
 (Kalahandi):  I

 beg  to~move

 That  atthe  end-of  the  motion,  the
 following  %e  added,  namely: —

 “but  regret  that  in  the  Address
 no  mentiot  has  beas  mage.  to

 JANVARY  (8.1978
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 revoke  ‘the  Proclamation  of  Emer-
 gency,  to  release  the  political
 detenus  and  ‘to  restore  fundamental
 rights  suspended  by  the  said  Pro-
 clamation,”  qm4)

 That  at  the  end  of  the  motion,  the
 follewing  be  added,  namely:—

 “but  regret  that  in  the  Address
 no  mention  has  been  made  to  scotch
 the  widespread  speculation  of
 making  drastic  changes  of  the
 basic  structure  of  the  Constitution
 and  about  an  assurance  that  the
 Supreme  Court  and  the  High  Courts
 should  not  be  deprived  of  their
 power  to  interpret  the  Constitution:
 and  other  laws  and  give  relief  to
 the  citizen  under  article  32  or  226
 of  the  Constitution  against  the
 excess  of  the  Executive.”  (115)

 That  at  the  end  of  the  motion.  the
 following  be  added,  namely:—

 “but  regret  that  no  specific  men-
 tion  has  been  made  in  the  Address
 to  take  up  the  Upper  Indravati
 Project  in  Orissa  as  a  Central  pro-
 ject,  which  will  irrigate  500000
 acres  of  chronically  draught  affect-
 ed  Kalahandj  district  and  generate
 600  Megawat  of  Hydropower  and
 develop  a  huge  Aluminium  com
 plex  due  to  availability  of  large
 deposits  of  high  grade  Bauxite  ores
 nearby.”  (118)

 That  at  the  end  of,the.  motion,  the
 following  be  added,  namely: —

 =

 “but  regrefthat  the  Address“does
 not  ask  the  Government  to  spend  the
 excess  revenue  out  of  the  disclosures
 of  black  money  in  investments  ip
 big  irrigation  and  Hydropower  pro-
 jects.”  (117)

 SHRI  P.  M.  MEBTA  (Bhawnagar):
 beg:  to  move:

 That.  at  the  end  of  the  motion,  the
 following  be  added,  namely:—  .  .

 “put  regret  thet  there  is  no  men-
 tion  in  the  Address  about.  ghe
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 serious  damage  to  the  Healih  of
 Shri  Jayaprakash  Narayan.”  (118)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  there  is  no  men-
 tion  in  the  Address  of  the  names
 of  the  Members  of  this  House  who
 are  detained  under  MISA  and  their
 condition  of  health.”  (119)

 That  at  the-énd  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  there  is  no  men-
 tion  in  the  Address  of  the  intention
 cf  the  Government  to  bring  the
 detaine]  M.Ps.  before  a  court  of
 Jaw  for  establishing  any  charge
 concerning  disruption  of  internal
 security.”  (120)

 That  at  the  énd  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  there  is  no  men-
 tion  in  the  Address  of  any  steps
 taken  to  curb  increasing  corruption
 at  every  level.”  (121)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  there  is  no  men.
 tion  in  the  Address  of  a  round  table
 conference  of  the  leaders  of  all
 political  parties  for  ending  the
 Emergency.”  (122)

 That  at  the  end  of  the  motion,  the
 following  be  added,  narnely:

 “but  regret  that  there  is  no  men-
 tion  in  the  Address  of  rising  un-
 employment  and  measures  to  be
 taken  to  reduce  the  same.”  (123)

 That  at  the.  end  of  the  motion,  the
 sallowing  ‘be  added,  namely:

 “but  regret  that  there  is  no  men-
 tion  in  the  Address  about  the  curbs
 put  by  the  Government  on  the
 Press  in  the  country.”  (124)

 SHRI  ~SAMAR  MUKHERJEE

 (Howrah):  Mr.  Deputy-Speaker,  I
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 should  thank  you  for  allowing  me  ‘o
 read  a  written  speech,  for  the  major
 part  but  from  time  to  time  I  shall
 refer  to  other  issues  also’  extempore.
 It  will  save  time  and  it  is  written  in

 a  compressed  way.

 The  President  has  in  his  Address
 stated;

 “The  declaration  of  the  Emer-
 gency  on  June  25,  975  the  20-point
 economic  programme  launched  on
 July  I,  975  and  the  steps  taken  to
 tone  up  efficioncy  in  all  spheres  of
 national  life  have  had  a  dramatic
 effect  on  the  health  of  the  nation,
 Diffidence  and  apathy  have  given
 Place  to  confidence  that  we  can
 face  our  problems  successfully  if
 we  are  disciplined  and  united....”

 This  is  not  true;  it  is  travesty  of
 truth,  J]  want  to  prove  what  I  say
 with  facts.

 During  the  last  session  of  Parlia-
 ment  our  party  leader.  comrade.  A
 K.  Gopalan  had  voiced  our  opposition
 to  the  imposition  of  the  state  of
 emergency  and  he  had  pointed  out
 that  it  was  intended  to  suppress  al!
 democratic  and  trade  union  rights
 which  had  become  absolutely  mneces-
 sary  for  the  Government  in  tts
 attempt  to  solve  the  economic  crisis
 which  was  the  inevitable  result  of
 the  Government’s  policies  of  throwing
 more  burdens  on  the  workers  and
 the  common  people  and  protecting  the
 monopolists,  both  Indian  and  foreign,
 and  other  vested  interests,  Our  party
 gave  a  warning  in  writing  and  pointed
 out  that  unless  the  polcies  persued  by
 the  Government  were  changed,  the
 crisis  was  bound  to  precipitate  further.
 We  made  alternative  proposals  which
 were  of  course  rejected  and  our
 worst  fears  came  true.  There  is
 virtually  a  plan  holiday.  The  mount-
 ing  struggle  that  had  taken  place  in
 the  years  973  and  974  were  objective-
 ly  stated,  directed  against  those  pali-
 cies.  They  could  have  avoided  it  if
 there  were  basic  changes  in  the  pelicies
 but  the  Government  was  not  prepared
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 te?  do  so  and  hence  suppression  of
 democratic  rights  had  been  restored  to
 in  a  manner  that  was  not  done  even
 during  the  British  rule.  The  deciara-
 tion  of  emergency  and  the  events  that
 had  happened  since  the  last  session
 and  the  measures  that  the  Govern-
 ment  had  taken  during  those  months
 have  confirmed  what  we  have  said.
 Sir,  there  have  been  more  arrests
 of  the  Members  of  Parliament  since
 last  session,  Mr,  Mohan  Dharia  has
 been  arrested,  Mr.  Jagannathrao  Joshi
 has  been  arrested.  Even  the  M.L.C.
 who  came  from  Karnetska  to  attend
 the  Conference  of  the  Inter-Parlia-
 mentary  Commonwealth  Association,
 has  been  detained  under  MISA  because
 he  led  one  walk-out  during  the  Con-
 frenece.  This  is  how  democracy  is
 being  defended  by  the  Government
 under  the  pretext  of  emergency,

 The  executive  can  do  what  it  likes
 and  the  citizen  has  no  remedy.  The
 Attorney  General’s  arguments  in  the
 Supreme  Court  on  behalf  of  the  Gov-
 ernment  bring  out  in  the  most  vivid
 manner  the  absolute  nature  of  the
 authoritarianism  that  the  Goyernment
 hag  clothed  itself  with,  He  made  the
 blatant  statement  that  if  a  citizen  is
 shot  dead  by  a  District  Magistrate  out
 of  private  grudge,  even  then  the
 aggrieved  party  cannot  approach  the
 eourt,  And  one  can  be  detained  with-
 out  trial,  and  need  not  be  given  the
 grounds  of  his  detention.  Even  the
 Courts  are  not  entifleg  to  know  the
 grounds.

 Freedom  of  expression  has  been
 totally  obliterated.  In  Congress
 governed  States,  no  public  meetings
 can  be  held  by  opposition  parties,  nvass
 organisations  Jike  trade  unions,  kisan
 sabhas,  etc.  Even  lawyerg  cannot  hold
 a  Private  meeting  to  have  a  diacussion
 on  the  question  of  “Civil  liberties  and
 the  Rule  of  Law”.  Twenty-two
 ordinances  have  been  promulgated
 by  the  government  since  the  last
 ‘Session  and  this  Session  will  be  used

 ‘to  rubber-stamp  them.
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 The  Press,  under  a  brutal  censor.
 ship,  cannot  publish  any  criticism  of
 the  Government  and  the  Ruling  Party.
 The  horrible  nature  of  this  censorship
 has  been  brought  out  most  glaringly
 by  the  censor  disallowing  publication
 of  judgements  of  High  Court  adverse
 to  the  Government,  While  the  censor
 disallowed  publication  of  the  speeches
 of  MPs.  and  allowed  publication  of
 Ministers’  speeches  in  Parliament,  in
 Tamil  Nadu  where  a  non-Congress
 Government  is  in  office,  the  speeches
 of  members  criticising  the  Govern-
 ment  in  a  debate  on  a  no-contidence
 motion  were  given  full  publicity.  But
 the  speech  of  the  Chief  Minister
 replying  to  the  criticisms  was  prevent-
 ed  from  publication  in  the  Press.

 And  now  the  Government  has  come
 out  with  a  set  of  new  ordinances.  It
 has  made  the  publication  of  any
 matter  which  the  Government  consi-
 ders  might  create  disaffection  against
 the  Government  a  punishable  offence,
 The  District  Magistrate  can  even  con-
 fiscate  the  Press.  An  appeal  against
 that  officer’s  order  can  be  made  only
 to  the  Government.  And  only  after
 that  the  Party  can  appeal  to  the  High
 Court.  Any  sharp  criticism  of  Gov-
 ernment  policies  will  certainly  not’
 endear  it  to  the  people  and  hence  the
 Government  would  consider  it  an
 inciting  disaffection.  Even  i  the
 Weekly,  Blitz.  a  consistent  supporter
 of  the  Government  had  to  write
 through  a  commentator:”..  this  set
 of  (Press)  laws  makes  the  position  of
 those  of  us  who  have  been  consistent
 supporters  of  the  Prime  Minister's
 policies  since  969  right  through  the
 Emergency  very  einbarrussing.  When
 we  face  the  next  critic  we  are  bound
 to  feel  shame-faced  and  are  forced  to
 stay  silent—GUILTY  SILENCE.”

 Then,  where  is  fhe  democracy  for
 the  defence  of  which  the  Emergency
 Was  supposed  to  have  been  imposed?

 The.  working  class  and  other  .work.
 ing  people.  have  been  the  worst  yic-
 tims,  The  employer  can  resort  to
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 anything,—Victimisation,  lay-off,  plo-
 gure,  retrenchment,  increase  in  work-
 load,  resort  to  wage-cut.  But  the
 workers  cannot  even  protest,  let  alone
 strike.  Many  employers  Have  during
 the  last  six  months  resorted  to  all
 these  and  tens  of  thousands  of  workers
 have  been  affected.  The  workers  can-
 not  fight  back  this  wanion  attack  on
 their  standard  of  living.  If  they  dare
 to  do  so,  the  MISA  and  DIR  are  there
 ino  take  care  of  the  interests  of  the
 employers  and  to  beat  down  the
 workers,

 Similar  has  been  the  fate  of  the
 employees  in  Banks,  LIC,  Commercial
 establishments,  public  undertakings
 and  State  and  Centray  Government
 services.  The  rate  of  dearness  allow-
 ance  is  being  systematically  reduced
 under  one  pretext  or  the  other,  Over-
 time  work  without  any  payment  is
 being  extracted.  Reg:mentation  in
 working  conditions  is  being  imposed
 Arbitrary  dismissals  are  being  resort-
 ed  to,  but  if  the  employees  dare  to
 protest,  they  are  threatened  with
 action  under  MISA  or  DIR.  As  for
 the  peasantry,  the  prices  of  com-
 cercia}  crops  iike  cotton,  jute,  etc.
 have  tumbled  but  the  prices  of  articles
 mar:ufactured  out  of  them  Have  not
 come  down,  In  many  parts  even
 paddy  prices  have  gone  down  much
 helow  the  Government's  own  procure-
 ment  price,  bit  the  Government  do
 not  come  to  their  rescue  by  purchas-
 ing  them  at  support  prices.  On  the
 top  of  this,  taxation  and  other  levies
 on  the  poor  and  middle  peasants  have
 heen  enhanced.

 The  Prime  Minister  day  in  and  day
 oul  exhorts  the  workers  to  increase
 production  as  the  salvation  for  the
 country’s  ills,  but  the  stark  reality  is.
 what  has  been  produced  cannot  be
 snld.  The  factories  are  closed  or  the
 workers  are  lajd  off.  I  will  give  a
 few  facts  about  the  recession:

 “105  mini  stee]  plants  in  the  coun-
 try  are  closed,  but  even  80,  the  in-
 tegrated  steel  plants  are  saddled
 with  a  million  tonnes  of  steel.  The
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 stockpile  of  aluminium  is  about
 24,000  tonnes.  The  automobile  in-
 dustry  is  now  working  at  barely
 half  the  capacity  and  there  is  a  glut
 of  tyres  in  the  market,  The  paper
 industry  is  now  saddled  with  unpre-
 cedented  stocks.  The  wagon  buil-
 ders,  machine  tool  plants  and  public
 enterprises  like  Integral  Coach
 Factory  and  Diesel  Locomotive
 Works  are  receiving  few  new  orders
 and  many  units  have  been  forced  to
 halve  their  production.  There  is  an
 emerging  glut  of  cement  and  coal
 with  the  authorities  who  haye  been
 forced  to  cut  down  production  to
 clear  their  stocks.”

 This  is  from  the  Times  of  India  dated
 lth  December,  1975,  This  is  not  the
 full  picture.  Cotton  textile  mills  and
 miany  other  consumer  goods  industries
 huve  laid  off  workers  by  the  tens  of
 thousands.  The  same  ig  the  fate  cf
 most  of  the  industries  producing  goods
 0  mass  consumption,

 Small-scale  industries  are  in
 doldrums.  Traditional  industries  like
 cuir,  handloom  etc.  are  facing  ruina-
 tion.

 This  is  the  state  to  which  the  Gov-
 ernment  has  reduced  the  country's
 economy,  Even  the  capacity  created,
 little  as  it  is,  cannot  be  utilised
 because  the  common  people  have
 drastically  lost  their  purchasing  power.
 The  per  capita  annual  consumption  of
 cloth  has  fallen  from  the  meagre  १0
 nietres  a  decade  ago  to  2  metres.

 The  way  out  which  the  Government
 has  chosen  is  to  find  export  markets.
 People  of  the  country  need  not  get
 more  cloth,  but  export  the  cloth  pro-
 duced!  And  when  exports  cannot  be
 had  because  of  ‘stiff  competition,  sub-
 sidise  them  from  people’s  money
 collected  by  way  of  taxation.

 As  for  fresh  investments,  despite
 exhortation,  they  do  not  come  about
 because  of  this  recession.  Hence  who
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 the  giant  U,S—dominated  multi.
 national  ‘corporations  to  invest  in

 deboration  with  Indian  monopolists
 produce  and  éxport  the  products,  The
 bait’  js  that  Indian  labour  is  cheapest
 working  .  class  resistance  will:  be

 crushed  and  hence  profits  are  highest
 in  India  for  the  foreign  investor.  This
 was  openly  stated  by  the  leader  of  the
 Indian  delegation  of  capitalists,  Mr.
 Raunaq  Singh  in  the  US.  This  is
 the  policy  behind  the  emergency!

 As  to  how  the  energency  has
 brought  about  a  new  confidence,  I
 would  refer  to  some  recent  comments
 by  one  of  the  top  leaders  of  the  party
 which  is  now  giving  full-throated
 support  to  the  emergency  and  20-point
 programme,  Mr.  Rajeswar  Rao,  the
 General  Secretary  of  the  C.P.I  very
 recenily  he  had  an  interview  with  the
 Blitz.  The  Correspondent  asked  him
 the  question—“When  the  national
 emergency  was  proclaimed  and  the
 ‘20-Point  Programme  announced
 ¥éurs  was  almost  the  only  party  that
 gave  wholehearted  support  to  ‘the
 Government.  Much  has  happened  since
 June,  end  it  is  common  knowledge
 that  the  20-Point  Programme  has  still
 hot  got  very  much  off  the  ground.
 How  does  the  CPI  react  to  this  and
 What  does  it  propose  to  do?”  Answer:
 “It  is  true  that  the  20-point  Programme
 Rey  ‘being  implemented  tardily  in  the
 rura]  areas.  In  the  industrial  sector
 it  is  implemented  sometimes  in  the
 reverse  direction”,  So,  this  is  the
 six-month  experience  of  the  General
 Secretary  of  the  Party  which  gives  full
 throated  support  to  this  emergency
 and  the  20-Point  Programme  But  I
 am  sorry  to  say  that  uptill  now  the
 real  thing  has  not  been  clear  to  the
 CP]  friends.  He  has  commented  that
 jt  has  been  implemented  in  the  re-
 verse  direction.  No  the  direction  is
 not  reversed.  This  is  the  natural  direc-
 tion  towards  which  the  policies  of  the
 e@Bverfiment  ‘are  going.  This  is  the
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 direction  for  which  emergency  ‘has
 been:  clamped  amd  total  attack  on
 democratic  forces  has  started

 I  will  give  you  some  idea  regarding
 the  implementation  of  the  20-Point
 Programme.  Mr,  Rajeshwar  Rao  says:
 “But  the  most  important  item  of  land
 reform  and  enforcement  of  ceiling
 lows  are  being  implemented  very  tar-
 diiy.'  There  is  great  resistance  from
 the  landlords  to  the  implementation  of
 the  land  ceiling  laws.  According  to
 Government  figures,  the  surplus  area
 declared  is  only  2,35,000  acres.  The
 area  taken  possession  of  is  1,60,000
 acres.  Of  this,  only  59,000  acres  have
 been  actually  distributed  to  over
 35,000  beneficiaries.  The  essen  is
 clear.”  Then,  see,  how  the  20-Point
 Programme  is  being  implemented  and
 how  after  six  months  of  experience
 are  these  comments  are  now  coming?

 The  point  is,  which  he  has  mention-
 ed.  that  the  resistance  comes  from  the
 landlords  to  the  implementation  of  the
 land  ceiling  laws,  But  who  are  these
 landlords?  They  are  the  main  base  of
 the  Congress  in  the  villages.  They
 control  Congress  Committees,  they
 control  Congress  Ministries  and  their
 influence  is  upto  the  top.  It  is  not  my
 argument  but  this  is  what  is  stated  by
 Shri  Rajeshwar  Rao  a  few  days  back
 to  the  Blitz.

 The  Fresident  in  his  speech  men-
 tioned:  “Industrial  licensing  policies
 and  procedures  have  been  under  re-
 view.  Controls  which  are  no  longer
 relevant  will  be  removed  to  increase
 production  in  priority  areag  and  widen
 the  entrepreneurial  base,  consistent
 with  the  objective  of  curbing  the
 concentration  of  economic  power”.  For
 the  industrialists,  for  the  multi-nation.
 al  corporations  and  for  big  mo-
 nopolists,  no  controls,  abolition  of

 ‘controls  and  for  the  workers  disci-
 pline,  double  work-loading,  triple
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 loadingthrow  them  out  from  the  fat-
 tories,  lock-outs,  clos  in  the
 nanie  of  ciscipline  ang  production.  All
 the  facilities  and  rights  which  have
 ‘been  acquired  by  the  workers.  through
 Jéng  consistent  struggles  and  even
 the  .clementary  trade  union.  rights
 have.  been  taken  away.  Discipline  for
 ‘working  class,  employees  and  the
 common-mar  and  for  the  exploiters
 né-controls,  total  liberalisation
 licences,  free  hand.

 Gone  are  the  days  when  the  Gov-
 ‘ernment  thundered  that  it  will  out
 an  end  to  foreign  .aid:  and  be  self-re-
 diant.  The  Fifth  Plan  postulated
 zero  nett  aid  at  the  end  of  the  Plan.
 Bist  such  are  the  compulsions  of  the
 path  of  development  that  the  Govern-
 ment  has  chosen,  that  the  nett  inflow
 of  foreign  aid  jumped  from  Rs.  254
 rores  in  973  to  about  Rs.  900  crores
 in  (1974-75:  and  fog  the  current  year,
 it  will  be  over  Rs.  1,000  crores.  The
 World  Bank  study  has  recommended
 that  gross  aid  to  India  should  rise  from
 2,352  million  dollars  in  1975-76  to
 3,527  million  dollars  in  980  and  5,425
 million  “dellars  in  1985.  What  more
 proof  is  necessary  to  prove  that  the
 economy  is  being  run  for  the  profits  of
 the  monopolists  and  their  foreign  col-
 laborators?

 To  hide  these  ugly  facts,  the  Gov-
 ernment  produced  the  20-Point  Prog-
 ramme.  It  is  significant  that  the  Prime
 Minister  who  thundered  against  the
 monopolists  during  the  97]  elections,
 not  only  had  nothing  to  say  against
 ther:  in  the  20-Point  Programme,  but
 the  day  after  the  imposition  of  the
 Emergency,  in  special  broadcast  assur-
 ed  them  that  there  would  be  no  more
 nationalization.  And  some  of  the

 points  in  this  Programme  such  as  the
 liberalization  of  licensing  process  are
 intended  to  help  them.

 What  ere  the  other  points  in  ‘the
 Prograrame?  Repetition  of  commit-
 ment  to  implement  some  of  the  Land

 about
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 Reforms  Acts  enacted  long  ‘Ago,  house
 sites  for.  the  landless  labourers,  debt
 relief,  abolition  of  bonded  labour  etc.
 The,  queston  ig  who  or-what  prevented
 the  Government  fram  implementing
 these  measures  all  these  years?  The
 Task  Force  of  the  Planning  Commis-
 sion  jtself  has  stated  that  it  was  the
 lack  of  political  will  on  the  part  of
 the  Government  and  the  ruling  party
 that  was  responsible  for  this.  And
 wilt  the  imposition  of  ‘Emergency  give
 them  that  political  will?  The  UF
 Government  of  West  Bengal  within  a
 few  months  distributed  4  lakh  acres  of
 surplus  land  because  it  had  the  poli-
 tical  will,  a  fact  which  was  again  ack-
 nowledged  by  the  Task  Force  of  the
 Planning  Commission.

 I  will  again  quote  ‘Blitz’  from  its
 issue  of  the  20th  December,  1975.  In
 the  front-page  head-line  it  says:

 “Land  ‘Daan’  a  fbig  flop”.  This  is  how
 the  20-Point  Programme  is  implement-
 ed.  ‘Blitz’  refers  to  a  survey  just
 before  the  Chandigarh  Congress  meet-
 ing,  by  a  committee.  It  says:

 “According  to  the  survey  prepared
 on  the  eve  of  the  Congress  session,
 the  surplus  land  so  far  bestowed  on
 the  landless  is  a  measly  1,36,637,
 acres  al]  over  India”

 This  is  how  the  20-Point  Program-
 me  is  Leing  implemented.

 The  paper  says:

 “The  record  of  distribution  is  still
 worse,  with  only  136,637  acres  hav-
 ing  been  passed  on  to  the  beneficia-
 Ties.”

 But  according  to  a  PIT  report  from
 Lucknow:

 “A  Parliamentary  Committee  of
 Scheduled  Castes  and  Tribes  reveals
 that  land  among  them  has  been  al-
 lotted  on  paper....they  have  not
 been  given  physical  possession  of
 the  land  allotted  to  them.”  (Times
 of  India,  December  22,  1975).
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 The  same  committe  has  also  found

 that  many  leading  Congressmen,  in-
 cludinig  Ministers,  held  hundreds  and
 thouitande  of  Acres  ‘above  the  ceiling
 in  benami  nares

 As  for  abolition  of  debts,  the  ab.
 gence  of  alternative  arrangements  for
 cheap  credit,  the  poor  peasants  any
 lgndiess  are  again  at  the  mercy  of  the
 same  money-lendergs  who  charge  stil]
 more  exorbitant  rates  of  interest.

 As  for  abolition  of  bonded  labour,  the
 increasing  army  of  unemployed  in  the
 countryside  makes  a  mockery  of  the
 law.

 Time  does  not  permit  me  to  deal
 with  other  points  of  the  programme.

 Contrast  all  this  with  the  big  con-
 cessions  made  to  the  big  business  du~
 xing  this  very  period.  A  minimum  of
 Rs,  250  crores  have  been  given  to  them
 by  the  Bors  Ordinance.  The  Prime
 Minister  asks:  “Is  there  any  country
 where  there  is  a  system  of  bonus?”
 We  can  put  a  counter  question  to  her:
 “Ig  there  any  country  in  the  world
 where  the  wages  are  so  low?”  And  is
 not  that  the  very  plea  advanced  ta
 the  foreign  monopolists  to  invest  in
 India?

 Assurance  of  po  _  nationalisation,
 legalisation  of  unlicensed  capacity.
 permission  to  the  monopoly  houses
 to  enter  the  consumer  industries,
 relief  in  taxation,  scrapping  of
 export  duties,  unlimited  expan-
 sion  to  foreign  and  =  Indian
 monopely  houses  in  30  other  indus-
 tries,  increase  in  price  of  cement,  alu-
 minimum,  standard  cloth  etc..  scrapp-
 ing  of  compulsion  to  produce  standard
 cloth  to  many  mills,  no  levy  in  the  case
 of  new  sugar  mills,  freezing  the  cases
 against  the  Birlas  etc—this  is  an  in-
 complele  list  of  concessions  given  to
 them.  Is  there  any  wonder  why  the

 The  ruling  party  thunders  ageinat
 fascism.  We  have  been  warning  that.
 the  ‘growth  of  monopolies  ang.  their
 collaboration  with  foreign  monepolists
 is  the  breeding  ground  for  the  growth
 of  reaction  and  fascism.  Who  but  this
 ‘Government  has  helped  the  growth-of
 the  monopoly  houses  and  encouraged
 ccllaboration?

 The  growth  of  fascism,  we  know
 from  historical  experience,  is  preced-
 ed  by  a  series’  of  steps  attacking  the
 democratic  rights  of  the  working  peo—
 ple,  attacks  on  the  rights  of  Partia-
 ment  Members  and  Parliamentary  ins-
 titutions  etc,

 I  want  to  refer  to  the  following
 question  in  the  “Blitz”  of  27th  Decem-
 ber,  ‘1975:

 “For  all  practical]  purposes  the
 Congress  seems  to  be  fighting  Fasc-
 ism  with  a  kind  of  authoritarianism
 without  involving  the  people.  Par-
 liament's  authority  is  sought  to  be
 croded,  as  also  that  of  several  other
 established  institutions.  A  series  of
 concessions  are  given  precisely  to
 those  classes  which  breeq  Fascism;
 and  the  working  classes,  including
 the  working  peasantry,  which  are
 the  mainstay  of  the  democratic
 movement,  &re  badly  hit.  This  being
 the  patterr  of  internal  development,
 ean  the  anti-Imperialism  of  the
 Indian  Government  =  survive  for
 long?  What  is  the  way  out?”

 The  reply  is:

 “What  ycu  say  about  non-involve-
 ment  of  the  people  in  implementing
 the  20-Point  Programme,  develop-
 ment  of  authoritarian  trends,  and
 concessions  to  the  monopolists  is  to

 a  large  extent  correct.”
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 This  is  what  was  also  pointed  out
 in  the  anti-Fascist  Conference  in
 Patna.  Almost’  all  the  speakers  who
 eame  to  It  from  outside,  pointed  that
 it  is  the  monopolists  who  are  the
 breeding  ground  of  Fascism,  ang  this
 Government  is  opening  the  doors  to
 them.  There  is  a  whole  monopolist
 gang  behiad  this  Government  and
 they  are  shouting  outside  that  they
 are  hghting  Fascism.  So,  is  it  not
 pretension,  is  it  not  a  deception  on
 the  people?  On  the  one  hand,  you  are
 giving  concessiona  to  multi-national
 corporations  and  monopolists,  on  the
 other,  you  are  shouting  at  the  top  of
 your  voice  that  you  are  fighting  fasc-
 ism.  <A  time  has  come  when  we  must
 give  a  serious  thought  to  what  is  hap-
 pening  in  this  country.  The  Ruling
 Party  thunders  against  fascism,  but
 they  are  giving  concessions  to  tne
 monopolies  which  are  the  real  bree-
 ing  grounds  of  fascism.

 The  growth  of  fascism,  we  know
 from  historical  experience,  is  preced-
 ed  by  a  series  of  steps  attacking  the
 democratie  rights  of  the  working  peo-
 Ple,  attacks  on  the  rights  of  Parlia-
 ment  members  and  parliamentary  ins-
 stitutions,  ete.  Every  ong  knows  the
 kind  of  semi-fascism  that  was  un-
 leashed  by  the  Government  of  West
 Bengal  after  the  97]  elections  when
 it  was  found  that  our  Party  won  the
 largest  muimber  of  seats  in  the  As-
 sembly  and  the  majority  of  seats  in
 Parliament  in  that  State  even  without
 most  of  our  allias.  Wha;  is  the  use  of
 thundering:  against  fascism  when  the
 forces  treeding  them  are  fattened  and
 fights  of  these  forces  which  alone  can
 fight  them  are  abrogated?

 The  Prime  Minister  talks  of  fighting
 the  forces  of  disruption.  May  we  ask
 who  but  her  own  ministers  encourag-
 ed  the  Shive  Sane  in  Bombay,  who
 but  her  own  Partymen  encouraged  the
 Lachit  Sena  in  Assam,  who  but  her
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 own  Partymen  incited  the  Te:ugu-
 speaking  people  of  Telengana  ard
 the  rest  of  Andhra  into,  a  fratricidal
 war  against  each  other?  Ang  lastly,
 who,  but  her  own  ministers  are  giv-
 ing  the  slogan  of  “sons  of  the  soil’?

 The  Congress  Party  talks  of  re-
 actionary  parties.  But  it  has  no  com-
 Punction  in  wooing  them  as  a  whole,  or:
 prominent  individuals  into  its  fold  and
 once  they  join  them,  may  be  out  of
 fear  of  arrest,  they  overnight  become
 progressives.  And  yet,  she  has  no
 scruples  to  declare  that  our  Party  has
 8  political  alliance  with  the  Jana  Sangh
 despite  our  well-known  position  to
 the  contrary.

 May  we  ask  who  but  the  warring
 factions  in  her  own  party  is  responsible
 for  the  President's  rule  in  U.P.?

 The  Pr.me  Minister  thunders  against
 external  dangers  and  the  CLA.  We
 have  been  warning  precisely  against
 these  dangers.  Chille,  Bangladesh,
 Angola,  will  have  lessons  for  us.  It
 is  now  revealed  without  a  shadow  of
 doubt  that  the  CIA  operates  in  a  big
 way  through  the  multi-national  cor-
 porations.  Who  but  this  Government
 has  given  them  a  strong  foothold  in
 the  country  till  now?  And  todzy,
 despite  all  thundering  against  them
 from  political  platforms,  including  the
 world  anti-Fascist  Conference  in
 Patna,  the  compulsions  of  the  econo-
 mic  crisis—the  recession,  the  foreign
 exchange  needs  even  to  keep  the  exist-
 ing  capacity  going,  the  collapse  of  the
 imwrnal  market.—are  leading  the  Gov-
 ernment  to  the  wooinz  of  these  very
 forces.  Cespite  aid  from  the  Socialist
 countries  and  increased  trade  with
 them.  Herein  lies  the  real  danger  to
 the  country's  independence.

 And  now  the  Government  is  going
 to  continue  the  emergency—for  what
 purpose,  except  to  continue  the  same
 policies?
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 How  discipline  is  being  applied  in

 tthe  case  of  people.  In.  West  Bengal,
 more  than  one  lakh  road-side  shop

 ‘keepers  have  been  completely  elimi-~
 ‘nated.  Their  shops  and  houses  have
 ‘been  demolished,  A  notice  of  six  hours
 or  twelve  hours  was  given  to  them.
 It  was  also  announced  on  the  loud-

 :Speaker  that  their  shops  and  houses
 ‘would  be  demolished  within  six  hours
 ‘by  themselves.  In  some  areas,  &
 amotice  of  32  bours  was  given  and  the
 ~order  was  that  either  they  themselves
 demolished  their  shops  ang  houses

 «or  these  shops  and  houses  would  he
 ‘demolished  by  the  authority  concerned
 and  they  will  be  charged  Rs  60  per

 “hour  for  demolition.  Out  of  fear,
 -shops  were  demolished  throwing  lekhs
 into  streets.  This  is  how  the  discipline
 is  applied  in  the  case  of  people.  A  fear.
 is  created  in  their  minds  that  if  they

 -do  not  foliow  the  order  serious  action
 will  be  taken  against  them,  During
 the  emergency,  more  than  one  lakh

 ‘shops  were  completely  demolished  in
 West  Bengal.  This  is  the  picture  not
 onty  in  West  Bengal  alone,  but  in

 “other  States  also.  In  Delhi,  we  have
 seen,  how  jhuggies  were  demolished
 and  the  hutment  dwellers  were  com-
 pletely  removed  from  the  foot-path.
 When  there  were  heavy  showers,
 thousands  and  thousands  of  families
 were  dislocateq  in  the  name  of  (isci-
 pline  and  in  the  name  of  beautifying
 Delhi.

 The  Government  is  now  —  talking
 about  constitutional  amendments.  We
 have  been  advocating  all  these  years
 that  the  fundamental  right  to  property
 must  be  removed:  the  right  to  work,
 to  education,  to  medical  care,  etc.  must
 be  assured  and  the  fundamental  rights
 of  the  geople  ant  be  emlengad  But
 what  are  the  amendments  that  the
 Government  is  proposing?  It  is  stat-
 ed  that  the  constitutional  amendments
 giving  more  authoritarian  powers  to
 the  executive  are  in  the  offing.  The
 Prime  Minister  talks  of  the  need  for  a
 ‘national  debate  on  thia  question.  No
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 debaté  {s  allowed  to  anyone  but  the
 Congress  ‘party  and  its  ‘allies

 The  Prime  Minister  has  stated  that
 there  must  be  a  national  mandate  on
 the  question  of  fundamental  changes  in
 the  Constitution.  But  the  Gévernment
 proposes  that  this  Parliament  where
 mandaté  is’  to  &xpire  in  March  should
 continue  for  one  year  more  and  that
 this  Parliament  should  amend’  the
 Constitution,  In  1971,  when  the  full
 five-year  term'‘of  thé  Parliament  was
 not  over,  she  went  to  the  polls  beca-
 use  (€  suffed  her  and  fier  party.  Today,
 when  the  full  term  is  over,  she  is  not
 prepared  to,  take  the  verdict  of  the
 people  on  the  Government's  perform-
 ance  during  the  last  five  years.  Once
 you  extend  the  term  of  Parliament  by
 one  year,  this  is  what  will  happen.  Her
 partymen  and  their  allies  in  Tamil
 Nadu  are  demanding  that  elections  to
 the  State  Assembly  shoyld  not  be  held
 and  that  the  President's  rule  must  be
 clamped,  In  other  words,  the  Congress
 rule  must  be  imposed  in  that  State
 without  a  mandate  of  the  people.  Why?
 Holding  elections  or  not  holding  elec.
 tions,  dissolutioh  of  elected  Assemblies
 suspension  of  Assemblies  and  imposi-
 tion  of  President's  rule  are  all  resort-
 ed  to  only  to  suit  the  convenience  and
 the  interest  of  the  Congress  party.

 Here,  I  want  to  mention  the  sudden’
 arrest  of  our  party  leaders,  almost  100,
 in  Kerala  on  28th  September.  What
 was  the  reason?  The  reason  was  that
 Kerala  Congress  should  be  pressurised
 to  leave  link  with  the  CPI(M)  and
 should  be  forced  to  join  the  ruling
 front.  So,  some  terror  atmosphere  Is
 necessary.  |  was  told  by  the  leaders  of
 the  Kerala  Congress  that  they  were
 brought  to  Delhi  and  they  were  given
 two  offers.  If  you  do  not  join,  you
 will  face  the  consequences  your  place
 will  be  in  prisons  as  CPI(M)...  (Inter-
 ruptions)  It  is  a  fact;  I  know  it  If  you

 join,  you  will  get  place  in  the  Ministry,
 become  Minister.  This  ia  how  the  par-
 liamentary  democracy  is  being  defend.
 ed  in  India.

 The  Tripura  Opposflion  Jeaders  are
 still  in  jail  under  MISA.  Mr.  Chakra-
 varty  and  others  have  been  sent  from
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 Agartala  to  Bellore  Jail.  I  met  Mr.
 Chakravarty  only  3  days  before.  I
 talked  to  the  Chief  Minister.  Why  have
 they  been  arrested?  It  is  because  the
 ruling  party  feared  that  they  would
 lose  the  majority  during  the  budget
 session  as  the  dissident  group  may
 join  the  Opposition.  “That  is  why,  to
 solve  the  internal  crisis  of  the  ruling
 party,  all  the  Opposition  of  the  ruling
 party,  all  the  Opposition  MLAs,  Oppo-
 sition  leader  were  arrested  under
 MISA.

 It  is  also  a  fact  that  five  dissident
 Muslim  League  leaders  in  Kerala  have
 been  arrested  under  MISA.  Similar
 pressure  is  working  on  them  so  that
 they  may  not  join  the  Opposition
 there.  This  is  how  the  democracy  is
 functioning.  And  you  say,  you  are  de-
 fending  democracy  here.

 The  march  of  this  trend  will  not  only
 lead  to  one-party  dictatorship  but  to
 a  coterie  in  that  party  holding  all
 powers  in  its  hands.

 Herein  lies  the  biggest  danger.  For,
 tas  the  English  saying  goes,  “Absolute
 power  corrupts  absolutely”.

 On  behalf  of  my  Party,  |  demand
 the  retracing  of  this  dangerous  path:
 lift  the  emergency,  release  all  the
 politica)  prisoners,  annul  all  the  qra-
 conian  laws  and  hold  free  and  _  fair
 elections  that  are  due  and  seek  the
 verdict  of  the  people,

 I  appeal  to  all  people,  to  whichever
 party  they  may  belong,  to  realise  the
 danger  to  the  country,  to  the  demo-
 cratic  rights  of  the  people,  that  all

 these  measures  harbinger  and  to  raise
 their  voice  without  fear  or  favour,
 whatever  may  be  the  price  they  may
 have  to  pay  for  it.

 T  am  confident  that  our  people  will
 realise  from  their  own  bitter  expe-
 rience  the  real  meaning  of  these
 measures  and  thwart  them.

 Regarding  Chasnala,  I  personally
 visited  this  place.  I  will  not  deal  with
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 it  here  but  will  refer  to  it  during
 discussion  on  that  issue.

 SHRI  MOINUL  HAQUE  CHOU-
 DHARY  (Dhubri):  Mr.  Deputy  Spea-
 ker,  Sir,  I  take  my  stand  to  support
 the  motion  moved  before  the  House.

 I  will  not  dilate  on  it  and  take  up
 much  time  to  describe  before  this
 House  under  what  circumstances
 emergency  was  proclaimed  in  the
 country  because  not  only  had  the  cir-
 cumstances  been  stated  during  the
 debate  that  took  place  in  this  House
 supporting  the  emergency,  but  even  in
 the  course  of  the  speech  of  the  mover
 today,  he  had  elaborated  on  it,

 Sir,  the  Congress  Party  and  the
 Government  adopted  the  philosophy that  freedom  should  not  only  be  poli- tical  but  there  should  be  economic
 freedom  as  well.  When  our  beloved
 Prime  Minister  tried  to  translate  it
 fully  into  action  so  that  our  freedom
 will  have  social  content,  at  that  time
 various  forces  raised  their  heads.  The
 Hydera-headed  demons  of  right  re-
 action,  the  left  adventurists  and  fas-
 cists  all  combined  together  because
 they  could  not  tolerate  the  supermacy
 of  the  people.  Merely  because  some
 people  speak  of  socialism  or  even
 communism,  it  does  not  mean  that
 they  cannot  be  fascists.  In  the  world
 today  there  are  countries  which  pro-
 poses  to  be  Socialists  or  Cominunists
 where  there  is  fascism  in  on  form  or
 another:  it  is  not  confined  to  capitalist
 countries  alone.  I  have  been  compelled
 to  make  this  remark  because  of  the
 speech  that  has  just  preceded  me.
 Before  I  spoke,  the  Leader  of  the
 CPI(M)  had  spoken  ag  if  in_  this
 country  there  is  no  democracy,  there
 ig  no  freedom.  Sir,  the  emergency  was
 declared  on  the  25th  June  975  under
 circumstances  which  are  very  well
 known  to  us.  It  has  been  questioned
 as  to  why  there  should  be  any  emer-
 gency.  We  need  not  look  to  anybody;
 our  own  Constitution  has  provided  for
 it.  The  founding  fathers  of  the  Consti-
 tution  knew  thet  there  could  be



 ats  .  Motion  of  Thanke  JANUARY.  8,  976
 ध.  President  3s  Ad

 [Shri  Molnul  Haque  Choudhary)
 circumstances  within  the  country  due
 to  a  situation  arising  within  the
 country,  for  which  emergency  should
 be  declared..  Now,  if  the  Constitution
 ig  the  supreme  lew  of  this  country,
 where  is  the  question  of  finding  sup-
 port  from  elsewhere  ag  to  why,  under
 certain  circumstances,  emergency
 should  not  be  declared?  It  is  too  well
 known  that  the  forces  were  work-
 ing  to  undermine  freedom,  inte-
 grity  of  the  nation,  democracy,
 sécularjsm  and  sociulism.  These  values
 of  life  mean  so  much  to  the  pople  of
 India,  to  safeguard  the  same,  emer-
 gency  had  been  declared.  Justi  now  a
 claim  has  been  made  that  the  emer-
 gency  should  be  iifted.  I  would  em-
 phatically  say  that  the  Emergency
 should  be  lifted  only  when  the
 circumstances  improve,  only  when
 there  will  be  no  anti-democratic
 forces  who  wil}  be  undermining  demo-
 eracy  in  this  country,  the  forces  of
 secularism  jn  this  country,  the  forces
 of  socialism  in  this  country;  Emer-
 gency  should  be  lifted  only  when  there
 ig  no  political  or  economic  indiscipline.
 Political  and  economic  indiscipline  had

 cost  us  lives;  the  common  masses  of
 this  qountry  had  suffered  very  bitterly,
 immensely.  That  is  why.  Shri  Shankar
 Dayal  Singh  said  that,  in  his  Consti-
 tuency,  he  wns  asked  by  people  as
 to  why  Emergency  was  not  clamped
 in  this  country  earlier.  I  have  the
 BAM,  experience  50  far  as  the  people
 of  my  part  of  the  country  are  con-
 cerned.  Emergency  should  be  lifted
 only  when  the  forces  which  are  trying
 to  weaken  the  Central  Government
 are  completely  liquidated.  The  people
 of  India  very  well  know  that,  when
 there  was  a  benevolent  strong  Central
 Government,  this  country  had  pease
 and  prosperity.  The  golden  ages  we
 talk  of  in  the  times  of  Ashoka  and

 Akbar  were  possible  because  of

 benevolent  strong  Central  Govern-
 ments  There  are  some  people  in  this

 sountry  who  are  trying  to  weaken

 the  Central  Government,  so  that  the
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 fissiparous  fendencies  in  diferent
 areas  of  this  country  may  raise  their
 heads  and  the  unity  of  this  country
 is  jeopardized.  The  great  people  of
 India  made  very  great  sacrifices  for
 the  freedom  of  thig  country;  they  got
 us  freedom  making  all  sacrifices,  not.
 only  to  give  us  political  emancipation
 but  also  to  emancipate  ourselves
 economically.  Therefore,  so  long  ag
 these  forces  ate  not  liquidated,  there
 Cannot  be  any  question  of  lifting  the
 Emergency.

 Shri  Samar  Mukherjee  was  com-
 plaining  about  press  censorship.  He
 knows  very  well  how  this  press  behav-
 ed  all  these  year,  They  have  been  be-
 having  in  a  very  irresponsible  manner
 l  have  had  heard  him  speaking  in  this
 House  that  the  Indian  press  was  con-
 trolled  by  monopoiists,  But  today  he  is
 talking  alternately  that  the  emergency
 has  helped  he  monupolists  On  the  other
 hand  he  should  have  added  to  what
 he  had  said  earlier  although  |  do  not
 agree  with  his  premise—that  these
 monopolists  have  been  brought  under
 control  by  the  press  censorship,  Now
 they  are  not  able  to  spread  hatred
 amongest  the  citizeng  of  this  country
 or  play  One  set  of  citizens  against
 another;  they  are  not  able  to  indulge
 in  a  compaign  of  hatred  and  suspicion
 which  was  the  role  mostly  played  by
 the  major  press  in  this  country.

 The  happenings  within  the  country
 and  in  the  neighbouring  countries  and
 also  the  movement  of  foreign  ships  in
 the  Indian  Ocean  would  show  that
 there  is  a  great  justification  for  the
 declaration  of  Emergency  even  from
 the  point  of  view  of  fear  of  external
 threat  and  aggression,  What  has  hap-
 pened  in  Bangladesh  could  have
 happened  in  any  other  country  also,
 including  ourg  if  our  Government  had
 not  been  vigilant  and  if  there  had
 been  no  Emergency  here.

 *
 As  I  have  said,  people  have  wel-

 comed  Emergency  for  another  reason
 also  ....We  all  know  that  the  entire
 world  was  passing  through  economic
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 difficulties.  India  was  not  an  exception
 to  it.  Of  course,  India  had  certain
 other  independent  causes  also  for  the
 deterioration  of  the  economic  situation
 4n  this  country—conflict  with  Pakistan,
 the  refugee  influx  as  a  result  of  atro-
 cities  in  former  East  Pukistan,  the
 international  monetary  instability,  the
 bad  weather  due  to  which  agriculture
 suffered  in  this  country,  inflation  all

 over  the  world,  the  steep  increase  in
 the  prices  of  some  of  the  very  neces~
 sary  imported  goods  like  food,
 nitrogenous  fertilisers,  and  crude  oil;
 all  these  had  added  to  our  difficulties
 on  the  economic  front.  Now,  at  that

 particular  hour,  when  the  country
 should  have  risen  as  one  man  and
 faced  the  economiq  problems,  what
 some  of  the  Opposition  did  was  to

 adq  fuel  to  the  fire;  they  had  created
 chaos  and  indiscipline  in  the  country,
 so  that  the  wheel  of  production  was
 stopped,  so  that  the  transport  was

 paralysed,  so  that  there  was  no  law
 and  order.  At  a  time  when  the  country
 should  have  conserved  its  last  pie  to
 save  the  people  from  the  economic
 distress,  these  people  behaved  most

 irresponsibly,  and  that  is  why,  the
 situation  came.  Now,  as  a  result  of  the

 20-point  economic  programme  and
 also  the  strong  measures  taken  by
 the  Government,  these  people  who

 had  been  indulging  in  anti-social  acti-
 vities,  including  smuggling,  evasion  of
 tax  and  violation  of  foreign  exchange
 regulations,  have  been  properly  dealt
 with.  As  a  result  of  this,  we  have  seen

 that  India  is  the  first  country  which
 thas  been  able  to  contain  the  inflation.
 There  had  been  ten  per  cent  decrease
 in  the  price  level  generally  and  the

 most  significant  thing  is  that  there  is

 8  decrease  of  twenty  per  cent  in  the

 price  level  in  the  food  front  after  the

 clamping  of  the  Fmergency

 15.00  hres.

 Two  months  ago,  I  had  been  to

 various  countries  in  Europe.  My  friend

 Shri  Indrajit  Gupta  was  also  with  us.
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 SHRI  INDRAJIT  GUPTA  (Alipore):
 I  was  with  you  only  in  London.

 SHRI  MOINUL  HAQUE  CHOU-
 DHARY:  JI  have  been  to  other  coun-
 tries  also.  From  our  personal  experi-
 ence,  I  can  say  that  none  of  these
 countries  has  been  able  to  stop  the
 spiral  of  price  rise.  Even  Switzerland
 which  is  supposed  to  be  having  one
 of  the  strongest  economies  in  the  world
 is  suffering  not  only  from  the  prob-
 lems  of  richmen,  they  are  also  suffer-
 ing  from  the  problems  of  poor  men.
 All  the  developing  countries  are  in
 difficulties.  Even  the  rich  countries
 have  terrific  difficulties.  |  happened  to
 meet  hotel!  men,  taximen  and  _  the
 ordinary  people,  who  are  the  working
 force,  all  had  complaints  of  the  rising
 prices  and  the  difficulties  through
 which  they  were  passing.  But  here
 thanks  to  the  20-point  nrogramme  and
 the  strong  measures  that  have  heen
 taken  by  Government  and  the  steps
 taken  to  gear  up  the  nproduction—
 which  was  one  uf  the  most  significant
 things  in  this  Emergency.  The  infla-
 tion  has  been  contained  as  the  output
 of  coal,  steel,  aluminium,  nitrogenous
 fertilizer,  cement,  electricity  etc.  has
 gone  up.  [  need  not  give  the  figures,
 because  these  have  already  been  given
 by  Shri  Dinesh  Chandra  Goswami  in
 the  course  of  his  speech.

 Even  in  the  public  sector,  the  pro-
 duction  has  gone  up  by  15  per  cent
 over  the  last  year,  Significant  im-
 provement  has  been  made  in  the
 matter  of  transport  and  wagon  move-
 ment.  This  was  one  of  the  biggest
 bottlenecks  for  which  we  suffered  on
 every  front,  particularly  the  produc-
 tion  of  energy.  Shri  Mukherjee  did
 not  talk  about  this  significant  progress
 made  by  the  country.  He  is  apprehen-
 sive  about  the  second  look  being  given
 to  the  industrial  licensing  policy.
 What  is  wrong  in  this?  The  President
 has  not  committed  anything;  he  has

 not  said  that  Government  is  going  to

 completely  change  our  policy  of  soci-

 alism.  On  the  other  hand,  he  has  said

 that  we  are  wedded  to  this  policy.
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 The  time  has  come  when  we  will  have
 to  look  to  these  questions.  Production
 is  absolutely  necessary;  diversification
 is  also  necessary  in  certain  fields,  All
 over  the  world,  as  a  result  of  inflation
 and  certain  changes  that  have  come,
 there  are  difficulties  in  production.  To
 cite  an  example,  he  mentioned  about
 the  automobile  industry.  Even  in  a
 country  like  United  States  of  America,
 the  automobile  industry  is  in  doldrums
 because  of  the  increase  in  prices  of
 petroleum  products.  Hence,  I  myseif
 feel  that  it  is  time  for  us  to  look  into
 certain  matters  so  far  as  the  industry
 is  concerned.  It  is  high  time  that  we
 should  do  the  quality  control  if  we
 want  to  have  more  exports  which  is
 very  necessary  for  the  country,  We
 should  also  have  diversification.  as  I
 said,  and  we  must  see  that  some  of
 the  things  that  we  promised  to  the
 people  are  done.  In  this  connection,
 I  would  submit  to  the  Government
 to  consider  about  expediting  the  re-
 port  of  the  Sarkar  Commission  about
 the  Monopoly  Houses.  This  is  a  matter
 which  has  been  waiting  for  too  long
 a  period.  It  should  be  expedited.  I
 would  also  submit  in  this  connection
 that  it  is  time  for  us  to  have  a  na-
 tional  wage  policy.  Unless  this  is
 done,  probably  in  the  field  of  produc-
 tion  we  will  not  be  able  to  maximise
 the  production  and  also  achieve  the
 best  quality  production  from  our
 workers,

 The  last  but  an  important  thing  I
 would  like  to  submit  is  about  the
 question  of  a  change  in  the  Constitu-
 tion.  I  would  lend  my  support  to
 those  who  hold  the  view  that  a  con-
 stitution  is  a  document  which  should
 answer  to  the  changing  needs  cf  the
 society  and  the  demands  of  the  time.
 It  is  said  that  one  generation  cannot
 bind  the  aspirations  of  another  gener-
 ation.  Therefore,  every  twenty  years
 the  people  should  have  the  right  to
 amend  the  constitution  to  suit  the
 needs  of  the  time.  We  have  seen  that
 countries  have  been  changing  their
 gonstitutions  according  to  their  needa
 either  through  the  courts  or  through

 bao
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 the  rhahinery  of  their  legislatures.  In
 fact,  when  our  founding  fathers.  pro-
 vided  Article  368  in  the  Constitution,
 have  envisaged  <hanges  in  the  Con-
 stitution.  We  ourselves  by  the  24th
 Amendment  to  the  Constitution  have
 changed  the  words  ‘Procedure  to  the
 amendment  of  the  Constitution’  to  the
 words  ‘Powers  of  the  Parliament  to
 amend  the  Constitution  and  procedure
 thereof’.  Therefore,  we  are  certainly
 the  supreme  body  and  whatever  road-
 blocks  are  there,  we  should  remove
 them  in  order  to  give  ful)  content  to
 our  social  and  political  policies.  We
 must  to  this  extent  look  into  the  Con-
 stitution  and  wherever  necessary,  we
 must  change  it.

 With  these  words,  I  support  the
 motion  and  thanks  you  for  giving  me
 an  opportunity  to  speak.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 I  do  not  know  how  much  of  the  pro-
 ceedings  of  this  lebate  are  gving  0
 be  communicated  to  the  country  at
 large  through  the  Press.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash).  Only  ‘So  and  so  also  spoke’.

 SHRI  INDRAJIT  GUPTA:  A  short-
 while  ago  I  have  come  to  know  of  the
 latest  order  which  has  been  issued  by
 the  Chief.  Censor  to  the  representa-
 tives  of  the  Press  and  am  sorry  to
 find  that  that  order  amounts  to  a
 retrograde  step  even  in  the  context  of
 the  censorship  as  it  has  been  operating
 छाए)  now.  You  all  remember  that
 we  have  been  told  on  several  occasions
 that  there  is  practically  no  kind  of
 imposed  censorship  now,  that  only
 certain  guidelines  have  been  laid  down
 and  that  the  Press  or  anybodyelse  is
 free  to  operate  within  those  guidelines.
 Even  from  that  standard  there  is  now
 a  sliding  back.  The  order  of  the  Chief
 Censor  which  is  exhibited  prominently
 on  the  Notice  Board  upstairs.  if  any-
 body  cares  to  see  it,  does  not  mention
 anything  more  about  the  guidelines  or
 anything.  It  is  very  catergorical  and
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 says  that  nothing  must  be  published
 and  nothing  must  be  printed  of  the
 proceedings  of  this  Parliament  with-
 out  being  subjected  to  scrutiny  by  the
 Censors.  So  even  the  broad  guidelines
 within  which  they  were  expected  to
 function  at  their  own  risk—the  Gov-
 ernment  has  always  got  the  power  and
 if  anybody,  in  their  opinion,  violates
 those  guidelines,  they  can  always  take
 action—are  not  there  and  now  it  seems
 they  are  not  even  prepared  to  allow
 the  Press  to  function  within  those
 guidelines.  The  Chief  Censor  has  said
 catergorically  that  every  single  word
 must  be  subjected  to  pre-censorship
 before  it  can  be  published.  I  regret
 this  very  much.  It  will  not  act  only
 against  us  and  the  Opposition,  it  will
 act  against  everybody.  We  have  just
 elected  a  new  Speaker  and.  if  I  had
 only  an  inkling  of  it  yesterday,  when
 felicitating  him  I  would  have  urged
 upon  him  this  also  that  after  all  the
 guidelines  within  which  the  Press  is
 expected  to  function  may  be  there—I
 am  all  for  it—but  this  should  not  be
 dictated  by  the  Chief  Censor.  After  all,
 the  Speaker,  as  the  Custodian  of  the
 House,  should  also  have  a  say  in  it.
 He  should  be  the  authority  for  laying
 down  the  gaidelines  for  reporting  the
 proceedings  of  the  House  over  which

 she  presides,  but  that  is  not  being  done.
 Any  way,  that  is  why  ]  was  telling
 some  of  my  friends  it  is  a  futile  exer-
 cise  participating  in  this  debate.

 As  far.  as  emergency  is  concerned
 or  the  20  point  programme  is  concern-
 ed,  my  friend  Shri,  Samar  Mukherjee
 appears  to  taunt  that  our  party  has
 been  giving  full/throated  support  to
 emergency  and  the  twenty  point  pro-
 gramme..  whereas  experience  is  that
 certain  undesirable  things  are  taking
 place.  J  am  thankful  for  the  addi-
 tional  extra  publicity  he  gave  to  Rajes-
 war  Rao’s  interview  to  the  Blitz.  We
 bave  not  hidden  what  we  want  to  say.
 We  have  started  quite  openly—and  I
 repeat  it—it  is  the  view  of  our  party
 that  this  emergency  was  imposed  at  a
 tritical  time  in  the  life  of  our  country
 with  a  purpose.  which  it  is  the  duty  of
 fhe  ruling.  party.to  pursue  and  if  it
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 does  not  pursue  it,  then  the  country-
 will  come  to  its  own  conclusions,  That
 purpose  was,  emergency  or  the  stern
 powers,  the  drastic  measures  taken.
 should  be  aimed  against  those  forces.
 —those  reactionery  ferccs,  which  with
 certain  external  help  were  trying  to
 subvert  democracy  in  this  country  and
 if  possible  to  seize  power.  That  is  the
 purpose  of  the  emergency.  It  is  not
 the  purpose  of  the  emergency  to  use
 these  powers  against  the  common  peo-
 ple  of  this  country.  Our  slogan  should
 be  ‘emergency  against  the  enemies  of
 the  country  and  democracy  for  the-
 people  of  the  country’.  That  is  the
 way  to  fight  fascism,  that  is  the  way
 to  fight  imperialist  pressures  and  neo-
 imporialist  conspiracies.  Certainly  we-
 have  given  full  throated  support  to  the
 emergency  and  the  twenty  point  pro-
 gramme  if  they  are  carried  out  and
 implemented  in  the  proper  spirit,  But
 I  do  not  think  Shri  Samar  Mukherjee's.
 party  has  done  that  at  any  stage  and
 he  has  not  told  us,  he  has  not  explain-.
 ed  to  us  how  by  supporting  the  agita-
 tion  led  by  Jaya  Prakash  Narayan,
 how  their  party  participating  in  his
 demonstration  and  rallies  in  Calcutta
 how  by  marching  along  with  all  the-
 motley  crowd  which  was  led  -by  Jaya
 Prakash  Narayan  consisting  6f  re-
 aclionaries,  Communalists  amt  pro-
 imperialist  people,  how  this  party
 which  agreed  to  leave  its  flag  at  home-
 and  participated  in  the  march  with-
 out  any  flag  or  banner  or  anything,
 how  they  were  helping  the  cause  of
 fighting  fascism.  You  do’  nat  fight  fas-
 cism  by  joining  hands  with  the  fascist
 forces  I  am  surprised  how  &  party  cafl-
 ing  itself  marxisit  Jves  not  realise  tat
 if  those  people  came  to  power,  I  do  not
 know  what  they  would  do  to  Mts.
 Gandhi  or‘  anybody  else  but  I  know
 very  well  what  they  will  do  to  you
 or  me.  "They  would  not  spare  you  or
 me,  we  are  quite  sure  about  that.

 Another  point  which  the  Communist
 Party  Marxist  is  not  able  to  reply  to
 is  this  if  all  these  things  are  true
 which  Shri  Samar  Mukherjee  has  said

 -how  does  it  explaim  that  all  the  worst
 imperialist  forces  -in  the  world  are
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 so  angry  with  India  and  are  attacking
 India,  since  28tn  June  and  carrying
 on  a  tremendous  campaign  throughout
 the  world.  denigrating  this  country,
 attacking  the  Government.  attacking
 the  Prime  Minister  personally  and
 shedding  crocodile  tears  on  what  they
 call  demise  of  democracy  here.  Since
 when  have  they  become  big  demo-
 erats?  We  should  think  over  this
 matter.  It  is  no  use  glossing  over  the
 grave  danger  and  menace  which  has
 gone  on  developing  in  this  country.
 which  if  allowed  :o  continue  m‘ght
 have  led  to  very  very  dangerous  conse-
 quences  as  We  have  se‘r.  happening  in
 so  many  other  countries  round  about.
 So,  on  that  point  my  party  is  aule
 clear  and  quite  firm  and  we  do  not  be-
 lieve  that  that  danger  is  over.  We  do
 not  believe  that  that  danger  hus  Leen
 suppressed.  J  am  one  with  the  Prinie
 Minister  in  the  staternents--categor:cal
 and  forthright  statenents  that  she  has
 been  making  recently  about  the  ex!er-
 nal  and  interna!  danger.  There  cun  be
 no  two  questions  un  this.  She  has  even
 Said  at  Chandigarh  in  one  of  her
 speeches  if  she  has  been  reported

 correctly  that  certain  peopte,  certain
 individuals  who  are  known  to  have
 earried  out  or  participated  in  some  of
 these  conspiracies;  in  otaer  coun‘ries
 in  the  toppling  operations,  some  of
 them  are  known  to  be  in  this  count-y

 -at  present.  She  said:  We  know  who
 they  are.  It  is  a  very  serious  thing
 for  a  Prime  Minister  to  say  so.  If

 eany  of  those  persons  are  here  in  the
 .guise  of  personnel  of  foreign  embassies

 or  diplomats  or  in  any  one  of  the
 various  institutions  attached  to  these
 embassies,  if  any  of  those  persons

 could  be  identified  as  being  what  is
 virtually  called  CIA  agents.  masquerad-
 ing  as  diplomats—as  we  know  they
 have  done  in  many  countries  as  they
 themselves  have  revealed  it,  —then,  I
 want  to  know  why  the  Government  of
 India  should  not  ask  the  Government
 of  the  USA  or  whichever  Government

 it.is,  to  declare  those  persons  persona
 "on  grata,  asking  the  American  Gov.
 ii  remove  fem  from  here.  You  know
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 they  are  conspirators,  -topplérs,  wha
 have  been  dolhg  this  game  In  country
 after  country.  If  the  Government
 takes  such  action  the  people  of  the
 country  will  learn  a  lot  and  their

 vigilance  will  be  doubly  increased,  they
 will  understand  bow  this  sort  of
 nefarious  game  is  going  on.  Of  course
 if  you  are  afraid  of  offending  some
 Government,  that  is  a  different  matter,
 we  do  it  at  our  own  peril.

 The  real  question  now  is:  Have  there
 been  any  positive  gains?  Certainly,
 there  have  been  some  positive  gains
 and  it  would  be  wrong  to  deny  these.
 The  galloping  rate  of  inHation  has  cer-
 tainly  been  checked.  Whether  it  will
 be  a  permanent  teature,  I  have  grave
 doubts  about  this.  unless  certain  other
 measures  are  taken.  But,  for  the  time
 being,  this  has  been  checked  although
 it  has  not  yet  so  far  reflected  itse!f
 in  regard  to  retail  and  consumer
 prices  for  the  ordinary  man,  Never-
 theless  it  is  a  pos.tive  development.
 We  are  glad  to  know  that  quite  a  sub-
 stantial  amount  of  undisclosed  and
 concealed  income  and  wealth  has  been
 unearthed  although  there  also,  I  must
 say.  it  touches  only  a  fringe  of  the
 proclem,  it  is  necessary  to  say  this
 because  some  effusive  and  euphoric
 statements  are  being  made.  There  is
 the  Voluntary  Disclosure  Scheme  about
 which  I  would  like  to  say  many  things
 but  I  would  not  say  anything  now
 because  of  lack  of  time.  Even  if  1,000
 or  1100  crores  has  been  unearthed,
 what  I  say  is,  this  is  only  touching  a
 fringe  of  the  tota!  assessed  black
 money,  the  parallel  economy,  function-
 ing  in  this  country,  even  as  the
 Wanchoo  Committee  has  stated.  Cer-
 tainly,  production  has  improved,  but
 now  the  question  is  this.  We  have  to
 judge  things  by  their  implementation,
 the  acid  test  of  implementation.  The
 acid  test  is  not  the  declarations,  pro-
 mises  and  assurances  and  speechea
 that  they  make  galore.  The  arid  teat
 is  only  implementation  in  practice,
 about  which  the  General  Secretary  of
 my  Party  has  expressed  ‘e  lot  of
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 miagiving  because  now  there  should  be
 no  obstacle  to  implementation.  In  these
 conditions  of  emergency,  what  are  the
 specific  obstacles  to  implementation’
 This  is  the  question  now  and  the  Gov-
 ernment  must  tell  us  about  that.  Who
 is  coming  in  their  way?

 And  do  you  claim  that  the  Twenty.
 point  programme  is  being  implemented
 Satisfactorily?  Nobody  can  claim  it,
 nobody  with  any  honesty  can  claim  it,
 who  is  coming  in  the  way?  I  find  the
 other  day  at  Visakhupatnam,  as  re-
 ported  in  “The  Hindu"  the  Prime
 Minister's  son  in  a  public  speech  has
 told  a  Rally—it  was  a  Youth  Rally—
 that  certain  people  inside  the  Congress
 landed  gentry,  are  also  creating  resist-
 unce  to  the  carrying  out  of  land  re-
 forms  and  other  programmes.  He
 asked  the  youth  there  to  keep  an  eye
 on  these  people,  I  welcome  this  state-
 ment.  But,  then?  Who  is  keeping  an
 eye—this  is  what  I  wanted  to  know?
 There  is  no  use  your  and  my  keeping
 an  eye.  So  we  have  hear  statistical
 reports  about  how  inamy  acres  of  land
 have  been  distribuled:  how  many
 families  are  benefiter!  and  how  many
 got  the  house  sites  and  so  on,  But  I
 take  a!l  this  with  a  pinch  of  salt,  I
 checked  them  against  reports  which
 we  get  also  from  down  below  from
 various  States.  of  course  some  land
 has  been  distributed:  some  house  sites
 have  been  distributed  to  Harijans—I
 do  not  deny  it.  But  the  closest  scru-
 tiny  is  needed  to  see  what  kind  of
 land  is  it;  in  some  cases  only  pattas
 have  been  given  and  not  land  as  vet.
 I  do  not  know  whether  it  is  a  fact  that
 in  some  cases  the  poorest  people  who
 have  got  nothing,  no  capital,  no  cattle,
 no  plough  are  being  compelled  also  to
 sell  away  those  pattas.  In  many  cases
 the  land  that  is  being  given  is  situated
 in  such  a  place  where  there  cannot  be
 any  possible  cultivation  because  of  the
 poor  quality  of  the  soil  and  the  land
 is  liable  to  be  inundated  by  water

 ‘every  year.  So,  the  president  has  said
 here  quite  clearly  that—

 ‘Government  invites  the  full
 cooperation  of  the  people  as  this
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 is  the  people’s  programme  and
 cannot  be  implemented  by  official
 agencies  alone’.

 Why  was  it  necessary  for  the  Presi-
 dent  io  point  this  out?  If  everything

 is  not  going  on  so  well,  why  is  the
 pecple's  cooperation  not  being  sought
 and  obtained?  Why  was  it  necessary
 for  the  President  to  point  out  this
 particular  thing  that  the  official  agen-
 cies  are  not  adequate?  I  am  glad
 that  this  has  been  noted  down.  Many
 people  tell  me,  many  friends  inside
 the  Ruling  Party—I  won't  name
 them—tell  me  in  ordinary  private
 conversation  that  ‘we  have  not  got
 any  mass  organisation  or  that  kind  of
 party  organisaton  down  at  the  grass-
 roct  levels.  What  can  we  do?  We
 have  to  depend  on  the  official  machi-
 nery.  If  you  depend  on  the  official
 machinery  which  is  hand  in  glove
 with  these  vested  interests,  with  these
 landlords  and  others.  how  do  you
 expect  the  programme  to  be  carried
 out?  That  is  why  the  Communist
 Party,  from  the  first  day,  has  been
 saving  ‘set  up  some  sort  of  popular
 committees;  Jet  there  be  proper
 people's  committees  at  the  grassroot
 levels  and  let  these  committees  be
 given  some  powers  so  that  they  can
 ensure,  in  cooperation  with  the
 administration.  that  proper  implemen-
 tation  is  done.’  Unless  this  is  done,
 I  am  afraid,  nothing  will  happen.

 Then  there  is  mention  here  also  in
 the  President's  Address  of  the  fact
 that  ‘steps  will  be  taken  to  ensure
 the  modernisation  of  industries  like
 textiles  and  sugar  which  are  engaged
 in  the  mass  consumption  goods’.
 I  am  sorry  to  say  that  in  this  period
 sume  of  the  most  shameless  conces-
 sions  have  ‘been  made  to  the  textile
 magnates  and  sugar  magnates.  Is
 there  any  doubt  about  it?  ‘You  have
 jnereased  this  quota  of  free-sale  sugar
 and  reduceg  the  quota  of  levy  sugar.
 You  have  liberated  these  textile  mills
 from  the  responsibility  of  producing
 the  standard  cloth,  cheap  cloth  for
 the  people  which  is  the  objective.
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 But  what  is  the  use  of  allowing  them
 to  concentrate  on  the  higher  priced
 or  higher  profitmaking  cloth?  What
 is  the  whole  object  of  this  exercise?
 Do  you  want  to  strengthen  or  weaken
 the  forces  of  democracy  in_  this
 country?  Which  are  the  forces  which
 are  aguinst  the  democracy  in  this
 country?  On  this  point  I  find  myself
 in  agreement  with  what  Mr.  Samar
 Mukherjee  has  said.

 Of  course,  the  Reserve  Bank  of
 dadis  bes  recently  made  @  oludy,  ar
 you  know—some  of  you  might  have
 seen  it—of  450]  companies  in  the
 Private  sector—I  cannot  go  through
 al]  those  figures  now—and  the  Reserve
 Bank  hag  demonstrated  how  over  the
 last  five  or  six  years,  these  1501
 companies  have  prospered,  how  their
 prefits  after  taxation.  their  net  assets.
 their  dividends  have  all  gone  up.
 And  you  want  to  go  on  giving  more
 concessions  to  them  or  removing
 controls  and  everything  in  the  hope
 that  they  are  going  to  serve  the
 vountry’s  interest  by  increasing  pro-
 duction.  These  are  the  very  people
 who  are  hand  in  glove  with  these  big-
 monopolists—with  these  foreign  multi-
 national-companies.  The  Prime
 Minister  at  least  knows  very  well
 that  these  are  the  channels  or  the
 eonduit  pipes  through  which  the  CIA,
 the  imperialist  influence  or  neo-
 colonialist  pressures  are  exercised  on
 so  many  countries.  Where  is  the
 vigilance?  What  vigilance  is  being
 exercised  '  My  charge  is,  though  they
 took  g  very  correct  step,  there  is  no
 vigilance.  Vigilance  is  against  the
 wrong  people.  You  have  repeatedly
 amended  MISA  in  order  to  plug  all
 the  loopholes  and  make  it  absclutely
 foolproof.  The  bureaucracy  which  is
 foing  to  implement  this  MISA  is
 being  armed  with  terrific  power.  But
 what  do  we  find  the  bureaucracy
 doing  ‘at  the  same  time’.  We  have
 made  many  representations,  The  Jan
 Sangh  ang  RSS  people  are  being
 released  every  day—not  by  the  courts

 “but  by  administrative  action.  The
 ‘Home  Minister  is  interested,  Again
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 we  will  give  him  the  representation.
 No  action  is  taken.  The  Jan  Sangh
 and  the  RSS  elements  are  being
 released  everyday  in  various  States  in
 the  name  of  review  by  the  official
 machinery  and  you  go  on  giving
 terrific  powers  to  the  same  bureau-
 eracy  in  order  to  control  whom?
 Various  people  who  are  still  sitting  in
 high  positions  in  the  officialdom  are
 known  to  be  sympathisers  and  even
 active  followers  of  the  RSS  and  the
 Anend  Marga.  We  have  reported
 about  several  officials  who  are  report-

 ed  not  only  to  be  devotees  of  Anand
 Marga  but  Acharyas  of  Anang  Marga.
 Have  you  taken  any  action  against
 them?  You  wouldn’s  touch  them.
 That  is  why  people  feel  bitter.  I  do
 not  plead  for  immunity  from  arrest
 for  MPs.  The  point  is  vou  must  see
 in  the  concrete  how  these  powers  are
 being  used.  misused  or  abused.  We
 are  not  functioning  in  a  vacuum.
 Here  everyday  in  Delhi  Bhagwati
 Jagran  functions  are  going  on.  You
 are  allowing  them.  It  is  a  good
 gathering  place  for  all  RSS  and  Jan
 Sangh  people.  Permission  is  given  in
 Delhi.  Big  open  air  functions  are  going
 on  but  when  the  Communist  Party
 celebrated  recently  its  50th  anniver-
 sary  here  in  Delhi  permissivr  was
 refused  even  for  holding  a  Mushiara.
 permission  was  refuse  for  haiding  en
 exhibition,  permission  wag  refused  for
 holding  any  kind  of  meeting  but
 Bhagwati  Jagran  is  going  on  everyday.
 And.  of  course,  Congress  party  meet-
 ings  are  permitted.  Firstly,  the  excuse
 given  to  us  was  that  if  we  give
 permission  to  One  party  then  other
 people  cannot  be  refused.  That  is
 why  We  do  not  allow.  Now,  what  do
 we  find?  Congress  people  can  hold
 meetings  in  Delhi.  Permission  is
 never  refused  and  Bhagwati  Jagran
 meetings  ate  going  on  but  the  Com-
 munist  Party  wa;  not  permitted  here
 to  hold  a  meeting,  an  exhibition  or
 anything  in  connection  with  its  50th
 anniversary.  Whom  are  you  fighting?
 Which  are  the  forces  you  sre  using
 the  power  against?  Whom  are  you
 trying  to  suppress  and  whom  are  you
 trying  to  strengthen?
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 I  do  not  wish  to  say  much  about
 what  Mr.  Samar  Mukherjee  has
 already  said.  I  have  made  a  point
 here  about  the  eviction  of  poor  people,
 What  have  they  done?  Are  they
 part  of  the  right  reactionary  forces—
 the  urban  poor  people  who  live  in
 Jhuggis  and  Jhaunpris,  people  who
 are  hawkers  and  small  stal)  holders
 and  have  built  little  houses  for  them.
 selves?  I  agree  that  in  some  places
 they  may  have  encroached  unautho-
 rised  lang  and  those  structures  should
 be  removed.  But,  surely,  in  such
 cases  also  some  alternative  sites  must
 be  provided.  Is  it  not  a  human  prob-
 lem?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH):  They  are  provided.

 SHRI  INDRAJIT  GUPTA:  They  are
 provided  25  miles  away,  About  three
 lakhs  of  peuple,  jhuggi-jhonpad:
 dwellers  in  De.hi  have  been  removed
 20—-25  mules  away,  They  have  lost
 their  entire  livelshood.  Their  livelihood
 comes  from  small  domestic  services.
 Somebuwivy  cleans  motor  cars,  some-
 body  is  a  sweeper  and  so  on.  Thes
 have  all  been  removed  25  miles  away,
 In  the  so-called  unauthorise  colonies.
 for  which  they  had  paid  money  for
 the  land,  the  houses,  puts  houses.
 have  been  demolished;  even  u  hospita!
 hes  been  demolshed  in  a  colony.  How
 are  you  helping  the  fight  against
 fascism  and  reaction,  ]  wart  to  under-
 Stand?  The  Prime  Minister  knows
 very  well  that  the  strongest  support
 that  she  has  got  up  to  now,  has  been
 from  the  poorer  sections.  She  has
 repeated  this  many  times  in  her
 speeches.  Why  do  you  antagonise  this
 urban  poor  unnecessarily?  Is  there  no
 other  important  work  to  be  done  in
 the  country?  Is  priority  to  be  given  to
 this  first,  displacement  of  jhuggt-
 jhonpadi,  dwellers,  small-shop-keepers
 stall-holders  and  people  of  low  and
 middle  income  groups  having  small
 houses  without  any  proper  rehabilita-
 tion?  What  is  the  point?  Why  do  you
 swant,  to  antagonise  these  people?  Or,
 ig  it  that  there  are  some  people  who
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 are  doing  it  deliberately  with  the
 ulterior  motive  of  making  these  people
 anti-Emergency  and  anti-Government
 Jan  Sanghi  people  sitting  inside  the
 administration?  [  would  like  to  know.
 Why  is  this  sabotage  being  carried  on?

 The  other  section  is  the  working class  for  whom  the  Prime  Minister
 has  expressed  concern  many  times.
 Everybody  knows  it,  how  they  have
 cooperated  during  this  Emergency
 period.  They  have  not  gone  on  strikes
 aml  the  like.  You  may  say,  it  is  due
 to  fear,  But,  is  there  fear  only  for  the
 workers;  fear  is  not  there  for  the
 employers.  A  spate  of  lock-outs  is
 g0ing  on  and  there  have  been  closures,
 retrenchments.  lock-outs  and  lay-offs.
 West  Bengal  is  the  worst  affected  in
 this.  |  know,  how  the  State  Govern.
 ment  is  worried  about  it,  They  do  not
 even  bother  to  consult  the  State  Goy-
 ernment.  This  National  Tobacco  Com-
 pany  of  Mr,  में,  P.  Goenka.  who  has
 many  friends  in  the  ruling  party  I
 know,  do  not  even  bother  to  tell  the
 State  Government.  One  day,  they  just
 put  up  a  notice  saying  “LiBO  workers
 are  sacked  from  today.’  The  whole
 factory  is  on  strike  for  the  last  five
 months  and  nothing  is  being  done.
 But  the  workers  have  cooperated  in
 maintaining  production  and  transport.
 This  has  been  acknowledged  by  the
 President  also.  What  is  their  reward
 Sir?

 First,  their  bonus  rights  have  been
 taken  away.  These  bonus  rights  which
 have  been  taken  away  were  incorpor-
 ated  iu  a  legislation  brought  by  this
 very  Government.  This  very  House
 had  passed  the  Payment  of  Bonus  Act.
 Now,  these  rights  have  been  taken
 away  without  any  prior  consultations
 and  discussions  in  the  various  bi-
 partite  and  tri-partite  forums;  nothing
 has  been  done,  Even  the  INTUC  was
 not  consulted.  I  know  how  bitter  the
 INTUC  friends  are.  They  may  not  be
 in  a  position  to  speak  out.

 Whereas,  the  dividend  restrictions
 have  been  removed.  The  restrictions
 which  has  been  placed  on  the  distri-
 bution  of  dividends;  as  a  sort  of



 जब7  Motian  of  Thanks
 on  President's  Address

 (Indrajit  Gupta]

 balancing  factor,  that  part  of  it,  have
 been  removed.  But,  the  bonus  rights
 have  been  taken  away,  Attempts  are
 being  made  to  introduce  a  seven-day
 working  week.  You  may  say,  ‘what
 is  wrong  with  it?’.  What  is  wrong  with
 that  ‘is,  you  are  unnecessarily  irritat-
 ing  the  workers,  who  would  like  to
 have,  like  all  human  beings,  a  common
 weekly  holiday,  They  would  like  to
 enjoy  a  common  weekly  holiday,  which
 is  a  right  for  which  the  trade  unions
 have  fought  for  many  many  years.
 But,  by  imposing  the  seven-day  work-
 ing  week;  production  is  not  going  to
 increase  like  anything.  When  there

 is  no  power,  when  there  is  no  raw
 materia]  and  when  the  employers  are
 closing  down  factories  and  restricting
 production  in  order  to  create  artificial
 scarcity.  you  are  imposing  the  seven-
 day  working  week.  The  National  Apex
 Body  unfortunately  has  proved  power-
 less  to  intervene  against  these  em.
 ployers  and  several  State  Governments.
 I  think  half  a  doven  of  them,  have
 clearly  stated  that  they  are  not  going
 to  put  up  apex  bodies.  constitule  apex
 bodies,  in  their  States  at  all,  What
 have  you  done  about  it?

 Workers’  participation  in  manage-
 ment  was  a  point  included  in  the
 twenty-point  programme.  We  _  wel-
 comed  it—if  it  was  properly  carried
 out.  The  scheme  that  has  finally
 emerged,  is,  4  must  say,  I  must  cal)  it,
 a  hoax  and  nothing  more.  There  is
 nothing  about  workers’  participation
 in  it.  It  is  not  workers’  participation
 at  all  in  management;  it  is  just  a
 Scheme  by  which  they  can  be  com-
 pelled  to  do  more  production,  but  they
 will  have  no  access,  no  Say  in  anything
 to  do  with  management  matters.  So
 what  is  the  point?

 This  morning,  we  have  already  had
 mentioned  here—I  do  not  wish  to  re-
 peat  it—about  negligence  of  manage-
 ments  which  has  resulted,  for  exam-
 ple,  in  the  Chasnalla  tragedy  or  the
 fact  of  the  victimisation  of  railway-
 tren  who  are  still  out.
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 I  will  make  one  point  more  about
 this  working  class  front.  I  will  just
 mention  it—I  do  not  wish  to  go  into
 details  now.  There  is  a  sinister  move
 afoot,  I  say  it  with  a  sense  of  res-
 ponsibility,  in  which  some  members  of
 the  ruling  party—I  do  not  say  the
 Government  or  the  ruling  party  as  a
 whole.  but  some  members  of  the  rul-
 ing  parly—have  involved  themselves.
 What  sinister  move  is  that  at  a  time
 when  the  working  class  is  called  upon
 to  render  its  utmost  for  production
 and  transport,  some  people  are  mak-
 ing  an  attempt  to  disrupt  and  divice
 certain  well-established  and  recognised
 trade  unions  in  the  public  sector  need-
 lessly,  to  split  the  unions,  divide  those
 unions  and  put  worker  against  worker.
 I  propose  to  give  the  full  facts  to  the
 Prime  Minister  and  ask  her  whether
 it  is  in  the  interest  of  the  country,  of
 production  and  transport.

 Then  I  will  just  say  a  word  or  two
 aliout  some  of  these  foreign  policy
 matters  which  have  been  mentioned
 here.  in  the  President's  Address,  The
 need  for  strengthening  cooperation
 with  the  USA  has  been’  mentioned
 here

 “We  desire  a  mature  and  construc-
 tive  relationship  with  the  United
 States  of  America”.

 Well.  nobody  objects  to  that.  But
 strengthening  ‘co-operation  should  not
 mean  compromising  on  our  principles.
 Something  has  happened  recently  in
 the  UN  over  Puerto  Rico  which  did
 not  bring  any  credit  to  India,  and
 the  western,  imperialist  press  was
 gleeful,  happy,  about  it,  that  India  had
 voted  along  with  the  US  to  see  that
 the  question  of  Puerto  Rico,  the  inde-
 pendence  of  Puerto  Rico,  was  not  taken
 up  but  was  postponed  and  shelved
 from  the  agenda.

 All  of  us  are,  I  think,  unanimeus  in
 eondemning  the  junta,  the  military
 junta,  and  its  atrocities  in  Chile.  Re-
 cently  in  the  papers  we  had  read  that
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 a  delegation  had  come  here  of  what
 878  called  Andean  countries.  That  in.
 cludes  Peru,  Ecuador,  Colombia  and
 Chile—Chiie  means  in  this  context  the
 present  military  junta  there.  That
 delegation  came  here,  spent  quite  some
 time  here  in  order  to  explore  ways
 and  mean  of  receiving  collaboration,
 technical  and  other,  from  India.  I  do
 not  know  the  details  of  the  agreement
 which  have  been  reached  because  they
 have  not  been  published.  But  some
 agreements  have  been  made  for  giving
 various  types  of  technical,  techno!logi-

 cal  and  olfher  belp  to  these  countries.
 I  only  would  like  to  be  satisfied  that
 Chile  is  not  included  among  the  reci-
 pients  of  Indian  aid,  If  it  is,  द  am
 afraid  it  will  do  no  good  to  our  image
 in  the  international  community.  We
 should  be  careful  and  cautious  about
 these  things.

 Then  there  is  a  mention  here.  of
 course,  about  the  Kudremukh  Iron
 Ore  Project,  a  project  on  which  agree-
 ment  has  been  reached  with  Iran.
 Well,  that  is  all  right  may  be  quite
 profitable  for  us  also.  But  I  just  want
 to  sound  a  note  of  warning,  Subse.
 quent  to  this  agreement,  of  course
 we  are  reading  al!  these  reports  about
 how  jont  armaments  production  is
 going  to  be  developed  iy  Pakistan.
 Iran  and  Turkey.  j  think  nobody
 here  has  any  illus:ons  that  in  the
 event  of  any  future  conflict,  heaven
 forbid,  if  we  are  involved  again  in  any
 such  conflict,  I  do  not  think  we  have
 any  illusions  that  some  of  these  ccun-
 tries  will  automatically  be  against  us
 always.

 SHR]  8.  A,  SHAMIM  (SRINAGAR):
 Don’t  worry;  Bansi  Lal  will  defend  us.

 SHRI  INDRAJIT  GUPTA:  I  want
 Bansi  Lal  to  defend  us,  but  I  do  not
 want  Bansi  Lal's  friends  to  sell  our
 iron  ore  to  Iran  to  be  converted  into
 weapons  which  the  Pakistanis  will
 use  against  us.  That  I  do  not  want.

 Finally,  the  question  of  Angola.
 Angola  is  mentioned  here  briefly,  “We
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 cannot  but  condemn  armed  interven-
 tion  by  South  Africa  in  the  internal
 affairs  of  Angola”.  But  anybody  can
 understand  that  it  is  not  only  South
 Africa.  The  Angolan  people  and  the
 Angolan  liberation  movement  ang  the
 Government  established  at  Luanda  are
 being  attacked  by  a  combined  band  of
 South  African  mercenaries,  Portuguese
 mercenaries  and  the  American:  there
 is  no  doubt  about  it.  President  Ford
 is  making  it  clear  every  day.  This  is
 the  first  time  that  a  battle  for  libera-
 tion  on  African  soil  has  taken  this
 form  and  I  want  to  know  why  the
 Government  of  India  is  hesitating  on
 this  issue,  and  why  we  should  not  give
 recognition,  as  so  many  other  countries
 have  done,  to  the  Government  at
 Luanda  which  is  fighting  against  the
 worst  type  of  rascism  and  imperalism
 trying  to  keep  a  foothold  there  for
 the  sake  of  its  rich  copper  and  other
 mineral  deposits.  We  are  in  agree-
 ment  with  the  general  tenor  of  our
 country's  foreign  policy  and  certainly
 we  have  got  a  good  image  before  the
 world  as  a  non-aligned,  freedom  lov-
 ing  country  supporting  those  countries
 which  are  fighting  for  their  indepen-
 dence,  taking  a  firm  stand  against
 imperialism  and  colonialism.  We  are
 proud  of  that  and  that  is  why  I  should
 like  to  point  out  that  we  should  do
 nothing  which  would  in  any  way
 tarnish  this  image  or  take  away  the
 credit  which  we  have  earned.

 Finally,  I  am  purprised  to  find  that
 the  President's  address  contains  ne
 mention  of  any  sort,  direct  or  indirect,
 relating  to  the  prospects  or  the  desir-
 ability  of  constitutional  changes.  1

 do  not  know  what  I  should  conclude
 from  this,  Should  I  conclude  from
 this  that  constitutional  chances  are
 not  on  the  anvil  and  that  for  the
 moment  the  whole  matter  has  been
 shelved?  One  can  conclude  80.  But
 that  is  not  a  happy  conclusion  because
 I  do  want  the  Constitution  to  be
 changed.  Many  friend  have  spoken
 about  it,  that  the  Constitution  needs
 radical  reforms  and  radical  changes
 to  bring  it  In  Une  with  the  needs  of
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 nomic  programme  without  any  inter-
 ruption  and  hindrance.  We  are  all
 for  that.  But,  in  recent  days,  as  we
 all  know,  there  had  been  loud  talk
 and  there  have  been  documents  circu-
 lating  around,  which  have  been  pub-
 lished  also.  The  authorship  of  course
 is  not  clearly  revealed.  Many  quarters
 of  the  ruling  party  are  actively  lobby-
 ing  the  ideas  contained  in  that  docu-
 ment  and  this  was  certainly  advocating
 a  line  which  would  mean  very  serioys
 and  fundamental  changed  in  the  basic
 structure  of  this  country,  eroding
 Parliament's  sovercigniy  and  supre-
 macy  and  bringing  in  some  form  of
 presidential  rule.  I  am  glad  that  the
 Prime  Minister  had  stated  at  Chandi-
 garh  that  whatever  changes  we  would
 make  in  the  Constitution  in  the  future
 could  not  be  done  just  like  that  by  8
 group  of  lawyers  sitting  somewhere  or
 a  handful  of  people  sitting  somewhere
 thinking  out  some  changes  but  had  to
 be  put  to  the  people  and  mandate
 had  to  be  taken  from  the  people  and
 Tam  glad  that  she  has  said  that....
 (Interruptions)

 SHRI  8,  A  SHAMIM  (Srinagar):  She
 has  denied  the  mandate.

 SHRI  INDRAJIT  GUPTA:  Leave  it
 to  her  to  contradict  who  are  you  ad-
 vocating  for  her?  Let  her  make  it
 clear  This  is  the  Pariiament  of  India.
 I  am  sure  she  will  make  it  clear;  she
 is  a  forthright  person.  Whatever  is  in
 their  mind,  they  should  tell  us;  this  is
 the  Parliament  of  India.  We  want  to
 know  again  so  that  we  may  be  reassur-
 ed  that  the  supremacy  and  the  sovere-
 ignty  of  Parliament  in  this  country  will
 not  be  eroded.  Secondly  certain  amend-
 ments  should  be  thought  out  carefully
 and  put  before  the  people  of  this
 country  whose  main  purpose  should
 be  the  removal  of  immediments  to
 socio-economic  changes  which  will
 take  the  country  nearer  the  goal  which
 we  all  swear  by.  Thirdly,  this  should
 not  be  done  in  a  hole  and  corner  way;
 it  should  be  put  in  the  oven  sunlight
 and  put  before  the  people  so  that  peo-
 ple  also  may  express  their  opinion  on

 chief  censor  has  the  last  word.

 Bro  were  (weak  दक्षिण)  :  माननीय
 उपाध्यक्ष  महोदय,  संसद्‌  के  दोनों  सदनों
 की  सम्मिलित  सभा  में  राष्ट्रपति  के  प्रति-
 भाषण  के  लिए  जो  घन्‍न्यवाद-प्रस्ताव  रखा
 गया  है,  मैं  उसका  समर्थन  करने  के  लिए  खड़ा
 हुआ  हूं  ।  इस  से  पहले  कि  मैं  राष्ट्रपति  के
 अभिभाषण  पर  अपने  विचार  प्रकट  करूं,
 मैं  सिक्किम  से  चुने  हुए  भ्र पने  साथी  का  स्वागत
 करता  हूं  |  हम  शाण  करते  हैं  कि वह  भी  लोक
 सभा  की  कार्यवाही  में  जब  अ्च्छीं  तरह  से
 हिस्सा  ले  सकेंगे  |

 अपने  अ्रभिभाषण  में  राष्ट्रपति  जी  ने
 गत  वर्ष  की  देश  की  राजनैतिक  परिस्थितियों,
 श्रमिक  समस्याओं  झोर  प्रन्तर्राष्ट्रीय  गति-
 विधियों  का  चित्र  बड़ी  खूबी  से  खींचा  है  ।
 पिछले  बर्ष  देश  की  झग्रान्तरिक  स्थिति  इतनी
 खराब  हो  गई  थी  कि  देश  की  एकता  को  छिन्न
 भिन्न  हो  जाने  का  खतरा  पैदा  हो  गया  था  ।
 देश  में  इनफ्लेमेशन  बढ़ता  चला  जा  रहा  था  |

 वस्तुएं  नहीं  मिल  रही  थीं,  क्योंकि  प्रोडक्शन
 कम  हो  रहा  था  ब्रोकर  रोज  हड़ताल  हो  रही
 थीं  ।  सरकार  नाम  की  कोई  चीज  नहीं  रह
 गई  थी  ।  विद्यार्थी  पढ़ने  नहीं  जाते  थे  और
 परीक्षाओं  में  नहीं  बैठते  थे  7  सरकारी  बौर
 श्री-सरकारी  कर्मचारी  समय  पर  काम  नहीं
 करते  थे  ।  देश  में  यह  जो  अनुशासनहीनता
 व्याप्त  2  गई  थी,  उस  को  समाप्त  करने  के

 लिए  प्रधान  मंत्री  में  26  जून  को  आपातकालीन
 स्थिति  की  घोषणा  कर  के  एक  ठीक  कदम
 उठाया  ।

 मझे  देश  में  घूमने  का  भी  अवसर  मिला
 है  और  अन्तर्राष्ट्रीय  सवारों  में  भी  भाग  लेते
 वाले  व्यक्तियों  से  मिलने  का  मौका  मिला  है  1
 सब  की  यही  राय  रही  हैं  कि  श्रीमती
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 इंदिश  गांधी  ने  फिर  से  एक  शार  पैर  संसार
 को  बता  दिया  है  कि  वे  एक  कुशल  राजनीतिज्ञ

 हैं,  एक  चोटी  की  स्टेट्समैन  हैं  क्योंकि  उन्होंने
 देश  में  बढ़  रहे  केन्नोस  को  समाप्त  करने  के  लिए
 तथा  सरकार  की  कफ़ड़ोब्रिलिटी  वापस  लाने
 'का  एक  सामयिक  कदम  इमरजेंसी  की  घोषणा
 करके  सही  कदम  उठाया  ।  (व्यव्षबान)  स्थिति
 यह  हूँ  कि  श्री  शमीम  जैसे  होनहार  नवयुवक
 जो  यह  कहते  थे  कि  लोक  सभा  में  ऐस  विचार-
 धारा  नहों  रखती  चाहिए,  जिस  से  देश  में

 घूम।  फैले,  पर  वे  स्वयं  इस  प्रकार  की  हरकतें
 कर  रहे  हैं  और  इतटेन्शनज  पर  डाउट  कर  रहे  हैं
 हमें  यह  राणा  यी  कि  यह  होना!  नवयुवक
 श्री  मीम  यहां  काश्मीर  का  न,म  रोशन  करेंगे,
 लेकिन  ऐ  सा  मनम  होता  है  कि  वह  काश्मीर
 का'  नाम  बदनाम  करने  के  लिए  यहा  बाये  हैं,
 जो  एक  ब्र  दुर्भाग्य  को  वात  है  1  मझे  राणा
 थी  कि  श्री  मीम  एक  विमान  च्यवित  की
 तरह,  डिसइनट्रेस्टिडली  बीर  झावजेक्टिवली
 देश  की  समस्याञ्रों  को  देखेंगे  -  लेकिन  उन्हें

 नो  हमेंशा  कीमतों  इंदिरा  गांधी  के  नाम  से

 एलर्जी  है  1  या  उन्होंने  हर  एक  प्रति  को  राज-
 नैतिक  द  पट  से  देखा  है  |  काग्रेस  या  व्यक्ति
 की  बुर  ई  करके  किसी  प्रकार  जोल  कर  जाये  ।

 35.47  hrs.

 [Surt  Vasant  SatHa  in  the  Chair)

 हमें  यह  देखन/  च  हिए  कि  देश  किस  72
 से  उम्नन  हो  |  इलेक्शन  नो  बज,  हैं।

 श्री  शमीम  शेख  शब्द लला  का  न,म  ले  कर  जीत

 कर  झा  गये  हैं  |  ब्रव देखें  कि  बह  किस  तरह
 आते  हैं  ।  मझे  उन  की  कल  की  स्पो  सून  कर

 बड़ा  दुख  हुमा  था  t  मझे  उन  से  यह  उम्मीद

 नहीं  थी  कि  बह्  इस  तरह  छींट'  की  कर  सकते

 हैं  भ्र ौर  इस  तरह  इन्ट्रेन्शन्ज  पर  हाउस  कर

 सकते  हैं।  में  हमेश।  उन  को  स्पो  पर  उन  को

 कानग्रटुलेशन्ज  दिया  करत,  ह,  लेकिन  यह

 बड़े  दुर्भाग्य  की  दत्त  है  कि  उन्होंने  कल  इस

 सतरह  के  विचार  प्रकट  किये  ।
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 देश  के  लोगों  ने  जिस  खुशहाली  से  इस

 20  प्वाइंट  प्रोग्राम  का  झ्रावाहन  किया  है
 उसका  इन्दजीत  गुप्त  ने  एक  नक्‍सा  खोंचने
 की  कोशिश  की  ।  हमारा  कौर  सी  पी  मई
 का  किबवारधारा  एक  सी  है  लेकिन  हम  कोई
 ऐसी  बात  नहीं  करते  जिससे  देश  में  घृणा  का
 वातावरण  पदा  हो  ।  किसी  का  बरा  नहीं
 करते,  हम  तो  सदा  प्यार  के  दलाल  से  लोगों
 को  समझा  बुझा  कर  उनको  अपने  साथ  लाये  |
 प्रेम  से  व्यक्ति  सदा  सम्मिलित  भावना
 से  कार्य  करता  हैं  |  हमारे  20  पाइंट  प्रोगाम
 में  अभी  इंद्रजीत  गुप्त  ने  भी  यही  कहा  था,
 बीर  हम  भो  यही  चाहते  हैं  कि  पीपल्स
 पा टिसिपेशन  होना  चाहिये  और  इसलिए
 बीस  सूत्री  प्रोग्राम  में  ए  कराई  सी  ही  के  द्वारा
 इस  प्रकार  का  सुझाव  जारी  करने  के  बाद
 किस  प्रकार  समितियां  बनाई  गई  हैं।  स्टेट
 लेबल  पर  जो  इम्प्लमेंटेसन  कमेटी  बनी  है,
 मैं  उनकी  बात  मानता  हूँ  कि  यहां  पर  भी
 पालिमेंट  के  स्तर  पर  हर  बात  के  एक  या  दो
 पार्लीमैंट  के  मेम्बरों  की  समिति  बना  दी  जाय
 जो  इम्प्लीमें टेशन  पर  निगरानी  रखे  जिससे
 केन्द्रीय  सरकार  को  भो  पता  रहे  कि  बीस  सत्री
 वार्प क्रम  का  इस्प्लेमेंटे शन  हो  रहा  है  या  नहीं
 हो  रहा  है  ।

 नाम  पर  कड़ी  कहों  इतना  अत्याचार  हो
 रहा  है  कि  उससे  राजनैतिक  दृष्टिकोण  से
 काग्रेस  को  बड  नुकसान  हो  सकता  है  |  एक
 गरीब  खरादने  जो  परिवार  में  कमाने  वाला  हैं

 शयद  कहीं  एक  या  दो  बार  वे  किसी  सभा  में  कुछ
 वर्ष  पूर्व  गया  होग,  बौर  उसके  लिए  भी  वह  मत!
 करने  सीर  अब  वे  डर  के  मारे  यह  भी  कह
 रहे  हैं  कि  हम  उसके  लिए  माफी  चाहते  है  ग्रोवर

 अब एक  इज्ज़त,  Ea  नागरिक  की  तरह  रहना

 च।हते  हैं  पर  उस  म  फो  न.  में  के  स.व  भी  उनको

 छोड़ा  नहीं  जा  रहा  है|  अगर  कोई  लेकर

 या  टीचर  है  कौर  प्रणेता  कमाने  गला  है,

 व्यापारी  है,  टैक्सी  ड्राइवर  है  उसको  बंद

 गह  मंत्रों  जो  चले  गए  हैं  ।  एमरजैंसी  के
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 कर  दिया  गया  हैं  तो  एमरजेंसी  के  ताम  पर

 ब्यूरो के सो  जो  बड़  कर  रही  है  वह  ठीक  नहीं  है
 जब  हम  बीस  सूत्री  कार्यक्रम  की  बात

 करते  हैं  तो  जिसमें  गांवों  को  तरफ  देखने
 का  एक  दिशा!  बताई  है  ।  इस  में  कोई  शक

 नहीं  कि  उससे  एक  बहुत  बड़े  पै  पाने  पर  हरिजन,
 गिरिजा  तथा  भूमिहीन  कर्जदारों  का  भला

 हुआ  है  जो  पहले  पहल  27  सालों  में  उन  व्यक्तियों
 को  ल/भ  होते  वाला  है  क्योंकि  कब  इस  काय
 क्रम  में  हमने  इन  की  तरफ  देखना

 शुरू  किया  यद्यपि  देर  से  लेकिन  जब
 मैं  बडे  शहरों  की  बात  करता  हैं  खोजों
 बदमाशों  पैदा  क्र  रखो  थो  काले  धन  से.
 प्रोडक्शन  कम  दिखला  कर  अर  चीजों  के  दाम

 ज्यादा  बढ़ा  कर,  लोगों  ने  धन  कमा
 रखा  था  उन  पर  सख्त  कदम  उठाया  तथा
 जो  वालं टरी  डि सकल शजर  की  स्कीम  के  अंदर

 करीब  i4004T  i00  करोड़  रूपये  भी

 बाहर  शाए  तो  यह  कम  से  कम  एक  एसी  बड़ी
 रकम  तो  शा  गई  हैं,  हो  सकता  है  3000

 करोड  यह  रकम  रही  हो  या  4000  करोड

 यह  रकम  रही  हो,  बह  भी  धीरे  घीरे  निकलेगी
 लेकिन  वालं टरों  डिस्कलोजर  स्कीम  को  बुरा
 बताना  बौर  उसके  लिए  भला  बुरा  कहना
 यह  मैं  ठीक  नहीं  समझत।  हूं  ।  मैं  समझत।

 हूं  उसके  लिए  हमें  धन्यवाद  देना  चाहिये

 इनकम  टैक्स  के  अफसरों  को  जिन्होंने  इस
 काम  को  बहुत  कुशलता  और  सतर्कता
 से  पूरा  किया  ।

 एमरजेंसी  के  पहले  चीजों  के  दाम  क्‍या

 थे,  इनफ्लेशन  कहां  जा  रहा  था  बौर  प्रोडक्शन

 कहां  था  ?  इसके  साथ  साथ  लाल  पीले,  हूरे
 ज्ञांढे  जो  दिखाई  पड़ते  थे  वह  राज  नहीं
 दिखाई  पड़ते  हैं  |  एमरजेंसी  के  झा  जाने  के

 बाद  देश  में  जो  वातावरण  बना  है,  मैं  ऐसा
 जानता  हूं  कि  क्या  हदी  अच्छा  होता  कि  यहां
 बैठे  हुए  सभासद  भी  उस  वातावरण  में  एकरूप

 होकर  ऐसा  काम  करते  लग  जाय  कि  जिस

 से  देश  बढ़  सके  तो  देश  अवश्य  अगि  बढ़ेया  ॥
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 विरोध!  दल  टीका  प्रवीण  करें  पर  घृणा
 विश्वास  तथा  बदपझमती  का  वातावरण
 यहां  &  प्रसारित  न  करें

 मैं  महाराष्ट्र  से  झालता  हूं  t  महाराष्ट्र
 के  कई  बड़े  हिस्सों में  कई  पैदा  को  जाती  है।
 इस  साल  रूई  ज्यादा  दादाद  में  पैदा  हुई  तो
 महाराष्ट्र  सरकार  को  बड़ी  चिता  हो  गई
 क्योंकि  उस  के  खरीदी  कोई  नहीं  थे  ।

 महाराष्ट्र  सरक,र  ने  सिर्फ  तीन  बातों  की
 केन्द्र  सरक,र  से  मांग  की  है।  एक  तो
 उन्होंने  काटन  परचेज  फेडरेशन  के  द्वारा
 करोड़ों  रुपये  की  राई  खरीदी  है  वह  सरकारी
 05  य।  12  टेक्सटाइल  मिलों  में  जिनको
 दाप  ने  टेक  ओवर  किया  है,  ले  लिया
 जाय  तो  उल  के  ऊपर  जिम  सरकार  का
 बोझा  कम  हो  सकता  है  ।  दूसरी  उन्होंने
 मांग  की  है  कि  लांग  स्पेशल  काटन  भो  कपड़ो
 ज्यादा  उनके  पास  हूँ  उस  को  निर्यात  करने
 की  परमीशन  दे  दी  जाय  ।  लेकिन  उन्हे
 एक्सपोर्ट  करते  के  लिए  गवर्नमेंट
 लेवल  पर  क्‍यों  नहीं  इजाजत  दे  दी  जाती  वह
 मेरी  समझ  में  नहीं  सत्ता  ।  जो  सरकार
 गरीबों  की  मदद  करना  चाहती  हों,  किसानों
 क।  मदद  करना  महतो  हो  शीर  ऐसे  प्रैक्टिकल

 सुझाव  महाराष्ट्र  सरकर  झ्रापके  मनाने
 रखती  हो  तो  उम  में  फिर  क्‍यों  देर  लग  रही  है,
 बह  मेरी  समझ  में  नहीं  जाता  ।  इसी  प्रकार

 कुछ  गांवों  के  हमारे  किसान  भाई  हैं  उन  का
 कटन  हम  खरीद  नहीं  पा  रहे  हैं  क्यों  कि  सरक।र
 ने  पास  पया  नहीं  है,  कौर  केन्द्रीय  सरकार
 रुपया  दे  नहीं  रहे  हैं  ।  तो  कुछ  रुपया  उनके
 लिए  रित्रोज  करें|  ये  जो  तीन  बाले  मैंने  बताई
 उन  की  तरफ  केन्द्रीय  सरकार  ध्यान  देंगी
 ऐसी  मेरी  आशा  है  ।

 चेचक  पर  हम  नेतू रो  बिजय  पाई,  बस
 अब  एक  पुरानी  कहानी  रह  गई  1  इसी  प्रकार
 फेमिली,  प्लान  पर  हम  अपना  कार्य  इतना
 बढ़ा  जिससे  यह  बीस  सूत्री  कार्यक्रम
 पूर्ण  रूप  से  सफल  हो।  बसे  हमारी
 दूसरी  योजनाप्नों  को  क्रचर  सफल  बनाता:
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 है  तो  फेमिली  प्लानिंग  को  भी  बागे  बढ़ाना

 होगा  |  केन्द्रीय  सरकार  ने  जिस  प्रकार  कुछ

 एस  वर्ष  25  ट्रस्ट  ज्यादा  रुपया  प्लान्स  बजट

 के  के  लिए  रखा  है  जो  एक  अच्छी  मिसाल  है  1

 मैं  चाहता  हूं  कि  हर  राज्य  सरकार  इसी  प्रकार

 अपने  प्रदेश  को  प्राग  बढ़ाने  के  लिए  इस  वर्ष

 के  बजट  में  25  प्रतिशत  ज्यादा  धन  रख  तथा

 उसे  जनता  के  हित  में  खच  करें  7  जिससे  भारत

 एक  सम्पन्न  देश  जल्दी  बन  सके  |

 श्री  ज्ञानेश्वर  घ्रप्ताद  यादव  (कटिहार)  :
 सभापति  महोदय.  राष्ट्रपति  के  ग्र भि भाषण
 में  भारत  की  कोटि  कोटि  जनता  की  एक  हो
 भावना  छिपी  हुई  थी  कि  राष्ट्रपति  उस  के
 अंदर  देश  में  आपातकालीन  स्थिति  जिस
 की  घोषणा  उन्होंने  25  जून  975  को  की
 थी  उस  की  सीमा  रेखा  कुछ  खिचेंगे  या

 इमर्जेसी  उठाएंगे  |  लेकिन  भारत  को  60

 करोड़  जनता  की  भावना  पर  कुठाराघात
 हुआ  है  t  राष्ट्रपति  महोदय  ने  अपने  भाषण
 में  आपातकालीन  स्थिति  को  हटाने  की  ओर

 कुछ  भो  संकेत  नहीं  किया  है।  इतना  ही  नहीं,
 जब  मैं  सुनता  हू.  तो  बार  वार  इस  सदन  में

 जुलाई  के  सत्र  में  भी  प्रौर  इस  रूप  में  भी  पिछले
 काल  की  बान  कह।  जाती  है  ।  में  माननीय
 सदस्यों  का  ध्यान  972  में  जो  कलकत्ते
 में  ग्रसित  भारतीय  कांग्रेस  हुई  थी  उसकी
 ग्रोवर  दिलाना  चाहता  हूं  बौर  उस  कांग्रेस
 सैशन  के  कुछ  उद्धरण  श्राप  के  सामने  रखना

 चाहता  हूं  ।  उस  समय  कांग्रेस  के  अध्यक्ष

 श्री  शंकर  दयाल  शर्मा  थे  ।  उन्होंने  अपने

 भाषण  में  कहा  था  कि  जरगर  देश  को  गरीबी

 नहीं  मिटी,  गरीबी  हटाई  नहीं  गई  तो  देश

 में  क्रान्ति  होगी  शौर  उस  क्रान्ति  की  भ्र गु वाई
 मैं  करूंगा  ।  क्रान्ति  हुई  ।  चीज़ों  के  भाव

 इतने  बढ़  गए  थे  कि  लोगों  का  जीवन  दूभर
 हो  गया  था  a  देश  में  भ्राधिक  प्रान्दोलन

 हुए  भर  उस  की  प्रगुवाई  उन्होंने  नहीं  की  ।

 उस  की  प्रगुवाई  लोकनायक  जयप्रकाश
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 नारायण  ने  की  दौर  4  सूची  शभ्राथिक  कार्य-
 क्रम  रखा  तो  वे  जेल  में  बन्द  कर  दिए  गए  |
 चह  चण्डीगढ़  जेल  में  बन्द  हो  गए  ।  अंग्रेजों
 के  जमाने  में  भी  हमारे  राष्ट्रीय  नेता  जेलों
 में  बन्द  होते  थे  लेकिन  उन  के  स्वास्थ्य  की
 सुधि  ली  जाती  थी  s  लोकनायक्र  जयप्रकाण
 नारायण  के  स्वास्थ्य  की  सुधि  ली  गई  या
 नहीं  ली  गई  यह  सरकार  के  सामने  और  देश
 के  सामने  एक  अहम्  सवाल  है  ।  क्या  चण्डीगढ़
 के  अस्पताल  में  डायलेसिस  की  मशीनरी

 नहीं  थी  जिस  से  उत  की  किडनी  का  फंक्शन

 ठीक  कराया  जाता  जिसे  जसलोक  अस्पताल

 में  ठीक  कराने  की  क्राशिश  को  जा  रही  है  ?

 क्या  यह  मौत  वहां  नहीं  ले  जाई  जा  सकती

 थो  ?  मैं  चाहता  हूं  कि  इस  विषय  के

 ऊपर  सरदार  का  खास  तौर  से  ध्यान  देता

 चाहिए  ओर  उस  डाक्टर  के  बारे  में  तथा

 उमर  अस्पताल  में  उन  को  चिकित्सा  ठीक  तरह

 से  हुई  या  नहीं  हुई  इस  के  बारे  में  एक

 जांच  समिति  की  स्थापना  होनी  चाहिए  ।

 97  के  चुनाव  के  बाद  विरोध  पक्ष

 तो  दुल  था  ही  पर  उस  दुबले  विरोध  पक्ष

 के  भी  माननीय  सदस्यों  को  राज  मिसा  के

 अंतरगत  बन्द  कर  दिया  गया  है  जो  सदस्य

 e  जुलाई  की  सकता  में  भाग  ले  रहे  थे  राज

 वह  भी  यहां  पर  नहीं  हैं  |  अधिकाश  सदस्य

 और  भारत  के  अधिकांश  नागरिक  आज

 जेलों  में  बन्द  हैं  ।  अधिकांश  नागरिक  या

 काय  कर्ता  जो  भी  कहिए  हजारों  की  तादाद

 में झाज  वह  जेलों  में  बन्द  हैं।  जिस  समय

 1971  में  इस  हाउस  में  मिसा  का  प्रस्ताव

 लाया  गया  था  उस  समय  हमारे  माननीय

 सदस्यों  ने  इस  बात  की  एक  गआ्राशंका  प्रकट

 की  थी  कि  मिसा  कहीं  राजनतिक  बन्दियों
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 के  ऊपर  लागू  नहीं  हो  ।  और  उसके  विषय
 में  हमारे  तत्कालीन  गृह  राज्य  मंत्री  श्री  eo

 चन्द्र  पत्त  ने  कहा  था  :

 What  I  have  said,  is  ‘suid  in  all
 -sincerity  and  seriousness.  Now,  my

 hon.  friend,  Shri  Manoharan,  asked  me
 .a  direct  question.  He  asked:  “Will  you

 use  it  sparingly  and  not  use  it  for
 political  purposes?”  Again,  I  would
 like  to  say  that  certainly  it  should  be
 our  endeavour  to  use  this  very  sparing-
 jy  and  not  for  political  purposes.  I

 have  made  the  point  earlier  also.

 इस  प्रकार  का  आश्वासन  उन्‍होंने  दिखाया।
 लेकिन  इस  झा शवासन  के  बाद  भी  हमारे
 विरोध  पक्ष  के  नेता  मीसा  के  ग्रन्थित  जेलों
 में  बन्द  हैं  ।

 “16  hrs.

 साथ  ही  साथ  मैं  यह  भी  कहना  चाहता
 हूं  किह्नाधिक  संकट  से  छुटकारा  पाने  के

 "लिए  बीस  सूत्रीय  कार्यक्रम  की  घोषणा
 प्रधान  मन्त्री  ने  जुलाई  में  को  यह  कार्य  क्रम
 पहले  भी  लाया  जा  सकता  था  लेकिन
 बीस  सूत्रीय  कार्यक्रम  के  बारे  में

 महामहिम  राष्ट्रपति  ने  अपने  'झ्र.भभागण
 में  क्रोध  पक्ष  से  सहयोग  की  चात  नहों

 -कही  हैं  |  उन्होंने  बीस  सूत्रीय  कार्यक्रम  की
 शोर  जनता  का  ध्यान  खींचा  है  लेकिन
 विरोध  पक्ष  के  लोग  भी  बीस  सुबीर  कार्य  क्रम
 के  सफल  कार्यान्वयन  में  सहयोग  देने  के

 लिए  तैयार  हैं  t  मैंने  भी  स्वयं  23  अगस्त
 -को  अपने  चीफ  मिनिस्टर  को  पत्र  लिखा
 “था  कि  बीस  सुनील  कार्यक्रम  का  हम  समन
 करते  है  1  लेकिन  महामहिम  राष्ट्रपति  से
 बीस  सूत्रीय  कार्यक्रम  में  विरोध  पक्ष
 के  सहयोग  की  कामना  नहीं  की  है  ।  फिर
 भी  बीस  सुबीर  कार्यक्रम  का  समर्थन  करते

 हुए  मैं  बिहार  स्टेट  की  और  ध्यान  श्राबृष्ट
 करना  चाहता  हूं  बीस  सूत्रीय  कार्यक्रम  में
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 पुनर्वास  को  प्राथमिकता  दी  गई  है,  भूमिहीन
 और  गृहहीन  को  घर  देने  की  व्यवस्था  है
 लेकिन  उत्तर  बिहार  में  बेगूसराय  सब  डिवी-
 जन,  हाजीपुर  सब  डिवीज़न,  खगरिया,
 नवगछिया,  मनिहारी  शौर  कटिहार  जिले
 में  प्रति  वर्ष  ji  हजार  एकड़  भूमि  गया  के
 कटाव  से  कट  जाती  हैं  ।  लगभग  23  हजार
 परिवार  प्रति  वर्ष  गंगा  के  कटाव  से  प्रभावित

 होते  हैं  i  वे  अपने  भूभाग  में  ही  विस्थापित
 हो  जाते  हैं  7  सन्‌  962  से  लगातार  गंगा
 के  कसाब  से  लोग  प्रभावित  हुए  ग्रोवर  गत
 साल  बाढ़  से  प्रभावित  हुए  ।  उन  के  पुनर्वास
 की  कोई  भी  रोज  ar  ray  तक  बिहार  सरकार
 द्वारा  नहीं  निकली  है  ।  में  श्राप  के  माध्यम
 से  बोस  सूत्री  कार्य  क्रम  1-1  सफल  कार्यान्वयन
 पर  भरीसा  रखते  हुए  चाहूंगा  कि  इस  दिणा
 में  सरकार  का  ध्यान  जाये  ।  नोगिया  अन॒-
 मण्डल  वे:  नारायणपुर,  मानव  सा,  शाहपुर,
 चकरानी,  मौ जमा  ग्राम  पंचायत  गौर

 कटिहार  के  सब-डिवीज़नल  में  कान्त नगर,
 विद्या,  भवानीपुर  और  झाणगोंरबा-घाट
 ग्राम  पंचायतों  मं  हजारों  परिवार  जो

 गह-विहीन  हो  गये  है.  उन  के  पुनर्वास  एवं
 जीविका  का  भी  प्रश्न  उपस्थित  है  |  उन  के
 खाने-पीने  तथा  जीवन-पकापन  का  कोई  साधन
 नहीं  है।  उन  की  ओर  सरकार  का  ध्यान
 ग्र वश्य  जाना  चाहिये  ।

 महामहिम  राष्ट्रपति  महोदय  ने  आपात-
 कालीन  स्थिति  में  भावों  के  कम  होने  का  संकेत
 किया  है  ।  कृषि-उत्पादित  वस्तुए  जो  हैं,
 उन  को  कीमतें  जरूर  कम  हुई  है  ग्रोवर  उस
 में  लोगों  को  राहत  भी  मिली  है,  ले।किन
 उस  के  साथ  साथ  मं  चाहूंगा  कि  जो
 प्रौद्योगिक  उत्पादन  की  वस्तुएं  है.  उन  की
 कीमतें  भी  कम  होनी  चाहिये।  लेकिन
 आप  कोयले  का  उदाहरण  ले  खाते  हैं,
 सीमेन्ट  का  उदाहरण  ले  सकते  है,  अन्य
 प्रौद्योगिक  उत्पादन  सामग्रियों  वे  उदाहरण
 ले  सकते  हैं  ्य  खोज  की  क्रो मत  बतो  हैं
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 केवल  कृषि  उत्पादित  वस्तुओं  की  कीमतें
 घंटो  हैं  शौर  कप्तानों  क ेऊपर  एक  जबरदस्त
 भार  पड़ा  है।  राज  किसान  दो  रुपया  किलो
 में  यूरिया  खाद  खरीदता  है,  उस  को  पावी
 सभो  महंगा  मिलता  है,  बिजली  भी  मंहगी
 मिलता  है,  गेहूं  का  खोज  भो  महंगा  मिलता  है,
 लेकिन  दूसरो  तरफ  बाकी  उत्पादन  की  वस्तुयें
 जैसे  गेहूं  या  श्न्प  अनाज  को  कोम  कम

 हुई  हैं  |  मैं  चाहता  हूं  कि  किसानों  को  समर्थ त
 मुल्य  दिया  जाय  |  सरकार  ने  जो  भाव  तय
 किये  4,  राज  उस  से  भो  कम  भाव  पर  क्रिया
 के  द्वारा  उत्साहित  अनाज  बाजार  में  बिक  रह

 ।  मैं  चाहेगा  कि  पी  उत्पादित  विस्तारों
 और  उद्योग  उत्पादित  वस्तुप्रों--होनों  को
 कीमतों  में  समानता  आये  ।

 सभापति  महोदय,  बिहार  में  गाज  आपस
 कालोन-स्थिति-उठाग्रों  आन्दोलन  चल  रहा  है

 रूस  के  अन्तर्गत  सत्याग्रह  हो  रहे  हैं  7  यह
 भारत  के  साठ  करोड़  लोगों  का  सर्वाधिक
 अधिकार  है।  लेकिन  जहां  लोग  शान्तिपूर्ण
 कग  से  धरना  देते  हैं,  सत्पाप्रहू  करते  हैं,  उन
 के  साथ  दृब्मंबहार  किया  जाता  है,  सत्याग्रहियों
 की  विदाई  की  जाता  है।  बिहार  विश्वास
 समा  के  भूतपूर्व  7227 —  ai  रामजी बन  सिंह
 की  बेगू  सराय  के  एस>  पोल  ने  उम्र  के  अपने
 बरामदे  में  घना  देने  के  फलस्वरूप  बड़ी

 ओर हमी  के  साथ  पिटाई  की  1  दरभंगा  जेल
 में  बन्दियों  ले  अच्छे  राशन  ग्रोवर  गर्म  कड़े
 की  मांग  को  तो  उत  के  ऊपर  लायीं  बनाई
 गई  |  इसे  प्रकार  का  लातो  चाज  जेयू  सराय

 जेल  में हुम्रा,  भागलपुर  जेल  में  हुआ  1  इतना
 ही  नहीं  इस  ग्रापतकालीन  स्थिति  में  विहार
 में  ला-एंड  -पग्रार्डर  की  स्थिति  पहले  से  ज्यादा

 खराब  हुई  है।  बिहार  के  भोजपुर  जिले

 नव सलवा  दियों  के  उन डब  के  समाचार  मिले

 हैं  |  पुलिया,  सहरसा,  भागलपुर,  कसी  नदी  के

 किनारे,  गंगा  नदी  के  किनारे  कुख्यात  अपराध
 कमियों  के  द्वारा  दिन-दहाड़  हत्याओं  शौर

 लू  की  घटनाओं  में  वृद्धि  हो  रही  है।  सभा
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 पति  महोदय,  श्राप  को  यह  सूत  कर  आश्चर्य
 होगा  कि  गत  दिसम्बर  महीने  में  सहरसा
 जिले  के  चीसा  क्षेत्र  में  ग्राम  पंचायत  के  सरपंच
 श्री  योगेन्द्र  यादव,  जो  कांग्रेस  के  ग्रच्छे  कार्य-
 कर्ता  थे,  जो  आर०  पी०  यादव  के  सहयोगी
 थे,  उन  की  कुख् प्रात  झप  राध-कर्मी  द्वारा  घोड़े
 पर  सवार  होकर,  राईफल  से  लेस  हो  कर,
 दिन-दहाड़े  हत्या  की  गई  ।  इसी  प्रकार
 को  हत्या  भागलपुर  जिले  के  स्वाधीन  साहु
 की  को  गई।  वहां  इस  प्रकार  की  अनेकों
 हत्या  हो  रही  हैं  और  जे  कुख्यात  अपराध-
 कर्मी  पकड़  में  नही  आ  रहे  हैं  राज  की
 आपतकालीन  स्थिति  में  जहां  ला-एफ्ड-ग्रार्डर
 चुस्त  और  दुरूस्त  होना  चाहिये  था,  मुझे
 दुख  के  साथ  कहना  पड  रहा  है  कि  उन  कुख्यात
 अपराधर्कामयों  को  पकड़ने  में  विहार  को
 पुलिस  फेल  हो  गई  है,  लेकिन  दूसरी  तरफ
 राजनीतिक  दलों  के  कार्यकर्ताओं,  सामाजिक
 कार्यकरतांयों  कों  खोज  खोज  कर  मौसा  और
 द.  श्री  करार  में  वाद  किया  गया  है।

 मु  इम  बात  पर  प्रमन्नता  हुई  कि  हमारी
 प्रधान  मंत्रों  जो  ने  चग्डोगढ़  में  कहा  कि  मिस-

 यूज  प्राण  पुमेन्सों  को  हम  मान  नहीं  कर

 सकते,  आपतकालीन  स्थिति  में  इस  का

 दुऋपयोग  नहों  होता  चाहिये।  समर्पित

 महोदय,  स्वयं  मरे  साथ  इस  प्रकार  को  धन।
 हुई  है  13  74!  | प्रगत,  978  कौमें

 यहाँ  पर  स्टोल  तथा  माइकल  मंत्रालय  की

 नान्सलडेंडिव  कमेटी  में  भाग  ले  रहा  था  ।

 ग्रापतकालीन  स्थिति  के  बाद  जुलाई  सेशन

 में  जब  मैं  यहां  गया  तो  लगातार  यहीं  रहा  t

 लेकिन  च्े  ऊपर  बिहपुर  की  पुलिस  ने  एक

 केस  किया  कि  लार  l4  अगस्त  को  जानेश्वर

 प्रसाद  यादव  वहां  के  घर्तेशाला  में  एक  मीटिंग

 कर  रहा  था  और  इन्दिरा  गांधी  मुद्  बाद  शौर
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 [अं,  ज्ञानेश्वर  प्रसाद  यादव]

 तानाशाही  नहीं  चलेगी-इस  प्रकार  के  नारे
 लगा  रहा  था।  मुझ  पर  डी०  कराई  कार
 लगाया  गधा,  हमारे  घर  कीः  समिति  जीत
 की  गई  ।  बाद  में  जब  मुझे  यह  जानकारी
 मिली  तो  मैंने  बिहार  के  मुख्य  मंत्री  को  लिखा,
 झाई०  जी०  को  लिखा,  एस०  पी०  को  लिखा
 डी०  कराई  जी०  को  लिखा,  राज  मे  जिस
 परिस्थिति  में  हूं  मैं  कह  नहीं  सकता  7  इस
 प्रकार  का  दुरुपयोग  इस  झ्रापतकालीन  स्थिति

 में  पुलिस  के  लोग  करत  हैं।  मैं  चाहेगा
 कि  जब  इस  प्रकार  की  परिस्थिति  सारे
 देश  में  है  तो  ऐसी  हालत  में  सरकार  को
 कौर  गुह  मंत्रालय  को  इस  बारे  में  विशेष
 रूप  यान  देता  चाहिए  i  झा पत-

 कालीन  स्थिति  में  जो  हमारे  लोकतांत्रिक
 अधिकारों  पर  कुछ  पाबन्दियां  लगाई
 गई  हैं,  कुछ  हमारे  मौलिक  अ्रधिकार  जा
 खत्म  किये  गये  हैं  उस  के  ऊपर  सदन  फिर
 से  विचार  करें,  सरकार  विद्वान  करें,
 शोर  व॑  प्राधिकार  लोगों  को  वापस  मिलने

 चाहिएं।

 आए  लोकतंत्र  की  दिखाई  देते  है

 झनुणासन  की  बात  करते  हैं,  लोकतन्त्र
 की  बात  करते  हैं,  लकिन  जब  हम  लोग

 सलाम  थे,  हजारों  साल  तक  मुगलों  के

 और  श्रग्नेजों  के  गुलाम  थे,  उस  समय  भी

 हमारी  भावनाओं  पर  कभी  कोई  कुठारी-
 घात  नहीं  हुआ  1  लेकिन  राज  आजाद
 भारत  में,  आपत्कालीन  स्थिति  के  नाम
 पर  हम  बोल  नहीं  सकते  हैं,  अगर  संसद
 सदस्य  यहां  बोलते  भी  हैं  तो  सेंसरशिप
 के  कारण  उन  की  बाते  नहीं  छपती  ।

 इसलिए  इस  सदन  के  माध्यम  से  मैं  चाहुंगा
 कि  लोकतांत्रिक  भारत  के  कल्याण  के

 लिए  सरकार  इस  बारे  में  पुनर्विचार
 करे  और  कोई  निश्चित  कदम  इस  बारे

 में  उठाये  जिस  से  आपत्कालीन  स्थिति
 को  खत्म  किया  जाय,  लोगों  के  मौलिक

 अधिकार  वापस  हों  कौर  साथ  ही  जो
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 am  जेलों  में  हैं  उत  को  मुक्त  किया  जाय,
 जिस  से.  फिर  से  ऐसा  वातावरण  बने
 जित  में  सारे  देशवासी  लोकतांत्रिक  जीवन
 व्यतीत  कर  सकें  |

 श्री  हुरो  सिंह  (खुर्जा  )  :  माननीय
 सभापति  जो,  मैं  महामहिम  राष्ट्रपति
 महोदय  के  झ्र भि भाषण  के  लिए  प्रस्तुत  धन्यवाद
 के  प्रस्ताव  का  समर्थन  करने  के  लिए  खडा
 हुआ  है ।  इस  प्र सि भाषण  को  पढ़  कर

 मुझे  बड़ो  प्रसन्नता  हुई  जिम्मे  उन्होंने
 शुरू  में  हो  कहा  है  कि  मैंने  पिछली  बार
 इसी  सदन  को  कहा  था  कि  वह  देश
 को  तरक्की  के  सिलसिले  में  और  उस  को
 उन्नति  के  सिलसिले  में  मिल  बैठ  कर
 बात  करें  ।  उन्होंने  कहा  है  और  कुछ
 दिन  पहले  हमारा  ध्यान  खोंचा  था  कुछ
 जमात  को  उन  कोशिशों  की  तरफ  जो

 मौजूदा  निजाम  और  सस्थाओं  को  छिन
 भिन्न  कर  के  देश  की  तरक्की  झोर  पाये-
 दारो  को  खतरे  में  डालना  चाहता  थीं।

 मुझे  यह  देख  कर  खुशी  है  कि  हमारे  दूरदर्शी
 और  सूझ  बज  वाले  राष्ट्रपति  महोदय  ने

 एसी  ताकतों  को  जो  देश  में  फूट,  हिसा
 का  तोड़  फोड़  की  राजनीति  चला

 रही  थी  उत  को  एक  अवसर  दिया  इस
 बात  का  कि  अगर  वह  देश  की  जनता  से

 मोहब्बत  करता  है  और  उन  के  नेतायों  मे
 देशभक्त  का  माहा  हैं  तो  वह  इन  रास्तों
 को  छोड  कर  मिल  बैठ  कर  के  देश  की
 तरीकों  के  लिए  बात  करें  आज  चारों
 तरफ़  विरोधी  दलों  के  लोगों  से  सुनने  को
 मिलता  है  कि  भारत  में  प्रजातन्त्र  खत्म

 हो  गया  है,  जम्हूरियत  खत्म  हो  गई,
 यहां  कोई  स्वतन्त्रता  नहीं  है  तो  मैं

 कहना  चाहता  हू  कि  पिछले  दिनों  का
 चित्र  अगर  याद  हो,  हमारे  बहुत  से  सदस्यों
 पर  काफ़ो  गुजरी  भी  है,  कुछ  लोस  या
 विद्यार्थी  इकट्ठे  हो  कर  जाते  थे  कौर  लोगों
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 से  ब्बग्दस्तो  इस्तीफ़ा  लेते  थे,  उनके

 खिलाफ़  नारेबाजी  करते  थे,  कोई  काम  नहीं
 करने  देते  थे  ।  कांग्रेस  के  लोगों  की

 टोपियां  उछाली  जाती  थीं  ।  तो  क्या  यही

 स्वतन्त्रता  और  झाजादों  थी  ?  ग्राम  उस

 आजादी  का  हनन  हमा  कौर  उन  को  उस  ग्रा जादी

 से  काम  करने  का  मौका  ब  नहीं  मिलता

 'तो  मैं  कहना  चाहता  हूं  कि  अगर  बे  लोगों  को

 बहुजन  काने  वाली  ग्रा जादो  चाहने  हैं,  बगर

 के  ग़मो  ग्रामीणों  चाहते  हैं  जिसने  हिन्दुस्तान
 में  दिया  और  अराजकता  बढ़े,  तो  इस

 तरह  को  ग्रा जादी  उत  से  बहुत  पहले  फोन

 लेता  चाहिए  थो,  तो  बहू  स्ववन्त्रता  बहु

 हैली  बोन  लेगी  चाहिए  थी  ।  यह  तो  उन

 को  एक  मोका  दिया  गया  था  क्योंकि  हमारा
 संखिया  बड़ा  उदार  है  ओए  हमारे  संविधान

 में  सब  को  निभाने  की  अहलियत  रखो  गई  है
 लेकिन  उन्होंने  नाजायज  फायदा  उठा  कर

 हिन्दुस्तान  के.  ब्रदर  बगावत

 और  बुत  का  बावा वर  यदा  कर  के  हिन्दुस्तान
 को  खुश ड़ाल ों  का  रास्ता  रोक  दिया  1  ग्र पनी

 योजनाओं  के

 सरकार  ने

 तसवीर  को  बदलने  का.  इरादा

 जरिये  से  हिन्दुस्तान  की

 जो  हिन्दुस्तान  को

 किया  था,  वह  सारा  स्वप्न  मिट॒टी  में  मिला

 दिवा  क्योंकि  कुछ  विरोधी  दलों  के  लोग  जो

 'पूरियों  कारखाने  वाले  थे,  सरमायादार

 थे  श्र  जो  रिएक् शत री  लोग  थे  हिन्दुस्तान
 के  बाहर,  वे  छितरे  छिपे  हिन्दुस्तान  में  अपना

 काम  चला  रहे  थे  था  उन  के  चंगुल  में  पढ़े

 हुए  कुछ  विरोधी  दलों  के  लोग  अपनी  कार-

 पुजारी  से  'फायदा  उठाना  चाहते  थे।  यह
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 on  President's  Address

 हमला  हुमा,  उन  के  नाजायज  तौर  पर  काम

 करने  पर  कुछ  हमला  हुमा  तो  आज  वे  कहते

 हैं  कि  हिन्दुस्तान  में  आजादी  नहीं  है।  तो

 मैं  चहता  हूं  कि  विरोधी  दलों  के  कुछ  लोग  जो

 सी०  भाई  To  जैसे,  आनन्द  मार्गी  जैसे

 बीर  ग्राम  एस०  एस०  के  गिरोहो  में  काम

 करते  थे  चम  ध: 12  और  खुले  खुले,  उन  की

 आजादी  अगर  छिनो  तो  हिन्दुस्तान  के  अन्दर

 शान्ति  अमन  और  प्रोग्रेस  का,  उन्नति  का  एक
 रास्ता  तैयार  हुमा है।  मैं  कहता  चाहता  हूं
 कि  राज  दिन्दुलान  का  हर  नागरिक  भले

 ही  वह  कामों  पार्टी  मं  हो  ,  किसी  संस्था  में

 काम  करता  हो,  उन  का  सब  से  बड़ा  मजहब
 उसका  सब  से  बड़ी  ग्राइडियोॉलाजी  और  सब

 से  बड़ा  ईमान  बहो  है  कि  हिन्दुस्तान  और  देश

 मजबूत  होता  चाहिए  और  उस  के  प्रति  उस

 को  वफादारी  हो  तो  चाहिए  लेकिन  झगर  श्राप

 पिछले  इन  विरोधी  दलो  की  कारगुजारी  देखें

 तो  मालूम  होता  है  कि  कुछ  विरोधी  दल

 हिन्दुस्तान  को  अपना  घर  नहीं  समझते  हैं

 [और  हिन्दुस्तान  से  उन  को  कुछ  मुहब्बत  नहीं
 है  |  बे  तो  दूर  व  हुए  जो  उन  के  मास्टर  थे

 जो  कठ पूत नों  को  तरह  तार  पर  उन  को  नचा

 रहे,  उन्हें  खुश  करने  के  लिए  रास्ता  अख्तियार

 किये  हुए  थे  मैं  कहना  चाहता  हूं  कि  भ्रमर  उन

 को  इस  कदर  छूट  दे  दी  जाती जो  उन  को  मिली

 हुई  थो  शोर  प्रखर  यही  रास्ता  खुला  रहता,

 तो  हिन्दुस्तान  को  क्या  तदबीर  होती,  उस

 तस बोर  को  देख  कर  ब्रोकर  सोच  कर  हमारे

 हृदय  में  कम्पस  होता  हैन्ौर  हृदय  कांप  उठता

 है।  आखिर  यह  हिन्दुस्तान  जो  सदियों  से  चला

 शा  रहा  है,  जिस  की  खूबियां  हरेक  तरह  के

 गाने  और  कहानी  में  दुनिया  के  इतिहास  में
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 सुनी  जाती  हैं,  वह  सारा  हिन्दुस्तान,  विरोधी

 दलों  के  कुछ  लोग,  जिन  की  नियत  ख़राब

 थी,  मिटाना  चाहते  थे।  मैं  कहना  चाहता

 हूं  कि  हमारा  सफल  नेतृत्व  माननीया  श्री  मती

 इन्दिरा  गांधी  जी  ने  किया  दौर  यह  सौभाग्य

 शौर  खुशकिस्मती  की  बात  है  कि  हमारे  देश

 को  ऐसा  प्रधान  मंत्री  मिला  है।  मैं  कहना

 चाहता  हूं  कि  काश  इस  माहौल  में,

 इस  वातावरण  में  अगर  हमें  श्रीमती  इन्दिरा

 गांधी  प्रधान  मंत्री  के  रूप  में  न  मिलती

 अगर  ऐसा  स्ट्रांग  और  मजबूत  प्रध/न  मंत्री

 इस  देश  का  नहीं  होता,  तो  आप  जानते

 ही  हैं  कि  हिन्दुस्तान  का  इतिहास  क्‍या

 होता  और  जैसा  कि  कहा  गया  कि

 मित्र  और  रोम  मिट  गये  इतिहास  से,

 उपर  वक्त  तो  यह  हमारा  हिन्दुस्तान  नहीं

 मिला  लेकिन  इस  वक्‍त  जहूर  मि८  जाता  1

 मैं  यह  कहना  चाहता  हूं  कि  हमारी  प्रधान

 मंत्री  की  सूझबूझ,  उन  की  हिन्दुस्तान
 से  मुहब्बत  और  हिन्दुस्तान  की  जनता

 के  प्रति  जो  डन  के  दिल  में  स्थान  है

 उसी  का  नतीजा  यह  है  कि  आज  हिन्दुस्तान

 के  अन्दर  हम  वोल  २;  हैं  कौर  प्रजातन्त्र  चल

 रहा  है  कौर  पार्लियामेंट  का  सेशन  चल

 रहा  है।  अगर  इन  ताकतों  को  बढ़ते

 रहते  का  मौका  दे  दिया  होता,  तो  मैं

 कहना  चाहता  हूं  कि  ये  जो  जम्रियत  का  नारा

 लगाते  हैं  कौर  उस  के  गीत  प्रलाप ते  हैं,  वे  ही  इस

 को  समाप्त  कर  देते।  ये  जो  कांग्रेस  पार्टी

 को  तरह  तरह  के  झ्राक्षेपों  से  दोषित  करना

 चाहते  हैं,  ये  खुद  दत्त  के  गुनाहगार  हैं

 कौर  उन  के  दामन  साफ़  नहीं  हैं।  प्रजा-
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 wa  से  उन  को  मुहब्बत  नहीं  है  और

 वे  तो  कौर  तरह  का  निज़ाम  चाहते  हैं
 जिस  को  वे  जानते  है  शौर  सदन

 में  जो  माननीय  सदस्य  हैं  वे  भी  इन  बातों

 को  खुद  महसुस  करते  हैं।  मैं  कहना

 चाहता  हूं  कि  हमारे  देश  का  जो  ग्राफिक

 ढांचा  था  और  जो  हमारी  उन्नति  का

 सिलसिला  था,  वह  तोड़  दिया  गया  था

 तरह  तरह  की  बाते  कर  के  ।

 यह  जो  20  सूत्री  कार्य  क्रम  ग्राज  देश

 के  सामने  पेश  किया  गया  है,  मैं  कहना

 चाहता  हूं  कि  यह  तो  एक  मंत्र  हैं  जैसे

 कि  उप्र वन  ऋषि  ने  चमनप्राश  से  काला-

 कल्प  कर  दिया  था  |  उसी  तरह  से

 20  सूत्री  कार्यक्रम  ने  हिन्दुस्तान  के  टूटे-

 फूट  ब्रोकर  बिगड़े  हुए  नाविक  ढांचे  का
 कायाकलय  किया  @  t  पह  तो  एक

 केमिकल  है,  एक  रसायन  है  जिस  से

 लोगों  की  जिन्दगी  में  नहों  नहीं  बल्कि
 देश  में  खुशहाली  जाएगी।  20  सूत्री
 कार्यक्रम  में  विद्यार्थियों  से  ले  कर  टीसे

 तक,  मजदूरों -  से  ले  कर  बस्तियों  में  रहने
 वाले  ग्रीकों  और  हरिजनों  तक,  इस

 सभी  के  मकसद  स  में  निहित  हैं  और

 चौतरफ़ा,  तरक्की  करने  के  दलित  2  सूची
 कार्यक्रम  एक  बड़ा  ठोस  कार्यक्रम  है।+
 मैं  इस  की  तफ़्सील  में  इस  वक्‍त  नहीं  जाना

 चाहता  हं  लेकिन  सिर्फ़  एक  ही  प्राइम

 को  मैं  लेता  हूं  ।  इम  20  सूची  कार्यक्रम

 में  हैंडलूम  के  प्राय टम  को  लिया  गया  he
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 att  तक  हैंडलूम  का  कार्यक्रम  निगले-
 टेड  साथा।  मैं  कहना  चाहता  हूं  कि
 जितने  ग्रामीण  इस  में  लगे  हुए  हैं,  खती
 के  बाद  यह  ऐसा  दूसरा  धंधा  है  जिस  में

 हिन्दुस्तान  की  सब  से  बड़ी  तादाद  लगी  हुई
 है  1  हैंडलूम  के  जरिये  राज  हम  करोड़ों
 रुपया  विदेशी  मुद्रा  के  रूप  में  कमाते  हैं  ।
 शब  20  सूची  कार्यक्रम  में  हैंडलूम  का  उद्योग
 भी  रखा  गया  हैं  और  तरह  तरह  की
 योजनाएं  उस  के  लिए  बन  रही  है  किस
 से  हैंडलूम  का  काम  अच्छी  तरह  से  चल
 सके  ।  उस के  लिए  कार्य  की  व्यवस्था
 की  जा  रही  2  और  जड़ों  दीर  हैंडल म
 लगाने  के  लिए  एक्सपर्ट  जुटाए  जा
 रहे  हैं।  बेरोजगारी  के  इर  से  जो  सारे

 बुनकर  लोग  परेशान  हुए  जा  रहे  थे,  उन  के
 फायदे  के  लिए  हैंडलूम  का  आइटम  इस  में
 रखा  गया  हैं।  इसलिये  मैं  यह  कहना  चाह
 रहा  था  कि  यह  जो  20  सुची  कार्यक्रम  है
 यह  बगैर  सोचे  समझे  था  हवा  में  नहीं  रखा
 गया  है  बल्कि  प्रेक्टिकल  चोरों  को  सामने
 रख  कार  शौर  हिन्दुस्तान  के  द्राधिक  ढ़ांचे
 के  लिए,  हिन्दुस्तान  की  ब्रुतियादी  तरक्की
 के  लिए  जिन  सूत्रों  की  जरूरत  है,  उनको  इस
 में  जुटाया  गया  है।

 यही  नहीं,  सामाजिक  जीवन  में  आज
 भले  हो  कुछ  लोग  कहते  रहे  हो  कि  हरिजनों
 को  जमीन  नहीं  मिल  रही  है  और  कुछ  उस
 की  शिकायतें  करते  हो  बौर  कहते  हो  कि  यह
 सब  कागज  पर  ही  चल  रहा  है,  लेकिन  मैं

 कहता  चाहता  हूं  कि  यह  जो  एक  सिलसिला
 चल  रहा  है  भले  ही  यह  पूरे  का  पूरा  अमल
 में  न  आ  रहा  हो,  लेकिन  मैं  दावे  के  साथ

 कहना  चाहता  हूं  कि  हमारी  सरकार  का

 मकसद  झगर  20  कामों  को  पूरा  करना  है,
 तो  20  में  से  8  तो  जरुर  ही  हो  रहे  हैं  शर

 इन  में  हमें  जहूर  कामयाबी  हासिल  होगी  ।
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 मैं  इस  मौके  पर  यह  भी  यशद  [दलाना  चाहता
 हूं  कि  हिन्दुस्तान  का  हरिजन,  हिन्दुस्तान  की
 अनुसूचित  जातियां  यह  जानती  हैं  कि  काग्रेस
 सरकार  चाहे  किसी  सिद्धांत  के  लिए  ,  किसी
 नियम  के  लिए,  चाहे  किसी  अपने  मह  के  लिए
 बह  वफादार  हो  या  न  हो,  उस  को  नियत
 में  किसी  को  शक  हो  लेकिन  मैं  कहना  चाहता
 हैं  कि  कांग्रेस  पार्टी,  कांग्रेस  हकूमत  का  एक
 मकसद  सव  से  ज्यादा  साफ  रहा  है  कि  वह
 जो  माईनोस्टीज  हैं,  शैडयूल्ड  कास्ट  के
 लोग  हैं  उन  के  लिए  जो  भी  उन  के  मंत्र
 हैं  कौर  प्रोग्राम  हैं,  उन  के  लिए  वफादार है
 और  उस  काम  में  मैं  वह  बड़ो  मजबूती  के
 साथ  लगी  हुई  है  और  शैडयुल्ड  काट  के
 लोग  भी  इस  को  महसूस  करते  हैं।  इसलिए
 दाज  मैं  पह  कहना  चाहता  हूं  कि  जो  ग्रीस  चित
 जाति  के  लोग  हैं  और  जो  माईनोस्टिीज
 के  लोग  हैं,  वे  कांग्रेस  के  रोड  की  हड्डी
 हैं  ।  वे  यह  भी  जानते  है  कि  कांग्रेस  (पार्टी
 का  मने  उन  के  साथ  है।  इस  में  किसी
 को  शक  नहीं  है  शौर  न  किसी  को  इस
 में  भ्रम  है।  हमारे  विरोधी  दल  के  लोग
 gis  इस  बात  पर  बहुत  बेचैन  होते  हैं
 और  शिकायत  भो  करते  हैं  कि  हिन्दुस्तान
 के  शइयूल्ड  कॉस्टर  के  लोग  और  मुस्लिम
 लोग  काग्रेस  के  साथ  जाते  हैं।  मैं  कहना
 चाहता  हूँ  कि  अगर  वे  उन  ने  मुहब्बत
 करेंगे  और  उन  के  फायदा  का  काम  करेगे,
 तो  उन  के  साथ  थे जाएग।  जिसपर  के
 कथनी  में  झोर  करनी  में  अनन्तर  है  शौर

 इसलिए  लोग  उन  के  साथ  नहीं  जाना

 चाहते  हैं।

 जैसा  कि  मैं  ग्राम  आप  के  सामने  निवेदन

 कर  रहा  था  कि  20  सूत्री  कार्य  क्रम  हिन्दुस्तान
 की  खुशहाली  का  एक  चित्र  सामने  उपस्थित

 करने  के  लिए  एक  पक्का  इलावा  है  और

 इस  पर  अमल  करने  के  लिए  सरकार  पूरी

 तरह  जुटी  हुईं  है  1  मुझको  प्रसश्नता  इस  बात
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 की  भी  है  कि  20  सूत्री  प्रोग्राम  को  भ्रमण
 में  लाने  के  लिए  सरकार  की  शोर  से  प्रलग  अलग
 जनता  के  नुमाइंदों  को  ले  कर  के  विजिलेंस
 कमेटी  शौर  दवी  तरह  की  दूसरी  कमेटियां
 बन  रही  हैं  |  सवारों  में  पड़ते  से  मालूम
 होता  है  कि  बात  से  सूबों  में  यह  बन  चही हैं
 झीर  बहुत  से  सूत्रों  में  बन  रही  हैं

 मैं  यह  भो  wri  wer  हुं  कि  यहां  पर
 जो  ब्योरोकगी  का  और  जीत।  का  अलग  से

 एफ  सिस्टम  बना  ओप्रा  था.  उप  का  भी  बीप

 कम हुप्रा है  शरीर  झाजहम  को  दे  बने  को  मिलता

 है  कि  राज  सरकारी  कमंत्रारी  जिला  लेवल
 पर  और  स्टेट  के  लेवल  पर  जनता  के  चुके

 हुए  नभायन्दों  के  बुत  करीब  हैं  भर  वे  ग्राम
 उन  की  बातों  को  सुनते  को  सवार  हैं  1

 मैं  इस  मड  पर  यह  भो  कहे  देता  चाता

 हैं  कि  हिन्दुस्तान  में  सारो  चेंज  की  कामता
 में  गिरावट  आई  है  शरीर  अराज  सत्र  चीजें
 मिलता  शस  हो  गई  हैं  ।  पहले  हम  देखते  थे
 कि  साबत  का  एक  टिकिया  दमों  नहों  मिल
 सकती  था  लेकिन  आज  देश  के  अन्दर  सारो
 चीज़ों  का  सस्ता पत  आ  गया  है  ब्रोकर  किसान  की

 पैदावार  को  जो  चीज़ें  हैं,  उन  के  दाम  भो  बहु
 गिर  गये  हैं  .  आज  कियान  को  इस  बात  का
 डर  हैं  कि  जो  वह  पैदा  करता  है.  उसका
 उचित  दाम  नहों  मिल  रहा  है  a  साथ  ही  साथ
 में  यह  निवृत्त  करता  चाहता  हूं  कि
 किसान  लोग  जो  गन्ना  पैदा  करते  हैं  उसका
 भाव  तो  अराज  सकड़ों  से  भी  सस्ता  है  1

 राष्ट्रपति  महोदय  ने  अपने  अभिमानी  में

 किसानों  के  प्रति  बहुत  से  इप्रालात  जाहिर
 किये  हैं,  मैं  कहता  चाहता  हूं  कि  हिन्दुस्तान

 'की  सरकार  गन  के  दाम  बहाये,  राज  स
 बात  की  आवश्यकता  है,  जितसे  गन्ना  अच्छा

 हो  शोर  किसानों  को  उतके  परिश्रम  का
 'उचित  मूल्य  बिल  सके  और  हिन्दुस्तान

 कें खुशहाली  जाये  t
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 इन्हीं  अलका जों  के  साथ  मैं  राष्ट्रपति
 महोदय  के  प्रभिमाषण  का  समर्थन  करते  हुए
 धन्यावाद  करता  |  |

 श्री  राम  देश  सिह  (महाराजगंज)
 सभापति  महोदय,  राष्ट्रपति  जी  का  भाषण
 उत्साहित  शौर  हृदय दिन  है  ।  उममें  शान  की
 संस्थानों  का  निदान  खोजने  से  नहीं  मिलता
 है  |  आदमी  यह  उमीद  करता  था  कि  जब
 लम्हों  अवधि  के  बाद  यह  सदन  बैड  रहा  है
 और  नपे  साल  में  जब  राष्ट्रपति  जो  का  भाषण

 होगा  तो  उस  भाषण  में  यह  भो  होगा  कि  देश
 में  ग्राम  जो  घोर  राजनीतिक  अन्य कार  छाया

 हु प्रा है,  उपे  राष्ट्र  को  मे  मुवीन  मिलेगी,
 इसकी  बोर  भो  वे  थोड़ा  सके।  करते,  लेकिन
 बह  कहीं  भी  इसमें  भोजन  से  नहीं  मिलता

 है  1

 राष्ट्रपति  जो  ने  दोनों  सदनों  के  बीच  में

 वही  प्र। कर  फड़ा  जो  देश  की  प्रधानमंत्री  समय
 समय  पर  देश  में  बात!  रही  हैं  1  उन्हीं  चीजों
 को  दोनों  सदनों  किंतु  सैफ  में  उन्होंने
 दोहराया  ।

 राज  इम  देश  में  लोकतंत्र  पर  जितना

 बड़ा  खतरा  उपस्थित  दिया  गया  है  उतना

 बड़ा  खतरा  इप  देश  में  कभी  उत्पन्न  नहों
 हुआ  था  ।  राज  यह  पार्लियामेंट  चल  रही  है,
 लेकिन  उन  छात्रों  ओर  उन  करोड़ों  लोगों
 का  क्या  होगा  जिनके  प्रतिनिधियों  को  ग्रा पने
 बिना  मुकदमा  चलाये  जेल  में  बन्द  कर  के
 रखा  है  |  शर्म  से  प्रोमो  को  झुक  जाना

 चाहिये,  लेकिन  इस  देश  में  से  जब  स/शे  मान-
 मर्यादा  चलो  गई  तो  शर्म  भी  चलो  गई  ।
 राज  ये  मस्तक  नवा  कर  नहीं,  मस्तक  तानकर
 बोलते  हैं  शौर  एवी  झतरगल  भीर  व्यर्थ  बातें
 बोलते  हैं  जिनका  कोई  ताल्लुक  नहीं  है  tr

 इन्होंने  जो  मोरा रज ों  देसाई,  श्री  राजमा-
 रोवर,  श्री  मधु  दंडवते  को  जेने  में  बन्द  कर
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 के  रखा  है  ।  श्री  ज्योतिर्मय  बसु  को  भो  बन्द
 कर  रखा  है  लेकिन  उन  पर  मुकदमा  नहीं
 चलाते  हैं  ।  मुकदमा  ,चलाने  को  इनको
 सामर्थ  नहों  &  i  यह  हिम्मत  सरकार  में

 नहीं  है  ।  लेकिन  झीनी  सत्ता  का  दुरुयोग
 कर  के  जनता  के  प्रतिनिधियों  को,  लोकतंत्र
 शौर  ग्रा ज़ादी  के  प्रहरियों  को  जेल  में  बन्द
 करना,  इससे  भी  बढ़कर  शर्मनाक  दूसरी
 क्यों  हरकत  हो  सकती  है  जो  कि  इस  देश  में
 की  जा  रही  है  ।

 सभापति  जी,  डिक्टेटरशिय  की  जो
 बसत  की  जाती  हैं  उसके  बारे  में  प्रधान  मंत्री
 जी  ने  कभी  कहा  था  कि  हमको  लोग  दिवटे टर
 कहते  हैं  |  एमरजेंसी  जेसा  खूँख्वार  कदम
 उठाने  से  पहले  अ्रयनी  कैबिनेट  से  डीलक्स  न
 करना  झर  रातो-रात  देश  में  एमरजैंसी
 लगाना,  यह  'डिक्टेट  को  चरित्र  नहों  है
 तो  दुनिया  में  डिक्टेटर  का  और  क्या  चरित्र

 होता  है  ?  आज  सारे  लोगों  को  जेल  में  ही
 बन्द  नहों  रखा  गया  है,  बल्कि  जेलों  में  जो

 हालत  को  जा  रही  है,  हमारे  वृत्र-वक्ता
 यादव  जी  ने  बताया  कि  मुजफ्फरपुर  जेल  में

 लाढी  चार्ज  किया  गया।  लाठी  चार्ज  दरभंगा
 में  भी  हुआ,  भागलपुर  में  भी  हुआ  कौर  पटना
 में  भी  हुआ  ।  मैं  चाहेगा  कि  सरकार  एक
 कमेटी  बनाकर  जजों  के  किए  जाने  वाले

 अत्याचार  को  जांच  करे  |  लगता  है  सरकार
 के  पास  मानवता  नाम  को  भी  कोई  चोट

 नहीं  रह  गई  है  ।

 अंग्रेजों  के  जेल  में  हम  लोग  बन्द  होते
 थे  ।  लेकिन  जत  कभी  बीमार  पड़ते  थे  तो
 उचित  दवा  का,  चिकित्सा  का  इंतजाम  ब्ंप्रेज
 सरकार  भी  करती  थी  1  सितम्बर  से  लेकर

 पूरे  भ्रक्तूबर  तक  जब  जब  लोकनायक  जयप्रकाश
 नौशाद  के  भाई  चण्डीगढ़  प्रजनन  वार्ड  में
 उनसे  मिलते  थे  तो  वह  प्रधान  मंत्री  को  पत्र

 लिखते  'थे'  कि  हमारे  भाई  जयप्रकाश  का
 स्वास्थ्य  शिर  रहा  है  शौर  वह  उपेक्षित  हैं,
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 चिकित्सा  की  कोई  व्यवस्था  नहों  हो  रहो  है  ।
 उनकी  कोई  सुनवाई  नहीं  हुई

 लेकिन  जो  लोग  यहां  हैं  जानते  हैं  कि
 जैसे  घर  पर  कभी  गाय  बल  मन्‍ने  लगता  है,
 खूंटे  में  बंधा  रहता  हैं  तो  घर  वाले  दौड़कर
 जल्दी  से  रस्सा  काटने  हैं  कि  कही
 पाप  ने  लग  जाये  |  तो  जब  वह
 मरने  के  द्वार  पर  पहुंच  गये  तब  उनको  छोड़ा
 गया  है  |  यह  भी  कहा  गया  कि  पेरिस  पर
 हमने  छोड़ा  है  ।

 चाहे  जो  भी  पार्टी  पालिटिक्स  हो,  खराद-
 नियत  की  रक्षा  सव  को  करनी  चाहिए  ।
 लेकिन  आज  आदमियत  भी  हिन्दुस्तान  से
 उठाई  जा  रही  है,  और  उन्हीं  हाथों  से  उठाई
 जा  रही  है,  जो  इस  देश  में  ग्रच्छाई  लाने  की
 बात  करते  हैं  ।

 आज  हम  लोग  फ़ाशिस्ट  कहे  जाते  हैं  ।
 कौन  कहता  है  ?  जिस  ने  पार्लियामेंट  को
 बिगाड़ा,  जिस  ने  न्यायालय  का  दराज़
 बन्द  किया,  जिस ने  कांस्टीट्यूशनल  को  बिगाड़ा
 बौर  जिस  ने  लोकतंत्र  को  शिटाया--भ्ौर
 मिटा  रहा  है,  राज  वही  कहता  है  कि  वह
 डेमोक्रेट  हो  गया  है,  और  जो  लोकतंत्र  और
 न्याय  की  रक्षा  की  बात  करते  हैं,  यहां  जाने
 से  पहले  हम  जिस  कांस्टीट्यूशनल  की  शोब
 लेते  हैं,  उस  कांस्टीट्यूशनल  की  रक्षा  को  बात
 करते  हैं.  वे  हम  लोग  फ़ाशिप्ट  हो  गये  हैं  ।
 जिस  ने  कॉप्टोट्यूशन,  पार्लियामेंट  और
 न्यायालय  को  बिगाड़ा,  जिस  ने  समाचार पत्तों
 का  दमन  किया  ओर  उन  को  कुछ  लिखने

 नहीं  दिया,  बहू  तो  डेमोक्रेट  है,  और  जो  लोग

 कहते  हैं  कि  समाचारपत्रों  को  खुल  कर

 लिखने  दो,  पार्लियामेंट  को  ठोक  तरह  से

 चलने  दो,  कांस्टीट्यूशनल  का  रेस्पेक्ट  करो,

 और  न्याय  देने  के  लिए  न्यायालय  का  दरवाज़ा

 खोल  कर  रखो,  वे  फासिस्ट  हो  गये  हैं  ।

 कान  तो  ये  करते  हैं  गौर  कातिल  हम  को

 कहते  हैं  ।
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 इस  इमरजेंसी  में  शक्ति  का  जितना

 दुरुपयोग  अनाज  सरकारी  भ्रमणकारी  कर  रहे
 हैं,  उतना  राज  तक  हिन्दुस्तान  में  कभी  भी

 नहीं  हुमा  &  ।  भाज  कोई  बोल  नहीं  सकता  है  1
 गांधीजी  को  हम  राष्ट्रपिता  कहते  हैं,  उन  के
 फ़ोटो  टांगते  हैं  कौर  उन  की  पूजा  भी  करते

 हैं  ।  राष्ट्रपिता  ने  अपने  जीवन  भर  देश  को
 निर्भीक,  तीव्र  शौर  मद्दे  बन  कर  रहना
 सिखाया  |  लेकिन  राज  इस  देश  में  निर्भीकता
 को  मार  दिया  गया  है  निडरता  को  समाप्त
 कर  दिया  गया  है  कौर  काय  रता  तथा  बुजदिली
 को  लाया  गया  है,  शीर  यह  सब  कुछ  सत्ता  के
 बल  पर  किया  गया  है  ।  इस  देश  में  राज
 नागरिकों  को  भयभीत  अर  नपुंसक  बताया
 जा  रहा  है  ।  झगर  दरोगा  घूस  ले  रहा  है  ,तो
 किस  की  हिम्मत  है  कि  वह  उस  के  विऋद्ध
 बोले  ?  भ्रमर  कोई  मीटिंग  की  जाये,  तो

 बड़ी  दरोगा  लाठी  से  पीट  कर  जेल  में  बन्द
 कर  देता  हैं  1

 प्रधान  मंत्री  कहती  हैं  कि  अगर  कोई

 इमरजेन्सी  का  दुरुपयोग  करेगा,  तो  मैं  उस  को
 बर्दाश्त  नहीं  करूंगी  ।  मैं  उन  को  चुनौती  देता

 हूं  कि  वह  मेरे  साथ  चलें  कौर  मैं  उन  को

 बताऊंगा  कि  किस  तरह  बड़े  पैमाने  पर,
 बिना  किसी  की  परवाह  किये,  सरकारी

 अफ़सरों  द्वारा  शक्ति  का  दुरुपयोग  किया  जा

 रहा  है।  बड़ें  बड़े  मंत्रियों  की  भ्रांखों  के  सामने,
 उन  की  कास्टीट्युसन्सीज़  में,  लोगों  के  विरुद्ध

 सत्ता  का  दुरुपयोग  हो  रहा  है,  लेकिन  इस  बारे

 में  अवाज़  उठाने  की  हिम्मत  उन  में  भी  नहीं
 है  1  इस  देश  में  निडरता  कौर  बहादुरी  चली

 गई  शौर  कायरता  झाई  है  1

 हमारे  कांग्रेस  के  बंबू  बैठ  हुए  हैं  7  उन

 +  से  .कोई  बताये  कि  चुनाव  कब  होगा,

 हॉस्टीदूयूशन  में  कौन  सा  संशोधन  करने  की

 आवश्यकता  है  शौर  पार्लियामेंट  फिर  कब
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 ate  करेगी  ।  क्‍या  कोई  बता  सकता  है  ?
 राज  सारी  शक्ति  एक  ही  आदमी  में  केन्द्रित
 हो  गई  है,  कौर  वह  है  इस  देश  के  प्रधान  मंत्री  ।

 चंडीगढ़  में  बेजोड़  सम्मेलन  कांग्रेस  का

 हुआ,  ऐसा  लोग  कहते  हैं  कि  इतने  लोग
 कभी  कांग्रेस  में  नहीं  गए  थे  |  हम  लोग  भी
 पुरानी  कांग्रेस  में  कभी  थे  ।  लेकिन  ये  कहते
 हैं  कि  इस  सम्मेलन  में  बेजोड़  लोग  गए  कौर
 उस  में  कौत  कितनी  प्रधान  मंत्री  को  ठाकुर-
 सोहाता  कर  सकता  है,  प्रधान  मंत्री  की  प्रशंसा
 कर  सकता  है  इस  की  होड़  लगी  थी  t  भाट
 टोरी  की  राजनीति  इस  देश  में  चलाई  जा

 रही  है  ।  कोई  ह 16  आदमी  नहीं  है  जो  हिम्मत
 के  साथ  सही  बात  कह  सके  मैंने  एक  कांग्रेस
 सेन  में  देखा  था  जब  पंडित  जवाहर  लाल

 नेहरू  की  आलोचना  कोई  करने  लगा  उस
 मंच  से  तो  पंडित  जवाहर  लाल  नेहरू  बौखला

 गए  और  ऐसा  मालूम  हुआ  कि  हाथापाई
 की  नौबत  झा  जायगी  ।  लेकिन  वह  कांग्रेस
 थी  कि  जिस  में  लोगों  को  भ्र पने  स्वतंत्र  विचार
 व्यक्त  करने  की  आजादी  थी  ।  राज  बहू
 समाप्त  हो  गई  ।  अगर  कोई  खिलाफ  बोले
 तो  कल  सबेरे  वह  जेल  में  रहेगा  ।  किसी  की

 हिम्मत  है  जो  तो  बोलें  ?  मैं  अपनी  बात

 नहीं  कहता  जो  विरोधी  पक्ष  में  हूं,  कांग्रेस
 बेंचों  पर  बैठ  लोगों  की  बात  कहता  हूं  कि
 कांग्रेस  में  है  कोई  जो  जरा  हिम्मत  के  साथ

 कोई  सही  बात,  भ्रच्छी  बात,  जनहित  की
 बात  तो  बोले  i  बहुगुणा  साहिब  चले  गए  ।

 कहां  चले  गए  ?  कौन  कमी  थी  ?  उतर
 प्रदेश  में  क्‍या  कांग्रेस  का  बहुमत  समाप्त

 हो  गया  था  ?  उत्तर  प्रदेश  में  यहां  का
 प्रशासन  क्या  किसी  भी  भीर  राज्य  से  अच्छा

 सहीं  था  ?  बहुगुणा  जी  जैसे  व्यक्ति  की
 चलते  थे  तो  हाथ  जोड़  कर,  गाड़ी  में  खड़े
 खड़े  बिता  किसी  माई  के  हाथ  जोड़े  अकेले
 उबलते  थे,  बहु  हटा  दिए  गए  और  चले  गीत
 कांग्रेस  सरकार  वहां  टूट  मई,  विधान  सभा
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 को  सस्पेंड  कर  दिया  गया  ।  देश  नहीं  समझता

 कि  प्रधान  मंत्री  ने  किस  अपराध  में  उन  को

 हटाया  ?  प्रधान  मंत्री  को  भ्रमर  वह  डेमोक्रेट

 होतीं  तो  हिम्मत  के  साथ  बतलाना  चाहिए  था,

 हम  से  नहीं  कहती,  इस  सदन  से  नहीं  कहतीं

 चंडीगढ़  में  कांग्रेस  के  अंदर  कहती  कि  उन

 को  हटाने  के  पीछे  शर  विधान  सभा  को

 सस्पेंड  करने  के  पीछे  क्या  बात  थी  ?  लेकिन

 वह  नहीं  बता  सकी  V

 एमरजेंसी  की  बात  कही  जाती  है
 20  सूत्री  कार्य क्रम  की  बड़ी  चर्चा  है।  चीफ

 मिनिस्टर  बोलेंगे  तो  बीस  स्तनी  कार्यक्रम
 की  बात  करेंगे  ।  कलेक्टर  बोलता  है  तो  बीस

 सूत्री  की  बात  बोलता  है  |  हरि किशोर  जी
 बोलते  हैं  तो  बीस  सूत्री  की  बात  करते  हैं  t
 बीस  सूत्री  की  बात  बहुत  चलाई  जा  रही  है  1
 यह  बीस  सुनती  है  ब्या ?  हम  से

 पूछिए,  सही  बात  मैं  बताता  हूं  ।  जब  घर  में
 कोई  बच्चा  रोने  लग  जाता  है  तो  मां  बाप
 बाजा र  से  चार  पैसे  का  एक  झुनझुना  ला  देते

 हैं  भौर  बच्चे  को  पकड़ा  देते  हैं,  बच्चा  खुश
 हो  जाता  हैं  झर  रोना  बन्द  कर  देता  हैं  ।
 प्रधान  मंत्री  जी  ने  देखा  कि  बड़ा  ख़ूंख्वार
 कदम  उठाया,  देश  में  रोप  शा  जायगा  तो

 20  सूती  का  झुनझुना  पकड़ा  दिया  हरि किशोर
 बाबू  जैसे  लोगों  को कि  बहादुर  कौर  बजा  रहें
 हैं  ।  कम्यूनिस्ट  पार्टी  के  लोग  तो  बड़ा  झुनझुना
 बजा  रहें  हैं  -  भेज  रेल  मंत्री  से  क्वेश्चन

 पूछा  गया,  मैं  उन  से  सवाल  पूछना  चाहता
 था  कि  पटना  में  ऐंटी  फासिस्ट  कांफरेंस  हुई;
 उस  मौके  पर  रेलों  की  क्‍या  मैजिस्ट्रेट  चेकिंग

 कराई  गई  ?  कोई  प्रकार  गया  चेकिंग
 करने  तो  कहा  मारो  मारो  फास्ट  है  |
 है  मैजिस्ट्रेट  को  व  टिकट  कलेक्टर  को  चेक

 रहीं  करने  दिया  गया  ।  रेल  गाड़ी  को  गाड़ी
 गोगो  को  फ्री  पटना  पहुंचाया  गया  ।  यह  देश
 क  क्या  चल  रहा  है  समझ  में  नहीं  भाता  |

 Motion  of  Thanks  262
 on  President's  Address

 are  भी  चर्चा  चलती  है  ।  कभी  कोई

 बोल  रहें  थे  तो  उन्होंने  समस्तीपुर  बमकांड

 की  चर्चा  की  |  समस्तीपुर  बम  कांड  की  बहुत
 चर्चा  की  जाती  है  प्रो  एमजे सो  के  जो  कारण

 दिए  जाते  हैं  उस  में  उस  को  भी  जोड़  दिया

 जाता  है।  विरोध  पक्ष  के  लोगों  पर  उस  को

 डाला  जाता  है  |  यह  एक  अजीब  सी  चीज

 चल  रही  हैं  ।  कभी  मामला  न्यायालय  में

 चलता  है,  कभी  कमीशन  देता  है  1  मैं  अधिक

 नहीं  कहना  चाहता  लेकिन  उस  के  बारे

 में  देश  में  एक  भ्रमित  सी  हालत  सामने  रखी

 जाती  है  ।  कभी  प्रकार  में  पढ़ते  हैं  कि  कोई

 मुखबिर  हो  गया  उस  ने  झपना  अपराध

 कबूल  लिया  ।  कुछ  दिन  बाद  कहते  हैं  कि

 प्रसली  प्रपराधी  पकड़ा  गया  ।  फिर  कुछ
 दिन  बाद  पढ़ते  हैं  कि  झवघूत  लोग  खोजे

 जा  रहें  हैं।  यह  किस  तरह  की  बात  है  ?

 मैं  तो  कहता  हूँ  हिम्मत  हो  प्रधान  मंत्री  के

 पास  तो  प्रधान  मंत्री  पांच  पालियामेंट  के

 मेम्बरों  की  एक  जांच  समिति  बना  दें  इस

 की  जांच  के  लिए  प्रोर  उस  में  मुझे  भी  एक

 सदस्य  रख  दिया  जाय  i  तीन  महीने  के  भीतर

 समस्तीपुर  बम  कांड  की  असलियत  नहीं

 उपस्थित  कर  दूं  तो  सदन  से  ही  मैं  त्यागपत्र

 नहीं  दे  दूंगा  अपने  सार्वजनिक  जीवन  को

 भी  समाप्त  कर  दूंगा  ।  यदि  सरकार  के  पास

 हिम्मत  है  तो  वह  मेरी  इस  चुनौती  को  स्वीकार

 क्र  के  पालियामेंट  के  पांच  मेम्बरों  की  कमेटी

 समस्तीपुर,  बम  चा फण्ड  के  न्त्यि  चचा  दे  *

 झगर  ठीक  ढंग  से  जांच  कमेटी  बैठेगी  तो

 बहुत  से  दामन  जो  राज  साफ़  नज़र  भाते  हैं,

 बे  साफ़  नज़र  नहीं  जायेंगे  ।
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 [श्री  रामदेव  सिंह]
 मं  श्राप  से  यह  भी  निवेदन  करना

 चाहता  हुँ  कि  स  एमरजैंसी  में  सिवान
 के  कलक्टर  ने  लाख  5  हजार  रुपये
 का  चन्दा  वसूल  किया,  लेकिन  जमा  किया--
 केवल  75  हजार  ।  बाकी  सारा  रुपया
 उस  कलेक्टर  के  खाया  ।  उस  के
 खिलाफ  विधान  सभा  की  प्रश्न  समिति
 की  जांच  रिपोर्ट  हाउस  की  जांच  के
 बाद  श्री  राव,  एक  ट्राइ  To  एस०  अफसर
 ने  सस्पेंड  करने  के  लिये  लिखा  है,  लेकिन-
 फाइल  दबा  दी  गई  है,  कहा  जाता  है  कि
 झांकी  7  एमरजन्त  में  बहुत  सी  फाइलें  बढ़  गई

 है ंलेकिन  हम  देखते कि  फाइले  इस  तरह  से  रोकी
 जा  रही है  ।  इस  एमरजैन्सी  ने  देश  को  बिगाड़ा

 गांवों  को  बिगाड़ा,  जनतन्त्र  को  बिगड़ा
 पार्लियामेंट  को  बिगाड़ा  न्यायालयों  को
 बिगाड़ा  और  इस  देश  में  कायर  शौर

 बुजदिल  नागरिक  पैदा  हो,  ऐसा  परातल
 बनाया  जा  रहा  है।  इसलिये  इस
 इमरजेन्सी  को  जितनी  जल्दी  हो  सके,
 समाप्त  किय।  जाय,  उतना  ही  अच्छा

 होगा  i  इसके  अतिरिक्त  लोकतन्त्र  के
 जिन  प्रहरियों  को  जेलों  में  रखा  गया  है
 उन  को  बाहर  लाया  जाये,  उन  के  चरण

 छुए  जायं,  भ्र पने  अपराध  के  लिये  उत  से
 क्षमा  मांगी  जाय,  तभी  यह  देश  बन  सकता

 है।  इन  शब्दों  के  साथ  ग्रुप  को
 धन्यवाद  देते  हुए  मैं  अपना  भाषण
 समाप्त  करता  हूं।

 SHRI  M.  V.  KRISNNAPPA  (Hos-
 kote):  Mr.  Chairman,  Sir,  After  2
 or  3  having  spoken  in  this  august
 House,  it  is  rather  dificult  to  speak
 without  repetition  of  what  my  friends
 heave  said  earlier.  But,  I  would  try
 my  best  to  see  that  there  won't  be
 any  repetition  as  far  as  possible.

 Sir,  I  am  one  who  had  the  privilege
 of  coming  to  thy  First  Lok  Sabha  ag  8
 young  man  and  I  continued  in  all  the
 Five  Lok  Sabha.  it  is  only  in  the
 Third  Lok  Sabha  that  after  my  elec-
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 tion  T  had  to  come  here  and  résign  ahd
 go  back  to  join  my  State  Cabinet.

 The  difference  that  I  see  between
 the  First  and  Second  Lok  Sabha  and
 the  Fourth  and  ‘Fifth  Lok  Sabha  was
 850  glaring.  If  our  friends  today  ac-
 cuse  the  Government  that  emergency
 has  been  brought  in  this  country.  7
 as  a  dispasionate  observer  in  the  last
 nine  years,  sitting  asa  backbencher,
 can  say  that  it  is  the  conduct/of  the  Op-
 Position  which  is  mainly  responsible
 for  this  emergency.  Not  only  here  on
 the  floor  of  the  House—this  House  is
 the  mother  Parliament  in  India—but
 elsewhere  too  whatever  was  done  in
 this  Parliament  was  followed  up  else-
 where—in  other  State  Assemblies  also.
 Sir,  a  vivid  picture  comes  to  my  mind
 if  the  dais  when  Prime  Minister
 Nehru  sat  here  and  by  his  side
 Maulana  Abul  Kalam  Azad,  Rafi
 Ahmed  Kidwai,  Gobind  Ballabh
 Pant,  all  stalwarts  sitting  in
 the  Treasury  Benches—not  Shri
 Samar  Mukherjee  but  Shri  Shyama
 Prasad  Mukherjea  sitting  there  and
 people  like  Acharya  Kripalani  and
 Acharya  Ranga  and  others  who  had
 some  experience  of  the  Parliamentary
 life  of  this  country  and  had  some  res-
 pect  for  the  dicency  and  docorum  in
 the  House  sitting  on  the  other  side  of
 the  House.  So,  they  respected.  When
 Nehru  and  Syama  Prasad  Mukherjee
 fought  they  fought  like  lions.  They
 respected  each  other.  It  was  a  grand
 sight  for  anyone  to  sit  and  observe
 when  Nehru  and  Syama  Prasad  Muk-
 herjee  differed  from  each  other.

 In  the  first  and  second  Lok  Sabha,
 everything  went  on  well.  In  that
 period  plans  were  formulated.  A  good
 foundation  was  laid  for  development
 of  agriculture  and  industry  in  this
 country  and  naturally  the  States  also
 followed  it.  But  in  the  third  Lok
 Sabha  unfortunately  we  got  some  ele-
 ments  who  brought  down  the  dignity
 and  reputation  of  this  House.  Sir,  I
 forgot  to  mentidn  the  name  of  Shri
 Mavalankar.  When  Nehru  used  to  git
 there  he  sat  in  the  chair  Mr.  Mavalan.
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 kar  when  he  was  sitting  there  never
 allowed  zero  hour  but  afterwards  be-
 cause  of  the  pressure  of  Opposition
 an  hour  called  zero  hour  wag  allowed
 and  zero  hour  took  to  zero.  There
 Was  sO  much  chaos  and  no  debate  en-
 deg  without  chaos.  No  conclusions
 Were  arrived  at.  No  subject  was  de-
 cided.  Everyday  there  was  zero  hour.
 It  looked  as  if  zero  hour  was  the
 fundamental  right  of  everyone  who
 wanted  to  practice  democracy  in  this
 country.  This  thing  went  on  and  na-
 turally  other  Assemblies  followed  this
 august  Parliament.  When  elders  star-
 ted  dancing  and  behaving  like  a  mar-
 ket  place  naturally  the  students  in  tha
 institutions  also  started  behaving  in
 the  same  manner.  There  was  no  dis-
 eipline  in  the  country.  There  was  no
 order  in  the  country.  There  was
 chaos.  There  was  mis-rule  in  the
 university  campuses.  Properties  were
 destroyed.  Bulbs  were  broken.  This
 is  the  only  time  after  emergency  that
 I  am  seeing  all  the  bulbs  and  domes
 are  intact  near  the  beautiful  Cubbon
 park  in  Bangladore.  Every  year  at  the
 beginning  of  the  year  there  used  to
 be  some  strike  and  the  first  thing  the
 boys  used  to  do  was  to  break  tha  bulbs
 and  the  domes.  It  was  not  only  con-
 fined  to  Bangalore.  It  was  so  else-
 where  also.  Tf  that  thing  should  have
 been  allowed,  I  am  sure,  our  younger
 generation  would  have  been  a  set  of
 hippies  and  they  would  have  no
 moral  and  patriotism  for  the  country.
 I  likg  to  coin  a  word  to  compare  them
 to  what  they  would  have  been  if  those
 conditions  had  continued  in  this  coun-
 try.

 Sir,  my  friend  says  that  the  leaders
 are  in  jail.  I  was  also  in  jail  for  more
 than  a  year  and  a  half.  We  never
 lamenteg  or  worried  about  because  we
 were  fighting  for  the  freedom  of  the
 country.  But  these  people  lament.
 ‘They  cry.  Who  is  responsible  for
 their  joti  today?  In  either  case  Mr.
 Morarji  Desai  or  Jaya  Prakash  Nara-
 yan  ji  would  have  been  in  jail  because
 of  the  way  they  followed  the  blunder.
 हुई  was  either  because  of  age  or  frus-
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 tration  they  appealed  to  the  Army  and
 the  Police  to  follow  and  disobey  the
 Government.  Supposing  the  Army and  the  Police  had  obeyeq  Shri
 Morarji  ang  Jaya  Prakash  ji  what
 would  have  happened.  From  what
 has  happened  in  Bangladesh,  we  can
 very  easily  conclude  if  Army  or
 Police  would  have  disobeyed  after
 listening  to  Jaya  Prakashji  they  wou'd
 have  first  kept  Jaya  Prakashji  him-
 self  in  jail  and  Morarji  in  jail  and
 also  all  the  Mlambers  of  Parliament  in
 jail.  We  have  seen,  when  Army  took
 law  into  their  own  hands,  how  they
 behaved  in  Bangladesh.  If  a  similar
 thing  had  happened  here,  most  of  our
 leaders  whom  we  respect  and  honour,
 like  Shri  Jaya  Prakash  Narayan,  Shri,
 Morarji  Desai  and  others,  would  have
 been  killed  by  the  Army.  Perhaps,
 these  leaders  thought  that  if  the  Army
 had  Heeded  their  appeal,  excepting
 these  leaders,  they  would  have  kept
 otHers  in  jail.  When  Army  mis-be
 haves  and  when  they  take  law  into
 their  hands,  they  woulg  kill  all  the
 politicians  or  they  would  keep  all  the
 politicians  in  jail.  At  least,  we  should
 be  thankful  that  leaders  like  Shri
 Jayaprakash  Narayan  and  Shri  Morar-
 ji  Desai  are  alive  today,  from  whom
 we,  as  young  men,  got  inspiration  and
 fought  for  the  freedom  of  the  coun-
 try.  I{  the  Army  had  been  persuaded
 by  these  leaders  to  disobey  the  orders,
 they  would  have  killed  these  two
 leaders  first  and  they  would  have  kept
 all  of  us  in  jail.  We  have  seen  what
 happened  in  Bangladesh.  TI  am  sure,
 if  the  events  in  Bangladesh  had  hap-
 pened  a  little  earlier,  Shri  Jayapra-
 kash  Narayan  would  not  have  appeal-
 ed  to  the  Army  and  the  Police.  He
 would  have  left  them  alone  and  he
 woulg  have  appealed  to  the  others.

 Jf  these  leaders  are  in  jai]  today,
 jt  is  on  account  of  their  own  fault.
 In  their  frustration,  they  blundered
 and  showeg  hatred  towards  Shrimati

 Indira  Gandhi.  Leaders  of  such  a

 stature,  with  their  age  and  experienct,
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 shoulg  not  have  done  that.  Can  a
 civilised  nation  tolerate  leaders  like
 Shri  Jayaprakash  Narayan  and  Shri
 Morarji  Desai  appealing  to  the  Army
 to  disobey  the  orders?  Of  course,
 they  are  great  leaders.  They  can  lead
 as  wel]  as  misleag  the  country.  The
 whole  country  would  have  followed
 them  and  the  whole  Army  would  have
 followed  them.  What  would  have
 been  the  fate  of  this  country,  Sir?
 Therefore,  the  Emergency  had  been
 imposed.  But  for  this,  most  of  these
 leaders  would  have  been  nowhere;
 they  would  have  been  in  heaven.  We
 should  be  thankful  for  this.  Emer.
 gency  has  brought  about  a  sense  of
 discipline.  It  has  contributed  to  in-
 crease  in  production,  both  in  the  farms
 and  factories.  Shrimati  Indira  Gandhi
 has  been  able  to  instil  in  the  minds
 of  the  workers,  both  in  the  farms  and
 factories,  a  feeling  that  there  is  no
 more  exploitation.  The  workers  both
 in  the  farms  and  factories  should  have
 a  feeling  that  there  would  not  be  any
 exploitation.  The  fruit  of  their  hard
 labour  will  go  to  them,  This  is  hap-
 pending  in  Japan;  this  is  happening  in
 Germany;  production  is  going  up  in
 those  countries.  This  guarantee  that
 there  would  not  be  any  exploitation
 has  been  given  by  no  less  a  leader
 than  Shrimatj  Indira  Gandhi.  That

 is  why,  production  is  going  up.

 Now,  because  of  this  Emergency,
 was  there  any  loss  of  life.  Was  there

 .a  drop  of  blood?  Is  it  not  a  blood-
 less  Emergency?  If  the  Emergency
 had  not  been  imposed,  there  would

 -have  been  hundreds  of  firings,  which
 has  been  an  annual  feature  in  the  pre-
 Emergency  days.  FEearlier,  these  lea-
 ders  were  mis-leading  the  students,  the
 railway  employees  and  the  factory
 workers.  As  a  result  of  this,  there
 useg  to  be  clashes  between  the  Police
 and  the  students  and  between  the
 Police  and  the  workers.  Let  me  ask
 how  many  people  died  the  year  before
 isst?  Hondreds  of  people  died  in  the
 clashes.  Now,  there  is  no  firing  and
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 there  has  not  been  a  single  case  of
 death.

 46.52  brs.

 (Mr.  SPEAKER  in  the  Chair)
 Emergency  is  like  a  rod  which  our

 founding  fathers  kept  in  the  Constitu-
 tion.  Spare  the  rod,  spoil  the  child,
 is  the  proverb.  If  we  had  spread
 this  rod,  if  we  had  not  imposed  it,
 the  child  would  have  been  spoiled.
 That  is  why,  Shrimatj  Indira  Gandhi
 imposed  this  Emergency  and  not  to
 save  her  from  the  judgement  of  the
 High  Court.  Some  people  have  been
 saying  this,  day  in  and  day  out.  But,
 they  did  mot  care  for  the  absolute  stay
 given  by  the  Supreme  Court.  They
 indulged  in  a  campaign  of  hatred
 against  the  Prime  Minister.  They
 wanted  to  say  anything  that  occurred
 to  them.  They  were  led  py  Jaya-
 prakash.  Who  were  they?  Since  you
 have  rung  the  bell,  I  will  just  finish.
 They  organised  a  morcha  to  Parlia-
 ment.  A  big  morcha  was  organised.
 It  was  leq  bv  Jayaprakash  Narayan.
 What  was  that  morcha  meant  for?  To
 root  put  out  corruption.  As  against
 that,  who  were  the  people  with  Jaya-
 prakashji?  Highly  corrupt  people  re-
 jected  by  society.  This  reminds  me.
 of  a  story.  A  jadoowalla  came  to  the
 tehsil  headquarters.  He  wanted  to
 show  magic  to  the  villagers.  The
 Bank  Manager  was  there,  the  Co-
 operative  Bank  President  was  there,
 the  Taluka  Samiti  President  was
 there.  They  all  sat  on  the  front  row
 and  al]  others  behing  them.  First  the
 jadoowalla  swallowed  a  ball  and  took
 it  out;  then  he  swallowed  an  egg  and
 took  it  out.  Then  he  said  he  would
 swallow  something  bigger.  He
 said  he  was  not  sure  whether
 it  would  come  out  not;  ‘so  I  am
 taking  8  risk’.  There  was  8
 gypsy  lay  lady  standing  in
 the  audience.  She  came  forward
 suddenly  and  to  the  jadoowella.

 भरे  पाल  कया  करते  हो  ?

 ‘Whom  are  you  showing  this  swallow-
 ing  business?  Who  are  the  péopie
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 sitting  in  front  of  you?  The  Bank
 manager  swallowed  the  whole  Bank,
 the  other  follow  the  Co-operative
 Bank  President  has  swallowed  half
 the  bank,  only  the  other  half  remains’.
 I  do  not  want  to  be  indecent  or  un-
 parliamentary  I  do  not  want  to  men-
 tion  names  on  the  floor  of  this  House.
 But  that  day  the  people  who  came
 with  Jayaprakash  Narayan  were  peo-
 ple  who  had  swallowed  half  of  Orissa,
 who  had  swallowed  the  Punjab  Natio-
 nal  Bank,  people  who  were  highly
 corrupt  and  rejected  by  the  people.
 It  is  these  fascist  forces  that  have
 brought  about  the  emergency.  I
 thank  Shrimati  Indira  Gandhi  for

 having  brought  in  the  emergency  and

 brought  about  discipline  in  the  coun-
 try.  I  thank  the  President  for  ‘his
 Address.

 शोरूम  हेडाऊ  (  रामटेक):  अध्यक्ष

 महोदय,  स्वतन्त्र  भारत  के  इतिहास  में

 1975-76  का  साल  एक  “महत्वपूर्ण
 वर्ष  सिद्ध  होगा  1  इस  वर्ष  में  जन  आन्दोलन

 एक  चरम  सीमा  पर  पहुँच  गए।  जनता
 की  तो  भूख  भी,  रोटी  की  भूख,  काम  की

 भूख,  निवास  की  भूख  उस  भूख  को  27

 साल  की  आजादी  में  मिटाया  नहीं  गया,
 उसको  बुझाया  नहीं  गया  -  इसका  परिणाम

 यह  हुआ  कि  जनता  अपने  हकों  के  लिए
 रोजी-रोटी  के  लिए  मैदान  में  बाई

 क्योंकि  गांधी  जी  ने  जनता  को  यही
 सिखाया  था  कि  मांगे  बिना  कुछ  नहीं
 मिलता  शौर  प्रजातन्त्र  में  जन  आन्दोलन
 का  जो  मार्ग  है  बही  एक  तरीका  है।
 सरकार  को  जगाने  का  इसी  दृष्टि  से

 देश  में  जन  आन्दोलन  चर्म  सीमा  पर  पहुंचे
 जिस  का  नेतृत्व  स्वाभाविक  था  कि
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 विरोधी  पक्षों  द्वारा  किया  जाता  1  उसके
 बाद  आपतकालीन  स्थिति"  घोषित  कर  दी
 गई  ब्रोकर  उसकी  पुष्टि  के  लिए  बोस  सूली
 कार्यक्रम  सामने  कराया  |  इस  कार्यक्रम  में
 जनता  की  जरूरतों  का  विचार  जरुर
 किया  गया  शौर  नए  राष्ट  के  निर्माण
 की  ग्रा कां क्षा  भी  जनता  के  सामने  पेश
 की  गई।  राष्ट्रपति  जी  ने  भी  अपने
 अ्रभिभाषण  में  इस  बीस  सूत्री  कार्य क्रम  की  जो
 जन  आकांक्षाएं  हैं  जिन  का  निर्माण  जनता
 के  सामने  किया  गया  है,  उनको  जागृत
 किया  है।  लेकिन  उसकी  पूति  के  लिए
 कोई  ठोस  निदेश  नहीं  किए  गए  हैं  ।

 अध्यक्ष  महोदय  यह  जो  बीस  सब्री
 कार्यक्रम  है  इसके  तीन  श्र  हैं।  एक  तो

 पूर्ति  और  जमींदार  हैं  जिन  के  पास

 देश  की  स!री  |  श्रेय-नीति  केन्द्रित  हो  गई  है,

 दूसरा  वर्ग  है  इन  पूंजीपतियों  के  दलाल

 कौर  एजेंट  जो  राजनीति  में  भी  हैं
 शर  लोक  सभा  झोर  विधान  सवारों

 से  ले  कर  पंचायत  समितियों  तक  का  भी

 नेतृत्व  करते  हैं  झोर  तीसरा  वर्ग  है  देश

 में  भ्रष्ट  नौकरशाहों  का।  सवाल  यह  हैं
 कि  इन  तीनों  बलों  का  बन्दोबस्त  हमारी

 प्रधान  मंत्री  श्रीमती  इंदिरा  गांधी  किस

 ढंग  से  करती  है।  इसी  पर  यह  बीस

 सूत्री  कार्यक्रम  का  यश  और  अपयश  निर्भर

 करता  है।  जब  तक  कानूनों  में  और

 संविधान  में  अमूल  परिवर्तन  नहीं  किया

 जाता  तब  तक  इन  तीनों  वर्गों  का  बन्दोबस्त

 हो  नहीं  सकता  है  झोर  बीस  सूत्री  कार्य-

 क्रम  का  अमल  केवल  कागजों  पर  ही

 रहने  को  आशंका  दृढ़  रहेगी  पिछले

 महीनों  से  जो  कुछ  चल  रहा  है  उसके
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 उपर  सरकार  लक्ष्य  केंद्रित  करे  पोर  देखे
 कि  ब्या  चल  रहा  है।  बीस  सूत्री
 कार्यक्रम  का  उद्घाटन  सही  ढंग  से  हुमा
 है  या  नहीं  हुआ  है।  हम  देखते
 हैं  कि  विषमता  बहुत  बढ़  चुकी  है  शर
 इसको  रोकने  का,  इसको  कम  करने  का

 उदघाटन  बीस  सुची  कार्यक्रम  के  माध्यम  से
 किया  जरूर  गया  है,  झोंपड़ी  कौर  महल
 का  अन्तर  मिटाने  की  बात  तो  जरुर
 की  है,  लेकिन  कया  यह  हो  रहा  है।
 राज  हम  देखते  हूँ  कि  झोंपड़ीयाँ  हटाई
 जा  रही  हैं,  जिन  जगहों  पर  गरीब  लोग
 बसे  हुए  हूँ,  बस्ती  जगह  जो  झोपड़ियां
 बनी  हुई  हैं  उनकों  हटा  कर  वहां  पर
 जमीनें  जिन  के  पास  पैसे  हैं  उन  को  दिया
 जा  रहा  है  |  इससे  क्‍या  महलों  कौर

 झोपड़ियों  का  अन्तर  मिटेगा?  एक  ओर

 हम  गरीबों  को  खदेड़  रहे  हैं,  दूसरी  ओर

 फिर  से  इस  बीस  सूत्री  कार्यक्रम  केज  उप-
 लक्ष्य  में  जो  श्रीमन्त  शाह  है  कौर  प्रेस
 वाले  हूँ  उनकों  प्रोटेक्शन  दे  रहे  हैं  ।
 बात  यह  है  कि  विषमता  को  मिटाने
 का  जो  उल्लेख  बीस  सूत्री  कार्यक्रम  में
 किया  गया  है  वह  भी  एक  प्र स्पष्टता  के

 साथ  किया  गया  है  ।  जो  भयानक  विषमता
 देश  में  है  वह  मिटेगी  कैसे?  न्यूनतम  और
 अधिकतम  ग्राम  पर  मर्यादा  जब  तक

 हम  नहीं  लगाते,  न्यूनतम  बोर  अधिकतम

 वेतनों  पर  मर्यादा  हम  नहीं  लगाते  है
 तब  तक  विषमता  मिट  नहीं  सकती  है  tT

 far  के  हाथ  में  पूंजी  है,  उत्पादन  के

 साधन  हैँ  वे  उसके  बलबूते  पर  अपनी

 आमदनी  बढ़ाते  जा  रहे  है।  पैसे  वालों

 के  इस  पैसा  आता  है  इस  नीति  के

 अनुसार  पेस।  उन्हीं  के  पास  जा  रहा  है
 तो  यह  विषमता  दूर  होगी  कैसे?  इसको

 यदि  सही  मानों  में  मिटाना  है  तो  हम
 कौ  पूजी  जीतने  का  जो  बेसिक  अधिकार

 &  हक  है,  उसको  भी  मर्यादित  करना  होगा
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 wit  इसको  मर्यादित  करने  के  लिए
 संविधान  में  वैसा  प्रावधान  करना  होगा  ।

 गा  brs,

 प्रशासन  की  भी  'बात  प्रति  है।
 इस  प्रोग्राम  पर  प्रबल  हम  किन  लोगों
 के  मध्यम  से  करने  वाले  हैं?  दुख  इस
 बात  का  है  कि  राज  जो  राज्य कर्ता  हूँ
 उनके  दिल  में  इस  बीस  सब्री  कार्यक्रम  के
 प्रति,  सभी  के  दिल  में  चादर  नहीं  है,
 उसके  झमल  में  दिलचस्पी  नहीं  है
 कारण  यह  है  कि  बहुत  से  पूँजीपति  घौर
 उनके  दलाल  प्याज  भी  सत्ता  में  बैठे  हुए
 हैं  और  वे  नहीं  चाहते  हैं  कि  इस  कार्य -
 क्रम  पर  कमल  हो  और  हमारी  दोनों-
 पौली  नष्ट  हो  जाए।  उस  ढंग  से  काम  करने
 के  लिए  आप  क्या  कार्यरत  हो  चूके  हैं  ?
 तो  इनको  रोकने  के  लिये  हम  क्‍या  कर  रहे
 हैं?  मैं  तो  यह  कहुंगा  कि  हम  और  देश
 की  सहारा  जनता  यह  उमीद  कर  रहे
 थे  कि  यह  जो  काग्रेस  का  बड़ा  भारी
 प्रतिवेदन  हुमा  है,  एक  बड़ों  भारी  तबदीली
 इस  प्रतिवेदन  के  द्वारा  इस  संगठन
 में  जायेगी  |

 जो  बोस  स्त्री  कार्यक्रम  पर  विश्वास  नहीं
 रखते  जो  गरीबी  हटाने  पर  विश्वास

 नहीं  रखते,  ऐसे  तत्वों  को  कांग्रेस  से

 बाहर  निकालकर  कांग्रेस  का  भी  शुद्धि-
 करण  होना  चाहिए  यह  भावना  जनता
 की  थो  लेकिन  दुःख  इस  बात  का  हैकि
 राज  भी  कांग्रेस  संगीत  पर  पूंजीपतियों  का

 प्रभुत्व  है  और  यह  जो  इस  पर  अमल
 की  बात  है,  इसमें  न  सब  कांग्रेसियों
 की  प्लोर  से  प्रबल  की  प्रेक्षा  को  जा
 सकती  है  झोर  त  द:  कर्मचारियों  की
 शोर  से  प्रेक्षा  की  जा  सकता  है।  तो
 इस  पर  फिर  प्रबल  कैसे  होगा?
 वास्तव  में  जो  लोग  इस  भावना  के  हैं,
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 बहू  किसी  भी  पक्ष  में  हों,  जो  चाहते  हैं
 कि  गरीबों  का  ..उत्थान  हो,  उनकी  दशा

 दुरस्त  हो,  यहां  समाजवाद  जाये,  उत
 लोगों  का  पूरा  सहयोग  लेने  की  कोई
 व्यवस्था  इक  कार्बेकम  में  राज्यकर्मियों
 को  करनी  चाहिए  7  लेकिन  राज

 हम  देखते  हैं  कि  जो  कमेटियां  स्थापित

 हुई  हैं  जिला  स्तर  पर,  उसमें  ऐसे  लोगों
 को  लिया  गया  है,  वहां  भी  पूंजीपति
 कौर  उनके  एजेण्ट  सामने  जाये  हैं  और

 बढ़ी  उनके  प्रमाण  बने  हुए  हैं।  वहां
 भी  परखने-अपने  लोग  हैं,  अन्वा  बांटे

 रेड्डी  ओर  अ्पने-प्रपने  खायें  वाली

 कहावत  चरितार्थ  हो  रही  है।

 राज  जमीन  का  बंटवारा  हो  रहा  है,
 उसमें  जमीन  किन  लोगों  को  दी  जा  रही
 है  पीराने-प्रश्न  लोगों  को  दो  जा  रही
 है  उनका  कोई  माप-दण्ड  निश्चित  होने
 वाला  नहीं  हैं।  यह  सब  दृष्टिकोण
 देखा  जाये  तो  नौकरशाही  पर  भी  विश्वास

 नहीं  किया  जा  सकता  और  कांग्रेसी
 नेताओं  पर  भी  ग्राम-स्तर  से  लेकर  दिल्लो-
 स्तर  तक  के  जो  हूँ,  उत  पर  भो  विश्वास

 नहीं  किया  जा  सकता  है  कि  वह  इस  20

 सब्री  कार्यक्रम  पर  ग्रस्त  करेंगे  ।

 एक  साधनों  सदस्य  :  विश्वास

 किस  का  क्रिया  जाये  ?

 श्री  राम  हेडाउ  :  विश्वास  उसका

 किया  जाये  तो  ईनातदारो  में  कार्यक्रम

 को  कामयाब  करने  के  लिए  आगे  ब्याने

 को  ,  इच्छा  रखते  हैं।

 एक  सानिया  सदस्य  :  आप  भी

 'सहयोग  दीजिये  ।
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 श्री  राम  हेड़ा:  हम  तो  सहयोग  दे

 रहे  हैं  ।  हमारी  महा  विदर्भ  संघर्ष
 समिति  ने  यह  कहा  है  कि  यह  हमारा
 कस्टम  दै  श्र  इसको  कामयाब
 करने  के  लिए  हम  भरसक  कोशिश  करेंगे  ।
 जहां  भी  हमारा  उपयोग  करने  को
 जरूरत  है,  हम  दिल  से  साथ  देंगे  1
 लेकिन  दुःख  इस  बात  का  है  कि  यह  हो
 नहीं  रहा  है।

 एम  के  साथ  ही  राज्य कर्ता प्र ों  से
 अपेक्षा  थो  कि  कुछ  नई  बातें  थे  सामने
 रखेंगे,  लेकिन  राष्ट्रपति  जी  के  भाषण
 में  कोई  जिस  नहीं  है।  शिक्षा  -का

 राष्ट्रीय कर रण  होना  बहुत  जरूरी  है  1  शिक्षा
 राज  एक  भ्रष्ट  ब्रिजेस  हो  गया  है,
 शिक्षकों  का  शोषण  हो  रहा  है।  शिक्षा
 के  जो  उद्देश्य  हैं,  वह  समाप्त  होते  जा
 रहे  हैं  कौर  विद्या  +  क्षेत्र  में  बिज़नेस  की

 बुद्धि  हो  रहो  है।  शिक्षा  का  राष्ट्रीय-
 करण  होना  चाहिए  1

 इस  अ्शिमावग  में  शराब बन्दो  का
 कोई  उल्लेख  नहीं  है;  शराब  ने  गरीबों
 के  घरों  को  बरबाद  किया  है,  देश  का
 चरित्र  हनन  किया  है।  देश  में  शराब-
 बन्दी  की  भी  कोई  बात  नहीं  हो  रहा  है।
 अगर  गांवों  जो  को  मानने  वाले  लोग  ही
 इस  पर  विचार  नहीं  करते  हैं  तो  और
 कौन  करेगा  1

 न्यायालय  से  स्थगनादेश  ा  रहे  हैं।
 न्यायालय  के  बारे  में  भी  नय  सिरे  से
 विचार  होना  चाहिये  न्यायालय  का
 कितना  महत्व  होना  चाहिये  इसका  शो  विचार

 होता  चाहिये।  क्योंकि  न्यायालय  बड़े
 झाड़ियों  को  इंसाफ  देता  है,  छोटे

 आदमियों  को  न्यायालय  में  इंसाफ  मिलने  की

 कोई  गूंजा ईस  नहीं  रही  हे।
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 [भी  राम  हेड़ा रू]

 बुनकर॒  का  सवाल  है,  उसमें  भी  कुछ
 नहीं  हुआ  है।  हाथ  करता  पर  काम
 करने  वाले  भी  समाप्त  हो  गये  बौर
 उनके  भी  गढे  में  जाने  की  स्थिति

 हो  गई  है।  उनके  बारे  में  गंभीरता  से
 सोचने  की  बात  है  1  महाराष्ट  में  कपास
 की  बात  तो  इतनी  भयानक  है  कि
 कपास  का  एकाधिकार  दो  साल  पहले
 जारी  किया  गया  था।  लेकिन  काश्तकार
 को  सिर्फ  20  फीसदी  पैसा  दिया  जाता  है,
 80  फीसदी  रोक  दिया  जाता  है।  पिछले
 साल  के  पैसे  कभी  तक  नहीं  दिये  गये  हैं।
 इस  साल  केवल  30  फीसदी  दिया  जाने
 बाला  है,  70  फीसदी  का  पता  नहीं  है।

 छोटे  काश्तकार  जिनके  पास  2,2
 और  44  एकड़  जमीन  है,  वह  कैसे  जियेगा
 इस  पर  कब  विचार  होंगा।  कपास
 के  बारे  में  समूचे  देश  में  एकाधिकार  होना
 चाहिये  i  कपास  के  उत्पादन  पर  कृषकों
 की  जो  लागत  लगती  है,  उसका  और  जो
 उसके  जीवन  का  खर्चा  है,  उसका  हिसाब
 कर  के  उचित  दाम  कपास  का  उसको
 देना  चाहिये।

 इस  अभिभाषण  में झस्बन  सीलिंग
 के  बारे  में  कुछ  नहीं  कहा  गया  है।

 हम  छोटे  छोटे  काश्तकारों  पर  भी  सीलिंग
 लगा  रहे  हैं।  उस  में  भी  लोग  किस

 तरह  रास्ता  निकाल  कर  जमीन  हडप
 कर  रहे  हैं,  यह  हम  जानते  हैं।  ग्राम

 शहरो  में  करोड़ों  हपयों  की  उट्दालिकायें
 बनी  हुई  हैं।  इस  लिए  अरबन  रोलिंग

 33  बहुत  जरूरी,  है  ९

 20  सूरी  कार्यक्रम  में  ख़ादिम  जातियों
 के  विकास  की  बात  कही  गई  है।
 लेकिन  उस  की  तरफ  ध्यान  नहीं  दिया

 Motion  of  Thanks  की
 on  President's  Address

 जाता  है।  एरिया  के  बंधन  के  कांग्रेस
 झञादिम  जातियों  के  विज्ञानियों  को  शिक्षा
 और  नौकरी  को  सुविचारों  से  वंचित

 होना  पड़  रहा  है।  यदि  उन  में  से  कोई
 पढ़ाई  के  लिए  भ्र पने  एरिया  से  शहर
 मेंदा  जाता  है,  तो  उस  को  प्रा दिवा सी

 नहीं  समझा  जाता  है।  इसके  परिणाम-
 स्पष्ट  आझरादिवांसियों  के  कई  स्थान  रिक्त

 पड़े  हुए  हैं।  इस  लिए  एरिया  बंधन  को

 तुरन्त  हटा  देना  चाहिए।  देश  के  किसी
 भी  क्षेत्र  का  आदिवासी  हों,  उस  को  पूरी
 सहूलियतें  मिलनी  चाहिए।

 प्रजातन्त्र  में  विरोधी  पक्ष  की  दुर्दशा
 होना  बहुत  हानिकारक  है।  विरोधी  क्ष

 सही  मानों  में  प्रजातन्त्र  का  प्रहरी  होता
 है।  लेकिन  यह  बड़े  दुख  की  बात  हैं
 कि  अराज  राज्य कर्ता  विरोधी  पक्ष  को
 उस  ढंग  से  नहीं  देखते  हैं।  में  अपेक्षा
 करता  था  कि  राष्ट्रपति  जी  इस  बात
 का  संकेत  देंगे  कि  जिन  देशभक्तों  को  जेलो
 में  मा  गया  है,  उन  को  रिहा  कर  दिया
 जायेगा  |  आखिर  वे  लोग  देश-भवत  हैं,
 देश  के  दुश्मन  नहीं  हैं।  हम  सब  को  मिल

 जुल  कर  राष्ट्र  के  नव-निर्माण  के  लिए
 काम  करना  है।  यदि  हम  पिछली  बातो
 को  भूल  क्र  इस  मार्ग  पर  चलेंगे,  तो
 अनिशा  है  कि  हमारा  राष्ट्र  एक  ऊंचा,
 जनता  का  हमदर्द,  जनता  के  दुख-दर्द  को

 दूर  कर  के  रोटी,  कपड़े  और  मकान  का

 सवाल  हल  करने  वाला  राष्ट्र  सिद्ध  होगा  i

 SHRI  ISMAIL  HOSSAIN  KHAN
 (Barpeta):  Mr.  Speaker,  Sir,  I  would

 like  to  say  a  few  words  on  the  Pre-
 sidents  Addzess,  The  cmtumstemces
 under  which  emergency  w

 nang in  our  country  are  not  ynkhown  to
 anybody.  The  situation  in  the  country
 Was  et  such  a  critical  stage  that  there
 was  no  alternative.  Everywhere  there
 wes  chaos  and  anarchy,  because  of



 277  Motion  of  Thanks  PAUSA  16,  897  (SAKA)
 on  President’s  Address

 which  the  President  was  compelled  to
 declare  an  emergency  ang  take  the
 administration  jin  hand.  This  emer-
 ‘gency  hag  brought  about  punctuality
 and  discipline  in  every  sphere  of
 national  activity.  This  step  was  neces-
 sary  in  order  to  save  the  country  from
 the  economic  and  political  crisis.

 In  India,  there  jg  communal  and
 social  harmony  but  some  communal
 organisations  in  our  country  do  not
 want  peace  and  tranquility  to  pre-
 vail.  They  always  try  to  disturb  the
 peace  and  tranquility  of  our  society
 by  their  unholy  organisations  and
 motive.  They  do  not  want  to  live  in
 peace.  It  has  been  found  on  several
 occasions  that  they  bring  about  chaos
 and  anarchy,  as  a  result  of  which
 some  innocent  people  are  harassed,
 properties  are  destroyed  and  the
 Government  also  is  harassed  in  seve-
 ral  ways.  These  organisations  should  be
 totally  banned  and  their  members
 should  be  punished  according  to  law.
 Their  activities  should  be  strictly
 watched.  So  that  they  cannot  join
 any  other  party  to  contaminate  the
 atmosphere  of  that  party  too.  This
 emergency  should  continue  for  a  long-
 er  period  to  root  out  some  social,
 Politica]  and  economic  evils  which  try
 to  paralyse  the  Government.  Hoarders,
 black-marketeers  and  tax  evaders
 should  be  seriously  dealt  with  and  the
 normal  life  of  the  people  and  the
 general  administration  of  the  country
 shoulg  be  improved.  These  hoarders
 and  black  marketeers  are  the  root
 cause  of  economic  crisis  of  our  country.
 In  no  circumstances  they  should  be
 given  indulgence.  No  mercy  should  be
 shown  to  them  and  no  apology  should
 be  shown  to  the  economic  offenders.

 There  is  no  hoarder  in  Assam  now
 with  the  result  that  food  prices  have
 come  down  to  a  considerable  extent.

 Our  agriculturists  are  very  poor.
 This  class  is  entrusted  with  the  res-
 ponsibility  of  feeding  55  crores  of

 “People,  Govt,  should  give  topmost
 ‘priority.  to  agriculture.  The  agri-
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 culturists  shoulq  be  properly  treated
 and  they  should  be  given  better
 treatment  in  respect  of  economic
 activity.  In  this  20-Point  Programme if  proper  attention  is  given  to  the
 Jandless  poor  cultivators  they  will  be
 benefited,

 In  this  20-Point  Programme  every
 member  should  be  directly  involved
 and  take  initiative  for  the  implementa-
 tion  of  his  Programme.  If  the  members
 deliver  lectures  only,  then  nothing  is
 going  to  achieve.  They  should  actively
 involve  themselves  in  this.  At  last  I
 cannot  give  any  quotation  from  any
 writer  or  from  any  paper  but  I  can
 dare  say  that  this  emergency  has
 brought  tremendous  effect  upon  the
 social,  political  and  economic  life
 of  our  people.  This  is  what  we
 gathered  from  the  pepple  in
 different  nooks  ang  corners  of  the
 country.  So,  this  emergency  should  be
 continued  till  the  normal  =  situation
 comes.

 This  Bangladesh  problem  is  a  great
 burden  on  Assam  and  Bengal.  They
 have  to  suffer  whenever  there  is  an¥
 communal  unrest  in  Bangladesh.  In
 1972,  we  had  to  feed  lakhs  of  people
 for  several  months  and  because  of
 that  the  economic  position  of  Assam
 was  worsened.  So,  we  should  do
 something  in  that  respect  also.

 With  these  words,  I  thank  you  for
 giving  me  the  opportunity  to  speak.

 SHRI  GIRIDHAR  GOMANGO  (Ko-
 raput):  I  suppor;  the  Motion,  because
 in  the  President's  Address,  we  have
 found  a  new  item  mentioned,  relating
 to  financial  administration.  Sir,  plan-
 ning  is  necessary  for  the  progress  of

 the  country.  Finance  ig  allocated;  but
 to  implement  the  Plans  and  the  pro-
 grammes,  it  is  necessary  to  ensure
 efficiency  as  also  the  cooperation  of
 the  people  and  of  the  administrator.  At
 the  rural  level,  it  is  very  difficult  for
 the  Government  of  India  or  the
 State  Government  to  implement  may
 programme,  because  the  executive
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 officers  there  are  not  equipped  for  it
 and  because  there  is  still  a  system  of
 ladder  in  the  administration.  Unless
 we  associate  people  in  the  project
 areas  and  make  them  cooperate  with
 the  Centre  or  the  State,  execution  of
 the  programmes  will  suffer.

 The  20-Point  Programme  is  a  mile-
 stone  in  the  progress,  especially  of  the
 weaker  sections  and  the  backward
 areas,  and  it  will  help  the  power
 sections,  directly  or  indirectly  sooner
 or  later.  In  the  President’s  Address
 there  is  mention  only  of  the  poorer
 sections  in  broader  sense  includ-
 ing  .thea  scheduled  castes  and
 tribes.  I  come  from  Orissa,  which
 is  a  backward  State.  There  are
 some  points  which  I  would  like  to
 place  before  you,  about  the  admini-
 strative  machinery  in  the  block  and
 the  district  levels.  We  are  now  think-
 ing  about  the  constitution  of  commit-
 tees  at  the  district  level  and  to  the  in-
 clusion  of  M.L.A.s  ang  MPs  in
 such  committees.  This  is  men-
 tioned  in  the  Plan;  but  at  pre-
 sent,  in  the  panchayat  samitis,  the
 Chairman  is  more  responsible  and
 powerful  than  the  MLA  or  the  MP

 because  the  former  has  got  adminis-
 trative  responsibility,  whereas  we  do
 not  have  it.  The  officers  in  the  block,
 district  or  State  level  will  no  doubt
 keep  the  word.  But  it  is  to  be  seen
 whether  our  views  as  members  of  the
 committees—as  the  views  of  the  re-
 presentatives  of  the  people,  and  as
 responsible  persons  of  the  area—are
 ascertained  properly  and  what  action
 they  take  in  regard  to  the  grievances
 indicateg  by  us.  The  Orissa  Govern-
 ment  has  taken  measures  of  land  re-
 form.  There  were  some  lacunae  in  the
 Jand  reform  measures.,  They  have
 now  been  removed.  They  were
 talking,  on  the  one  hand,  of  giving  a
 high  priority  to  share-cropping,  and
 om  the  other,  they  were  stressing  the
 importance  of  implementing  land  re-
 forms.  The  problem  aboyt  Orissa,
 particularly  southern  Orissa  which  I
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 represent,  is  this.  The  share-cropping
 movement  there  took  place  in  ‘1955.
 There  is  no  written  evidence  to  jndi-
 cate  that  there  is  share-cropping  in
 southern  Orissa;  but  people  keep  on
 telling,  in  all  the  districts,  that  share-
 cropping  still  exists,  Well  and  good.
 But  large  number  of  landlords  have
 transferred  land  in  the  name  of  share-
 cropping,  through  benami  transactions.

 I  would  request  the,  Government  of
 India  to  instruct  the  Government  of
 Orissa  to  reconsider  the  land  reforms
 now  being  implemented  in  that  State.

 In  the  Home  Ministry  which  ig  in
 charge  of  backward  people  called
 meeting  of  New  Delhi  to  consider  the
 time-tound  implementation  of  the
 plans  and  programmes  meant  for  the
 backward  areas,  and  it  hag  been  agreed
 in  principle  that  if  there  is  any  neces-
 sity,  mention  wil]  be  made;  in  the
 concerned  Act  regarding  transfer  of
 land,  excise  policy,  forest  policy  etc.
 Some  States  have  already  abolished
 liquor  shops  in  the  tribal  areas.  This
 should  be  followed  in  all  the  States.
 The  exploration  of  the  tribals  should
 be  checked,  and  revenue  should  be
 No  consideration  in  this  respect.  Unless
 this  is  done,  proper  development
 eannot  be  achieved  in  these  areas.

 The  principle  of  single  line  admini-
 stration  has  been-  adopted  by  the
 Centre  in  regard  to  the  implementa-
 tion  of  the  plans  and  programmes  re-
 lating  to  the  backward  and  tribal
 areas.  This  has  been  followed  by
 some  States,  and  in  some  dist-
 ricts  in  Orissa  also.  Unless  this  is
 followed  in  all  the  places,  will  be  very
 difficult  to  achieve  the  goal  as,  without
 it,  there  will  not  be  quick  decision
 and  quick  implementation  at  the  pro-
 ject  level.

 I  congratulate  the  Government  of
 India  and  the  Government  of  Orissa
 and  also  the  other  concerned  States
 on  the  agreement  reached  on  the
 Godavari  river  waters  dispute.  |  The
 Godavari  flows  through  my  _  district
 and  I  hope  that  this  agreement.  will
 facilitate  the  implementation  of.  .4he
 project  in  my  district  ang  .ether
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 districts.  However,  there  are  also  other
 small  rivers  im  the  State  in  respect  of
 which  such  agreement  is  necessary.
 Money  has  already  been  allocated  in  the
 Fifth  Plan  for  some  projects,  and  it
 is  doubtful  whether  they  can  be  im-
 plemented  unless  there  is  agreement
 in  respect  of  these  smaller  rivers.

 It  hag  now  been  decided  that  land
 ceiling  will  be  according  to  the  irriga-
 tion  facility  available  in  the  area.  In
 my  constituency  there  jis  a  smal]  pro-
 ject  costing  nearly  Rs.  6  crores.  If
 proper  irrigation  facilities  are  made
 available  there,  according  to  the  prio-
 rity  that  we  are  now  giving  to  the
 development  of  tribal  anqg  backward
 areas,  the  ceiling will  become  I0  acres
 insteag  of  30  acres,  and  thus  release
 more  land  for  distribution  among  the
 landless,  In  my  district  of  Koraput  we
 will  be  able  to  get  about  one  lakh  acres
 surplus,  for  distribution  among  the
 weaker  sections.

 Till  now  we  were  concentrating  on
 the  distribution  of  surplus  waste  land.
 We  have  to  turn  to  distribution  of
 surplus  wet  land  among  the  weaker
 sections  to  enable  them  to  earn  a
 living.  It  is  not  a  question  whether
 they  will  produce  food  crops  for  others;
 they  will  produce  food  crops  for
 themselves.

 The  priority  which  the  Government
 of  India  or  the  State  Government  or
 the  Planning  Commission  wents  to
 give,  should  be  given  to  those  people
 who  have  been  deprived  of  their
 land.

 I  come  from  a  plains  area.  One
 cannot  say  that  the  land  in  the  hill
 area  is  not  good.  There  are  good  land;
 there,  This  is  the  experience  of  those
 who  ‘are  cultivating  some  lands  there.
 But  if  the  Government  is  trying  to
 Provide  land  to  the  landless  people,  it
 is  my  request  that  the  Land  Reforms
 Ac¢'  dhould’  be  implemented  and  the
 administrative  measures  which  are
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 necessary  for  its  implementation
 should  be  adopted  quickly.

 MR.  SPEAKER:  Mr.  M.  C.  Daga

 श्री  मूल  चन्द  डागा  (पाली)  :
 यक्ष  महोदय,  नारों  का  युग  चला  गया।
 नारों  के  सहारे  पर  आस्था  खड़ी  नहीं  की
 जा  सकती  ।  कोई  भी  पार्टी  देश  में  तभी
 जिन्दा  रह  सकती  है  जब  वह  कुछ  काम  कर
 के  दिखाये  ।  वह  जमाना  गया  जब  नारों
 के  सहारे  आस्था  खंडी  करते  थे।  देश
 ने  यह  सोच  लिया  कि  किस  ओर  बढ़ना
 है  ।  उप  के  लि!  एक  मज़बूत  कदम
 उठाया  गया  कौर  उस  में  कई  बातें  रखी
 गईं  ।  लेकिन  कभी  करो  ऐसे  कदम
 उठाये  जाते  हैं  जिन  के  लिए  मुझे  कुछ
 कहना  जरूरी  हो  गया  1

 काग्रेस  की  यह  मानी  हुई  नीति  है
 कि  समाज  में  जो  शोषण  करने  वाले  वर्ग
 हैं  उनको  हटाया  जाये  ।  लेकिन  समाज
 में  शोषण  करने  वालों  को  हटाने  के  समय
 में  कहीं  यह  न  हो  जाय  कि  उन  में  वर्ग
 संघ  पैदा  हो  जाये  ।

 47.53  hrs.

 (Suri  IsHaQue  SAMBHALI  in  the  Chair]

 मैं  खास  तौर  से  महाराष्ट्र  के  सदस्यों
 से  कहता  चाहता  हूं  रूरल  इष्डेटडनेस
 के  नीचे  महाराष्ट्र  सरकार  ने  जो  कानून
 बनाया  कि  जो  गांव  में  रहने  वाले  ग्रामीण

 हैं,  स्माल,  मालिनी  फ़ार्म र,  रूरल  ब्रादिजन,
 एग्रीकल्चर  लेबर  हैं  जिस  की  आमदनी

 2,400  रुठ  है  उस  को  श्युर  से  मुक्त
 किया  जाय  ।  सभी  राज्यों  ने  किया,
 राजस्थान  ने  किया,  तमिलनाडु  ने  किया
 झोर  बहुत  से  राज्यों  ने  कानून  बनाये  जिस

 का  मैं  समर्थन  करता  हं  क्योंकि  जो  गरीब

 आदमी  हैं  कुछ  लोग  उस  का  शोषण  करते

 हैं  कौर  उनके  खिलाफ़  यह  मज़बूती  का

 कदम  था,  और  मैं  भी  इस  की  सईद  करता
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 हैं  ।  लेकिन  महाराष्ट्र  सरकार  कदम

 'बढ़ाती  समय  इतना  तेज  कदम  उठाती  है
 ॥:  परपज  ही  डिबेट  हो  जाता  है।  वह
 मैं  श्राप  को  बताना  चाहता  हूं  7  उन्होंने

 “वर्कर”  की  परिभाषा  दी  है:

 “A  worker  means  a  person  who
 earns  his  livelihood  through  any  pro-
 fession;  calling  or  trade......

 मैं  भी  एक  उकेर  हूं  क्योंकि  मेरी  तनख्वाह
 500  ¥o  है  v  wire  जो  आदमी  500  to

 कप्तान  बाला  होगा  शौर  कोई  काम
 करता  होगा  उन  को  सारे  कर्जों  से  मुख्य  कर
 दिया  i  मैं  बम्बई  या  पूना  का  रहने
 बाला  हूं,  बाप  ने  रूरल  इण्डेटडनेस  किया,
 लेकिन  इन्होंने  क्‍या  किया  कि  बम्बई  सें

 रहने  वाला  व्यक्ति  भी  चाहे  उस  के  पास
 लाखों  को  पूंजी  हो,  मोटर  साइकिल  हो,
 दी०  to  गोल्ड  प्रार्नेमेंट्स  हों

 सभापति  जी,  झगर  50  करोड़  रुपये
 की  पूंजी  मुक़ाबिल  मेरे  पास  है  तो  वह
 भी  सारी  कर्जे  सें  मुक्त  कर  दी  गई,

 (ध्यान  )  नं०  2  को  यह  पहचानते
 हैं  ।  सभापति  जो,  मैं  कहना  चाहता  हूं
 कि  कभी  कभी  चोर  चोर  को  जल्दी

 पहचानता  है  ।  मेरा  यह  कहना  है  कि  चाहे
 किसी  के  पास  कितनी  भी  मूवएबिल  प्रोपर्टी

 हो,  लेकिन  वह  सारी  कर्ज  से  मुक्त  कर
 दी  जाएगी  शौर  इममूवेबिल  प्रोपर्टी  उस
 के  पास  20  हज़ार  की  होगी,  तो  वह  पहचानी
 जाएगी  ।  बम्बई  के  एक्ट  के  अन्दर  देखिए
 क्‍या  लिखा  है:

 “Notwithstanding  anything  con-
 tained  in  any  other  law  for  the
 time  being  in  force  or  in  any  con
 tract  or  other  instrument  having
 force  by  virtue  of  any  such  law,  and
 gave  as  otherwise  expressly  provided
 in  thig  Act,  every  debt  pf  a  worker
 who  holds  immovable  property  thé
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 Market  value  of  which  does  not
 exceed  twenty  thousand  rupees,  and
 every  debt  of  any  other  debtor,  out-
 standing  on  the  appointed  day,  in.
 cluding  the  amount  of  interest,  if
 any,  payable  by  a  debtor  shall  be
 deemed  to  be  wholly  discharged;"”

 तो  एक  जजमेंट  हुआ  कौर  8  लाख  हुये
 का  जो  उस  पर  कर्जा  था  उस  को  माफ़
 कर  दिया  ।  यह  मैं  जजमेंट  पढ़  रहा  हूं  ।
 उसने  कहा  कि  शेरी  घास बनी  450  रुपया

 होता  है  प्रौढ़  मैं  “वर्कर”  की
 डेफिनीशन  में  कराता  हूं,  इसलिए  इस  को
 माफ़  किया  जाए  शौर  i8  लाख  रुपये  का
 कर्ज़ा  माफ़  कर  दिया  गया  ।  महाराष्ट्र
 सरकार  ने  यह  कानून  पास  किया  ।  उसका
 सर्टिफिकेट  कोल  देगा  ।  एक  एम  पी
 को  यह  सौभाग्य  नहीं  मिला  है  कि  वह
 सर्टिफिकेट  दे  कि  यह  डैटर  है  या  नहीं
 है  |  इस  सें  कहा  गया  है  :

 “For  the  purposes  of  this  section,
 a  person  claiming  to  be  a  debtor
 shall  unless  to  the  contrary  is  pre-
 sumed,  be  presumed  by  the  Autho-
 rised  Officer  to  be  a  debtor  if  he
 produces  a  certificate  from  any
 Talathi,  police  patil,  sarpanch  or
 any  person  specified  by  the  State
 Government...."

 गांव  का  पटवारी,  गांव  का  प्रमुख  देना
 कि  यह  कर्जदार  है  प्रौढ़  वह  फाइनल  होगा,
 उसका  चैलेंज  नहीं  किया  जा  सकेगा  किसी
 कोर्ट  श्राफ  ला  में  ।  बड़ी  हिम्मत  से

 यह  कानून  पास  किया  गया  है।  मैं
 समझना  चाहता  हूं  कि  रूरल  इंडेटिडनेस
 का  क्‍या  यह  मतलब  था?  कया  उसका

 यह  मतलब  नहीं  था  कि  गांव  में  रहने  वाला
 जो  छोटा  काश्तकार  है,  जो  मालिनी
 फॉर्मर  है  या  कारीगर  है,  या  रूरल

 एग्रीकल्चरल  लेबरर  है,  जो  कर्जो  से  दबा

 हुमा  है  उसको  मुक्ति  बिलाई  जाए?
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 अगर  उसके  लिए  कुछ  किया  जाता  तो
 मैं  हृदय  से  उसका  समर्थन  करता  ।  लेकिन
 जो  बम्बई  में  रहता  है  कौर  उसके  पास
 किसी  का  टी  बी  सैट  है,  घड़ी  है  या  दूसरी
 चीजें  हैं  उससे  इन  चीजों  को  छुड़ाने  के

 लिए  पाप  कहते  हैं  कि  पुलिस  री जने बल-
 फोर्स  यूज  कर  सकती  है  उस  सर्टिफिकेट
 की  बिना  पर  जो  पटवारी,  सरपंच  शादी
 देंगे  शौर  जिन  की  ये  चीजें  हैं  उनको  ये

 लौटाई  जा  सकती  हैं  ।  मुझे  तो  हंसी
 श्मा  रही  है।  क्‍या  इससे  जो  प्रतिगामी
 शक्तियां  हैं  उनको  लाभ  नहीं  पहुँचेंगी?
 जिल  के  पास  ये  चीजें  गिरवी  रखी  हुई
 हैं  उनसे  इन  चीजों  को.-पुलिस  छाया  देगी
 और  लोगों  को  कर्ज  से  मुक्त  करवा
 देगी।  हाई  कोर्ट  के  इन्दर  एक  आदमी  गया
 जिस  पर  भठारहू  लाख  का  कर्जा  था  ।
 उसने  कहा  कि  मैं  भी  वर  हूं,  फैक्ट्री  में.
 काम  करने  वाला  है  (व्यवधान  )  मैं
 इसको  कोई  बड़ा  क्रान्तिकारी  कदम  नहीं
 मानता  हूं  ।  यह  आपको  मुबारिक  हो  ।

 यह  कदम  महाराष्ट्र  सरकार  का  हैं  और
 आपका  है  ।  पुलिस  के  जरिए  इन  चीज़ों
 को  लौटाया  जाए  क्‍या  संविधान  ने  यह
 कहा  था  ?  क्या  उसने  यह  कहा  था  कि

 तुम  किसी  की  पूंजी  छीन  लो  शौर  ब्याज
 मत  दो

 श्री  बामन कर  (भिवंडी  )  :  हजार

 हजार  शौर  दो  दो  हजार  ब्याज  का  उसने

 वसूल  कर  लिया  है  1

 शो  मल  खम्बे  डागा  :  उसको  इंटरेस्ट

 का  पैसा  मत  दो,  एक  पैदा  भी  न  दो  क्‍या

 यही  सारे  देश  के  इंटरेस्ट  में  है  ?  क्‍या

 आप  भ्र पने  मन  से  यह  बात  कह  रहे  हैं  या

 ऊपरी  बात  कर  रहे  हैं।  दिल  से  ये  जानते

 हैं  कि  क्या  हालत हो  रही  है।'
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 सभापति  महोदय  :  आप  तो  बहुत
 कार्ड हैं  बौर  पालिएड  हैं।  क्‍यों  इस
 तरह  से  परसनल  'रि मार्क्स  कर  रहे  हैं  ?

 ह. |  मल  च्  डागा  :  इसलिए  मैंने
 यह  कहा  है  कि  जो  बीस  सूत्री  कार्यक्रम
 बना  है  उसमें  ऋण  से  मुक्ति  की  बात

 कही  गई  है  ।  उसकी  मंशा  यह  था  कि
 छोटे  छोटे  काश्तकार  को  ऋण  से  मुक्त
 किया  जाए।  मैं  इस  बात  का  दिल  से
 समर्थन  करता  हूं  ।  मैं  इस  काम  मेंबर
 भी  ज्यादा  मदद  देना  चाहता  हूं  ।  लेकिन
 जिन  के  पास  लाखों  की  पूंजी  हो  उनको
 शाप  मेहर  बानी  करके  उनमें  शामिल  न
 करें  ।  जो  मनी  लैंड  हैं  श्र  जिन्होंने
 इस  तरह  की  चोटें  गिरवी  रखी  हुई  हैं
 उन  चीजों  को  जबर्दस्ती  पुलिस  की  मदद
 से  मत  लो  |  उनको  बरबाद  मत  कर
 दो  ।  उनको  श्राप  दर  दर  के  भिखारी
 न  बनाएं  |  एक  को  आप  मुक्त  करना

 चाहते  हैं  प्रौढ़  इन  को  दर  दर  के  भिकारी
 बनाना  चाहते  हैं  यह  ठीक  नहीं  है  1
 शाप  तो  बड़ी  सूझबूझ  के  धनी  हैं,  इस
 वास्ते  मैं  आपके  सामने  इस  चीज  को  रखना

 चाहता  हूं  -  श्रमिकों  यह  भी  देखना

 चाहिए  कि  ब्या  यह  सही  है  कि  यह
 कहा  जाए  कि  प्राप्ति  कोर्ट  में  नहीं  जा
 सकता  है,  उसको  कोर्ट  में  जा  कर  चैलेंज

 नहीं  कर  सकता  है  ।  गोस्वामी  जो  बड़े
 प्रगतिशोल  विचारों  के  हैं।  बह  भी  कहते
 है  कि  लीगल  एड  टू  दो  पु भर  नहीं  हो
 पाया  है,  यह  बहुत  भरी  बात  है  1

 सभापति  महोदय  :  प्रा पका  समय
 खत्म  हो  गया  है।  दो  मिनट  में  बाप  खत्म
 करें  ।

 हो  मल  खुद  डागा

 चाहता  हूं

 :  मैं  कहना

 श्री  सबल  किशोर  शर्मा  (दौसा)  :

 मनीलैंडस  का  समय  तो  भगवान  ने  ही  खत्म

 कर  दिया  है।
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 aft  मल  छंद  होगा  :  बार  बार  गृह
 मंत्रालय  ने  एक  बात  कही  है  कि  छोटे  जो
 लोग  हैं  उनकी  समस्यायें  का  निराकरण
 होने  वाला  है  और  वह  करने  बाला  है  ।
 इसको  भी  बाप  नहीं  कर  पाए  हैं।  मेरी
 एक  ही  अज  है  कि  राज  भी  इन  सत्ताइस
 सालों  में  ग्रामीणों  को  ग्र दाल तों  में
 सस्ता  और  सुगम  न्याय  नहीं  मिल  पाया
 है  ।  ग्रो स्वामी  जी.  लोगल  एड  2  दी

 पु झर  की  बात  कर  रहे  थे  .  बीस  साल
 कमेटी  को  बैठे  हुए  हो  गए  हैं  राज  भी

 तहसीलदार  झोर  एस  डो  ओ  के  पास
 गरीब  आदमी  अपनी  बात  मे  कर  नहीं
 जा  सकता  है।  कारण  यह  है  कि  जो

 प्रशासन  तंत्र  है  वह  जड़  है  ।  वह  चैतन्य

 नहीं  है।  उसकी  सहानुभूति  गरीबों  के
 प्रति  नहीं  है  7  प्रशासन  को  चाहिए  कि

 बहू  गरीबों  की  समस्याश्ों  का  समाधान
 करे  |  प्रशासन  तंत्न  को  श्राप  सक्षम

 बनाएं  +  उसको  भ्रष्टाचार  से  मुक्त  करें,
 उसको  चुस्त  बनाएं।  इसकी  वजह  से
 जो  हमारे  कार्य  क्रम  हैं  उसको  बाप  सक्रिपता
 से  प्रदा  नहीं  कर  पाते  हैं  ।

 हमारे  जयपुर  में  एक  सीमेंट  का  बड़ा
 कांरखातः  है,  वहां  पर  5  हजार  मजदूरों
 को  दर-दर  का  भिखारी  बना  दिया  गया

 है  ।  उस  कारखाने  के  मालिक  ने  सैंट्रल
 एक्साइज,  रेलवे-फेयर,  सैंट्रल  सेल्स टैक्स
 और  स्टेट  सेल्स  टैक्स  नहीं  दिया  है  1

 इन  5  हजार  मजदूरों  के  लिए  एमरजेंसी
 में  कया  होगा  ?  उन्होंने  6  महीने  से

 5  हजार  मजदूरों  को  सड़क  पर  फेंक  दिया

 है  और  भ्र भी  तक  सरकार  उस  चारखाने
 को  नहीं  चला  पाई  है।  सरकार  ने  03
 सिक  मिलों  को  ले  लिया  है,  जिन  को

 जंक  कहना  चाहिए,  जिससे  उसको  लाखों

 करोड़ों  का  घाटा  हो  रहा  है  |  मेरी
 प्रार्थना  है  कि  सरकार  इस  बारे  में  मज़बूती
 से  कदम  उठाये  और  उन  मजदूरों  को

 JANUARY  6  6  Motion  ग्न  Thinks
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 काम  देने  के  लिए  चिंतेंना'  भी  ६... ल  खर्चे
 करने  की  प्रा वश्य कता  ही  वह  च  करें  q
 सरकार  को  काले  धन'  का  बेहुत  सा  रुपया
 मिला  है  ।  श्री  पहाड़िया  शौर  चोरों
 राम  सेवक  यहां  बैठे  हुए  है  शौर  यह  बात

 सुन  रहे  हैं।  अगर  यह  मिल  नहीं  चलेगी

 तो  हम  इन॑  दोनों  मंत्रियों  को  पकड़ेंगे  ।
 यह  कितने  खेद  की  बात  है  कि  पांच  हजार
 मजदूरों  को  बाहर  फेंक  दिया  बया  है  कौर
 कोई  सुनने  वाला  नहीं  है।  उनके  काम
 पर  लगते  की  कोई  व्यवस्था  नहीं  है  ।

 सरकार  ने  सालिग  कानून  के  बारे  में
 जो  जगह-जगह  कमेटियां  बनाई  हैं,  उनमें
 वें  सब  इन् ट्रस् टेड  भादवि  हैं,  जिनकी  जमीनें
 अपनी  हैं  ।  श्रोती  इंदिरा  गांधी  जी  ने
 बार  बार  कहा  है  कि  जिन  गरीब  लोगों
 के  साथ  जुल्म  हुआ  है,  उन  कैसी  को
 फिर  से  छोला  जाये  शौर  इस  बारे  मे
 जांच  को  जाये  ।  जहां  तक  जमीन  का
 सम्बन्ध  है,  जब  सारे  कमेटी  के  मेम्बर
 जमीन  के  मालिक  हैं  भर  वह  एक  दूसरे
 की  पोल  नहीं  खोलेंगे  तो  फिर  केस  को
 कौन  खोलेगा  ?  जमीन  जिसके  पास  है
 वह  उसके  पास  रहेगी  ।  मैं  यह  जानना

 चाहता  हूं  कि  सरकार  ने  ऐसे  कितने

 मुकदमें  खोले  हैं  जिनमें  जमीत  उन  लोगों
 के  नाम  है  जो  खुद  काश्त  नहीं  करते  हैं
 शीर  प्रा राम  से  दिल्‍ली  में  रहते  हैं  ?

 राज  श्री  इन्द्रजीत  गुप्ता  ने  प्रयोग

 भाषण  में  कहा  है  कि  जग्गी-झोपड़ी  से

 गरीबों  को  हटाने  का  यह  रोका  कहां  तक

 शोभनीय  है  ?  मैं  कहता  चाहता  हूं  कि
 उन  लोगों  को  बंगलों  से  हटाया  जानता

 चाहिए  जिनके  मकान  खडे  हैं  और  जिन्होंने
 उन्हें  किराये  पर  दिया  हुमा  है  प्रौढ़  ग्ग्प्

 भारी  रकम  ले  रहे हैं।
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 राज  मुकदमे  सालों  तक  चलते  ह ई  भोर

 गरीबों  को  न्याय  नहीं  मिलता  हूँ  ।  क्‍या  कई

 ऐसी  पद्धति  नहीं  निकल  सकती  हे,  जिस  से
 लोगों  को  सस्ता  शौर  शोघ  न्याय  मित्र  सके
 सरकार  को  कोई  ऐसा  रास्ता  निकालना

 चाहिए  भोर  कानून  में  प्रावश्यक्‌  संशोधित
 करने  चाहिए  |

 हम  पंचायतों  की  लोकतंत्र  का  प्राकार
 मानते  हैं,  लेकिन  राज  वे  निष्कर्ष  हो
 बुकी  हैं।  पंचायत  समितियां  भी  काम

 नहीं  कर  रही  हैं।  प्रश्न  यह  है  कि  सरकार
 मे  लोकतांत्रिक  सेवाओं  को  मत
 करने  के  लिए  क्या  उपाय  किया  है  |  राज

 सत्र  जगह  विकेन्द्रीकरण  की  जगह  केन्द्रीय-
 करा  किया  जा  रहा  है,  क्योंकि  कुछ  लोग
 सारी  सला  पने  हाथों  में  रखना  चाहते
 हैं।  तेरह  वर्षों  से  पंचायतों  के  चुनाव
 नहीं  हुए  हैं।  इसलिए  मेरो  प्रा वं ना

 है  कि  लोकेश  को  प्रा धार शिला,  पंचायतों
 और  म्प्तिसियल  कमेटियों,  को  सक्रिय
 किया  जाये  |

 गिरने  पद  ने  एक  बड़ी  गड़बड़  यह
 की  है  कि  उसने  बड़े  बड़े  कार्पोरेशन  खोल
 दिये  हैं।  हारे  हुए  एम०  पीज०,  गये-

 गहरे  विधायकों  को.  जिन  को  कहो
 "घटा  नहीं  मिलता  है,  निकम्मे,  निठल्ले
 लोगों,  चोरों  को  कार्पोरेशन  का  चेयरमैन
 बना  दिया  गया  है।  यह  एक  नया  रास्ता
 खोला  गया  है  ।  जो  लोग  कोई  धंधा

 नहीं  करते  हैं,  बे  मालदार  कैसे  हो  गये

 हैं?  उन  लोगों  की  प्रापर्टी  की  जांच  होनी
 चाहिए  ।  हम  लोगों  के  पास  कोई  धंधा
 या  रोजगार  नहीं  है,  हम  वकालत  नहीं
 करते  हैं,  कुछ  नहीं  करते  हैं,  फिर  भी  हम
 मालदार  हो  गयें,  इस  की  जांच  होनी
 चाहिए  ।  जो  देश  को  भागे  बढ़ाना
 चाहते  हैं,  जो  देश  के  सामने  प्रदर्शन  रखना
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 चाहते  हैं,  जब  तक  उन  के  जीवन  साफ-

 सुधरे  ओर  निर्मल  नहीं  "होंगे;  तब  तक
 देश  दागे  महीं  बढ़  सकेगा  ।  रात  को
 प्याली  पी  जाये  कौर  सुबह  शराबबंदी
 की  वकालत  की  जाये,  प्रभारी  में  कोने
 शास्त्र  हो  मीर  हाथ  में  रामायण,  इस
 तरह  देश  आगे  नहीं  बढ़  सकता  है।  हम
 सब  लोगों  में  अपने  सिद्धान्तों  शौर  काम
 करने  के  तरीके  के  प्रति  निष्ठा  होनी  चाहिए  1
 इस  बात  की  भी  आवश्यकता  है  कि  सरकार
 के  सब  अधिकारियों  की  एकाध  टेबिलिटी
 हो  |  उनके  काम  के  आधार  पर  ही  उन
 को  प्रोमोशन  दी  जाये  या  उन  की  डिमोन
 की  जाये  |

 श्री  ‘ato  कार  झूल  (बहराइच)  :
 सभापति  महोदय,  इस  घन्यवाद-प्रस्ताव  पर
 चर्चा  के  दोरान  एक  बात  पर  दोनों  तरफ
 से  विशेष  रूप  से  जोर  दिया  जा  रहा  है।
 विरोधी  पक्ष  के  जो  सदस्य  बोले  हैं,  उन  का

 कहना  है  कि  आपातकालीन  स्थिति  गलत

 लागू  की  गई  है  भर  भविष्य  में  उस  की
 बने  रहना  देश  के  लोकतंत्र  के  हित  में  नहीं
 है।  इस  में  कोई  दो  रायें  नहीं  हैं  कि

 जम्हूरियत  में  विरोधी  पक्ष  का  एक  महत्व-
 पूर्ण  स्थान  है।  विचारों  को  प्रकट  करना,
 कौर  प्राय  विचारों  के  प्रति  सम्मान  होना,
 चाहे  वे  विरोधियों  के  भी  हों,  जनतंत्र  की

 एक  प्रारम्भिक  आवश्यकता  है।  सवाल

 वहां  पर  यह  पड़ता  है  कि  जिस  समय  इस
 देश  में  श्रापातकालीत  स्थिति  लागू  की  गई
 उस  समय  क्या  कोई  देश  में  ऐसी  प्रसारण
 स्थिति  पैदा  हो  गई  थी  जिस  में  जीतकर
 की  रक्षा  के  लिए  ही  इस  झतसाधारण  कानून
 की  शरण  लेना  झ्रावश्यक  हो  गया  ?  यह
 आपातकालीन  स्थिति  क्‍यों  लागू  की  गई,

 इसको  जारी  रखना.  क्या  प्राप्यक  है

 इसको  भ्रच्छी  तरह  से  समझने  के  लिए

 हमें  उस  समय  की  जो  स्थिति  थी  उस  के

 ऊपर  गौर  करना  होगा  ।  जैसा  कि
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 [sit  tho.  प्यार  शुक्ल]  सभापति  eter  साल नीय,..  शुक्ला
 स्री पी  भाई  के  मानसिक  सदस्य  श्री  इन्द्रजीत  जी,  धाप  अब  कल,  अपना  भाषण  जारी

 युप्त  ने  बताया  कि  उस  समय  देश  में  रख ।

 विरोधी  शक्तियां  पालियामेंद्री  पद्धति  को  17.56  पड,
 हटा  कर  BUSINESS  ADVISORY  COMMITTEE.

 एक  साधनों  सदस्य  :  विरोधी  नहीं,
 ४४४४४  EROS

 फासिस्ट  शक्तियां  ।  THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY.

 a  fi
 AFFAIRS  (SHRI  छू,  RAGHU  RAMA-

 भी
 tte

 ie
 शर्त  फॉलिक  AH):  Sir,  I  beg  to  present  the  Fifty

 शक्तियां,  जनतंत्र  में  विश्वास  न  रखने  seventh  Report  of  the  Business  Ad-
 बाली  शक्तियां,  नियम  कानून  कौर  संविधान  Visory  Committee,

 के  विरुद्ध  सड़कों  पर  जा  कर  इस  तरह  का  ]  would  like  to  add  that  as  matters.
 विरोध  करना  चाहती  थी  कि  जिस  से  stand,  l4th  January  hag  been  listed  as

 *  a  public  holiday  because  of  Mohurrain. जनतंत्र  को  खतरा  पैदा  हो  जाम  |
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 यहां  Some  Muslim  friends  have  pointed  out
 पर  टस  समय  मैं  शाप  का  ध्यान  दिलाना  that  Mohurram  really  falls  on  the  13th,
 चाहता  हुं  कि  जब  नवनिर्माण  समिति  ने  So,  this  matter  was  discussed  in  the

 आन्दोलन  Business  Advisory  Committee  and अपना  BT  न  गुजरात  प्रदेश  में  प्रारम्भ  they  have  agreed  that  we  should  have
 किया  शीर  वहां  से  निर्वाचित  विधायकों  a  holiday  on  the  308  also  in  addition
 को  गघे  पर  चढ़ा कर  उन  के  मह  में  सयासी  to  14th.  The  hon.  Speaker  has  also.

 Pa
 a

 fi
 agreed  to  this.  So,  we  shall  have  a

 “लया  कर  के  गलियों  में  घुमाना  शुरू  किया  holiday  on  the  I3th  algo  in  addition
 तो  उस  समय  मोरार  जी  भाई  देसाई  या  to  l4th.
 उनकी  तरह  के  और  लोगों  में  से  किसी  ने

 ऐसी  हरकतों  की  कोई  मज़म्मत  नहीं  की

 शौर  कोई  विरोध
 | उ

 दिया  ि
 The  Lok  Sabha  then  adjourned’ रन  वराह  का  वक्तव्य  दिया  क  till  Eleven  of  the  Clock  on  January:

 शसी  हरकत  नहीं  होनी  चाहिए  ?  7,  976/Pausa  i7,  897  (Saka).

 V7.58  brs.
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